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RAJYA SABHA
Friday, the 13th August, 2010/22nd Sravana, 1932 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair
OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, it has been observed that during the
Question Hour and while asking supplementary questions, attempts are
made, at times, to raise matters that go beyond the scope of the admitted
question. Members are reminded that supplementary questions should flow
from the original question. The supplementary asked should be brief,
specific, relevant and within the scope of the main question. Members
should seek information rather than give information or make suggestions
for action. They should avoid prefacing their supplementary with an
introductory statement. Ministers are requested to give brief answers to

supplementary questions and offer to provide details, if essential.

The Chair solicits cooperation of all Members and Ministers in this
regard so that maximum number of questions could be covered during the

Question Hour.
MR. CHAIRMAN: Question No. 281. ..._.(Interruptions)...

Mt A Teg AT (3R US) : FHMIG S, U S Adyr R &, 39 &+
ART Telel 3T A, §H PN &I Ig R |l & 6 &7 @9 & ... (SUaueT). ..
I 7T AT g7 AN W e §50d o o QU ST fF g7 9 & S & o7 Fe

_(GHAYU) ... Sd gseg oo fov § & ... (s@auR) ... 3PR P15 gAN SR T
EoleT M, T 3T &M 31T AGT HET al HieT HFLEM? .. . (STIUA) . . .

aﬁwmtrﬁr:irwaﬂqéswgtr%...(wy..

At A Tog HAGTT - AT SN, ... (STAUA) ... 3T gH PN & O ke &
Sier AR AT W odEr ged @ SEv, O g7 @Sy R gw e & sa e
. (SgaU) .. . .

MR. CHAIRMAN: Dr. Sahib, do you wish to say something on this?

DR. KARAN SINGH (NCT of Delhi): Yes, Sir.



MR. CHAIRMAN: Okay.

DR. KARAN SINGH: Sir, from my long experience in this House and the
other House, | would say, very often it happens that from the Minister®s
reply, certain new aspects emerge. If you shut that out and say you can
only go to the original question, then, very often, my experience has
been that from the replies given by the Minister, a lot of new aspects
arise. Are you cutting those out totally? Because, if so, then, Sir, it

would be an innovative procedure.

MR. CHAIRMAN: The point of reference is the question, the original
question. ...(Interruptions)... No; please, we are not having a
discussion on this. Question No. 281, Prof. Kurien is not here. Any

supplementaries? Yes, Mr. Prasanta Chatterjee.

ORAL ANSWERS TO QUESTIONS
*281 [The Questioner (Shri P.J. Kurien) was absent]
Train Accidents

*281. PROF. P. J. KURIEN: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of train accidents which occurred in the last one

year;

(b) whether it is a fact that the number of accidents and casualties

are higher during the last one year than the previous years;
(c) if so, the reasons therefor;

(d) whether Railways have reduced the amount spent for railway

safety over the years;
(e) if so, the details thereof; and

(f) whether any special steps are being taken to prevent such

accidents in future?



THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) to (F) A Statement is laid on the Table of the Sabha.



Statement

(a) The number of consequential train accidents, i.e., collisions,
derailments, manned level crossing gate accidents, fire in train and
other miscellaneous accidents during 2009-10 and the current year from
April to
July 2010, is as under:

Type of Accident 2009-2010 2010-2011
(April - July 2010)

Collisions 9 2
Derailments 80 22
Manned Level Crossing 5 1

Gate Accidents

Fire in Train 2 1
Miscellaneous 4 -
TOTAL 100 26

These figures do not include incidents of trespassing by road users
at unmanned level crossings.

(b) and (c) No, Sir. The number of consequential train accidents
excluding the cases of trespassing by road users at unmanned level
crossings has reduced from 115 in the year 2008-09 to 100 in the year
2009-10. The number of casualties has also reduced during the year 2009-
10 as compared to the previous year 2008-09. The details of loss of human
lives in consequential train accidents other than incidents of
trespassing by road users at unmanned level crossings during 2008-09,
2009-10 and the current year from April to July 2010, are as under:-

Type of Accident 2008-09 2009-10 2010-11
(April to July, 2010)

Collisions 9 42 Nil*
Derailments 10 14 1*
Manned Level 18 7 1

Crossing gate accidents

Fire in Train 31 Nil Nil
Miscellaneous 12 1 Nil
TOTAL 80 64 2*

* This figure does not include deaths in following three unfortunate incidents:



(i) In the incident of derailment and collision of Jnaneshwari
Express on 28.05.2010 in Kharagpur Division due to sabotage, 150 persons
lost their lives, (ii) One person died due to derailment of Guwahati
Kolkata Garib Rath on 08.07.2010 in Kokrajhar district of Assam due to
sabotage, (iii) 65 persons lost their lives in the incident of rear-end
collision of Uttar Banga Express with Vananchal Express on 19.07.2010 at
Sainthia station, which is under investigation from all possible angles.
Ministry of Railways has also asked for an enquiry by Central Bureau of

Investigation into this incident.

(d) and (e) No, Sir. Expenditure on works related to safety has
increased from Rs. 27,150 crore in 2008-09 to 30,656 crore in 2009-10 and
in the Budget Estimates of 2010-11, a provision of Rs. 31,616 crore has

been made for these works.

() Safety is accorded the highest priority by Indian Railways and
all possible steps are undertaken on a continuing basis by the Railways
to enhance safety. These include timely replacement of over-aged assets,
adoption of suitable technologies for upgradation and maintenance of
track, rolling stock, signaling and interlocking systems, safety drives,
greater emphasis on training of officials and inspections at regular
intervals to monitor and educate staff for observance of safe practices.
Safety devices introduced to prevent accidents include provision of Anti-
collision Device (ACD), Train Protection and Warning System (TPWS), Block
Proving Axle Counters (BPAC), Auxiliary Warning System (AWS), LED Signals

and Vigilance Control Device (VCD), etc.

SHRI PRASANTA CHATTERJEE: Sir, in the reply of the hon. Minister, it
is said that the number of casualties during April-July, 2010 was 218 as
compared to 80 and 64 during the previous years. Sir, there are 90,000
vacancies in safety category alone. Nowadays, there is the problem of
detachment; sometime the engine getting detached or sometimes the bogies

getting detached. Those figures are not here.

Sir, on 19th July, 65 persons lost their lives and 91 injured in an

incident of rear-end collision of Uttar Banga Express with-Vananchal



Express. But, strangely, before any Tformal enquiry was ordered, the
Chairman Railway Board at the accident site itself said "There was
something definitely wrong with the driver."” He also speculated and said
"he may have been unconscious or fallen asleep and any conclusion must

wait till the post-mortem report is arrived."



MR. CHAIRMAN: Question, please.

SHR1 PRASANTA CHATTERJEE: Sir, 1 am coming to the question. The post-
mortem gave no indication, according to media, of such apprehension. Now,
the Railway Minister on 6th August, 2010 said here that the cause of the

accident is being enquired from all angles. My question is,
MR. CHAIRMAN: That is exactly what 1 was. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE: Sir, my question is, whether the Chairman
of the Railway Board will be cautioned or has been cautioned for making
such unfounded, confusing and irresponsible statement blaming the driver
who reportedly had un unblemished track record and who died on the spot
itself. So, this is my straight question to the Minister. I want to know
whether the Chairman of the Railway Board will be cautioned for making

such inhuman statement.

SHRI E. AHAMMED: Sir, the hon. Member must be aware that there was
not one, but three such incidents; one, involving the Jnaneshwari
Express, another involving the Uttarbanga Express and a third at
Kokrajhar involving Guwahati-Kolkata Garib Rath. The hon. Member is
referring to the incident that occurred at Sainthia station.
---(Interruptions)... 1 am coming to that. 1 have got with me all the
facts and figures; | can read it out. But 1| don"t agree with the hon.
Member when he says that the Chairman of the Railway Board had exceeded
his limits. It was also his duty to inform the Press and media,
especially when the Ministers are not there, or even at the instruction
of the Minister. But here, hon. Member talks about the accident and the
subsequent steps taken. Even in the main question, | have already stated
the steps that Government has taken. If the hon. Member so wishes, with

your permission, Sir, 1 would like to give a little elaboration on this.
MR. CHAIRMAN: What is mentioned in the reply need not be repeated.

SHRI E. AHAMMED: Sir, 1 would like to say that we have taken action.
The First incident was due to sabotage; in the second incident also,

sabotage was suspected; the third incident is under investigation by the



Railway Safety Commissioner, but the circumstances were quite mysterious,
puzzling and intriguing. It is the duty of the Railways to make a

thorough investigation into the incident. ..._(Interruptions)...



MR. CHAIRMAN: No, no. Please, no discussion on this topic.

--.-(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, the question has not been answered.

---(Interruptions)...

SHR1 PRASANTA CHATTERJEE: Why was the driver. ...(Interruptions)...
MR. CHAIRMAN: Just a minute, please. ...(Interruptions)...
SHRIMATI BRINDA KARAT: Sir, how can he. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE: Sir, the Minister had made that statement.

---(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, it was said that the driver was drunk and

that caused the accident. The post-mortem has nullified that statement.

SHR1 E. AHAMMED: Sir, 1 have replied to the question that was asked.

---(Interruptions). ..

SHRI PRASANTA CHATTERJEE: How could the Railway Board Chairman.

---(Interruptions)...
SHRI TAPAN KUMAR SEN: How can he say. ...(Interruptions)...

MR. CHAIRMAN: How can you intervene in this discussion? A
supplementary question has been asked and it is being answered. You don"t

have a locus in the matter. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: When the Minister replies, it becomes the

property of the whole House. ...(Interruptions)...

SHRI E. AHAMMED: Sir, 1 would like to say one thing here. Whatever
the Chairman has observed has not been contradicted by the Railways.
Therefore, whatever the Chairman has said, it is the view of the

Railways. What is wrong?

The Chairman is also an authority competent to speak on behalf of the

Railways. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: The question is, how could he make such a



statement? ...(Interruptions)...
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SHRI PRASANTA CHATTERJEE: What is this? ...(Interruptions)...

MR. CHAIRMAN: Mr. Prasanta Chatterjee, please. Shri Shreegopal Vyas.

A AT S ;g SN, Th Yo gHEAT & §IG AL Y HAT S A el o
5 so% I8 Fo @eal, Gwd ToEifas g @ o AW fomr mr ar, swer gy g1 H
A S e § R Fr sah S g5 R

SHR1 E. AHAMMED: Mr. Chairman, Sir, that is why I have said that the
Railways wish to make a thorough enquiry into everything. The Chairman,
Railway Board had made his observations on the basis of the information
he had at that time. We are awaiting the report of the Safety
Commissioner. If hon. Chairman permits me, 1 would like to give details.
But it is already mentioned in reply to the first question and therefore,
I am not going into that. If any hon. Member would like to know about the
incident involving the Jnaneshwari Express or the Uttarbanga or any other

incident, I am willing to give whatever information 1 have.

SHRI TIRUCHI SIVA: Sir, the reply details the following possible
steps being taken to enhance safety: replacement of over-aged assets,
adoption of suitable technologies for upgradation and maintenance of
track, rolling stock, signaling and interlocking systems, safety drives,
greater emphasis on training of officials and inspections at regular
intervals to monitor and educate staff for observation of safe practice.
Sir, the CAG report on Railways has stated that maintenance and
inspections were to be the cornerstones for ensuring efficient
functioning of railway equipment. Studies have indicated that there was a
need to review this aspect, as in all zones there was shortfall in
inspections. Staff shortage was a commonly cited reason for this

shortfall.

Contrary to the pronouncement of the Corporate Safety Plan, in all
the 16 zones there are shortage of safety category staff. In the light of
the CAG Report on Railways, what exactly does the Government intend to do
to fill up the vacant posts related to railway safety? Will the Ministry

come out with a time-frame for the same?
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SHRI E. AHAMMED: Mr. Chairman, Sir, 1 am thankful to the hon. Member
for mentioning what are the steps to be taken by the Railways for the
railway safety. 1 would like to say that there is absolutely no
compromise so far as safety of the railway is concerned. Regarding the
CAG Report, 1 do not want to make any observation here because there is a

procedure for it. It is presented in the
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Parliament and then it is sent to the concerned Department. If it is the
case of the Railways, it is sent to the Railway Ministry and then the
Railways will give its official reply. But here 1 would like to say that
Railways spent Rs.27,160 crore for railway safety in 2008-09, Rs.30,656
crore in 2009-10 and this year the allocation is Rs.31,616 crore. It
shows that the Railways is providing more money for the safety, 1 would
also like to add with your Kkind permission, Sir, that accidents due to
failure of railway staffs have been reduced from 248 in 2001-02 to 75 in
2008-09 and 66 in 2009-10. Again, Sir, the Railways gives the highest
priority to safety 1in train operation. Consequential train accidents
excluding cases of trespassing unmanned level crossing in India have
consistently declined from 269 in 2002-03 to 100 in 2009-10. Accidents in
2009-10 registered a decline of 13 per cent in comparison to previous

year.
Price-rise of essential commodities

*282. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the prices of essential commodities have been rising in

the recent months;
(b) if so, the details thereof and the reasons therefor; and

(c) the corrective measures taken/proposed to be taken by Government

to contain food inflation/prices of essential commodities?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI

SHARAD PAWAR): (a) to (c) A statement is laid on the Table of the House.
Statement

(a) and (b) The retail prices of essential commodities are showing a
declining or steady trend over the past 6 months in the case of rice,
wheat, atta, sugar, pulses such as gram dal, tur dal, masoor dal, edible
oils such as mustard oil, onion in 4 metros viz. Delhi, Mumbai, Kolkata
and Chennai. However the retail prices of pulses such as urad dal and

moong dal, edible oils such as groundnut oil and vanaspati, milk and

13



potato had shown a marginal increase over the same period. The details of
retail prices of essential commodities in 4 Metros viz. Delhi, Mumbai,

Kolkata and Chennai is given in Statement-1 (See below).
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Prices of certain pulses and edible oils, which are imported to
bridge the gap in domestic availability, are rising on account of
hardening of international prices. International prices of pulses and
edible oils are given in Statement-11. (See below). The increase in cost
of milk production is largely due to increase in prices of cattle feed
and fodder in last one year, and higher consumption of milk in rural
areas due to increase in disposable income of rural population as a
result of implementation of income and employment generation schemes.
Weather, apart from seasonal factors contributed to increase in prices of

some vegetables.

(c) The corrective measures taken/proposed to be taken by Government
to contain food inflation/ prices of essential commodities are given in

Statement-111.
Statement-1

Daily Retail Prices along with % variation of essential commodities

(Rs per kg)

Commodity/ Current 6 Month 1 Year % Variation
Centre Date Back Back

6/8/2010 6/2/2010 6/8/2009 over 6 over 1

Months Year

1 2 3 4 5 6
Rice
Delhi 22.00 23.00 20.00 -4.55 9.09
Mumbai 20.00 20.00 19.00 0.00 5.00
Kolkata 20.00 18.00 14.00 10.00 30.00
Chennai 20.00 22.00 19.00 -10.00 5.00
Wheat
Delhi 14.00 16,00 13.00 -14.29 7.14
Mumba i 19.00 20.00 17.00 -5.26 10.53
Kolkata NR NT NT NT NT
Chennai 22.00 22.00 19.00 0.00 13.64
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1 2 3 4 5 6
Atta

Delhi 16.00 18.00 14.50 -12.50 9.38
Mumba i 21.00 20.00 18.00 4.76 14.29
Kolkata 16.00 17.00 14.00 -6.25 12.50
Chennai 23.00 22.00 20.00 4.35 13.04
Gram Dal

Delhi 34.00 37.00 39.00 -8.82 -14.71
Mumbai 35.00 34.00 38.00 2.86 -8.57
Kolkata 32.00 38.00 38.00 -18.75 -18.75
Chennai 34.00 35.00 38.00 -2.94 -11.76
Tur Dal

Delhi 71.00 80.00 82.00 -12.68 -15.49
Mumbai 65.00 65.00 78.00 0.00 -20.00
Kolkata 60.00 85.00 75.00 -41.67 -25.00
Chennai 68.00 80.00 82.00 -17.65 -20.59
Urad Dal

Delhi 73.00 70.00 60.50 4.11 17.12
Mumba i 76.00 61.00 63.00 19.74 17.11
Kolkata 66.00 62.00 52.00 6.06 21.21
Chennai 78.00 76.00 66.00 2.56 15.38
Moong Dal

Delhi 83.00 80.00 60.50 3.61 27.11
Mumbai 84.00 82.00 67.00 2.38 20.24
Kolkata 84.00 88.00 56.00 -4.76 33.33
Chennai 78.00 82.00 68.00 -5.13 12.82
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1 5 6
Masoor Dal

Delhi 54.50 60.00 68.50 -10.09 -25.69
Mumbai 51.00 55.00 62.00 -7.84 -21.57
Kolkata 48.00 58.00 60.00 -20.83 -25.00
Chennai 48.00 NR NR NR NR
Sugar

Delhi 30.00 44 .00 28.00 -46.67 6.67
Mumbai 30.00 42.00 27.00 -40.00 10.00
Kolkata 31.00 41.00 28.00 -32.26 9.68
Chennai 29.00 42.00 26.00 -44.83 10.34
Groundnut Oil

Delhi 115.00 112.00 107.00 2.61 6.96
Mumbai 81.00 71.00 93.00 12.35 -14.81
Kolkata 100.00 95.00 92.00 5.00 8.00
Chennai 90.00 75.00 62.00 16.67 31.11
Mustard Oil

Delhi 67.00 70.00 67.00 -4.48 0.00
Mumbai 68.00 67.00 75.00 1.47 -10.29
Kolkata 60.00 65.00 62.00 -8.33 -3.33
Chennai 70.00 73.00 68.00 -4.29 2.86
Vanaspati

Delhi 57.00 57.00 55.00 0.00 3.51
Mumbai 56.00 50.00 55.00 10.71 1.79
Kolkata 50.00 40.00 45.00 20.00 10.00
Chennai 60.00 54.00 55.00 10.00 8.33
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1 2 3 4 5 6
Tea (Loose)

Delhi 148.00 160.00 140.00 -8.11 5.41
Mumbai 155.00 156.00 150.00 -0.65 3.23
Kolkata 100.00 110.00 100.00 -10.00 0.00
Chennai 240.00 340.00 290.00 -41.67 -20.83
Salt (Packed)

Delhi 12.00 12.00 12.00 0.00 0.00
Mumbai 12.00 12.00 12.00 0.00 0.00
Kolkata 8.00 8.00 7.00 0.00 12.50
Chennai 12.00 12.00 12.00 0.00 0.00
Potato

Delhi 12.00 9.00 18.00 25.00 -50.00
Mumbai 12.00 14.00 17.00 -16.67 -41.67
Kolkata 6.00 5.00 15.00 16.67 -150.00
Chennai 14.00 16.00 16.00 -14.29 -14.29
Onion

Delhi 14.00 24._00 15.00 -71.43 -7.14
Mumbai 13.00 19.00 13.00 -46.15 0.00
Kolkata 13.00 22.00 14.00 -69.23 -7.69
Chennai 14.00 22.00 12.00 -57.14 14.29
Milk

Delhi 24.00 22.00 21.00 8.33 12.50
Mumbai 26.00 24.00 21.00 7.69 19.23
Kolkata 21.00 21.00 20.00 0.00 4.76
Chennai 20.50 20.50 18.00 0.00 12.20

Source: State/UTs Civil Supplies Department
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Statement-11

International prices of Pulses and edible oils

Item Centre, Unit Variety International Prices of select commodities
Prices* Prices 1 week One month Six months one year
ago ago ago ago
Chana Australia $ FAQ 485-490 490-500 450-460 520-530 470-480
Urad US$/PMT cnf FAQ 1000-1100 1100-1135 1100-1120 885-985 650-750
Tur US$/PMT cnf FAQ 780-850 925-950 930-950 925-940 900-970
Masoor US $/PMT cnf FAQ medium 700-760 700-760 685-820 830-835 700-750
Moong US$/PMT cnf FAQ 1255-1360 1255-1360 1320-1330 1200-1225 750-815
Yellow peas US$/PMT cnf/ FAQ 330-335 320-340 300-320 330-340 305-325
Crude PalmOil Malaysia, US $/PMT fob 860 805 747 740 670
RBD Palmolein Malaysia, US $/PMT fob 920 852 782 782 730
Soya oil Brazil, US $/PMT cif 895 850 772 810 780
Sunflower oil Rotterdam, US $/PMT cif 980 900 815 845 785

Source: SEA, NAFED NA - Not Available; *Prices of pulses as on 4.8.10 and those for edible oils as

19

on 9/4/2010.



Statement-111

Steps taken by Government to certain price rise of

essential commodities are briefly stated below:
| Fiscal Measures

(i) Reduced import duties to zero - for rice, wheat, pulses, edible oils

(crude); and butter and ghee;

(i1) Reduced import duties on refined & hydrogenated oils & vegetable oils

to 7.5%;

(iin) Allowed import of raw sugar at zero duty under 0.G.L. up to
01.08.2009 by sugar mills (notified on 17.04.2009) extended up to
31.12.2010. Furthermore, import of raw sugar has been opened to
private trade up to 31.12.2010 for being processed by domestic

factories on job basis;

(iv) Allowed import of white/refined sugar by STC/MMTC/PEC and NAFED up to
1 million tons by 01.08.2009 under O.G.L. at zero duty (notified on
17.04.2009). Furthermore, the duty free import of white/refined sugar
under OGL has been opened to other Central/State Government agencies
and to private trade in addition to existing designated agencies. The
cap on the quantity to be imported upto 31.03.09 has also since been
removed vide notification dated 27th November, 2009. The Government

has extended it upto 31.12.2010 without any quantitative cap.
Il Administrative Measures

(i) Removed levy obligation in respect of imported raw sugar and

white/refined sugar.

(ii) Banned export of non-basmati rice, edible oils (except coconut oil

and forest based oil) and pulses (except Kabuli chana).

(i) Export of edible oils has been allowed w.e.f 20th November, 2008
in small packs upto 5 kgs, subject to a limit of 10,000 tons upto
31.10.2009.EGoM in its meeting held on 20.11.2009 decided to further
allow export of edible oils not exceeding 10,000 tons during the
period from 01.11.2009 to 31.10.2010.

(iv) Imposed stock limit orders in the case of paddy, rice, sugar, upto

30.9.2010; In order to discourage non-household sector consumers from

20



stockpiling sugar and to ensure adequate
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availability of sugar in the open market for actual consumers, the
Central Government has 1issued a notification dated 22.08.2009
imposing stockholding limit on bulk consumers: it has been provided
that w.e.f 19.09.2009 no person, establishment, or industrial unit
using or consuming more than 10 quintals of sugar per month as a raw
material for production or consumption or use, in any manner, shall
keep stock, at any time, sugar exceeding 15 days of such use or

consumption.

(v) Using Minimum Export Price (MEP) to regulate exports of onion
(averaging at $220 per tonne for August 2010) and basmati rice ($900
PMT) ;

(vi) Maintaining the Central Issue Price (CIP) for rice (at Rs 5.65 per kg
for BPL and Rs 3 per kg for AAY) and wheat (at Rs 4.15 per kg for BPL

and Rs 2 per kg for AAY) since 2002.

(vii) Futures trading in Rice, urad and Tur suspended by the Forward
Market Commission in the year 2007-08 and continues during 2010-11.
Futures trading in sugar were suspended w.e.f. 27.5.2009 upto 30th of

September, 2010.

(viii) Permitted sugar Tfactories to sell processed raw sugar in the

domestic market and fulfil export obligation on ton to ton basis.

(ix) Proportion of sugar production requisitioned as levy sugar was
increased from 10 to 20% for 2009-10 sugar season to ensure adequate

levy sugar supplies under PDS.

(x) For the month of July, 2010, 14.50 lakh tons of non levy sugar have
been made available which includes 10.15 lakh tons of normal non-levy
sugar and 1.85 lakh tons of sugar processed from imported raw sugar
during May, 2010. Estimated availability out of imported
white/refined sugar during the month is about 0.50 lakh ton and
estimated availability of carryover stock of June, 2010 non-levy
quota is about 2 lakh tons. Besides, levy sugar quota of 2.15 lakh
tons also been released. Thus, for the month of July, 2010,16.65 lakh

tons of sugar have been made available.
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(xi) An additional allocation of wheat/rice @10 kg/family/month of January
and February 2010 has been made to the accepted number of AAY, BPL
and APL ration cards. This is in addition to existing allocation
while the wheat will be allocated at MSP price; rice will be allotted

at MSP derived price.
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xii) Specific adhoc additional allocation of 30.66 lakh tonnes of
foodgrains has been made for all cardholders wef 19.5.2010 with
validity for lifting up to 20.11.2010@0 of Rs.8.45 per kg for wheat

and Rs. 11.85 per kg for rice.

xiii) Recently, the Government has also decided on providing, an
additional allocation of 4.57 lakh tonnes of foodgrains per month for
APL families at the prevailing APL CIP. This is applicable initially
for a period of six months to those States where APL allocations are

below 15 kg per family per month.
(xiv) OMSS interventions:

(a) Allocation to State Governments under OMSS (Domestic) for release of
20.00 lakh tonnes of wheat was made to check inflationary trends in
food economy from October 2009 to March 2010. The State/UT Government
were asked to distribute wheat released under OMSS (D) to household

consumers and small processors of wheat.

(b) In addition to above, a quantity of 10 lakh MTs wheat was also
allocated for sale to bulk consumers through open tenders by FCI from
October,09 - March,10. Another 10.88 lakh tonnes of wheat from the
expected savings from retail allocations was allocated for bulk

consumers through tender sale.

(c) In order to check inflationary trend in prices of Rice, a quantity of
10.0 lakh tonnes of rice was allocated during October 2009 to March

2010 to State Governments for distribution to retail consumers.

(d) On 18.1.2010, NAFED was allotted 37400 tonnes of wheat and 17000
tonnes of rice from the un-lifted quantity of OMSS allocations to
state Governments. Similarly, NCCF was allocated 32684.21 tonnes

wheat and 11000 tonnes rice for sale to retail consumers.

(e) On 16.2.2010, another allocation of 5 lakh tonnes of wheat was made
for tender sale to small processors by FCI. High Level Committee of
FC1 has formulated guidelines for tender sale to small processors.

The reserve price fixed for tender sale of wheat to bulk consumers
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undertaken by FCI.

(xv) The Government also contemplating bringing legislation on Food

Security.

(xvi) Experimented with popularization of Yellow Peas through sale in
the Retail Outlets of NAFED, Kendriya Bhandar, NCCF and Mother Dairy

in Delhi.
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11l Other Measures:

In the medium term, Government has taken initiatives such as the
National Food Security Mission (NFSM), Rashtriya Krishi Vikas Yojna
(RKVY) to improve production and productivity in agriculture. In order to
increase the production of food grains, the Government is implementing

the following:

(i) Centrally Sponsored Scheme of National Food Security Mission (NFSM)
in selected districts of 17 states for enhancing the food grain
production of rice, wheat and pulses by 20 million tonnes during 11th

plan.

(ii) Crop production programmes of rice, wheat and coarse cereals are

being encouraged under Macro Management Agriculture (MMA) scheme.

(iin) Under Rashtriya Krishi Vikas Yojana (RKVY) additional Central
assistance 1is provided to the states to achieve 4% growth in
Agriculture and allied sectors and to reduce yield gaps of crops and

maximizing returns to the farmers.

(iv) New initiative of "Bringing Green Revolution to Eastern India" in 6
eastern states 1is also focused towards enhancing agriculture

production.

(v) Similarly, new initiative of "organizing 60,000 pulses and Oilseed
village" is being implemented in major pulses growing states to
supplement the efforts of other schemes in enhancing the pulses

production.

(vi) Maize production is promoted through Integrated Scheme on Oilseed,
Pulses, Oil Palm and Maize (1SOPOM).

ot safe wiafi' WaAR ;- gaefa &, & St &1 S SO Fer §, 38% 3mR
W H 3AT Fgell ulﬁdlﬁlﬁ?&giﬁﬂé%ﬂ%ﬁ%ﬁmﬁwﬁ,ﬂaﬁﬁwg‘é
g, I8 9a= & U I s Gu §, #7 An § & ¥ HFd §| aafas Rufa ;g g &
AES & ¥ 3R o, Feol T TG B HAS WA F T W & HR HEat F w7
fiRrae =8t 3 2

A gomafy 39 FaTe g

A safle wnafie WaAR : A ggd oA @ W@ g, R Hare qgeml IS &
IEIR A Y 3mr g & ... (cHaunT). ..

26



MR. CHAIRMAN: Please ask your supplementary.
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At AT THTARE WAR © AT TN SN 9T W § F AgER o e A aga
7§, IR IS F I@ER F 3 ¥ B o9F 11.40 % wgE a1 B sEfAT A S F AW
TgAT W& TS T ¢ Wedewd & fav Agoehifa & S Rl €, sae @9 ar amr
foram Sirar @ 3R Ife F e §, o 3 URA & fov @i & 3 R ST @ 8

SHRI SHARAD PAWAR: Sir, in the statement which 1 have made here in
reply, 1 have given comparison of six months - what was the position six
months back and what is today"s position. | accept that there are certain
essential commodities the prices of which have been definitely showing a
declining trend and there are few items where there is no improvement. |

have also given this detail and reasons for this in the reply.
ot sRafliy wenafiie WAR : AR o a1 IR A 9gT T P
& gamafy : 3T qEY wa qfeu

A afE gHafE WAR : 9O S, ;G o & fhae o §1 # a8 e
FET AEA § B AE S Seahar FA W, $HE FROT E Wegedt N AAS q@ W
€1 o 39 fHAr B IcUehdT Serer, T gg FEIS wA gefl gafeT # S dedr §
6 AT fI 3caehdr # dgld & fov &7 39 fhw ST W E?

M WE AR : 3cUICHAT FH & W &, T§ general situation =gl gl 3T 3TH
ST fF pulses & SR H §ART &7 §¢ gl @T ¢ 3R STH TS Rg & stagnation &Hr
ufa g1 I 3T wHdl & aR #H I8 RUfT 67 &1 Medium Term Measures St fow o
g, sl information reply # & % &1 Production s & fOU g7 Ha-@) &
implement X | & 3R Fa1 =X W &, &7 TSH details T gl

3. AT SRl - @, A S e IoT @M E, 9€ WA A ugel o TN FeAd H #A
ST @ & 9K 9Bl AT, Al Y IEH 3o} ¢ A, sHfAU ST H e 3oT WM gl A
9ReT Saeiaedsh a3l & e fafld #Xa & d&ey # gl 3w o A g6 o9 A
FERTSE &1 AT HA U1, a9 AA Ig 30 Aolat H1 A 3R gy g HAd gor a1 & o
9 SNaAaRaF aEJC & - A, A, &, dof I’ A, FAT AT FoAh 6T 9T Fel H
far ar v @ & fav @uiRa @, afs ¥ aequ 7 @ &7 ddva & e & Fa
TE AT WA § IR A draar § B e F T @ med # 3cR S dlS @ 3er
K CEOE
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Mt R YGR : g7 d% SO population § 3R zE® 8t &Y N T &, aE®
e & I §, 3 @@t & fAv A 3R "wae F g\ 2002 #H d7 v aw iR 2002 &
IS IF FEF G H gUR A fFar amm, oRada 8RR @1 sed @ ad wfea
gicl & fh ush @l & AT @gT, wrw @ & fov 7@, dfch 36 @R A 5o ar a3 #
AT 316 TSI T UF & & ¢ 3R 38 W 3er o 3\SA &) W@ g

S8l d& pulses Fr Y ¥, suF a¥ & A uga off a1 &5 gAY U F pulses
& 3cued FA B @ ¢, W ad A §, dfed S B §, 386 AAEE IS Scue
& B W@ g1 3EH gap §, SAMAU §H SFAC T USAT g1 International Market ¥
3H% price W T §, O #ff 9IRT WHR o IgT & consumers A pulses &F TRg T
available &7 & T Public Sector Organizations, MMTC, STC @3Rg & AT
FFIE FW & fAU @l sEF O H SR S gHA gar §, 3EA 15 ufdwd
SFAERI IR TWHR & off| @y-@ry 5 TsaF o Public Distribution System &
Aareadm ¥ pulses & distribution & F T 30l 9l R@E, 9IRT WHR J 3
distribution & AT pulses 8-10 ¥WT fd fhall A W available el H FF T
feham| sTel o Al Fr RUf g, Dl A Ul & sga 6 I @RI SEH HAT 45 €
gfa fFer a% 1S oY, IS sHHr AT 30 TAT U Rt F U Tl 9% o H oo
TS @ A 15 U gfd fRel &1 wé 3T 8, decline 3 T § 3R Siar A S &
Fgl, d=r & declining trend #I

3. AR IRt : W, i edible oil & §R H F& T Fell

A Fgga Iqddr - FaITa Heled, Ig Al IMH S N A HT HlAA B AR
B g & Jg A foram arr § 6 3 a1 el hae Wied aequ &1 A, 3me
SR @ Ast & g AT, R T E, S WA A Y1 @ § IR qEd e Swd A
gt ot §, S FREEr # oar 3e@en # dar g €1 A, &7 Al 99l 39 a9 W&
W E & @al 7 Yo7 g arel 3 S Fr Al Fr dEAar A Fhdar demar g3 T§ TR
FAT AT, Afhed H IS AETH § AT FA SN F TE A TRAT § fF F WER
q 3H G H Py SNG-IsdIA H, s FAGOT fRAT K WAr F Icwfed @ arer A
SR H M IR IeIe A Scuried gl arell 3 S e, S dfder, S,
deH, FI3, AE, FISM, e N HAGH 7 8@ AR 7 Rl IR g 82

MR. CHAIRMAN: Question please.
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A Fegad IGE ;- I AN qRY g & IR AR Aew haw dfdwa s g2
.. (HAUET) - ..

MR. CHAIRMAN: What is the question? Does it relate to the main

question?

ot FIFd IqIA @ W, A FaAG g & T T WHR 3E 1 H1 FAGTOT e fon
A ST A F A, S Wda A YT el § AR ST FR@Er A YT @l §, 3 e 5
Wﬁwwﬁaﬁaﬁﬁ,s@ﬁmﬁﬁmﬁaﬁﬁﬁ?wwwm
& FIETOT I A HRAd BEN?

SHRI SHARAD PAWAR: It is a very important question, Sir. Jg §1d ¥d §
f& essential commodities & dX #H TWHR & % H, Consumer AFfairs Ministry
Fr WE T o e @Ar ST &, essential agricultural produce i &% Samer fear
ST §, #IR S non-agricultural produce ¥, St ARG 35T & der g arer et &,
g1 W 30 AT & NG & g I & F FH 3 dF Al g3 §l AN T A
gema feam amr ¥, 3@ AN H HWaw F v @R RN ¢ AR 3w 99 ww § w5 o
F for arfr & 3=y DS W 39T & important B €, B9 W 3w AT fr e @
ARG EAT AT ST 8NN, IR 3-8 AR i Aeg ¥ T g7 &0 & e &, sadr
& S ST

A gamafa - 4% ) N Ades Aigs, A IfOUI .. (FTIUW) . .

M wegga aqadt ;- A, 39 & A FE ... (WEUED)... S Fad fHawr &
.. (FAYE) ... 3T F @ems ..

AN gumafa - &ET, @Y ... .. IRt Fare A I g1 That is enough,

please. ...(Interruptions)...

AN Fgd @Y : T FR@ET A, 3Pl H SUGd aEGIT F Hqed
.. (T . ..

MR. CHAIRMAN: Please, this is not the time for making a statement.

---(Interruptions). ..

M Fgogga aqdd ;- A g7 TEd € % 3@ W Fdeor g 3R 5§ Fed @ giud far
iy

MR. CHAIRMAN: The hon. Minister has replied to the question raised.
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At AReg Agd - THEEld SN, UG AEIA T H AT AAT ST T @ET geT Fr
e § fF ARG 3mer awId Aol F Aed 9¢ W E, A M A S A, G FZ @M
&, 3@ distribution dst ¥ ¥ 71ET &ar &7 £2 ... (HAUe). ..

MR. CHAIRMAN: Does it relate to this question?

M Feew Aear : Hoy S @ §, IF AT U5 weas w A wwar g1 R oo
A &1 Heg f3ATS Us Aol W gIaT B1 3R Heolls o7 &1 al Hed &H gl S|

MR. CHAIRMAN: Does it relate to this question or not?

ot AT AeT : IS o gl FE g W & & . (EAUED). ..

MR. CHAIRMAN: 1 am sorry. ...(Interruptions)... Please don"t make a

statement. ...(Interruptions)...

SHRI1 MAHENDRA MOHAN: My very specific question, Sir

...(Interruptions). ..
MR. CHAIRMAN: It is not relevant to this question.
A FEew Med - W, A Fw W g & Feors gert qedt A FA FA A& oA w82
MR. CHAIRMAN: No, I am sorry. This cannot be allowed.

N Ageg Aed : W, §gd specific question ¢ & @cors see Hedl A
. (cTEuT) . . .

MR. CHAIRMAN: This cannot be allowed. ...(Interruptions)... We will

now move to the next question. ...(Interruptions)...

ot #igew AeT : W, F€ @ 9gd specific question ¥ & AT Ty FEIMG H
FH FAT 6 I @ 67 ... (CHAURT). ..

SHRI K_N. BALAGOPAL: What is this, Sir? ..._.(Interruptions)...) I want

to put a question ...(Interruptions)...
MR. CHAIRMAN: Question number 283. ...(Interruptions)... Please
resume your place. ...(Interruptions)...

SHRI K_.N. BALAGOPAL: It 1is very much part of the question

---(Interruptions)...
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MR. CHAIRMAN: If you wish to ...(Interruptions)... Read the question

please. ...(Interruptions)...
At I WOT : T AEITS FT HaATA §, SHP oAl T ART|

MR. CHAIRMAN: will you please resume your place.
...(Interruptions)... 39 & JBT ...... Y S5 BT

Construction of modern godowns

*283. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has prepared a master plan to construct
modern FClI godowns on Public-Private-Partnership (PPP) basis to prevent

the foodgrains from wastage to the tune of 50 metric tonnes every year;

(b) if so, whether there is any time schedule to complete the

project; and

(c) if not, who will be held responsible/accountable for the loss of

tax payers®™ money?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROF.
K.V. THOMAS): (a) to (c) A statement is laid on the Table of the House.

Statement

(a) Government have prepared a comprehensive plan for construction
of godowns for storage of foodgrains by FCI through private entrepreneurs
and Central and State Warehousing Corporations. As per plan, 149.4 lakh

tonnes of storage space is to be created.

(b) and (c¢) The time schedule prescribed for completion of godowns is
1 year from finalization of agreement with the entrepreneur. In case of
godowns with railway sidings, this time limit will be 2 years from the

date of agreement.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, in the reply, it is shown that
"The time schedule prescribed for completion of godowns is one year from
finalization of agreement with the entrepreneur, in the case of godowns
with railway sidings, this limit will be two years from the agreement'.
Sir, | would like to have a clarification that in the case of the first
one, what is the timeframe for finalization of the agreement with the

entrepreneurs? Whether it is one year more. If it is
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so, Sir, in both the cases, the Supreme Court has already ordered that if
the foodgrains are getting wasted like this because of non-providing the
godowns, this should be distributed to the poor people. More than 14
million people will be benefited for a year. Whether that will be applied

here.

SHRI SHARAD PAWAR: Regarding the finalization of tender, as 1| said in
the reply, we have introduced a new scheme. As per the new scheme, FCI is

ready to take responsibility to hire for ten years.

We have also announced tenders in certain States. The FCl has
undertaken exercise to reduce the time taken in Ffinalising tenders.
Originally, it was 92 days; now it is 62 days. Basically, we would like
to expedite this work. As 1 said in the reply, we have kept a one-year

period and for railway sidings it is a two-year period.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, part (c) of my question is: if
not, who will be held responsible/accountable for the loss of tax payers”
money? No reply is given for this part of the question. There are three
levels of accountability. One is implementing part. Another is middle-
level management. And third is policy-making. Who will be held
responsible for these damages which are to the tune of crores of rupees

per year?

SHRI SHARAD PAWAR: There are two things in it. We have already
finalised the capacity of 149 lakh tonnes of storage space. We have told
the FCI that they have to complete this work in such and such period.

They have already taken up this responsibility.

When question comes of damages, yes, there are certain cases of
damages. We deputed teams to those places. They visited those places.
They have gone into the detail of those cases. And they have taken action
to suspend some of the officers also. And a detailed investigation is

going on.

SHRIMATI BRINDA KARAT: Sir, 1in view of the criminal wastage of

precious foodgrains in this country which is to the extent of millions of
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tonnes, the wurgency of the construction of godowns cannot be

overemphasised.

My question, Sir, relates to the recommendation made by the National
Commission on Farmers led by Prof. M.S. Swaminathan in which he has
suggested that the spread of godowns all over the country is also very

much required. And one of the important issues is the lack of godowns
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in the entire North-East and the Eastern region specifically. Often
private entrepreneurs don"t see much profit in it. The recommendation
specifically is for fifty godowns built by the Government for storage of

one million tonnes of foodgrains each in different parts of India.

My question to the hon. Minister is this. What is the Government"s
understanding of this specific recommendation which will cost the
exchequer only ten thousand crore rupees with the most modern silos for

the protection of foodgrains?

SHRI SHARAD PAWAR: There are two things. The first statement, which
the hon. Member made, that millions of tonnes of foodgrains has been

wasted or damaged, is not factually correct. It Is quite an exaggeration.

On the question of programme which the Government of India has taken,
there are two types of schemes for construction of godowns which exist
today. One is that from the Agriculture Ministry we have a Bhandaran
Scheme where we support cooperative societies and even individuals
through small warehouses at the village levei. But it is very small. That

Is not available for storage of foodgrains of the FCI.

The FClI has one scheme where it Is directly spending and that is
essentially in the North-East. We have taken up the scheme for the North-
East. We have requested certain State Governments to provide land, and
construction has been started in certain places. In rest of the States,

we are after the State Government.

There is another scheme. That is to construct or hire 149 lakh tonnes
of space capacity through private people. The FCl has announced the
places where our requirement is there. After the announcement, we are
expecting some response from public. The FCI will finalise a proposal and
it will give a guarantee to the entrepreneurs that for the next ten years
we will use these godowns for storage purposes. Suppose for this or that
reason we are not In a position to keep any material in that godown,
still we will take the responsibility to pay rent. That scheme has been
announced. Anybody can give silos. Anybody can give different types of

warehouses. FCl has appointed a committee and that committee will take a

35



final

view.
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SHRI Y.S. CHOWDARY: Sir, the hon. Minister, in the answer, has

mentioned one year from finalisation of agreement with the
entrepreneurs'. But, what is the date for the entrepreneurs to finalise
the agreement? That is not mentioned. ...(Interruptions)... Construction
time is mentioned as one year from the date of finalisation of agreement

with the entrepreneurs. But, what is the last date for finalising these

agreements with the entrepreneurs?

SHRI SHARAD PAWAR: Sir, in fact, recently, we have issued an order
that within 62 days, the FCl has to complete the entire procedure and

they are already on this line.

MS. MABEL REBELLO: Sir, the Minister, in his reply, has said that
space for almost 15 million tonnes capacity storage will be buiit over a
period of one year. | would like to know from the hon. Minister: Will
this capacity, which he is planning to create, be sufficient to store all
our foodgrains? Will that capacity be spread all over the country so that
not even a single grain of foodgrains is wasted? This is what I would

like to know.

SHRI SHARAD PAWAR: Sir, generally, foodgrains are kept in two types
of warehouses. One is covered and we keep about 40 to 41 million tonnes
in them. And the other is CAP. We just construct a small platform, wooden
platform, and then we covered it by tarpaulin. That caters to about 13 to
14 million tonnes. Whatever is required for that CAP, that is, for about
149 lakh tonnes, we are taking that up. Our desire is that we do not want
to continue with CAP. We don®"t want to keep anything in open. Everything
should be under cover. Whatever 1is the requirement as on today or
whatever is the gap between availability and non-availability, that gap
will be filled and that gap will be somewhat about 140 lakh tonnes. We

are constructing for about 149 lakh tonnes.

a@aF 3R g F i Awer IeemE
*284 . A A Tow IFTET - FAT XA HA FE A HT HAT R R

(F) T Tg T § &F 3cR Ry # 7G5 3R Q8 & 9 ¥ @arr gfafer amat
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It e WA 8

@) I g, a F WHR 3 A & glawr & v q@was iR @ F 9
diehel YeRTET gemualr; 3R

@ 3 g, O 3EF FIT FROT E?
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YT 7T A T # (BN €. EHe): () ¥ (@) TH [ARUT TN Yed W W@
fear amar gl

faavor
@ S, 7 FEs 3R s F ST AT T 6000 AE AA-I E

@) IR @) @3 IR wWes F fT 28 NI TENEAT UGy §1 W HEY
FoEr fr Tl 3R IREEAS FiEAsal F FRUT d@aF AR s F T A Al amEr
Tollel T HIS Y& gt ¢l

Local train between Lucknow and Hardoi

t*284. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that lakhs of daily passengers travel

everyday by train between Lucknow and Hardoi in Uttar Pradesh;

(b) if so, whether for the facility of those passengers, Government

would run a local train between Lucknow and Hardoi; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) to (c) A Statement is laid on the Table of the Sabha.
Statement

(a) No, Sir. Around 6000 passengers travel daily to and fro between

Lucknow and Hardoi .

(b) and (c) 28 pairs of trains are available between Lucknow and
Hardoi. At present, there is no proposal to introduce any new local train

between Lucknow and Hardoi due to operational and resource constraints.

M MU Ty AT @ AFA, IOR IFAT § H AT FH ST F, Al @ EF F
#A AT A S swfT @@, & WEAT § SN IMREAET & 9 U G & 9Y, Fhife I O
dleX & | 7@ E

o gamafy - 3T Hare gfovl

tOoriginal notice of the question was received in Hindi
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At X Tow ITA : H AFAT FA SN § Tg A AEA §, T§ o gH 1 ATH
T, & TETF-EE F ST o N T B g9l & &, 9% F0« N9 goN &, o S
YR Ted §l AE, dfe St Ted ¥, sedie der 6 28 o dedt § 3 A
3RS a7 g § R Wl RSE s At A "ed § S Roes ot €, e
e AT o werer @ g1 A # A wE S @ Siefer 9 § % Seele S o
FIR T o ATel § 3HH MUR AT §, Safh A AT § F a8 W goR # S
A AT ol 82 BV, U AR UYgel HaAlel & Siaid H Ig gl AT fh S ¥ ol
SAfFCHISS & SN I 80 W g7 Tes UM I 3 F§ Yo Al SAFLPIgs & 7S &
ar 3§ % T o AT A H FAT FROT §? A0+ Jg T T F gA g7 Fonmuar| ar
SR FAT HRUT §, TG §H ool &2

SHRI E. AHAMMED: Mr. Chairman, Sir, what | have given in my reply is
that the Railways has been. ...(Interruptions)...

M ga1 FRA : T AT @ o0 §I ... (AU ...

SHRI TIRUCHI SHIVA: Mike is not working ...(Interruptions)...

MR. CHAIRMAN: Please switch on the mike. ...(Interruptions)...

ANt A gog YA : T, TATST g1 3T W[ g1 .. . (S"EUTA) . . .

MR. CHAIRMAN: Please. ...(Interruptions)...

AN MY Tog JJAT : T, AT Agr 3T T gl ... (SFIURT) . ..
SOME HON. MEMBERS: Sir, no sound is coming ...(Interruptions)...
MR. CHAIRMAN: Please let the Minister finish.

SHRI E. AHAMMED: Anyway, it is not my fault. Sir, as per the
assessment of the Railways, there are 6000 passengers to and fro for
which 28 trains are running in this route, and according to the Railways,
the provision of additional train services IS an on-going process,
subject to the operational feasibility and availability of demand,
traffic, and resources. New train services which are to be introduced
during the course of a financial year are announced every year in the
Railway Budget speech. The services are introduced during the course of

the financial year based on availability of
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the rolling stock, completion of gauge conversion work, new lines and
development of requisite facilities. According to the Railways, the
present level of services is very much sufficient. Each of the 28 trains
running between Hardoi and Lucknow has, at least, 2 general class and 2
second class-cum-guard-cum-luggage coaches for unreserved passengers and

it is very much sufficient as per the assessment made by the Railways.

At AU Tog IIAIE ;- FAUT AL, A el W IBT & IR AT HA ST oA
U SaE A FEl & fh OF §OR Yod & #d & AR §, 39 W A AT Hh S &
T a1 & 7 & A w2 g, MR 9 Aed O gad & e oF goR e Afa @
yog fRar g, Sefs A0 39l PRed aeelr §1 soaAMia Aged, 3PR Hed H OFig
AT Heed [AfRad Jeerr ¢ §, df 39@ Rar & AW 731 S # o aifeul §H
M 98T & Wik @l e &1 §H S SRl &A1, a8 3NTRRe Sieell ¥ Samer 3resr &3
A AREd Sy & B i goR & e 39S "o €1 A #49 S, ge € #e
W & B a1 3Reres dfer Tach €1 a8t & del # 9gd wemh gl @1 #F Feeiy w o
¥ & o ISl WiEdT gl Uk Al AT Yg ISV R YA S Hiesh FAC §, FA HeAh &
AR el 9 # fhee caffiel 3Md §, el W dllhel &of dolell ARU? Sfgl W Avchel
&t fr RS &, T8 W 3T FT AP & T T BV HE? . (ST . .

MR. CHAIRMAN: That is outside the scope of this question.

AN MY Tog FTAIT © AU FAgIGA, Ig W & FfOT &1 W, §H 3MUH HI&T0T
aifgul ... (AUE). ..

st gaafd - 319 39T Hae afevl ... (cHaunE). ..

Mt N Tox AT : FHO Fgled, H HUA O F A9 & IR W FaTA 96 @l
gl Jgl o forar g3m fAer @1 &, Fe o AW & GG T El ... (AU . ..

st gaefa - A7, ST .. . (SHEUE). . .

Mt WU g I : FHUT AT, g O R wer AW o w
. . (SFEUT) . . .

ot gy - FAE-oEl, STRU| PR WY SAE H Iod FAST &, o 3T 3HA delel
FITAT| g8 T 3@ oI gl ... (STIUA) . . .

M A Tow A ;- wHEfd Fgled, 3T o L. F F, 39 gH Aer-d EHETT
& afS| gemafa Fele, & s W I ¥ AT w5 S, # T gaer deen wedr §
fh A0 19 & GF AT gU, I WaAS-AGAS A gAFCHss & TS ¥ AR dw &
ol I Sg 31O JHaRTehr
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g, FT A9 SERT U {AET #r [Ader & F s AT w1 gd FOHL, 3TA RUE gHS
Ao, df §F 3T YR W YA dd I o1? dgl W I8 ollsd Il ST, FHH folv 31T
FET W R A YEINT AT ATAT| FT AT HN SN, SR Hed A ewon HET?

SHRI E. AHAMMED: Sir, on the basis of this assessment of the
Railways, daily ticket and season ticket sold for the month of May 2010
to the passengers who travel specifically between Hardoi and Lucknow,
this is the basis. On that basis, on each side, 3000 passengers travel.
That is the basis. But all other issues that the hon. Members has raised

here are matters to be looked into.

It is a matter to be looked into and I will assure him that his other
lines and other things will definitely be looked into. But, at the same
time, | would like to inform the hon. Member that there is a procedure
for introduction of new trains or extra trains; that procedure has to be
followed by the Railway, and according to that procedure, as | already
mentioned, there are some more conditions which are to be fulfilled -
availability of demand, availability of path, availability of stabling
lines availability of railway infrastructure, availability of resources,
availability of rolling stock, manpower requirement and impact on the
freight traffic; these are the things which we will have to take into
account before such a train is introduced, and there is also a procedure
followed by three kinds of administrative levels. The first is the
division level; the second is the zonal level; the third is the national
level. At the national level, a Timetable Committee 1is there; that

Committee looks into the things. Thereafter, a train can be introduced.

MR. CHAIRMAN: Thank you. ...(Interruptions)... Shri Selvaganpathi.

A MU Ty A - AT FHOMY FAQIGT, AT HA HeA HOIFRE W W B
.. (ZTaUT) . . .

o gomafay : 3R U@ &, o 39 e & S| .. (sgaueT). ..

st AW Ueg AT : IR Ted H Icdk AGl Hem o SO el ¥ fReen?
.. (SHEYU) . . .

AN gumfa - JGT, FEN .. ("IUA) ... WU, this is a serious matter.
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---(Interruptions). ..
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Y T Tog IS : AQGH, FAN & B g S FAEN §l ... (FFAUED) .. AT
goR feahe o &1 ... (cgauer) ... &7 St 9w & seilelr, ... (suaue)...

AN gamafa - celieT| ... (GEauR) ...

AN WY TE A : AOEERE, WHEE FET dF Sew SEr q& 2
.(FEAUR) ... WedA & dLd ¥ W @ SN, df §H SO gl dNgu?
.. (EgauwET) . ..

At @gaEfy : 3R TR SO ¥ FE Remd g, @ 9T 3@ g w@ @
AT ... (cgaue). ..

Mt MY Tog UG - R T SO g, d g F Rema & R
.. (cHaYE) . ..

ANt Fer A ;. ANEe, Sww a@ o mm g, s@er & Ow a8 §
.. (cHaYRT) . ..

AN Raeeg [AEdr : ST arer &1 FET T 8T gl .. . (cIURT) . ..

At A gog AT : ANF, dG@AS IR WS ... (WU . ..

MR. CHAIRMAN: You see ...(Interruptions)... Just one minute, please.
...(Interruptions)... Just one minute, please. ...(Interruptions)... If
the question is factually wrong or if the question is misleading, then

there 1is a procedure Tfor vraising it with the Minister concerned.

...(Interruptions)... Please follow that procedure.

AN My geg JgaOT : AT, Taad AR §, ... (G@auR)... g5 FgAEer &
FTER Tl H A Rawa A& B .. (@EuE)... 39 sEH ®WRa W i
.. (cFaEurT) ... #@A S dU e 30 3R s SEe & &l ... (SUEUTT) . ..

MR. CHAIRMAN: Just one minute. ...(Interruptions)...
i Y Fog HAOT : T * AAT § ... (HIUR) ... ... (Interruptions)...
AN T : Tolier, TR o AT S, AT 86 B0 ... (FWEU). . .

SHRI PRASANTA CHATTERJEE: Sir, 1is the House run like this?

...(Interruptions). ..

Nt gomafy : wolie, Y AT SN, 3T 86 SBT| ... (SFIURT) . . .
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*Expunged as ordered by the Chair.
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ot N Tog AT - A, NAA, Y AT A A @RI ... (AU . . .

SHRI E. AHAMMED: Sir, 1 will never. ..._(Interruptions)... 1 will
never try to mislead. ...(Interruptions)... 1 will never mislead the
House. ...(Interruptions)...

serch Rceg s - W, ¥ fFE WE A 90 W W E? ... (FFaUE). ..

MR. CHAIRMAN: Why are you interfering in the matter?
...(Interruptions)... 39 §3 S8U| ... (SHIY). ..

At fceT s@T - W, T FE W@ T a0 R W §? ... (FFAUE). ..

MR. CHAIRMAN: Why are you interfering in the matter?
---(Interruptions)... Precious time is wasted in these futile

discussions. ...(Interruptions)...

SHRI E. AHAMMED: Sir, if the hon. Member has anything specific, he

may just write to me. ...(Interruptions)...
Aacr RceT s@Y - W, ... (FIUR). ..

SHR1 NARESH CHANDRA AGRAWAL: Who is she? ...(Interruptions)... Who is

she trying to advise, me? ...(Interruptions)...

MR. CHAIRMAN: 1 have called another Member. Will you please resume

your place? ...(Interruptions)...
Aac ffeea s W, A FE Re N a0 W ® E? ... (FWIUR) ...
ot Rewr B : TF Sgd @ 99 §, §gd ded S ®, < FAQar @2
. (Sgau) . . .
A warafy - @@ SN, 39 Ha YT gH §, T do SV ... (FFAUWR). ..

Please resume your place. ...(Interruptions)... Please resume your place.

---(Interruptions)...
SHRIMATI BRINDA KARAT: Sir, how is he speaking? ...(Interruptions)...

SHRI DINESH TRIVEDI: Sir, 1 am asking on behalf of the Government
that it needs expunction ..-(Interruptions). .. What is * ?

---(Interruptions)...

SHRI PRASANTA CHATTERJEE: Why is he saying? ...(Interruptions)... The

Minister for Health is saying that it needs expunction. Why is he asking?

*Expunged as ordered by the Chair.
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SHRI DINESH TRIVEDI: I am asking on behalf of the Government. He said

* __.(Interruptions)...
MR. CHAIRMAN: Just one minute, please. ...(Interruptions)...
SHRI DINESH TRIVEDI: He said * ...(Interruptions)...
MR. CHAIRMAN: Hon. Members, please sit down. ...(Interruptions)...

SHRI DINESH TRIVEDI: 1 am talking on behalf of the Government.

---(Interruptions)... You cannot say * ...(Interruptions)...

MR. CHAIRMAN: will you, please, resume your places?

---(Interruptions)...

SHRI PRASANTA  CHATTERJEE: Sir, what is this going on?

---(Interruptions)...

MR. CHAIRMAN: The House is not a wrestling arena. There are enough
arenas in this city. Here, this 1is the Question Hour. It will be
conducted according to the rules made by this House.
---(Interruptions)... If you get into extraneous discussions, time is

wasted; Members will suffer; nobody else. Thank you. Go ahead.
A MU Tog WA : W, AT FAH S F 3k TE AL &, safav F H@eA F
SETHR HT €l
(AN AAAT HEET TGl F 35HT @< T I0)

SHRI T.M. SELVAGANPATHI: Sir, this question is pertaining to local

trains between Lucknow and Hardoi in Uttar Pradesh.

There are number of towns from where thousands of passengers travel
between one town to the other. They are all daily passengers or daily
travellers. Such type of passengers are garnered by private bus
operators. Has the Ministry done any survey on this? 1 would like to know
whether it has got any holistic plan to cater to the needs of these daily
passengers and whether it has got a list of towns, for example, in Tamil

Nadu. ...(Interruptions)...

MR. CHAIRMAN: Does it relate to this question? It is a general
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question. ...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI T. M. SELVAGANPATHI: It is related. ...(Interruptions)...
MR. CHAIRMAN: No. ...(Interruptions)...

SHRI T. M. SELVAGANPATHI: It is related, Sir. 1 will explain. 1 will
just take one minute. It is with regard to local trains between one town

and the other.
MR. CHAIRMAN: Both the towns are named. ...(Interruptions)...
SHRI T_M. SELVAGANPATHI: 1 am just giving an example.
MR. CHAIRMAN: No, please.

SHRI T. M. SELVAGANPATHI: Sir, there are many no. of towns like
these. 1 am not asking about those towns. 1 am asking whether the
Ministry has got any plan to cater to the needs of such passengers who
travel between one town and the other. There are many towns like these
throughout the country. Has the Ministry got a plan? Is the Ministry

going to implement any such plan? This Is my question.

SHRI E. AHAMMED: Sir, if the hon. Member had given me notice of this,

I would have come prepared on this.

SHRI T.M. SELVAGANPATHI: 1 am just asking whether you have got a

plan. Have you done any survey on this?

M gorer areF - @Al SN, AU U wfAfhd Harer &, F=ifE Imue wEr & R e
e ¥ HERT 91 g g S0, o H gas & 46y A AT HN S & 9o qoer d@gar
g & 3PS & S #F gRals ¥ goe WiSl, AUGISl, [Hedd, Hedldl, IR,
qEHS, ARR, 3ealld, FAR & §U &7 o FA Al F@ ¢ IS & FAS A ol
I Af| gEehT gl ST ol affdoed ®7 & 99T S RI AN Wur-@wen ware § & FAr
S 3H T€ W, SN EEr, Hooldl, A, oA, qH, 3eAd, FAQ @I §C
ST §, g8 R & I e # 9T S

SHRI E. AHAMMED: Sir, let the hon. Member write to me. I will reply

to him.

MR. CHAIRMAN: Thank you. Shri Jesudasu Seelam. ...(Interruptions)...

A FIAY ISF : AR, ¥ IR & F H fogen 6 g5 ¢ Toe #r g fmar
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ST AT Jatd AT, & Tl & YA FET fh o6, A 39 §69 & g7 I o 7 Ja &l
. . (SFEUTT) . . .
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AN waafa - JgT FH SO I ST THhar § ... (HIUE). ..

st FSIRT USH - §HAFI had & AT o H S dAIMRT ... (SFAYU) ... PR T g
wfafhs Faad o $ QT Fgd &, @ 390 o PR F 3 @ T A F FOw
..(cEauET) ... R REgd affer & ardedr a8 & .. (GHaue) ... IF FRU F
T HT .. (EaY). ..

SHRI E. AHAMMED: In these circumstances, | will not be able to do.
...(Interruptions)... But if the hon. Member writes to me, 1 will reply

to him. ...(Interruptions)...
Mt FAT qBF : AN TE N § ... (SUAURT)... SO & &F ... (SHAUR). ..
T A R G HLE? L. (SHAUT) . .. AT FUR HET fF JE dEe L (SuaUT) ..
SHRI PRASANTA CHATTERJEE: The Minister says, "You write to me. I will

reply to you'. What is this? ...(Interruptions)...

$t 9w UF : W, AR = & v @ w8 9w ... (cHaum). ..

SHRI PRASANTA CHATTERJEE: You have to protect us.
...(Interruptions)... One hon. Member has walked out.
...(Interruptions)...

Another Member has been denied his right. ...(Interruptions)... Why
has he been denied? ...(Interruptions)... The Minister has not replied.
...(Interruptions). ..

MR. CHAIRMAN: Everyone here is an unauthorised speaker.

(Interruptions)... Please ...(Interruptions)... ¢fQ@U, 3O UTHh AT SGieTol
fear & ... (cgaue) ...

A AT USF : AV YUISA Al ... (FFAURT) ... W AT AN S F der-
T Y § B S &3S & AW F woldl Y, #97 JASMEr & de H ddAET AR
3 T W R T ¢ Taed & 99 S0 F AT el .. (S¥aueT) ... I§ W
s Faa § ... (aU) ... §H & AT o H S99 AV . . . (SHTURT) . . .

SHR1 E. AHAMMED: Sir, I would like to say that expansion, extension,
new trains and everything is a continuous process. There is a procedure
for that. When it comes through the procedure, it will definitely be

considered. Wherever it is possible we will do it. How can I say that
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this route or that route will be done? 1 am not able to say that. I don"t

have ...(Interruptions)...

At gow gew @ FHMIT S, FART AWGT AAT ST ¥ @ O da g
.- (FEAYE) ... FT @ SO feerar AfFT ... (cgaue) . . .
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AN FHfT : ISF S, TolleT AT 9 SBT ... (SFIY). . .
St Raeeg Aad : &7 T F7 3gH ad N & P ... (aUE). ..

ot g3 aeF : gl S, g Fo A Saw om S ... (wEuE) ... & W A
# Fo @ SO Rer QG ... (FEEuE)... T}® *F JFT & A AR K
..(EEUE) ... A TWER KA ... (FAUR)... Tg Feodl JfGT R FER SE
.. (cFAUTT) . . .

At spErer fReR - @aaia S, FE #F & R A6 gerFen .. (sgawun). ..

SHR1 JESUDASU SEELAM: He 1is obstructing me and taking my time.

--(Interruptions)...

MR. CHAIRMAN : Will you ©please ask your supplementary?

--(Interruptions)...

Y 3T HATT Yoot QAT .. (STIUW) . . . .

AN g UsH : FGHAT ST, & AT T H TG Id Fg ¢ [ T g & v [FER
FEM ... (AU ... T F T A H O &, H S5 JFM ... (SHAURT). ..

MR. CHAIRMAN: will you please ask your supplementary?

--.-.(Interruptions)... This is not correct. You cannot hold
-.-(Interruptions)... This 1is all very improper. Please resume your
place.

SHR1 JESUDASU SEELAM: Sir, as per the reply given, there are 28 pairs
of trains between Hardoi and Lucknow. The hon. Member has mentioned that
there is lack of accommodation. Despite these 28 trains running, there is
lack of accommodation and there is a dispute regarding the number of
passengers. | think the Minister has not counted the number of tickets
issued. Many people get their tickets issued but not from the counter.
Secondly, is there any proposal before the hon. Minister to increase the
quota of pairs of trains between Hardoi and Lucknow to ease out the

difficulties of the passengers?

SHRI E. AHAMMED: Sir, taking into account the position of the

traffic, the needful is done.
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MR. CHAIRMAN: Q.No. 285. Shri B.S. Gnanadesikan is not here. Is there

any supplementary?

*285. [The Questioner (Shri B.S. Gnanadesikan) was absent]

54



Guarding of unmanned railway level crossings by private firms

*285. SHRI B.S. GNANADESIKAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is exploring the possibilities of awarding

the work of guarding the unmanned level crossings to private firms;
(b) if so, the details thereof; and

(c) the steps taken by Government to ensure that all 17,000 unmanned
level crossings are manned in the next five years to reduce the number of

accidents at railway crossings?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) to (c) A statement is laid on the Table of the Sabha.
Statement

(a) to (c¢) Railways has announced in the Budget 2010-11 that all
unmanned level crossings shall be eliminated in next five years, through
manning of wunmanned level crossing gates qualifying as per relaxed
criteria, provision of Road Under Bridges (RUBs) and Limited Height
Subways, merger of traffic to nearby LCs, where feasible and closing of
such unmanned level crossings, which have negligible road traffic.
Accordingly, Railways has sanctioned manning of about 4,000 unmanned
gates during the years 2009-10 and 2010-11, to accelerate works of
manning. Recently, financial powers have been delegated to the General
Managers to sanction subways costing up to Rs. 2.5 crore in lieu of
unmanned level crossings. Under the Railway scheme, Hon®"ble Members of
Parliament can also sponsor conversion of unmanned level crossing to
manned level crossing under the Member of Parliament Local Area

Development Scheme (MPLADS).

DR. T. SUBBARAMI REDDY: Sir, there are 17,000 unmanned level
crossings in the country. It 1is the most dangerous thing. Several
accidents are taking place at unmanned level crossings. In the reply, the
Minister says, "Railways has announced in the Budget 2010-11 that all

unmanned level crossings shall be eliminated in next five years'”. The
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Railways has sanctioned manning of 4,000 unmanned gates in 2009-10 and

2010-11. It is very small. I would like to know from the hon. Minister
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how they are going to eliminate 17,000 unmanned level crossings in these
five years. If they plan to eliminate 4,000 unmanned gates in two years,

how will they eliminate 17,000 in five years?

SHRI E. AHAMMED: Sir, we have planned for 2010-11 when 4,000 unmanned
gates would be converted into manned. This is a continuous process. We

hope to complete it in time.
MR. CHAIRMAN: Shri Rajiv Pratap Rudy. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, we need your protection. When they are
planning to man 4,000 unmanned gates in two years, how will they complete

17,000 in five years? Please tell us. ..._(Interruptions)...

st 3. Rig : W, 36 o7 & ded FFR e &2 .. (cEauE). ..

MR. CHAIRMAN: Is that the question in Arithmetic in a school?

At TSl gaT T W, H R 30 Ted H Fael 35T @M § IR JAS SR S
# Harer 3oTdl g, o 56 WER N 3H HAT H A FRA H JIF T § & @G S
Fr o § AR Sae gAw saF fAudd nar ¥ W, 3§ QU HAIT # AT W6 U W
¥ sud gl AT ¢, "Possibilities of awarding the work of guarding the
unmanned level crossings to private firms". T, AT TW@J 3§ AT & oA I
UG X T & fF 30 Harel FT a9 Fa&l &l Where is it mentioned anywhere in the
answer that it is going to be awarded to the private firms or it is not
going to be awarded to the private firms? 1 would like the hon. Minister
to answer this question. 1 would like every Member in the House to read
this answer and find out the answer of this question which has been
raised. For the last three times, | have been raising these questions
relating to the answers and every time there is a hoodwinking. Today, |
would again request the Minister to please answer whether in your written
reply you have answered this or not. If you are not answering here, it is
okay. But when you come back with a written reply, do you answer the
specific questions? Here it has been asked, "Whether these unmanned
crossings are to be privatized or not?", Is your answer to this question

there in the reply or not?

Sir, you have to see this answer. This has happened a number of times
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in this House. | would request every Member to read this answer and see

whether the question has been answered or not.
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SHR1 E. AHAMMED: As regards the answer given to question (a) to (c¢),
if you take the answer in its entirety, any hon. Member will be able to.

---(Interruptions)...

SHRI RAJIV PRATAP RUDY: 1 understand both English and Hindi. You read
the answer. It says, '...through manning of unmanned level cross gates
qualifying as per relaxed criteria.” Now, what are these relaxed

criteria? Is it going to be privatized or not?

SHRI E. AHAMMED: My hon. friend may kindly listen to me. 1 do admit
that you have a right to put questions to me; you have a right to
challenge me. | do not deny it. But I may be given the time to answer.
What we have mentioned here, in the last part of the answer, we have
said, "Under the Railway Scheme, the hon. Members of Parliament can also
sponsor conversion of unmanned level crossing to manned level crossing
under the Members of Parliament Local Area Development Scheme (MPLADS).

---(Interruptions)...

SHRI RAJIV PRATAP RUDY: Sir, you read the answer. 1 have been

pointing it out every time in this House...

SHRI E. AHAMMED: There is no “firm® which has been mentioned here.
--.-(Interruptions)... We did not say, "any firm". Therefore, the work on
railway crossings will be done by the Railways or by Government
institutions, and no private firm will be given. ..._(Interruptions)...

There is no question of any private firm. ..._(Interruptions)...

SHRI RAJIV PRATAP RUDY: Sir, it is the privilege of the House. Where

is the answer regarding privatization? ...(Interruptions)...

SHRI E. AHAMMED: Therefore, 1in the answer, we have mentioned
generally. ...(Interruptions)...
At wearsr AN - W, U &F T U AT AT §, AT IGH ek off S q AT

T B

SHRI RAJIV PRATAP RUDY: Sir, you have to give a ruling on this. It is

the privilege of the House...
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MR. CHAIRMAN: The Chair has noted your point. ...(Interruptions)... 1

have noted your point.
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SHRI E. AHAMMED: As regards the point which has been raised by the
hon. Member, Mr. Rudy, I will, specially, look into it. But I would say
that the Railways is not entrusting the work to any firm. The Railways,
or, even the local bodies, would accept the MPLADS Funds for this
purpose. No private firm will be given the job because guarding these
level crossings is a very sensitive issue, and we will not part it with

any private company.

SHR1 ARUN JAITLEY: Sir, as for Question No.285, the hon. Minister has
tried to cover up my colleague, Mr. Rudy®s point of supplementary. Mr.
Rudy says, "He has not given an answer as to whether private parties are
also being invited to man the unmanned level crossings.” The Minister
says, "The Railways will man the unmanned crossings on recommendations of
Members of Parliament. ...(Interruptions)... There is the word "also”
--.-(Interruptions)... Members of Parliament are not specialists in
manning the wunmanned level crossings. So, you have to get the

professionals to do the job. ..._.(Interruptions)...

SHRI TIRUCHI SIVA: He says, "it can be sponsored.” It is not a
recommendation. ...(Interruptions)... The MPLADS Fund can be sponsored
for this...

SHR1 ARUN JAITLEY: Or, is it the case that the Railways will follow
the policy of nepotism that nobody will be selected on merit, unless a

Member of Parliament recommends it.

SHRI E. AHAMMED: 1 would like to draw the attention of the hon.

Leader of the Opposition. ...(Interruptions)...

SHRI ARUN JAITLEY: These are safety matters. These are not political

recommendation matters.

SHRI E. AHAMMED: 1 would like to point out to the Leader of the
Opposition that this Government has changed the criteria. Old criteria
have been changed, and the new criteria have been announced. All unmanned
level crossings gates where the Train Vehicle Unit is more than 3,000, it
will be done by the Government, the Railways. This is one aspect. We have
also changed the norms for participation of the hon. Members from their
MPLADS Fund, for which we have said," 1f one Member of Parliament gives
the MPLADS Fund for this, in his constituency, then, the Railways will

take another one for him. ..._(Interruptions)... And this benefit has been
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given to the hon. Members of Parliament.

MR. CHAIRMAN: Question Hour is over.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Production of pulses

*286. SHRI BHARATKUMAR RAUT: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is aware of the downfall of cultivation of

pulses day-by day;

(b) whether Government is also aware that most of the farmers have
switched over to cultivation of wheat, rice and cash crops like soya and
sugarcane as the prices of these essential food crops keep on rising in

the market which are more beneficial to them;

(c) the quantity of pulses being imported from other countries to

meet their shortage in the country; and

(d) whether Government proposes to announce some iIncentives to
motivate farmers to cultivate pulses on a large scale in the country to

reduce their import?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) and (b) There is
no declining trend in the total area under pulses in the country, which
has vremained around 23 million hectares since 2004-05, and which
indicates that there has not been any shift in the overall area under

pulses to other crops.

(c) Details of quantity of pulses imported during the period 2007-08
to 2009-10 are as under:

Year Import of pulses

Quantity (000 Tonnes) Value (Rs. Crore)
2007-08 2835.05 5374.94
2008-09 2481.10 6246 .40
2009-10 @ 3509.58 9813.37

@ Provisional

Source: Directorate General of Commercial Intelligence & Statistics, D/o Commerce.
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(d) Production and productivity of pulses in the country is being
promoted through crop development schemes such as National Food Security
Mission-Pulses, Rashtriya Krishi Vikas Yojana, Macro Management Mode of
Agriculture, new initiatives of promoting production of pulses through
60,000 pulses & oilseeds villages and starting Green Revolution in
Eastern India. Recently, the National Food Security Mission (NFSM) has
been strengthened with enhanced scope for more intensive promotion of
pulses crops. Pulses component of the Integrated Scheme of Oilseeds,
Pulses, Oilpalm and Maize (1SOPOM) has been merged with NFSM and all the
districts in the ISOPOM/NFSM States are now covered under NFSM-Pulses. In
addition, 15 districts of Jharkhand and 10 districts of Assam have also
been included under NFSM-Pulses based on their potential for pulses
development. Besides, a new initiative viz. Accelerated Pulses Production
Programme (A3P) has also been launched as part of NFSM-Pulses from 2010-
11. Under A3P, one million hectare of potential pulses areas for the
major pulse crops viz. tur, urad, moong, gram and lentil have been taken
up Tfor Jlarge scale demonstration of technology 1in compact blocks.
Further, in order to incentivise farmers for cultivation of pulses, the
Minimum Support Price (MSP) of Kharif pulses for 2010-11 has been
substantially increased. The MSP of tur has been fixed at Rs.3000 per
quintal, of moong at Rs.3170 per quintal and of urad at Rs.2900 per
quintal marking an increase of Rs.700 per quintal, Rs.410 per quintal and
Rs.380 per quintal respectively over last year’s MSPs. An additional
incentive at the rate of Rs.5 per kg of tur, urad and moong is admissible
to the farmers for sale during the harvest/arrival period of two months

to procurement agencies.
Unauthorised B.Ed, colleges

t*287. SHRI Y.P. TRIVEDI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the duration of B.Ed, course has been curtailed to two
years from three years and whether State Teaching Eligibility Test (STET)

has been made compulsory for admission to this course;
(b) if so, since when and the reasons therefor;

(c) whether unauthorized B.Ed, colleges were found at many places in

the country; and

64



tOriginal notice of the question was received in Hindi
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(d) if so, the number thereof and the details of action taken

against them, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
and (b) Under the National Council for Teacher Education (Recognition
Norms and Procedure) Regulations, 2009, the duration of B. Ed course is
of one academic year. There is no proposal to reduce the duration of the
B. Ed Course. Admission to the B. Ed course is in accordance with the
process of selection followed by the affiliating Universities. There is
no proposal of the Government to make State Teaching Eligibility Test

(STET) compulsory for admission to the B. Ed course.

(c) and (d) Under the National Council for Teacher Education Act,
1993, no institution can offer a teacher education course without being
granted recognition by the National Council for Teacher Education (NCTE).
The NCTE enquires into and inspects teacher education institutions which
do not meet the minimum standards of infrastructural and instructional
facilities specified by the NCTE. Since 1st January, 2009, the NCTE has
withdrawn recognition of 585 institutions found to be violating the
provisions of the NCTE Act and the Regulations made thereunder. The

State-wise details are given in the Statement.
Statement

Recognition withdrawn since 1st January, 2009

SI. No. State Total no. of recognition withdrawn
1 2 3
1 Bihar 04
2 West Bengal 02
3 Punjab 01
4 Himachal Pradesh 02
5 Uttaranchal 25
6 Delhi 02
7 Uttar Pradesh 31
8 Haryana 28
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Rajasthan

41
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10 Pondicherry 01
11 Tamil Nadu 31
12 Andhra Pradesh 15
13 Kamataka 41
14 Kerala 24
15 Gujarat 103
16 Madhya Pradesh 217
17 Chhattisgarh 08
18 Maharashtra 09

TOTAL 585

Conservation of fertile Oil

*288. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government is aware of the fact that fertile soil is

gradually vanishing in the country;
(b) if so, the details thereof and Government’s reaction thereto;
(c) whether any research, has been conducted in this regard;
(d) if so, the results thereof;

(e) whether Government has taken any steps to conserve top soil in

the country; and
() if so, the details thereof?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) and (b) The
process of soil erosion and its formation is a natural process occurring

simultaneously.

(c) and (d) As per studies conducted by Indian Council of
Agricultural Research (ICAR), about 1 millimeter of top soil is being
lost every year. Of the eroded soil, 61% gets deposited as alluvium,

nearly 29% is lost permanently to the sea and remaining 10% is deposited
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in reservoirs. Soil erosion leads to land degradation in upper reaches of
the river system, whereas when deposited at various locations of river

systems, it may increase the soil fertility.
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(e) and () With a view to conserve top soil and to prevent soil
erosion and land degradation, Government of India, Ministry of
Agriculture 1is implementing various Watershed Development Programmes,
namely; National Watershed Development Project for Rainfed Areas
(NWDPRA), Soil Conservation in the Catchments of River Valley Project and
Flood Prone River (RVP&FPR), Reclamation and Development of Alkali & Acid
Soils (RADA.S) and Watershed Development Project in Shifting Cultivation
Areas (WDPSCA) across the country. Ministry of Rural Development is also
implementing a major Integrated Watershed Management Programme (1WMP) for
restoring ecological balance by harnessing, conserving and developing

degraded lands in the country.
Revival of public sector fertilizer plants

*289. SHRIMATI RENUBALA PRADHAN: Will the Minister of CHEMICALS
AND FERTILISERS be pleased to state:

(a) the requirement of Tfertilizers, particularly urea, in the

country this year;

(b) the production capacity of fertilizers from different plants in

the country, plant-wise;
(c) the plan of Government to fill up the gaps;

(d) the number and details of fertilizer plants in public sector in

the country which remained defunct;

(e) whether any plan has been chalked out to revive these plants;

and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) The assessed requirement of major fertilizers
for each Crop season is made Department of Agriculture & Cooperation
(DAC) in consultation with the Agriculture Departments of State
Governments. For the current Kharif season (April 10 to September’10),
the DAC has assessed requirement of 136.64 LMT of Urea, 68.74 LMT of DAP.
22.98 LMT of MOP and 48.69 LMT of complex fertilizers. The requirement of
fertilizers for ensuing Rabi” 2010-11 (October®10 to March’11) will be
finalized by DAC shortly.

(b) Unit-wise/Product-wise installed capacity of Urea, DAP and NPK
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(complex) fertilizers is given in Statement-1, Il and Ill (See below).
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(c) Urea 1is the only fertilizer under partial movement &
distribution and statutory price control. It is imported for direct
agriculture use on Government account through State Trading Enterprises
(STEs) i.e. MMTC, STC and IPL. The gap between requirement and indigenous
production of Urea is met through imports. All other Tfertilizers viz.
DAP, MOP, SSP and NPK etc. are decontrolled/ de-canalized since 1992 and
are imported under Open General Licence (OGL). The companies import these
fertilizers as per the requirement as projected by Department of
Agriculture & Cooperation. Government is paying subsidy on these
fertilizers under Nutrient Based Subsidy policy. Union Government
monitors availability of fertilizers at State level and State Governments
are responsible for further distribution within the State. The
information regarding cumulative requirement, planned indigenous
production and imports of subsidized Tfertilizers for the current
Kharif’10 season (from 1st April to 30th September) is furnished as

under:

(Figures in lakh metric tonnes)

Name of Cumulative Estimated availability
during the period

fertilizer requirement from

April’10 to Indigenous Imports Total
September”10 production
Urea 136.64 105.72 32.00 137.72
DAP 68.69 21.72 48.28 70.00
MOP 22.98 - 32.41 32.41
NPK (complexes) 48.69 44._00 5.00 49.00

The cumulative requirement, availability and sales of Urea, DAP, MOP
and NPK (complexes) fertilizers during the period from April’l0 to

July”10 of current Kharif is also given below:

(Figures in lakh metric tonnes)

Name of fertilizer Requirement Availability Sales
Urea 86.48 84.81 79.47
DAP 45.34 42.29 40.38
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MOP 13.70 11.27 9.65

NPK (complexes) 30.28 35.00 33.03
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(d) Five Units of the Fertilizer Corporation of India Limited (FCIL)
and three Units of Hindustan Fertilizer Corporation Limited (HFCL) in the

public sector are lying closed.

Unit-wise detail is as follows:

(i) FCIL
Name of unit Date of Date of Date of Govt,
commissioning shutdown decisionto close
down
Sindri 1979 March, 2002 5.9.2002
Gorakhpur 1969 1990 18.7.2002
Talcher 1980 1.4.1999 18.7.2002
Ramagundam 1980 1.4.1999 18.7.2002
Korba Never commissioned Not applicable 30.7.2002
(ii) HFCL
Name of unit Date of Date of Date of Govt.
commissioning shutdown decision to close
down
Barauni 1976 1999 579.2002
Durgapur 1974 1997 5.9.2002
Haldia Never commissioned Not applicable 18.7.2002

(e) and (F) The Government has decided to explore the feasibility of
revival of these closed public sector fertilizer units subject to assured
availability of natural gas, to meet the emerging demand production gap
of urea in the country. The Government has constituted an Empowered
Committee of Secretaries (ECOS) with the mandate to evaluate all
investment options for revival of the closed units of FCIL/HFCL and to
make suitable recommendations for consideration of the Government. The
Government has also decided “in-principle” to consider waiver of all
pending liabilities of HFCL/FCIL against Government of India Loan &

interest subject to availability of a fully
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tied up revival proposal for the closed units. Further, the revival of
Barauni unit of HFCL was proposed to be undertaken by a Special Purpose
Vehicle (SPV) viz. M/s Urvarak Videsh Ltd., promoted by two fertilizer
PSUs viz. M/s National Fertilizers Ltd. and M/s Rashtriya Chemicals &
Fertilizers Ltd., and M/s KRIBHCO, a fertilizer cooperative. M/s UVL have
expressed that revival of Barauni unit by UVL is not feasible under the

present policy dispensation.

Recently proposals have been received in the Government via
consortium of PSUs formed by Gas Authority of India Ltd. (GAIL), Coal
India Ltd. (CIL) and Rashtriya chemical and Fertilizers Ltd. (RCF)
wherein the companies have expressed their intent to put up a fertilizer
plant on coal based technology at Talcher (unit of FCIL). Similar
proposal has also been received from Steel Authority of India Limited
(SAIL) for Revival of Sindri and by Krishak Bharti Cooperative Limited
(KRIBHCO) for Revival of Ramagundam.

The interests evinced by some PSUs in the revival and detailed report
with recommendations submitted by Project Advisor, M/s Delloittee has
been considered by Empowered Committee of Secretaries on 4.8.2010. The

recommendation of ECOS is under consideration for decision by competent

authority.
Statement-1
Plant-wise/Unit-wise annual Installed Capacity of Urea
(000~ MT)

Name of Plants Annual Installed capacity
1 2
Public Sector:
NFL: Nangal-11 478.5
NFL Bhatinda 511.5
NFL Panipat 511.5
NFL: Vijaipur 864.6
NFL: Vijaipur Expn. 864 .6
TotaL (NFL): 3230.7
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1 2
BVFCL Namrup-1I1 240.0
BVFCL: Namrup-111 315.0
TotaL (BVFCL): 555.0
RCF: Trombay-V 330.0
RCF: Thal 1706.8
Total (RCF): 2036.8
MFL: Chennai 486.8
ToTAL Public Sector: 6309.3
Coop. Sector:

IFFCO: Kalol 544 .5
IFFCO: Phulpur 551.1
IFFCO Phulpur Expn. 864 .6
IFFCO: Aonla 864.6
IFFCO: Aonla Expn. 864 .6
TotaL (IFFCO): 3689.4
KRIBHCO: Hazira 1729.2
Total Coop. Sector: 5418.6
TotaL (Pub.+Coop.) 11727.9
Private Sector

GSFC: Vadodara 370.6
SFC: Kota 379.0
DIL: Kanpur 0.0
ZIL: Goa 399.3
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SPIC: Tuticorin 620.0
MCF: Mangalore 380.0
GNFC: Bharuch 636.0
IGF: Jagdishpur 864.6
NFCL: Kakinada-1 597.3
NFCL : Kakinada-I1 597.3
CFCL: Gadepan-1 864 .6
CFCL: Gadepan-11 864.6
TCL: Babrala 864.6
KSFL: Shahjhanpur 864.6
ToTAL Private Sector: 8302.5
TotAL (Pub.+Coop.+Pvt.): 20030.4
Statement-11

Unit-wise/Plant-wise annual installed capacity of DAP

(<000~ MT)
Name of Plants Annual Installed Capacity
1 2
Coop. Sector:
IFFCO: Kandla 1200.0
IFFCO: Paradeep 1500.0
ToTAL Co-op Sector 2700.0

Private Sector:

GSFC: Vadodara 165.0
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1 2

ZIL: Goa 330.0
SPIC: Tuticorin 475.0
MCF: Mangalore 180.0
TCL: Haldia 675.0
GSFC: Sikka-1 588.0
GSFC: Sikka-11 396.0
TotaL (Sikka-1&11): 984.0
CIL: Kakinada * 670.0
Hindalco Indus: Dahej 400.0
PPL: Paradeep 720.0
ToTAL Private Sector: 4599.0
TotaL (Co-op. + Pvt.): 7299.0

*GFCL - Kakinada has been taken over by CIL w.e.f. 1.2.2008
Statement-111

Unit-wise/ product-wise annual installed capacity of complex fertilizers

(<000” mt)
Name of company/unit Product name Installed capacity
1 2 3
Public Sector:
FACT: Udyogmandal 20:20 148.5
FACT: Cochin-11 20:20 485.0
TOTAL 633.5
RCF: Trombay 15:15:15 300.0
10:26:26 0.0
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1 2 3

RCF: Trombay-1V 20.8:20.8 361.0
20:20
ToTAL 661.0
MFL: Chennai 17:17:17 840.0
19:19:19 0.0
20:20 0.0
TOTAL 840.0
Total (Pub. Sector) 2134.5

Cooperative Sector:

IFFCO: kandla 10:26:26 515.4

12:32:16 700.0
TOTAL 1215.4
IFFCO: Paradeep 20:20 100.0

10:26:26 320.0
TOTAL 420.0
Total (Co-op.) 1635.4

Private Sector:

GSFC: Vadodara 20:20 0.0
GSFC: Sikka-1 10:26:26 0.0
12:32:16 0.0

GSFC: Sikka-11 12:32:16 0.0
ToTAL 0.0
CIL: Vizag 28:28 200.0
14:35:14 200.0

20:20 200.0

10:26:26 0.0

TOTAL 600.0
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1 2 3
ZIL: Goa 19:19:19 240.0
10:26:26 0.0

12:32:16 0.0
ToTAL 240.0
SPIC: Tuticorin 20:20 0.0
17:17:17 0.0

TOTAL 0.0
MCF: Mangalore 20:20 0.0
16:20 0.0

ToTAL 0.0
CIL: Ennore 16:20 170.0
20:20 70.0
Total 240.0
GNFC: Bharuch 23:23 0.0
20:20 142.5
ToTAL 142:5
TCL: Haldia 15:15:15 0.0
12:32:16 0.0

28:28 0.0

10:26:26 0.0

14:35:14 0.0

TOTAL 0.0
CIL: Kkakinada 20:20 0.0
14:35:14 0.0

10:26:26 0.0

12:32:16 0.0

ToTAL 0.0
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1 2 3

Hindalco Ind: Dahej 10:26:26 0.0

20:20 0.0

12:32:16 0.0

ToTAL 0.0
DFPCL: Taloja 23:23 230.0

PPL: Paradeep* 20:20 0.0

10:26:26 0.0

14:35:14 0.0

12:32:16 0.0

TOTAL 0.0
TotaL (Private) 1452 .5
GRAND TOTAL 5222.4

CBI raid at New Jalpaiguri railway hospital

*290. SHRI PRASANTA CHATTERJEE: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that CBl has recently conducted a raid at
New Jalpaiguri Railway Hospital; and

(b) if so, the findings of the CBI?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) No,
Sir. There was no raid by Central Bureau of Investigation (CBl). A
preventive check was carried out jointly by internal Railway Vigilance,
Drug Control Regional Officer, Siliguri and officials of the CBl on 14th
& 15th of May, 2010, at Railway Hospital, New Jalpaiguri.

A detailed report in this regard is awaited.
Rashtriya Madhyamik Shiksha Abhiyan

t*291. SHRI DHIRAJ PRASAD SAHU: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

tOoriginal notice of the question was received in Hindi
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(a) whether Government has recently launched Rashtriya Madhyamik

Shiksha Abhiyan (RMSA);
(b) if so, the details thereof and its aims and objectives;

(c) whether as per a World Bank report, secondary education is being
neglected and investment therein has been reduced during the last few

years;
(d) if so, the details thereof; and
(e) the steps taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
and (b) The centrally sponsored scheme "Rashtriya Madhyamik Shiksha
Abhiyan (RMSA)" was launched 1in March, 2009 to enhance access to
secondary education and to 1improve its quality. It seeks to ensure
availability of secondary schools within reasonable distance of every
habitation, improve quality of education imparted at secondary stage and
reduce disparities related to gender, socio-economic status, geographical
location and disability. The sharing pattern between the Centre and the
States during the 11th Five Year Plan is 75:25, while for the north-
eastern States, the ratio is 90:10. An amount of Rs. 20,120 crore has

been allocated for the scheme during the 11th Five Year Plan.

(c) and (d) The World Bank Report titled “Secondary Education in
India: Universalizing Opportunity” (January, 2009) states that “while
India pursued the drive to universal elementary education, since 2000 the
share of investment Tfinancing for secondary education has declined
significantly’. As per the "Analysis of Budgeted Expenditure on
Education”™ published by this Ministry, the "Plan" expenditure on
secondary education for both Centre and the States together increased
from Rs.2,200 crore in 2000-01 to Rs.3,288 crore in 2006-07, while the
percentage share of secondary education declined from 22% in 2000-01 to
11% in 2006-07. The total expenditure on secondary education for both
Centre and the States together went up from Rs. 19,743 crore in 2000-01
to Rs.31,675 crore in 2006-07, whereas the percentage share of secondary

education declined from 32% to 29%.

(e) The total allocation for secondary education has been increased
from Rs.4,325 crore

in the 10th Plan to Rs.53,550 crore in the 11th Plan, and several
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new centrally sponsored schemes
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including RMSA, Model School, Girls” Hostel, National Means-cum-Merit
Scholarship and Incentive to Girls for Secondary Education have been

launched during the 11th Plan.
Powers vested with GoM on Bhopal Gas Tragedy

t*292. SHRIMATI MAYA SINGH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the powers, apart from making recommendations, vested with the
Group of Ministers (GoM) under the Chairmanship of Home Minister,
constituted keeping in view the questions arising out of judgement by the

court in the Bhopal gas tragedy;

(b) the steps taken so far by Government in the interest of the

affected people of Bhopal gas tragedy; and

(c) whether it is a fact that on the directions of the then State
Government, the prime accused was sent out of Bhopal by special plane

after the tragedy?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (
SHRI SRIKANT JENA): (@) The Group of Ministers (GoM) regarding Bhopal Gas
Leak Disaster was reconstituted on 26th May, 2010: The terms of reference
of the GoM is to examine all the issues relating to Bhopal Gas including
remediation measures and make appropriate recommendations regarding
relief and rehabilitation of the Bhopal Gas Victims and their families.
The GoM also deliberated in detail on the questions arising out of
judgment by the Court in the Bhopal Gas Tragedy and made, amongst others,

the following recommendations:-

(i) A curative petition may be filed in the Supreme Court for
reconsideration of the judgement dated 13.9.1996 by which the charges
under the graver sections of the IPC were quashed and the trial was

confined to the offence under Section 304 A;

(ii) A Revision Application may be filed in the High Court under
Section 397 of the Cr.P.C. against the judgement of the trial court
praying that the judgement be set aside and the trial court be directed
to refer the case under Section 323 of Cr. P.C. to the Sessions Court to
try the case for offences under Sections 304 Part 11, 324, 326 and 429
read with Section 35 IPC.
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tOriginal notice of the question was received in Hindi
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(iin) An appeal may be filed In the Sessions Court against the
judgement of the trial court to correct the errors in the sentences
imposed on the accused under different sections. The errors pertain to
the term of imprisonment (Section 338), the amount of fine (Section 304

A), and the direction that the sentences shall run concurrently.

(iv) CBl with the assistance of the Ministry of Law, Ministry of
External Affairs and the Attorney General may be directed to put together
additional material in support of the request for extradition and MEA be

directed to press the request for extradition with the US Government.

(b) The following steps have been taken by the Government in the
interest of the affected people of Bhopal Gas Tragedy:-

(1) The Office of the Welfare Commissioner, Bhopal Gas Victims,
set up under the Bhopal Gas Leak Disaster (Processing of Claims) Act,
1985 has awarded, up to 30.6.2010, a total of Rs.3058.44 crore in
compensation including Rs. 1548.55 crore to 5,74,376 original claimants
and an additional compensation of Rs. 1509.89 crore to 562,648 of these

claimants on pro-rata basis, in the ratio of 1:1.

(2) In 1990, Government of India approved a Five Year Action
Plan of the Govt. of MP with an outlay of Rs.163.10 crore for medical,
economic, social and environmental rehabilitation of the Bhopal Gas
Victims. The Outlay of the Action Plan was increased from Rs.163.10 crore
to Rs.258.00 crore and the period extended upto July, 1999. The outlay
was shared between the Central and the State Government in the 75:25
ratio. The major rehabilitation activities undertaken under the Action
Plan were establishment of new hospitals/dispensaries, construction of
houses for the families of deceased gas victims, grant of pension to the
widows, supply of milk to the children and lactating mothers,

construction of drains, planting trees etc.

(3) In April, 2006, Government of India sanctioned money under
Jawaharlal Nehru National Urban Renewal Mission (JNNURM ) for a drinking
water project, out of which Rs.14.18 crore was provided to Bhopal
Municipal Corporation for providing safe drinking water to pipelines to

14 localities around UCIL plant site.

(4) On the recommendations of the GoM, the Government has taken

following decisions for the relief, rehabilitation and welfare of the
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people affected by the tragedy:-
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(i) Ex-gratia to the following categories of claims of victims and their

families will be paid as under:

Category Ex-gratia

Death (5295) Rs.10 lakh (less amount already
received)

Permanent disability (3199) Rs. 5 lakh (less amount already
received)

Cancer cases (about 2000) Rs.2 lakh (less amount already
received)

Total Renal Failure Rs.2 lakh (less amount already
received)

Cases (about 1000)

Temporary disability (33,672) Rs.1 lakh (less amount already

received)

In order to facilitate the payment of this ex-gratia, an amount of
Rs.669 crore is being provided by Government of India to the Welfare

Commssissioner, Bhopal Gas Tragedy.

(ii) ICMR will establish a full-fledged Research Centre in Bhopal to
conduct epidemiological studies and clinical research 1in areas

identified by ICMR including following areas:

(1) Respiratory diseases

(11) Eye-related diseases

amn Cancer

(1V) Total Renal Failure

(V) Genetic disorders

(VI) Congenital disorders

i Women-related medical issues

(CALLD) Second-generation children related medical issues.

(i) Based on a New Plan of Action, an amount of Rs.272.75 crore has
been sanctioned as Additional Central Assistance on 75: 25 basis for

medical, social and economic rehabilitation of the gas victims and
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also for providing safe drinking water by purification of

contaminated groundwater and from other sources.
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(c) The State Government of Madhya Pradesh has replied that "As per

available record, entry for 7th December, 1984 is “Special flight ordered

by CM.~
Vacancies in railways
*293. SHRI N. BALAGANGA: Will the Minister of RAILWAYS be pleased
to state:

(a) whether Government is aware that Railways have huge vacancies

which have not been filled up for a long time;

(b) if so, the details of the number of vacancies including loco

running staff, category-wise; and

(c) the details of the steps taken to fill up these vacancies and

the time-frame fixed for the purpose by Government?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) Any
large organization like the Railways will have certain vacancies at any
point of time. Arising and filling up of vacancies is a continuous
process. Vacancies arise due to normal retirement, voluntary retirements,
deaths, promotions or creation of posts etc. The details of the number of

vacancies on the Zonal Railways as on 01,04.2009 is as under:-

(i) Loco Running Categories 13102
(ii) Other Safety Categories 75922
(iin) Other than Safety Categories 79085

(c) The steps already taken include streamlining of the working of
Railway Recruitment Boards and also holding of examinations for a
particular post on the same date simultaneously by all the Railway
Recruitment Boards. Recruitment process are at various stages for filling
up the vacancies in Group “C and Group “D” categories. This includes the
backlog vacancies in respect of SC, ST and OBC as also vacancies reserved

for the. physically challenged persons.
Special package for farmers of Punjab

*294 . SARDAR SUKHDEV  SINGH DHINDSA: Will the Minister of
AGRICULTURE be pleased to state:
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(a) whether the State Government of Punjab has recently urged the
Central Government for a special package for farmers of Punjab who are

cultivating their land along the international border; and
(b) if so, the action taken by Government in this regard?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) and (b) Chief
Minister of Punjab addressed a letter in 2009 to Ministry of Home Affairs
proposing payment of compensation/hardship allowance for Tfarmers of

Punjab who are cultivating the land along the international border.

The matter was taken up in the meeting of Committee of Secretaries
held on. 19.8.2009, where in it was agreed by the officials of the
Government of Punjab that a detailed proposal would be submitted. The

proposal is awaited from Government of Punjab.
Recommendations of GoM on Bhopal Gas Tragedy

*295. SHRI MOINUL HASSAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Government has formed a Group of

Ministers (GoM) on Bhopal Gas Tragedy;
(b) if so, the main recommendations of the GoM; and

(c) whether there is any time-frame by which Government will

complete implementation of the recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) Yes, Sir. The Group of Ministers (GoM) on Bhopal
Gas Leak Disaster has been reconstituted on 26th May, 2010 to examine all
the issues relating to Bhopal Gas Leak Disaster including remediation
measures and to make appropriate recommendations regarding relief and

rehabilitation of Bhopal gas victims and their families.

(b) The main recommendations made by the Group of Ministers are

given in Statement-1 (See below).

(c) The time frame decided by the Government for implementation of
various decisions taken on the recommendations of the GoM is given in

Statement-11.
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Statement-1

A Gist of the Recommendations of the Group of Ministers (GoM) constituted

to examine all the matters related to Bhopal Gas Leak Disaster

(i) Compensation to the following categories of claims of victims

and their families may be enhanced as under:

Category Compensation

Death (5295) Rs.10 lakh (less amount already
received)

Permanent disability (3199) Rs. 5 lakh (less amount already
received)

Cancer cases (about 2000) Rs.2 lakh (less amount already
received)

Total Renal Failure Cases Rs.2 lakh (less amount already
received)

(about 1000)

Temporary disability (33,672) Rs.1 lakh (less amount already

received)

In order to facilitate the payment of this additional compensation an

amount of Rs.650-700 crore may be provided by Government of India.

(ii) CBl with the assistance of the Ministry of Law, Ministry of
External Affairs and the Attorney General may be directed to put together
additional material in support of the request for extradition and MEA be

directed to press the request for extradition with the US Government.

(i) A curative petition may be filed in the Supreme Court for
reconsideration of the judgement dated 13.9.1996 by which the charges
under the graver sections of the IPC were quashed and the trial was

confined to the offence under Section 304 A;

(iv) A Revision Application may be filed in the High Court under
Section 397 of the Cr.P.C. against the judgement of the trial court
praying that the judgement be set aside and the trial court be directed
to refer the case under Section 323 of Cr. P.C. to the Sessions Court to
try the case for offences under Sections 304 Part 11, 324, 326 and 429
read with Section 35 IPC.
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(v) An appeal may be filed in the Sessions Court against the
judgement of the trial court
to correct the errors 1in the sentences imposed on the accused under

different sections. The errors
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pertain to the term of imprisonment (Section 338), the amount of fine
(Section 304 A), and the direction that the sentences shall run

concurrently.

(vi) The Attorney General may be requested to examine whether a
curative petition could be filed in the Supreme Court for reconsideration

of the compensation amount earlier settled at US $ 470 million.

(vii) Ministry of Chemicals and Fertilizers and CBI may be
directed to file appropriate applications/motions before the Courts
concerned and request the Courts, especially the High Court, to
expeditiously decide the question of liability of Dow Chemicals Company
and/or any other successor to UCC/UCIL. Once this question is decided,
the various legal proceedings involving Dow Chemicals Company and any

other person/company found liable can be taken forward.

(viii) The GOl may approach the Supreme Court to allow takeover of
the BMHRC by the Government of India through the Department of Bio-
Technology and the Department of Atomic Energy. The hospital can then be
strengthened, upgraded and run as a super-speciality and research
hospital. All other hospitals may continue to be managed and run by the

Government of Madhya Pradesh.

(ix) ICMR should establish a full-fledged Research Centre in Bhopal.
It will be its 31lst centre. It must be on par with the existing 30
centres. The Research Centre should be set up and commissioned within 90
days of Government’s decision. The staff of the existing Centre for
Rehabilitation Studies, to the extent they are qualified, should be taken
over by ICMR.

(xX) An Empowered Committee under the chairmanship of Secretary,
Department of Health and Family Welfare and including other officers of
the Ministries/Departments concerned may be set up to approve all
proposals, including purchases and appointments, relating to the proposed
ICMR Research Centre to facilitate setting up of the Centre within 90
days. To the extent necessary, GFRs and RRs may be suspended or relaxed
as a one-time exceptional measure to enable the commissioning of ICMR
Research Centre. The Committee will be notified by Ministry of Health and

Family Welfare.

(xi) ICMR should immediately identify suitable scientists and
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doctors, through
fresh appointments, deputation etc., and appoint them to the new

Research Centre to conduct

95



epidemiological studies and clinical research in areas identified by ICMR

including following areas:
(1) Respiratory diseases
(11) Eye-related diseases
aimn Cancer
(1V) Total Renal Failure
(V) Genetic disorders
(VI) Congenital disorders
i Women-related medical issues

/I Second-generation children related medical issues. ICMR may
also involve the World Health Organization and other Indian/international

experts, as may be advised, to collaborate in the research activities.

xii) Once the reports of NEERI, NGRI and IICT are submitted,
they will be subjected to a peer review by scientists jointly appointed
by the Department of Science and Technology and the Ministry of

Environment and Forests.

Department of Chemicals and Petrochemicals and Ministry of
Environment and Forests will also share the main conclusions of the
reports with selected NGOs and invite their suggestions/comments in

writing within a period of 30 days.

xiin) The course of action recommended by NEERI, NGRI and IICT
with modifications, if any, made by the peer review, may be accepted by

Government.

xiv) The work on repairing/re-erecting the compound wall around
the UCIL premises shall be completed expeditiously by the Government of
Madhya Pradesh and the premises shall be secured to prevent entry and

exit of unauthorized persons, children etc.

(xv) The responsibility for remediation actions be entrusted to the
Government of Madhya Pradesh. Government of Madhya Pradesh will suitably
empower the Department of Bhopal Gas Tragedy Relief and Rehabilitation,
including granting enhanced financial powers so that remediation and
environmental clean up is completed in a time-bound manner. Officers

appointed to that Department should have a tenure at least upto
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31.12.2012.
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(xvi) An Oversight Committee will be established at the level of
the Government of India in the Ministry of Environment and Forests with
representation of the Ministries/Departments concerned of the Gol and the
Government of Madhya Pradesh. Minister for Environment, Gol will be the
chair and the Minister for Gas Relief, GoMP, will be the co-chair.
Besides, NEERI, NGRI, I1ICT and CPCB will be associated in a suitable
capacity. The Oversight Committee will provide oversight and support to
the Government of Madhya Pradesh in taking the necessary remedial
actions. Ministry of Environment and Forests will notify the Oversight

Committee.

(xvii) The Government of Madhya Pradesh will invite global tenders

to carry out the different remediation activities.

(xviii) Without prejudice to its legal rights to claim restitution,
Government of India will bear the cost of remediation of approximately
Rs. 310 crore in the first instance. Government of India will also take
steps to claim restitution from the persons/companies found liable for

the damage on the principle of "polluter pays".

(xix) The remediation works including disposal of the stored
hazardous residues, dismantling the contaminated structure and
remediation of contamination of water and soil will be taken up and

completed by 31.12.2012.

(xx) The Department of Chemicals and Petrochemicals is advised to
file an application before the High Court, Jabalpur, to discharge the
Task Force appointed by the High Court in view of the recommendations of

the GoM after they are approved by the Cabinet.

(xxi) In the first instance, the following components of the New
Plan of Action amounting to Rs.272.75 crores be approved and funds
provided to the Government of Madhya Pradesh as additional central

assistance on 75:25

i) Medical rehabilitation (all hospitals Rs.33.55 crore
other than BMHT)

ii) Economic rehabilitation Rs. 104.00 crore
iii) Social rehabilitation Rs.85.20 crore
iv) Providing safe drinking water by Rs.50.00 crore
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Purification of contaminated ground

Water and from other sources.

Total Rs.272.75 crore
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Statement-11

Time frame for implementation of various decisions taken by the

Government on the recommendations of the GoM on Bhopal

S.No. Recommendation Responsibility Timeline
1 2 3 4
1. Disbursement of ex-gratia Welfare Commissioner, Bhopal As soon aspossible
2. Submission of additional material in Ministry of Law, CBlI and MEA on the advice
support of extradition of Anderson of Attorney General 31.7.2010
3. Filing of Curative Petition in the Ministry of Law and CBI on the advice 31.7.2010
Supreme Court against judgement of Attorney General
dated 13.9.1996
4 Filing of Revision Application in the High CBI on the advice of Solicitor General 31.7.2010
Court against judgement of Trial Court
5 Filing of Appeal in the Sessions Court CBI on the advice of Solicitor General 31.7.2010
against Judgement of Trial Court
6 Filing of Curative Petitionin the Supreme Ministry of Law and Department of Chemicals 14.8.2010

Court against judgements dated 14/15.2.1989,
4.5.1989 and 3.10.1991

and Petrochemicals on the advice of Attorney

General
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10

11

12

Filing of Application/Motion before High
Court to decide the question of liability of
Dow Chemicals Company and/or other

persons/companies.

Filing of Application in Supreme Court
to take over BMHRC

Establishment and Commissioning of
ICMR”s 31st Research Centre at
Bhopal including appointment of suitable

scientists, doctors, etc.

Notification of Empowered Committee
to facilitate commissioning of ICMR’s

31st Research Centre

Submission of reports by NEERI, NGRI
and I11CT to Gol and GoMP

Inviting suggestions/comments from
selected NGOs on NEERI, NGRI and
11CT reports

Ministry of Law and Department of Chemicals
and Petrochemicals and CBI onthe advice of
Attorney General

Department of Biotechnology and Department
of Atomic Energy on the Advice of Solicitor

General/Additional Solicitor General

Department of Health Research and ICMR

Department of Health Research

NEERI, NGRI and IICT

Department of Chemicals and Petrochemicals and
Ministry of Environment and Forests

14.8.2010

31.7.2010

30.9.2010

1.7.2010

30.6.2010

14.8.2010
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1 2 3 4

13 Peer review of NEERI, NGRI and I1ICT Department of Science and Technology and Ministry 31.8.2010
reports of Environment and Forests

14 Repairing/re-erecting compound wall Government of Madhya Pradesh 31.8.2010
around UCIL premises

15 Notification of Oversight Committee to Ministry of Environment and Forests 15.7.2010
provide oversight and support to
remediation options

16 Filing of Application in High Court to Department of Chemicals and Petrochemicals 15.7.2010
discharge the Task force appointed
by the High Court.

17 Incineration of stored hazardous wastes Government of Madhya Pradesh 31.12.2010
etc. (Approx 350 MT)

18 Inviting global tenders for different Government of Madhya Pradesh 31.12.2010
remediation activities

19 Selection and finalization of contractors Government of Madhya Pradesh 31.3.2011
to carry out different remediation activities

20 Completion of all remediation actions Government of Madhya Pradesh 31.12.2012
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21

22

Release of Rs.272.75 crore to Government
of Madhya Pradesh as ACA for new
Plan of Action on 75:25 basis

Release of approx. Rs.310 crore for

remediation and waste disposal works

Department of Expenditure, Ministry of
Finance and Department of Chemicals &
Petrochemicals

Department of Expenditure, Ministry of
Environment and Forests and Government
of Madhya Pradesh

15.7.2010

As and when specific
project proposals for
remediation and waste

disposal work submitted
by Govt. of Madhya

Pradesh are endorsed

by the Oversight

Committee.
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Accident of Gyaneshwari Express

*296. SHRI PRAKASH JAVADEKAR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the enquiry regarding the accident of Gyaneshwari

Express near Midnapur has been completed;
(b) if so, the details and the findings thereof;
(c) whether it was an accident or a blast by the naxals; and

(d) the action Government contemplates to avoid recurrence of such

incidents?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE) : (@) to (c©)
Statutory inquiry into the unfortunate incident of derailment and
collision of Jnaneshwari Express on 28.05.2010 between Khemasuli and
Sardiha stations of Kharagpur Division of South Eastern Railway is being
conducted by the Commissioner of Railway Safety, South Eastern Circle.
The report of the Commission of Railway Safety is awaited. The criminal
angle involved in the suspected sabotage leading to the above incident is
being investigated by Central Bureau of Investigation (CBl). Report of

CBIl is also awaited.

(d) Policing on Railways is a State subject and prevention of crime,
registration of cases, their investigation and maintenance of law and
order are, therefore, the statutory responsibility of the State Police.
However, following measures are being taken to ensure safe and secure

journey of the passengers:

(i) Nominated trains are escorted by Railway Protection Force (RPF)

and Government Railway Police (GRP) on the vulnerable sections/areas.

(ii) An integrated security system has been approved to strengthen

surveillance mechanism over 202 vulnerable stations of Indian Railways.

(i) Co-ordination meetings with the State Home Secretaries,
senior officials of Ministry of Home Affairs, Intelligence Bureau and

Railways are held periodically to improve security on Railways.
Suicide by farmers

*297. SHRI P. RAJEEVE: Will the Minister of AGRICULTURE be

pleased to state:
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(a) whether it is a fact that the farmers are still committing

suicide due to debt trap;
(b) if so, the details thereof; and

(c) whether Government has conducted any evaluation of this

situation and if so, the findings thereof?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (@) and (b) As
reported by State Governments and as revealed in some studies, the causes
of suicides by farmers are manifold including personal and other reasons.
Some of the suicides have been attributed to crop failure, indebtedness,
drought and socio-economic reasons. However, the Veeresh Committee (in
the context of the Karnataka Farmers” suicide) has rightly concluded that
connecting spate of suicides directly to any single cause would be
erroneous. Suicide is strictly a personal decision and the post suicide
inquiry into causes 1is based primarily on circumstantial evidence.
Details of number of suicides by farmers due to agrarian reasons in
various States, as reported by the respective State Governments during

the last four years, are given in Statement (See below).

(c) The Government of India had constituted an Expert Group in
August 2006 under the Chairmanship of Dr. R. Radhakrishna to look into
the problems of agricultural indebtedness in its totality and suggest
measures to provide relief to farmers across the country. Major findings
of the Report of the Expert Group submitted in July, 2007 are that
suicide is a complex and multifaceted phenomenon and the risk factors can
be either in the neurobiological or the socio-economic domain. It was
further stated that indebtedness is an iImportant factor associated with
suicides, but it is not the only factor. In addition to this Expert Group
constituted by the Government of India, some Committees have been set up

at the State level to study the problem of suicides by farmers.

In order to address the problem of indebtedness, the Agricultural
Debt Waiver and Debt Relief Scheme, 2008 has been implemented in all
districts of the country. As per provisional figures, 3.69 crore farmers
have benefited from the Scheme involving debt waiver and debt relief of
Rs. 65,318.33 crore. The Government of India has also approved a
rehabilitation package of Rs. 16978.69 crore Tfor 31 suicide prone
Districts in the four States of Andhra Pradesh, Maharashtra, Karnataka

and Kerala,
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in 2006. The package was approved for implemention over a period of 3
years initially. The Government has decided to extend the period for
implementation of the non credit components of the package up to
September 30, 2011. An amount of Rs. 18138.73 crore has been released
under this package till March 31, 2010.

Statement

Suicide by farmers during the last four years due to agrarian

reasons as reported by State Governments

SI.No. Name of the State Period (Date of report) No. of suicides by

farmers due to agrarian

reasons
1 2 3 4
1. Andhra Pradesh 2006 530
2007 504
2008 429
2009 (03.08.2010) 246
2. Karnataka 2006-07 176
2007-08 182
2008-09 154
2009-10 (05.08.2010) 114
3. Maharashtra 2006 1028
2007 590
2008 627
2009 503
4. Kerala 2006 112
2007 68
2008 22
2009 03
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1 2 3 4
5 Tamil Nadu 2006 01
2007 01
2008 01
2009 Nil
6. Punjab 2006 19
2007 24
2008 12
2009 18
7. Gujarat 2006 04
2007 04
2008 01
2009 Nil
8. Assam 03.05.2010 Nil
9. Arunachal Pradesh 25.05.2010 Nil
10. Bihar 23.07.2010 Nil
11. Chhatisgarh 21.07.2010 Nil
12. Goa 04.05.2010 Nil
13. Haryana 29.07.2010 Nil
14. Himachal Pradesh 10.03.2010 Nil
15. J&K 28.07.2010 Nil
16. Jharkhand 18.06.2010 Nil
17. Manipur 23.03.2010 Nil
18. Meghalaya 28.07.2010 Nil
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19. Madhya Pradesh 22.03.2010 Nil
20. Mizoram 05.02.2010 Nil
21. Nagaland 05.05.2010 Nil
22. Orissa 26.07.2010 Nil
23. Rajasthan 17.05.2010 Nil
24. Sikkim 29.07.2010 Nil
25. Tripura 26.07.2010 Nil
26. Uttar Pradesh 03.05.2010 Nil
27. Uttarakhand 09.03.2010 Nil
28. West Bengal 06.05.2010 Nil
29. Andaman & Nicobar 05.03.2010 Nil
30. Govt. of NCT of 29.07.2010 Nil
Delhi
31. Daman & Diu 05.03.2010 Nil
32. Dadra & Nagar Haveli 22.03.2010 Nil
33. Lakshadweep 12.03.2010 Nil
34. Puducherry 24.03.2010 Nil
35. Chandigarh 29.07.2010 Nil

Funds for projects in Jharkhand

*298. MS. MABEL REBELLO: Will the Minister of AGRICULTURE be

pleased to state:

(a) the details of funds released for Jharkhand for the last three
years for horticulture, dairying, goatery, piggery, poultry, vegetable

cultivation, cold storages, etc., year-wise and project-wise; and
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(b) the details of funds proposed to be released for the above
mentioned projects for the next three years in Jharkhand, year-wise and

project-wise?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (@) and (b) Details
of funds released to Jharkhand for horticulture, dairy, goatery, piggery,
poultry, vegetable cultivation, cold storages and other major schemes
being implemented by Ministry of Agriculture for last three years (2007-
2010) are given in Statement (See below). Release of funds for 2010-11
will depend on receipt of proposals, progress of utilization of funds
released in previous years, etc. State-wise allocation for the next three

years is not decided in advance.
Statement

Funds released to the State of Jharkhand under horticulture, dairying,
goatery, piggery, poultry, vegetable cultivation and cold storages for

last three years

(Rs. in lakh)

S.No. Name of Schemes 2007-08 2008-09 2009-10

1 2 3 4 5

Department of Agriculture & Cooperation
1. National Horticulture Mission 781.00 5000.00 3084.00

2. National Project on Management of 0.00 0.00 255.80
Soil Health Fertility

3. National Food Security Mission 0.00 980.00 493.00
4. Macro Management of Agriculture 850.00 532.50 876.48
5. Micro Irrigation 0.00 0.00 0.00
6. National Bamboo Mission 100.00 276.56 109.14
7. Support to States for Extension 557.73 0.00 604 .89

Reforms (ATMA)
8. Rashtriya Krishi Vikas Yojana (RKVY) 5568.00 2931.00 7013.00

Department of Animal Husbandry,

Dairying & Fisheries
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1. National Project for Cattle and 0.00 417.40 0.00
Buffalo Breeding
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2. Centrally Sponsored Fodder and Feed 0.00 93.50 0.00

-Development Scheme
3. Livestock Insurance 0.00 0.00 0.00

4. Assistance to States for Control of 0.00 150.00 0.00

Animal Diseases

5. National Project for Rinderpest Eradication 0.00 0.00 0.00
6. Professional Efficiency Development 20.00 20.00 0.00
7. Intensive Dairy Development Programme 107.64 0.00 19.76
8. Strengthening Infrastructure for Clean 0.00 0.00 0.00

Milk Production

9. Assistance to Cooperatives 0.00 0.00 0.00
10. Dairy Venture Capital Funds 23.60 1050.00 0.95
11. Poultry Development 0.00 0.00 0.00
12. Poultry Venture Capital Fund 0.00 0.00 0.00
13. Integrated Development of Small 0.00 0.00 0.00

Ruminants and Rabbits

14. Pig Development 0.00 0.00 0.00

Payment for foodgrains for Mid-Day-Meal Scheme

*299. SHRI  D. RAJA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that supply of foodgrains for Mid-Day-Meal
(MDM) scheme has been held up due to wrangling over the mode of payment

to the Department of Food and Public Distribution; and

(b) if so, the details thereof and the steps being taken by

Government to see that the Mid-Day-Meal programme is not affected?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
and (b) Foodgrains were allocated to the States/UTs on 5.3.2010 for the
first two quarters of the year 2010-
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11, that 1is from April to September, 2010. Inter-ministerial
consultations have ensured that supply of foodgrains for MDM scheme is

not adversely affected.
Dedicated Freight Corridor

*300. DR. T. SUBBARAMI REDDY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Railways have been urged to invest more in creating

dedicated freight corridor;

(b) if so, whether Confederation of Indian Industry (ClIl) has also
observed that India’s logistic challenges were very different and more

complex than all other Asian countries;

(c) whether Railways had invested in improving its network and gauge
conversion and had baulked from investing/creating dedicated freight

corridors;

(d) if so, to what extent Ministry has agreed to create more

dedicated freight corridors to meet industrial needs also; and

(e) if so, the concrete steps and the measures Ministry has taken in

this regard?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE) : (a) and (b) No,
Sir. Indian Railway’s investment strategy is decided keeping in view the

overall requirement of capacity expansion.

(c) to (e) No, Sir. However, capacity expansion needs in recent past
guided Indian Railway’s investment strategy for developing Dedicated
Freight Corridors. Eastern (Dankuni to Ludhiana) and Western (Jawaharlal
Nehru Port Terminal to Tughlakabad/Dadri) Dedicated Freight Corridor
(DFC) Projects are sanctioned and under implementation. The execution of
Western & Eastern DFC Projects 1is being closely monitored to ensure
commissioning in 2016-17. Four more DFCs along the busy network have been

identified for development in future.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
MSP for Crops

2106. SHRIMATI KUSUM RAI:
SHR1 PRABHAT JHA:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether the Commission for Agriculture Costs and Prices (CACP)
has submitted its report regarding Minimum Support Price (MSP) for crops

for the year 2010-11;
(b) if so, the details thereof;
(c) the details of decision taken thereon;

(d) the details of MSPs for various crops during last three years,

year-wise and crop-wise;

(e) whether no increase in MSP of rice and wheat has been proposed

this year; and
() if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) to (d) The Minimum Support Prices (MSPs) of Kharif crops for
2010-11 season have been announced based on the recommendations of
Commission for Agricultural Costs and Prices (CACP). The MSPs for various

crops for the last three years are given in Statement (See below).

The MSP of all kharif crops for 2010-11 season are as recommended by
the CACP, except for Arhar (Tur). In case of Arhar, the MSP is higher
than the MSP recommended by CACP. In addition, for kharif pulses of 2010-
11 season, an addition incentive is available at the rate of Rs. 5 per kg
for tur, urad and moong sold to procurement agencies during the

harvest/arrival period of two months.

(e) and (F) For 2010-11 season, the MSP of paddy has been raised by
Rs.50 per quintal over its MSP of 2009-10 season. MSP of wheat is

announced in the rabi season.
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Statement

The MSP for crops given for the last three years

(Rs. Per quintal)

SI. No. Commodity Variety 2007-08 2008-09 2009-10 2010-11

Kharif Crops

1 Paddy Common 645%$$/850~ 850% 950# 1000

Grade “A” 675%$$/880~ 880% 980# 1030
2 Jowar Hybrid 600 840 840 880

Maldandi 620 860 860 900
3 Bajra 600 840 840 880
4 Maize 620 840 840 880
5 Ragi 600 915 915 965
6 Arhar (Tur) 1550 2000 2300 3000@
7 Moong 1700n 2520 2760 3170@
8 Urad 1700"™ 2520 2520 29000
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10

11

12

13

14

15

16

17

18

19

Cotton Staple length (mm)of 24.5-25.5
and Micronaire value of 4.3-5.1

Staple length (mm) of 29.5-30.5
and Micronaire value of 3.5-4.3

Groundnut in Shell

Sunflower seed

Soyabeen Black
Yellow

Sesamum

Nigerseed

Rabi Crops

Wheat

Barley

Gram

Masur (Lentil)

Rapeseed/Mustard
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1800

2030

1550

1510

910

1050

1580

1240

1000

650

1600

1700

1800

2500

3000

2100

2215

1350

1390

2750

2405

1080

680

1730

1870

1830

2500

3000

2100

2215

1350

1390

2850

2405

1100

750

1760

1870

1830

2500

3000

2300

2350

1400

1440

2900

2450



20 Safflower 1650 1650 1680 -
21 Toria 1735 1735 1735 -

Other Crops

22 Copra (Calender Year) Milling 3620 3660 4450 4450
Ball 3870 3910 4700 4700
23 De-Husked Coconut - 988 1200 1200

(Calender Year)

24 Jute 1055 1250 1375 1575

$$ Additional incentive bonus of Rs. 100 per quintal was also payable.
~ From 12.06.2008.

~ Additional incentive bonus of Rs. 40 per quintal was also payable.
$ Additional incentive bonus of Rs. 50 per quintal was also payable.
# Additional incentive bonus of Rs. 50 per quintal is also payable.

@ Additional incentive at the rate of Rs.5 per kg. of tur, urad and moong sold to procurement agencies is payable during the

harvest/arrival period of two months.
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Management of agro-biodiversity

2107. SHRIMATI T. RATNA BAI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government outlined a road map for effective management

of agro bio-diversity to maintain sustainable food security;
(b) if so, the details thereof;
(c) the implementation status thereof; and

(d) the views of the experts, State Governments, NGOs and farmers in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) to (d) Yes, Sir. A seminar on "National Consultation on
Biodiversity" was organized by * ICAR on May 26-27, 2010 with an
objective to analyse the current status of agro-biodiversity in India and
to develop a future road map for 1its conservation and sustainable
utilization. The main theme of the seminar included: Current scenario,
priorities and road map in relation to Plant Genetic Resources, Animals,
Fish, Agriculturally Important Microbes and Insects genetic resources;
emerging issues to Climate Change, Bio security, Policies and Regulatory
Mechanism, access and Benefit Sharing including Traditional Knowledge;

and role of farmers, NGOs, livestock keepers, Civil Society.

Technical experts from various organisations, State Governments,
Farmers and NGOs have participated in the seminar and expressed their
views. The recommendations / outcome of the seminar were circulated to

all the stakeholders for initiating suitable action.
Damage to crops due to floods in Assam

2108. SHRI SILVIUS CONDPAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is aware of the plight of farmers in Assam
due to loss of crop and habitation on account of six months of continuous

rain causing floods and thereby damaging crops and reducing the farmers
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to hepless poverty; and
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(b) if so, whether Government would give special package for giving
relief to the affected farmers in Assam, on the basis of report submitted

by the Government of Assam?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) As per situation report received from the Govt. of
Assam in the current monsoon season 0.72 lakh ha of cropped area have
been affected in 1847 villages in the 17 districts in the State due to

heavy rains and floods.

Relief as per the prescribed norms 1is admissible under Calamity
Relief Fund (CRF)/State Disaster Response Fund (SDRF) to the farmers. It
is the responsibility of the State Government to extend relief to the
affected area with the funds allocated and available under the Calamity

Relief Fund (CRF)/State Disaster Response Fund (SDRF).

In the event of calamity of a severe nature, financial assistance is
extended from the National Calamity Contingency Fund (NCCF)/National
Disaster Response Fund (NDRF). The State Government has not submitted any
memorandum or formal proposal seeking any additional Central financial

assistance for relief to the affected farmers.

Contingent crop plan for three different scenario of the monsoon like
less rainfall, normal rainfall and excessive rainfall has been prepared
and issued to all State Governments including Assam State for

implementation as per the requirement of the State.
Production of hybrid seeds

1t2109. SHRI KAPTAN SINGH SOLANKI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that Narendra Dev Agriculture University

had produced Narendra hybrid seeds;
(b) if so, the details thereof;

(c) whether it 1is also a fact that Narendra Dev Agriculture
University did not produce the hybrid seeds itself and instead got it

produced by a private company; and

tOoriginal notice of the question was received in Hindi
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(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) One hybrid of rice, Narendra Shanker Dhan-2, has

been released for use.

(c) and (d) As reported by the university, seed of this rice hybrid
is being produced and marketed by the Indo-Gulf Fertilizer, Jagdishpur
Distt., Sultanpur (UP), under MoU signed on 12.7.2005, as the seed
setting is very poor in Eastern Uttar Pradesh and Indo-Gulf Fertilizer is
producing hybrid seed in collaboration with private seed agencies in

south India where seed setting is not a problem.
New incentives in Kharif season

2110. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether in view of the high price of pulses, Government plans to

give farmers any new incentives in the Kharif season;
(b) if so, the details thereof; and

(c) whether the production of pulses in the past few years has
declined considerably and to what extent Government’s new Kharif strategy
for cultivation of pulses is going to help in the sufficient production

of pulses in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) A new initiative of Accelerated Pulses production
programme (A3P) has been initiated under National Food Security Mission
from Kharif 2010, where in, farmers of 1 million hectares of potential
pulses areas would be involved in intensive promotion of pulses through
village level block demonstration of production and protection
technologies. This would enable the farmers of the A3P areas to avail
Seed Minikits, Integrated nutrient Management, Integrated pest management
components free of cost up to 2 hectares of area of individual farmers.
In addition, Pulses farmers in selected watershed areas are provided

incentives for purchase of tractor, rotavator and ridge furrow planters
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etc. as a unit to be used on custom hiring basis under new initiative of

"organizing 60000
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pulses and oilseed villages”. Similarly, pulses promotion strategy has
also been adopted under new initiative of bringing green revolution to

eastern India.

In addition, the Minimum Support Price (MSPs) of Kharif Pulses for
2010-11 season have been increased over the respective MSPs for 2009-10
season. The MSPs of Kharif Pulses for 2009-10 and 2010-11 season are

given in the Table below:

(Rs. per Qtls)

Pulse 2009-10 2010-11
Arhar (Tur) 2300 3000
Moong 2760 3170
Urad 2520 2900

For Kharif Pulses of 2010-11 seasons, an additional 1incentive is
available at the rate of Rs.5 per Kg for Tur, Urad and Moong sold to

procurement agencies during harvest/arrival period of the two months.

(c) The production of Pulses in the country from 2004-05 to 2009-10

is as under:

Year Production (Million Tonnes)
2004-05 13.13
2005-06 13.39
2006-07 14.20
2007-08 14.76
2008-09 14 .57
2009-10* 14.59

*1Vth Advance Estimates

The new initiatives of Accelerated pulses production programme under
NFSM; strengthening of NFSM-Pulses by merger of ISOPOM pulses components
and areas with NFSM-Pulses; addition of new potential pulses areas in the

states of Jharkhand, Assam under NFSM; organizing 60,000 pulses and
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oilseed villages; and bringing green revolution in eastern India

would supplement the efforts
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made through already existing pulses production programmes of the
ministry like National Food Security Mission, Macro Management Mode of
Agriculture, Rashtriya Krishi Vikas Yojana in enhancing production of

pulses in the country.
Chinese green revolution model

2111. DR. T. SUBBARAMI REDDY:
MS. MABEL REBELLO:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has come forward with a proposal to replicate
Chinese green revolution model in Eastern States and promote hybrid rice

on mission mode in the region taking leaf from success stories in China;

(b) if so, whether a section of environmental activists in Kolkata
have already raised their voice against plans for an Eastern India green

revolution;

(c) if so, whether Government has agreed to implement proposal and
to what extent it will be helpful and to what extent Government has been

able to have a public-private partnership; and
(d) to what extent Government has got response from private sector?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (d) In the consultative Workshop organized in Kolkata on
9-10 July, 2010 on new initiative "Bringing Green Revolution in the
Eastern India"™, promotion of hybrid rice, based on Chinese model, was
highlighted as one of the main interventions that need to be promoted to
ensure increase in rice productivity. India is the second country next to
China to have successfully commercialized hybrid rice technology. The
initiative was highly appreciated by all stakeholders and so far no

issues are raised against it.

Apart from the new initiative on "Bringing Green Revolution in the
Eastern India", wherein states have planned to give thrust to hybrid rice
promotion; Govt. of India has been promoting hybrid rice on a large scale
under National Food Security Mission-Rice (NFSM-Rice), Integrated Cereals

Development Programme in Rice Based Cropping Systems Areas under Macro
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Management of Agriculture (MMA), Rashtriya Krishi Vikas Yojana (RKVY)

etc.
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As a follow up of the Kolkata workshop, a Task Force at National
level for promotion of Hybrid rice has been constituted to prepare a work
plan for significantly increasing area under hybrid rice. Public and
private agencies are involved in production of hybrid rice varieties in
India; out of 43 hybrid rice varieties available till date, 15 hybrid
rice varieties are from the private sector. Both Public and private
sector agencies are eligible for availing incentives for production and
distribution of quality hybrid seeds under National Food Security Mission

and other schemes.
Allotment of funds for RKVY

2112. SHRI RAMDAS AGARWAL: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has asked the Planning Commission to give
agreed amount of total outlay earmarked for the Eleventh Year Plan period
in respect of Rashtriya Krishi Vikas Yojana (RKVY) as this sector is

suffering from paucity of funds;

(b) if so, the total outlay for the programme for entire plan period
and the percentage of total amount allotted for agriculture purpose till-

date; and

(c) by when the remaining amount is likely to be made available by
Planning Commission to the Ministry during 2011- 2012 so that adequate

attention could be paid for RKVY Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) A sum of Rs.25,000 crore was provided for RKVY for
the Eleventh Plan, with an envisaged outlay of Rs.1500 crore for the
first year of 2007-08 and 5875 crore per year for the remaining four
years of the Eleventh Plan. Year to year outlays are allocated by the
Planning Commission. Total releases made to the States/UTs for the years
2007-08, 2008-09 and 2009-10 has been Rs.7895.12 crore, against RE of
Rs.7861.77 crore.

There has been substantial increase in the allocation under RKVY in
2010-11 with the BE outlay being Rs.6722 crore. Besides Rs.33 crore has

been provided for UTs. Therefore, an amount of Rs.14616.77 crore (REs of
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2007-10 & BE of 2010-11) has been made available for RKVY since its
inception in August 2007. RKVY allocations have got stepped up from year
to year after scheme commenced in August 2007. The scheme has not

suffered on account of paucity of funds.
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(c) Remaining amount of Rs. 10,383.23 crore will be requested for

allocation for annual plan 2011-12.
Subsidy extended to farmers in NE States

2113. SHRI KHEKIHO ZHIMOMI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether subsidy has been extended to farmers on electricity Bill

& diesel in North Eastern States;

(b) if so, the details of total amount of subsidy given during the

last three years, State-wise; and

(c) the total number of farmers being benefited by the subsidy in

North-East?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (c¢) The Ministry of Power have informed that as per the
Power Finance Corporation (PFC)’s '"Report on Performance of State Power
Utilities”, performance of State power utilities for the years 2006-07 to
2008-09 has been finalized and the data for 2009-10 is not available with
PFC.

Based on information supplied by the Ministry of Power, details of
subsidy booked by utilities selling directly to the consumers and
released by the State Governments, in respect of North-Eastern (NE)

States, are give in Statement (See below).

Further, a scheme of Diesel Subsidy was implemented during Kharif
2009 in the drought/deficit rainfall affected States for the period
15.7.2009 to 30 9.2009, to provide supplementary irrigation to save the
standing crops. Under the scheme, the concerned States were required to
provide total amount of subsidy to the farmers and subsequently claim
reimbursement of Government of India’s share. No claims for reimbursement
of Government of India’s share under the scheme were received from any of

the NE States.

Distribution of relief / assistance at the ground level is the
responsibility of the State Governments concerned and the details of

number of farmers benefited by the scheme have not been reported by any
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of the NE States. There is, at present, no proposal to implement similar

Diesel Subsidy scheme during Kharif 2010.
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Statement
Subsidy booked and released by State Governments regarding NE States
(Rs. in crores)

2006-07 2007-08 2008-09
State utility Subsidy Subsidy Subsidy Subsidy Subsidy Subsidy
Booked Received Booked Received Booked Received

Arunachal Pradesh* Arunachal PD 0 0 0 0

CAEDCL 0 0 0 0 0 0
Assam LAEDCL 0 0 0 0 0 0

UAEDCL 0 0] 0 o 0 0
Assam 0 0 0 0 0 0
Total
Manipur* Manipur PD 0 0 0 0 0 0
Meghalaya" MeSEB 24 24 33 33 12 12
Mizoram* Mizoram PD 0 0 0 0 0 0
Nagaland* Nagaland PD 0 0 0 0 0 0
Tripura* TSECL 45 45 50 50 14 14
Total 69 69 83 83 26 26

Note: * Information as obtained from Resource Plan submitted to Planning Commission.

' Information as obtained from Annual Accounts.
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Relief for drought in Andhra Pradesh

2114. SHRI NANDI YELLAIAH: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Andhra Pradesh Government has requested Government to
release additional financial assistance of Rs. 9747.42 crores under
national Calamity Contingency Fund (NCCF) and under existing central
scheme for relief and restoration of damaged infrastructure due to

drought;
(b) if so, the details thereof;
(c) the reasons for delay in fulfilling this request, and
(d) by when it is likely to be fulfilled?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) to (d) In view of deficit rainfall during South-West Monsoon
(June - September) 2009, the Government of Andhra Pradesh declared
drought in 22 districts and submitted a Memorandum seeking assistance of
Rs.9747.42 crores from National Calamity Contingency Fund (NCCF)
(subsequently revised to

Rs. 10106.77 crores), for drought relief.

Taking into account the recommendations of Inter-Ministerial Central
Team (IMCT) which visited the State and the recommendations of the Inter-
Ministerial Group (IMG) thereon, the Government approved Rs. 575.30
crores from NCCF for drought relief, subject to adjustment of available
balance in the Calamity Relief Fund (CRF) of the State, as determined by

the Ministry of Home Affairs.
Drip Irrigation Scheme

t2115. SHRI OM PRAKASH MATHUR: Will the Minister of AGRICULTURE be

pleased to state:

(a) the State-wise details of areas in the country brought under the

drip irrigation scheme during last two years;

(b) the assistance offered by Government State-wise for such type of

irrigation during the past two years; and
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(c) the details of such assistance particularly for the districts of

Rajasthan?

tOoriginal notice of the question was received in Hindi
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) The details of State-wise area brought under drip
irrigation system and assistance provided by the Government for last two

years is given in Statement-1. (See below)

(c) The details of assistance provided by Government for drip
irrigation system in the districts of Rajasthan for last two years is

given in Statement-11.
Statement-1|

Details of State-wise area brought under Drip Irrigation System and the

Assistance provided by the Government for last two years.

S.No. Name of State Area Brought under Assistance provided for

Drip Irrigation System (ha)Drip System (Rs. in Lakh)

2008-09 2009-10 2008-09 2009-10
1 2 3 4 5 6
1. Andhra Pradesh 87381.00 99890.00 8616.17 12419.83
2. Bihar 111.00 37.55 0.00 0.00
3. Chhattisgarh 2172.40 1224 .14 228.72 322.25
4. Goa 5.39 22.71 1.98 2.25
5. Gujarat 34028.00 34017.84 4085.99 3386.94
6 Haryana 2141.52 2468.13 296.72 200.84
7. Jharkhand 0.00 38.00 0.00 0.00
8. Karnataka 22737.30 16661.17 3714.38 2521.26
9. Kerala 967.08 740.24 0.00 0.00
10. Madhya Pradesh 15971.50 19447 .45 3715.42 2767.20
11. Maharashtra 63985 00 66780.00 12316.63 8654.02
12. Orissa 2100.00 5283.00 166.16 162.52
13. Punjab 2767.48 4007 .56 450.70 750.36

133



14. Rajasthan 5097.00 8743.00 966.18 2911.67

15. Tamil Nadu 10906.14 17569.14 0.00 0.00

16. Uttar Pradesh 921.48 754.13 49.08 0.00

17. West Bengal 55.60 113.18 0.00 0.00

Total 251347.89 277797.24 34608.13 34099.14
Statement-11

Details of district wise assistance in the State of Rajasthan provided by

Government during the last two years.

(Rs in Lakh)

S.No. Name of State Assistance from Government
2008-09 2009-10
1 2 3 4
1. Ajmer 55.63 126.25
2. Alwar 41.38 2493
3. Banswara 15.48 7.44
4. Baran 0.00 14.98
5. Barmer 35.79 96.98
6. Bharatpur 0.00 13.82
7. Bhilwara 57.40 170.36
8. Bikaner 83.26 89.77
9. Bundi 0.00 13.78
10. Chittorgarh 60.73 114.75
11. Churu 14.18 16.41
12. Dausa 0.00 23.00
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13. Dholpur 16.39 0.00
14. Ganganagar 118.97 600.37
15. Hanumangarh 66.23 227.98
16. Jaisalmer 5.65 8.92
17. Jaipur 0.00 265.21
18. Jalore 42.37 78.25
19. Jhalawar 13.96 119.51
20. Jhunjhunu 14.69 79.45
21. Jodhpur 75.56 145.18
22. Kota 52.19 108.21
23. Karauli 0.00 12.77
24. Nagaur 30.88 89.65
25. Pali 13.79 75.45
26. Pratapgarh 0.00 48.84
27. Rajsamand 26.59 58.07
28. Sawai Madhopur 11.77 67.38
29. Sikar 42.90 124.43
30. Sirohi 35.83 43.73
31. Tonk 0.00 45.82
32. Udaipur 34.56 0.00
TOTAL 966.18 2911.69

Excess use of chemical fertilizers and pesticides

2116. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be

pleased to state:
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(a) whether Government is aware of dangers of excess use of chemical

fertilizers and pesticides in the country, including Andhra Pradesh;
(b) if so, the response of Government thereto;

(c) the steps being taken by Government to check the excess use of

chemical fertilizers and pesticides; and

(d) measures proposed to avoid using pesticides, insecticides,

vermicides and other chemicals near heavily populated areas?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (d) The balanced and judicious use of chemical
fertilizers and pesticides helps 1increase agricultural productivity.
However, the imbalanced and injudicious use of chemical fertilizers &
pesticides adversely affects soil health, productivity and quality of

agricultural produce.

Government has launched "National Project on Management of Soil
Health and Fertility"” w.e.f. 2008-09 to promote soil test based balanced
and judicious wuse of Tfertilizers for improving soil health and
productivity. Indian Council of Agricultural Research (ICAR) also imparts
training on Integrated Nutrient Management and organizes field

demonstrations to educate farmers.

Government has Jlaunched a scheme entitled "Strengthening and
Modernization of Pest Management Approach in India" w.e.f. 1991-92 to
promote Integrated Pest Management (IPM) for control of pests and
diseases through cultural, mechanical and biological methods, use of bio-

pesticides and need based use of chemical pesticides.
Suicide by farmers

2117. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that farmers commit suicide when they fail

to get fair amount of money for cereals from their investments and toil;

(b) if so, whether Government has done something for farmers to save

them from such a tendency;
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(c) the reasons for not encouraging the farmers to deposit some
amount in monthly income scheme of LIC, Post Offices, Banks after harvest

to get a regular income in sowing period; and
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(d) the other alternatives in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) As reported by the State Governments and revealed in
some studies conducted earlier, the causes of suicides by farmers are
manifold including personal and other reasons. Some of the suicides have
been attributed to crop failure, indebtedness, drought and socio-economic
reasons. However, some study vreports 1in this regard have rightly
concluded that connecting the spate of suicides directly to any single
cause would be erroneous. Suicide is strictly a personal decision and the
post suicide search for causes gives only circumstantial evidence.
Typical social factors like break down of family support, failure of
social institutions, habits, alcoholism, Jlack of social security,

introvert nature and intra family problems have affected the victims to

take such an extreme step.

The Government is implementing a Rehabilitation Package covering 31
districts in 4 States 1i.e. Andhra Pradesh (16), Maharashtra (6),
Karnataka (6) and Kerala (3), since the year 2006 to address the problem
of agrarian distress. It has been decided by the Government to extend the
period for implementation of the non credit components of the

Rehabilitation Package by 2 more years i.e. September 30, 2011.

The Government has implemented the Agricultural Debt Waiver and Debt
Relief Scheme, 2008 benefiting about 3.69 crore farmers involving an
estimated amount of Rs. 65,318.33 crore. The Government has also enhanced
interest subvention for timely repayment of crop loans up to Rs. 3 lakh
from 1% to 2% for the year 2010-11. Thus, the effective rate of interest

for such farmers who repay their loan in time will be 5 % p.a.

For the overall development of agriculture and allied sectors,
assistance is being provided to farmers through central schemes such as
Rashtriya Krishi Vikas Yojana, National Food Security Mission, National
Horticulture Mission etc. A sum of Rs. 300 crore has been earmarked to
organise 60,000 "pulses and oil seed villages" in rainfed areas during
2010-11 and to provide an integrated intervention for water harvesting,
watershed management and soil health, to enhance the productivity of the

dry land farming areas. The Government has also amended the Guidelines of
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the Mahatma Gandhi National Rural Employment Guarantee Scheme in July,
2009 permitting provision of irrigation facility, horticultural

plantation and land development works on land belonging to small and
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marginal farmers under this Scheme. During the last 5 years, the Minimum

Support Prices (MSP) of major cereals have been increased substantially.

(c) and (d) The National Policy for Farmers, 2007 (NPF) envisages
improvement 1in the income of farm families, not only to meet their
consumption requirements but also to enhance their capacity to invest in
farm related activities. Moreover, a major policy goal of NPF is to
provide appropriate opportunities 1in adequate measure for non-farm
employment for the farm households so that farmers supplement their

income.

The operationalisation of NPF entails involvement of Panchayati Raj
Institutions in popularizing the insurance scheme among the farmers by
various Banks and Insurance companies. It provides that ATMA scheme may
incorporate training on credit and insurance aspects also. The Reserve
Bank of India has instructed the State Level Bankers’ Committee to set up

financial literacy-cum-credit counselling centres on pilot basis.

The Central and State Governments take various measures from time to
time to promote and popularise small saving schemes through print and
electronic media as well as holding seminars, meetings and providing
training to various agencies involved in mobilising deposits under the
schemes. In order to make the Monthly Income Account schemes more
attractive and investor friendly, with effect from 8.12.2007, payment of
bonus at the rate of 5% of the Principal amount at the time of maturity
was introduced in the Monthly Income Scheme Accounts. Moreover, the
penalty on pre-mature withdrawal of deposits under the Post Office
Monthly Income Account Scheme has been rationalised from 3.5% to 2% on
withdrawal on or before expiry of three years and 1% on withdrawal after

expiry of 3 years.

The Government has decided to provide appropriate banking facilities
to habitations having population in excess of 2000 by March, 2012. It is
also proposed to extend insurance and other services to the targeted
beneficiaries. These services will be provided using the Business
Correspondent and other models with appropriate technology back up. By
this arrangement, it is proposed to cover 60,000 habitations. In 2007-08

the Government had set up a Financial Inclusion Fund and a Financial
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Inclusion Technology Fund in NABARD to reach banking services to the
unbanked areas. In order to give momentum to the pace of Tfinancial

inclusion, an augmentation of
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Rs. 100 crore for each of these funds, which shall be contributed by
Government of India, RBI and NABARD, has been proposed in the Union

Budget 2010-11.
Wheat mission in Jharkhand

2118. MS. MABEL REBELLO: Will the Minister of AGRICULTURE be

pleased to state:

(a) the reasons for not including Jharkhand in wheat mission despite

its ideal climatic conditions to grow wheat; and

(b) whether Government intend to encourage tribal farmers
particularly in Left Wing Extremists (LWE) districts to grow second crop-
wheat so that the farmers may be kept engaged in agricultural activities
and grow more grains which would keep them away from naxal activities in

Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) The districts under National Food Security Mission (NFSM)
have been selected on the basis of certain criteria. The districts in
which irrigation coverage under wheat is more than 50% and productivity
is less than State’s average were identified under. NFSM-Wheat. Since
none of the districts of Jharkhand fulfilled the above criteria,

Jharkhand was not covered under NFSM-Wheat.

(b) State <can utilize the funds provided under other Crop
Development schemes of the Ministry such as Macromanagement Mode of
Agriculture Scheme, Rshtriya Krishi Vikash Yojana and recently launched
programme of '"Bringing Green Revolution in Eastern Indian States" that
have the same funding pattern as that of National Food Security Mission,
for benefiting wheat growing farmers in the state including the farmers

in the naxal affected districts.
Seeds Village Scheme

2119. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government has received proposals for seeds village

scheme and for the development of infrastructure under Central Area
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Scheme from Gujarat;

(b) whether these proposals have been approved;
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(c) if so, the amount released so far; and
(d) if not, by when sanction would be accorded?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) to (d) Yes, Sir. Government has received proposals for seeds
village scheme and for the development of infrastructure form Gujarat
under the scheme "Development and strengthening of infrastructure
facilities for production and distribution of quality seeds". An amount
of Rs.1665.3621 lakhs has been approved and released for seed village

scheme.
Revival plan for agriculture sector

2120. SHRI RAJIV PRATAP RUDY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is trying to corporatise agriculture sector

as part of its revival plan;
(b) if so, the details thereof;

(c) whether Government would elaborate on the steps taken for land

reforms and to provide land to landless; and
(d) the reasons for rise in the landless labourers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (d) The Government is not trying to corporatize the
agriculture sector. However, the National Policy for Farmers (NPF), 2007
recognizes the need for setting up Farmers” companies to benefit the
small and marginal farmers for gaining efficiency and economies of scale
in their farming operations. At the same time NPF, 2007 also suggests
promotion of cooperative farming and service cooperatives, group farming
by self help groups, small holders”’ estates, contact farming and sate
farms for the same objective in the interest of small and marginal

farmers.

Land and its management is a State subject and therefore the role of
the Central Government in the field of Land Reforms is mainly of an
advisory and coordinating nature. Even then keeping 1in mind the

importance of land reforms and in order to get comprehensive
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recommendations on the matter, a '""Committee on State Agrarian Relations
and the Unfinished Task in Land Reforms" under the chairmanship of Union

Minister of Rural Development and a "National Council for Land Reforms"
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under the chairmanship of the Prime Minister have been constituted in
2008. As per the information received from States/UTs, as on 31.12.2009,
an area of 69.92 lakh acres has been declared surplus, of which 61.40
lakh acres taken possession off and 50.03 lakh acres of land distributed

to 56.48 lakh beneficiaries.

The reasons for rise in agricultural labourers are the growing
population and fragmentation of holdings which compels famers to sell
their unviable 1land holdings and moving to alternative vocations
including one of being agricultural labourer. Besides this, as pointed
out by the 'National Commission for Enterprises in the Unorganized
Sector’, manual employment days per hectare have increased from 341 to
389 during the period from 1993-94 to 2004-05 despite enhanced

mechanization, irrigation etc.
Impact of climate change

t2121. SHRI ANIL MADHAV DAVE: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has conducted any study regarding changing
nature of monsoon along with the 1impact of climate changes upon
agricultural sector in the country and how for agricultural

production/yield has been affected/likely to be affected;
(b) if so, the details thereof, crop-wise and region-wise; and

(c) the steps being taken by Government to resolve the issues
pertaining to adaptation according to climate changes and Ilow

productivity in agricultural sector?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) The Long-term rainfall analysis has been done by
India Meteorological Department (IMD), Indian Institute of Tropical
Meteorology(11TM) and under Network-Programme on Climate Change by Indian
Council of Agricultural Research(ICAR). The analysis indicated no long-
term changes in the mean annual rainfall of the country. However, spatial
variability in rainfall has been noticed. A significant decreasing trend
in monsoon rainfall was noticed in the sub-divisions of N.E. India, East

Madhya Pradesh including Chhattisgarh. Monsoon rainfall increasing
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trends were observed along

tOoriginal notice of the question was received in Hindi
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with west coast of India, North West India covering Haryana, Punjab,
Chandigarh and Delhi. The winter monsoon rainfall has shown significant
increase in trends in the sub-divisions of Marathwada, Telanagana, North
Interior Karnataka, Central India and in Goa. Simulation analysis results
project that wheat yields in Madhya Pradesh, Uttar Pradesh and Bihar are
likely to be affected because of increase in temperature due to climate
change. The increase in minimum temperature by 1°C during reproductive

stage may reduce the wheat yield by 7-10%.

(c) To resolve the issues related to adaptation and low
productivity, strategic research on adaptation and mitigation in crops,
livestock and fisheries has been strengthened. Besides, mid-term
corrections in farm operations are effected through contingency plans and
weather based agro advisories. Capacity building and awareness campaign
are also launched to educate the farmers to adopt the measures like
frequent irrigation, use of stress tolerant varieties etc. to mitigate
the adverse effect of climatic variability including natural calamities

like drought and floods.
Scheme to spread awareness on agriculture

2122. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government has launched any scheme to spread awareness
on agriculture to motivate the small farmers and apple growers of the

Hilly States like Himachal Pradesh;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) Yes, Sir. The Department of Agriculture and
Cooperation is implementing the following schemes for spreading awareness
on agriculture among the small marginal farmers in the country including

Apple Growers of Himachal Pradesh:
(i) Horticulture Mission for North East and Himalayan States.

(ii) Mass Media Support to Agriculture.

148



Information dissemination through Agri Fairs.
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(iv) Support to State Programmes for Extension Reforms.
(v) Kisan Call Centers.
(vi) Establishment of Agri-Clinic and AgriBusiness Centres.
(vii) Rashtriya Krishi Vikas Yojana.
(c) The question does not arise.
Hike in fee by IARI

2123. PROF. M.S. SWAMINATHAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that the fees for M.Sc, and Ph.D. students
of the Indian Agricultural Research Institute (IARIl), New Delhi have been
raised from Rs.7200 per annum to Rs. 72,000 per annum for Ph.D. and Rs.

62,000 for M.Sc. students; and

(b) if so, whether Government considers this a prudent step in the
context of the large number of vacancies in ICAR institutions and in view
of the assurance contained in the National Policy for Farmers(2007) that

steps will be taken to attract and retain youth in agriculture?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) The proposal for revision of fee, as per the
recommendations of the Agricultural Universities” Vice-Chancellors”

Conference, 2007, has been withheld for the present.

In order to attract and retain talent in agricultural education each
M.Sc. and Ph.D student of IARl is given a scholarship, which has been

revised upwards thrice since 1998.
Promotion of floriculture

2124. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government proposes to promote and popularize

floriculture in the country;

(b) if so, the details thereof State-wise; and
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(c) the State-wise details of funds allocated for promotion

floriculture in the country including Himachal Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.
THOMAS): (@) and (b) Yes, Sir. The Department of Agriculture
Cooperation is

implementing following Schemes for development

Horticulture Sector including promotion and popularization

floriculture in the country:
(i) Horticulture Mission for North East & Himalayan States
(ii1) National Horticulture Mission.

(c) A statement showing state-wise funds allocated for promotion

floriculture in the country including Himachal Pradesh is given

Statement.
Statement
State-wise Financial Allocation for the promotion of
floriculture in the country during 2010-11.

S_No. States (Rs. in Lakh)
1 2 3
1. Arunachal Pradesh 119.18
2. Assam 0.00
3. Bihar 24.00
4. Chhattisgarh 1240.30
5. Gujarat 104.80
6. Haryana 245.40
7. Himachal Pradesh 33.42
8. Jharkhand 67.90
9. Jammu & Kashmir 299.63
10. Karnataka 593.45
11. Kerala 35.00
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12. Maharashtra 490.67
13. Madhya Pradesh 342.85
14. Manipur 230.63
15. Meghalaya 204 .95
16. Mizoram 144 .37
17. Nagaland 404 .25
18. Orissa 428.98
19. Punjab 169.75
20. Rajasthan 33.96
21. Sikkim 494 .25
22. Tamil Nadu 785.00
23. Tripura 134.35
24. U.P. 684 .46
25. Uttarakhand 59.87
26. West Bengal 480.86

ToTAL 7852.28

Weather based Crops Insurance Scheme

2125. SARDAR  SUKHDEV  SINGH DHINDSA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether there is any proposal to introduce Weather based Crop

Insurance Scheme to compensate farmers; and
(b) if so, the status of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) A Weather Based Crop Insurance Scheme (WBCIS) on
pilot basis is already under implementation in the country since Kharif

2007 season.
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Post-harvest losses

2126. SARDAR  SUKHDEV  SINGH DHINDSA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the estimated preventable post-harvest losses of foodgrains per

year; and
(b) the preventive steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) A nation-wide assessment study of quantitative harvest and
post harvest losses of major agricultural crops and livestock produce has
been carried out by the Indian Council of Agricultural Research (ICAR)
between 2005-2007. The extent of losses for different food grains is
given in Statement (See below). However, no information is maintained on

preventable post-harvest losses of food grains.

(b) The Government has introduced central sector scheme namely “Post
Harvest Technology and Management” with the objective to reduce the post
harvest losses and promote value addition of the produce through creation

of adequate infrastructure in the production areas.

A reform-linked central sector scheme of Development/Strengthening of
Agricultural Marketing Infrastructure, Grading and Standardization has
been launched with the objective of developing marketing infrastructure
in the country to cater to the post harvest requirement of production and

marketable surplus of various farm produce.

An Investment linked central sector scheme namely
Construction/Renovation of Rural Godown has been launched with the
objective of creation of scientific storage capacity with allied
facilities in rural areas to meet out various requirements of farmers for

storing farm produce, processed farm produce etc.

Food Corporation of India (FCI), which is engaged in procurement
activities, has taken number of steps for proper storage, movement and
safe upkeep of food grains to avoid storage and transit losses. FCI
godowns are constructed as per specifications and food grains are stored

by adopting scientific storage practices.
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A large number of primary processing and value addition technology
have been developed by ICAR and State Agricultural Universities, which
are being promoted through entrepreneurs development programme and

establishment of agro processing centers in different production

catchments.
Statement

The losses for different food grains
SI. No. Food grains Extent of loss (%)
1 Cereals 3.9-6.0
2 Paddy 5.2
3 Wheat 6.0
4 Maize 4.1
5 Bajra 4.8
6 Sorghum 3.9
7 Pulses 4.3-6.1
8 Pigeon Pea 5.4
9 Chick pea 4.3
10 Black gram 6.1
11 Green Gram 5.5

Note: Operations considered for assessment of losses are harvesting, collection,
threshing, grading/sorting, winnowing/cleaning, drying, packaging, transportation

and farm/retailer level storage.
Sale of medicines through Jan Aushadhi stores

2127. DR. JANARDHAN WAGHMARE: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the average monthly sale of medicines, etc. at each Jan Aushadhi

store during last one year, month-wise;

(b) whether Government would consider developing distribution
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network with public sector pharma units for procurement of medicines

for Jan Aushadhi stores from the small and medium
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sector units in the country in order to enlarge the base of availability
of quality medicines at affordable prices through internet purchase of
medicines against scanned prescription on the pattern of Railways through

efficient courier service; and
(c) the reaction of Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) The average monthly sale of medicines at each
Jan Aushadhi Store in respect of medicines supplied by Central Pharma

Public Sector Undertakings (CPSUs) is given in Statement (See below).
(b) and (c¢) No such proposal is under consideration.
Statement

Monthly Average Sale of Jan Aushadhi Stores (JASs)

S.No. Name of State/JAS/ Date of Opening Average Monthly

Sale in Rs.

1 2 3
Delhi

1 Delhi/ Shastri Bhawan/ 05.02.09 28108
2 Delhi/ G.T.B Hospital/ 13.11.09 20299
3 Delhi/ DDU Hospital/ 11.02.2010 35270
Haryana

4 Harayana/ Gurgoan/ 20.02.09 29355
5 Harayana/ Punchkula/ 23.02.09 27020
6 Harayana/ Yamunanagar/29.08.09 11922
Punjab

7 Punjab/ Amritsar/ 25.11.08 114232
8 Punjab/ Mohali/ 23.02.09 45851
9 Punjab/ Bhatinda/ 02.03.09 101874
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1 2 3
10 Punjab/ Ludhiana/ 17.06.09 31883
11 Punjab/ Jalandhar/17.06.09 67473
12 Punjab/ Patiala/ 29.06.09 25229
13 Punjab/ Moga/ 30.06.09 25539
14 Punjab/ Faridkot/ 30.06.09 19862
15 Punjab/ Ferozpur/ 04.09.09 40974
16 Punjab/Mansa/ 12.09.09 46693
17 Punjab/ Barnala/ 01.10.09 91775
18 Punjab/ Sangrur/ 01.10.09 85171
19 Punjab/ Fatehgarh Sahib/ 28.10.09 13520
20 Punjab/ Roop Nagar/ 03.12.09 14964
21 Punjab/ Nava Sahar/ 03.12.09 8087
22 Punjab/ Hoshiyarpur/ 11.12.09 82197
23 Punjab/ Taran Taran/ 13.12.09 12466
24 Punjab/ Muktsar/ 18.12.09 27596
25 Punjab/ Gurdaspur/ 29.12.09 56394
26 Punjab/ Kapurthala/ 31.12.09 24746
Uttranchal

27 Uttranchal/ Dehradoon/ 09.11.09 21996
28 Uttranchal/ Roorkee/ 27.11.09 17098
Chandigarh

29 Chandigarh/ P.G.I.M.E.R./ 16.11.09 60700
Andhra Pradesh

30 Andhra Pardesh/ Vizag Port Hos./ 12.12.09 81805
31 Andhra Pardesh/ NIMS/ 05.03.2010 3139
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32 Andhra Pardesh/ Uppal Industrial Employees 0
Healthcare Centre/ 29.07.2010

Orissa

33 Orissa/Capital Hospital, Bhubaneswar/ 06.03.2010 28627
34 Orissa/Red Cross Bhavan, Unit-1X, Bhubaneswar/ 06.03.2010 27405
35 Orissa/District HQ Hospital/ Khordha/ 06.03.2010 7700
36 Orissa/District Hospital/ Dhenkanal/ 25.03.2010 34200
37 Orissa/District Hospital/ Koraput/ 11.06.2010 25957
38 Orissa/District Hospital/ Anqul/ 09.07.2010 7966

Apart from the above outlets, there are 27 outlets opened in the
state of Rajasthan and being managed in partnership with the Cooperative
Department of Government of Rajasthan, through their agency CONFED. Sales
figures are not available since the stores are in the process of
maintaining separate sales figure for Jan Aushadhi medicines. One more

outlet opened in Civil Hospital, Faridabad, Haryana is presently closed.
Supply of fertilizers

2128. SHRI SHADI LAL BATRA: Will the Minister of CHEMICALS AND
FERTILISERS be pleased to state:

(a) the total requirement of Tfertilizers pending with Government

particularly for Haryana and Punjab, State/Union Territory-wise;

(b) the details of fertilizers supplied to these States during each

crop season in the current year, particularly Haryana and Punjab;
(c) the reasons for short supply of fertilizers to these States; and

(d) the efforts made by Government to restore adequate supply of

fertilizers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (c) Urea is the only fertilizer which is

under partial movement
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and distribution control of the Government. All other fertilizers viz.

DAP, MOP, SSP and NPK etc. are
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decontrolled/de-canalized since 1992. The availability of decontrolled
fertilizers is decided by the market forces of demand and supply. Union
Government monitors availability of fertilizers at State level and State
Governments are responsible for its tie-up with the manufacturers &
importers and further distribution within the State. State-wise
cumulative requirement (demand), availability and sale of fertilizers
including Haryana and Punjab during 2010-11 (April’10 to July’10) is
given in Statement (see below). As can be seen that the availability of

fertilizers have been adequate.

(d) Further, the following steps are being taken to make adequate

availability of fertilizers in the country:

(i) Each state in consultation with the fertilizer suppliers is
required to prepare monthly supply plan district wise within overall
availability at state level for ensuring availability of fertilizers in

all parts of the state;

(ii) The movement of fertilizers is being monitored throughout the
country by an on-line web based monitoring system (www.urvarak.co.in)

also called as Fertiliser Monitoring System (FMS);

(iin) The state governments have been advised (i) to instruct the
State Institutional agencies to coordinate with manufacturers and
importers of fertilizers for streamlining the supplies; and (ii) to
review the railway rake points in their states and take up the issues
with the Railways for improvements, if any, required to ensure

availability of fertilizers in every nook and corner of the State;

(iv) Department of Fertilizers and Department of Agriculture &
Cooperation are jointly reviewing fertilizer availability with State
Agriculture department through Video Conferences every week. The
corrective actions, If required, are taken immediately to avoid any

hardships to farmers; and

(v) The Department of Fertilizers contacts on phone the officials of
major Tfertilizer consuming states on daily basis to find out any
shortages of fertilizers in any part of the state and the corrective

actions are taken immediately.
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(vi) The Government has introduced a Nutrient Based Subsidy Policy in
respect of Phosphatic & Potassic fertilizers w.e.f. 1.4.2010. Under the
NBS, State Governments have to play more proactive role to co-ordinate
with the manufacturers/importers to tie up supplies of fertilizers as per

the requirement of states;

(vii) All possible steps are taken by the Department of
Fertilisers to match the availability of fertilizers with the assessed

requirement.
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Statement

Cummulative requirement, availability and sales of fertilizers during Kharif "10 (April "10 to July "10)

States Urea DAP+NPK MOP

RequirementAvailability Sales Requirement Availability Sales Requirement Availability Sales

1 2 3 4 5 6 7 8 9 10

Andhra Pradesh 655.00 753.12 678.33 865.00 1087.74 1042.57 125.00 111.23 89.24
Karnataka 405.00 468.29 460.02 897.10 964.97 923.19 166.00 142.37 127.84
Kerala 55.75 52.94 50.26 107.70 103.35 96.29 60.20 64.24 59.75
Tamil Nadu 275.00 236.90 236.03 239.00 245.40 237.75 182.00 107.44 102.70
Gujarat 565.00 590.14 585.79 499.50 509.61 479.21 70.00 59.62 56.33
Madhya Pradesh 417.60 419.58 409.14 490.40 506.52 466.89 37.10 60.14 47.17
Chhattisgarh 430.25 273.48 269.68 288.17 250.05 241.56 72.00 45.65 41.67
Maharashtra 880.00 913 08 905.93 1312.40 1309.42 1287.03 205.00 191.73 172.17
Rajasthan 327.00 301.76 271.18 234.30 240.19 234.02 17.50 18.23 11.97
Haryana 585.00 565.18 550.44 217.00 313.61 296.46 21.00 26.02 21.69
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Punjab 950.00 1044 .97 1036.08 350.00 313.05 298.78 36.00 38.15 24.67
Himachal Pradesh 30.00 29.07 28.88 8.00 6.52 6.47 0.35 0.00 0.00
Jammu & Kashmir 66.92 71.93 69.19 43.45 31.56 28.31 14.53 0.94 0.93
Uttar Pradesh 1810.00 1610.65 1363.52 1005.00 955.13 889.81 90.00 51.25 35.61
Uttarakhand 92.00 90.18 84.13 35.35 45.97 39.59 4.50 1.77 1.53
Bihar 490.00 424 .26 384 .47 260.00 195.29 171.76 65.00 48.01 37.71
Jharkhand 73.00 56.40 49.94 76.50 41.88 37.20 7.00 3.61 3.61
Orissa 155.00 129.44 110.49 215.00 221.39 198.73 62.00 50.36 42 .46
West Bengal 240.10 307.34 267.97 369.59 359.64 337.81 80.97 68.25 61.35
Assam 79.20 123.23 118.04 15.16. 15.23 11.96 39.60 26.37 25.45
All India 8648.03 8480.74 7947.19 7561.45 7729.58 7341.69 1370.05 1126.60 965.26

Includes sales of 5.88 LMT of Urea stock pre-positioned during March’10 against requirement of Kharif "10

Includes sales of 8.78 LMT of DAP+NPK stock pre-positioned during March’10 against requirement of Kharif "10
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Bringing down prices of drugs

2129. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it is a fact that many unbranded drugs are to be sold in

the Jan Aushadhi Generic drug outlets;

(b) whether Government has taken any steps for bringing down the

prices of branded and unbranded drugs;

(c) whether Government has failed to supply medicines for public;

and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (&) Yes Sir.

(b) Yes Sir. The prices of drugs are regulated under the provisions

contained in the Drugs (Prices Control) Order, 1995.

(c) No Sir. In case of any shortage / stock out / delay in
procurement, Ministry of Health & Family Welfare has resorted to

emergency procurement to tide over the crisis.
(d) Question does not arise.
Bhopal gas tragedy

2130. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government is aware of the recent statement made by a
member of the Investment Commission of India on the Union Carbide case,
to the effect that just by putting a Chairman or CEO in jail is not going

to solve the problem; and

(b) if so, whether the statement has any bearing on Government’s

position on the issue of Bhopal gas tragedy?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI' SRIKANT JENA): (a) and (b) No, Sir. This Ministry is not in

possession of any information pertaining to statement reportedly made by
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a member of the Investment Commission of India, as referred to.
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However, the Government has decided that the CBI will put together
additional material in support of the request of extradition of Warren
Anderson and the M/o External Affairs will press the request for his

extradition with the US Government.
Agreement and payments between NIPER and I1DPL

2131. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the details of agreements, payments and adjustments that have
been made by Government between National Institute of Pharmaceutical
Education and Research (NIPER), Hyderabad with public sector unit Indian
Drugs and Pharmaceuticals Ltd. (IDPL);

(b) how much non-income has been received by IDPL on account of non-

core activities during last three years, year-wise;

(c) whether Government denies that whole exercise was done to raise
funds for expenditure and rehabilitation of the chief of public bureau of

pharma public sector units; and
(d) the steps taken by Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) At present, National Institute of
Pharmaceutical Education & Research (NIPER), Hyderabad functions in the
premises of Indian Drugs & Pharmaceuticals Limited (IDPL) at Hyderabad.
The premises have been leased on rent by IDPL to NIPER. A Memorandum of
Understanding (MoU) was, therefore, signed between IDPL and NIPER. 1In
terms of the MoU, IDPL received payment from NIPER, Hyderabad, during the

last 3 years as follows:

Year Item Amount (Rs. in Crores)
2007-08 -Nil- -Nil-
2008-09 () Cost of furniture, Instruments & Books. 1.09

(b) Rent for building handed over to NIPER 5.59

(©) Advance Rent for Building handed over 11.55

to NIPER (01.04.09 to 31.03.2012)

166



2009-10
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(c) Yes, Sir.
(d) Does not arise.
Registration of death claims of Bhopal gas leak victims

2132. SHRIMATI BRINDA KARAT: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the break-up of rejected death claims of Bhopal gas Ileak
victims, Municipal ward-wise, age-wise (such as below 5 years; 6 to 18

years; 19 to 45 years; 46 to 60 years and above) and gender-wise;

(b) the reasons for stopping registration of death claims of Bhopal

gas leak victims from April, 1997 onwards; and

(c) the steps contemplated for reopening the registration from

April, 1997 onwards?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) The Welfare Commissioner’s office has informed
that the details of rejected death claims are not maintained ward wise,

age wise and gender wise.

(b) and (c) The Office of the Welfare Commissioner had vide Gazette
Notification dated 2nd December, 1996 invited applications for claims
from persons affected by the Bhopal Gas Leak Disaster within a period of
60 days commencing from 10th December, 1996. This was extendable by
another 60 days. The registration of death claims was accordingly stopped

from April, 1997.
Funds for R&D in pharmaceutical sector

2133. SHRI A. ELAVARASAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has planned to set up a Rs. 10,000 crore
Venture Capital (VC) fund to finance Research and Development (R&D)

activities in the pharmaceutical sector; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) The Department of Pharmaceuticals (DoP)
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is In the process of
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examining a proposal to set up a Venture Fund for promoting Pharma drug
discovery and innovation. Details including size etc. are being worked

out with the help of National Institute of Public Finance and Policy.
Responsibility for Bhopal Gas Tragedy and compensation for victims

t2134. SHRI PRABHAT JHA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Government is making an effort to

bring prime accused in Bhopal Gas case to the country;
(b) if so, the details thereof;

(c) if not, the person who will be held responsible for Bhopal Gas

Tragedy; and

(d) the steps being taken by Government to provide maximum

compensation and relief to gas victims?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (c) Warren Anderson was accused No. 1 in the
Criminal Case N0.8460/1996 in the court of CJM, Bhopal and a non-bailable
warrant of arrest was issued by CJM, Bhopal on 10.04.1992, against
Anderson for enabling his extradition to India. But despite steps taken
by the Government in 2003, the extradition could not take place on
account of the fact that the US has maintained that the request does not
meet the requirements of Articles 2(1) and 9(3)(c) of the Extradition
treaty and that there was insufficient evidence of intent on the part of
Anderson which was necessary to show probable cause under the US law. The
subsequent requests in December, 2004, January, 2007 and July, 2008 also

did not result in change in the decision of the US Government.

The Government has considered the recommendations of the GoM and
decided that CBI with the assistance of the Ministry of Law, Ministry of
External Affairs and the Attorney General will put together additional
material in support of the request of extradition of Warren Anderson and
M/Zo External Affairs will press the request for extradition with the US

Government.

tOoriginal notice of the question was received in Hindi
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(d) It has been decided by the Government, based on recommendations
of the Group of Ministers, that ex-gratia shall be provided to the

following categories of the Bhopal Gas Victims at the rates indicated

below:

Category ex-gratia

Death Rs.10 lakh (less amount of compensation
already Received)

Permanent disability Rs.5 lakh (less amount already received)

Cancer cases Rs.2 lakh (less amount already received)

Total Renal Failure Cases Rs. 2 lakh (less amount already received)

Temporary disability Rs.1 lakh (less amount already received)

For making payment of ex-gratia by the Welfare Commissioner, Bhopal
Gas Victims, a sum of Rs.669.00 crore is being provided by the Govt, of

India.

In addition to payment of ex-gratia, it has been decided to provide

further relief to the Bhopal Gas Victims as under:

(i) The Government of India will file an application in the Supreme
Court seeking permission to take over the Bhopal Memorial Hospital and
Research Centre (BMHRC) to be run through the Department of Bio-
Technology and Department of Atomic Energy. The Hospital thereafter is to

be strengthened, upgraded and run as a super speciality Hospital.

(ii) ICMR will establish a fullfledged centre in Bhopal which will be
its 31st Centre to conduct epidemiological studies and clinical research

in areas identified by the ICMR including following areas:
a) Respiratory diseases;
b) Eye related diseases;
c) Cancer;
d) Total Renal failure;

e) Genetic disorders;
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) Congenital disorders;
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g) Women related medical issues;
h) Second generation children related medical issues

(i) Based on a New Plan of Action, an amount of Rs.272.75
crores has been approved for being provided to the Government of Madhya
Pradesh, as Additional Central Assistance on 75:25 basis, for medical,
economic and social rehabilitation of the Gas Victims and also for
providing safe drinking water by purification of contaminated ground
water and from other sources. Sanction for the Central Government’s share
of Rs. 204.56 crore comprising 75% of the approved amount has been

communicated to the State Government on 9th July, 2010 for this purpose.
Fertilizer availability in LWE affected districts

2135. MS. MABEL REBELLO: Will the Minister of CHEMICALS AND
FERTILISERS be pleased to state:

(a) the fertilizer availability for consumption in Left Wing
Extremism (LWE) affected districts of Jharkhand and other States for the

last three years;

(b) whether he is aware that traders are selling spurious

fertilizers in these districts; and

(c) the manner in which Government would ensure that fertilizers

reach to the smallest farmers in States like Jharkhand at MRP?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) Urea is the only fertilizer which is under
partial movement and distribution control of the Government. All other
fertilizers viz. DAP, MOP, SSP and NPK etc. are decontrolled/de-canalized
since 1992. The availability of decontrolled fertilizers is decided by
the market forces of demand and supply. Union Government monitors
availability of fertilizers at State level and State Governments are
responsible for its tie-up with the manufacturers & importers and further
distribution within the State. State-wise Demand, availability and sale
of fertilizers including Jharkhand during 2007-08, 2008-09 and 2009-10 is

given in Statement-1, Il and 11l (See below).

(b) The sale, manufacturing etc. of fertilizers are regulated under
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the provisions of Fertiliser (Control) Order, (FCO) 1985, an order under
the Essential Commodities Act, 1955. The specifications of various
fertilizers have been laid down in Schedule of FCO, 1985. The Order
prohibits manufacture and sale of spurious fertilizers, which are

not of prescribed standard. The

174



State Governments as the enforcement agencies are adequately empowered to
take appropriate action against the offenders for violation of provisions

contained in FCO, 1985.

(c) The Department of Fertilzers has initiated following steps in

order to ensure fertilizer reaches all part of the country:

(i) Each state in consultation with the fertilizer suppliers is
required to prepare monthly supply plan district wise within overall
availability at state level for ensuring availability of fertilizers in

all parts of the state;

(ii) The movement of fertilizers is being monitored throughout the
country by an on-line web based monitoring system (www.urvarak.co.in)

also called as Fertiliser Monitoring System (FMS);

(iin) The state governments have been advised (i) to instruct the
State Institutional agencies to coordinate with manufacturers and
importers of fertilizers for streamlining the supplies, and (ii) to
review the railway rake points in their states and take up the issues
with the Railways for improvements, if any, required to ensure

availability of fertilizers in every nook and corner of the State;

(iv) Department of Fertilizers and Department of Agriculture &
Cooperation are jointly reviewing fertilizer availability with State
Agriculture department through Video Conferences every week. The
corrective actions, iIf required, are taken immediately to avoid any

hardships to farmers;

(v) The Department of Fertilizers contacts on phone the officials of
major Tfertilizer consuming states on daily basis to find out any
shortages of fertilizers in any part of the state and the corrective

actions are taken immediately;

(vi) The Government has introduced a Nutrient Based Subsidy Policy in
respect of Phosphatic & Potassic fertilizers w.e.f. 1.4.2010. Under the
NBS, State Governments have to play more proactive role to co-ordinate
with the manufacturers/importers to tie up supplies of fertilizers as per

the requirement of states;
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(vii) The fertilizer companies have been asked by Department of
Fertilizers to print the MRP as well as the amount of subsidy on each bag
of fertilizer and companies to follow this. The State Governments have
also been requested to ensure that the fertilizers are sold at the MRP

printed on the bags; and

(viii) All possible steps are taken by the Department of
Fertilisers to match the availability of fertilizers with the assessed

requirement;
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Statement-1

Statewise Availability & Sale of Urea, DAP & MOP

Name of State Urea DAP/MAP MOP (LMTs)
Requirement Availability Sales Requirement Availability Sales Requirement Availability Sales
1 2 3 4 5 6 7 8 9 10
2007-08
Andhra Pradesh 27.50 26.84 25.12 8.24 7.16 7.15 5.55 4.52 4.50
Karnatka 12.80 13.63 12.54 5.80 4.54 4.50 4.00 3.70 3.58
Kerala 1.40 1.44 1.34 0.28 0.18 0.18 1.40 1.19 1.16
Tami Inadu 9.85 9.68 9.16 4.25 3.35 3.35 4.90 4.85 4.77
Gujarat 17.25 18.37 17.93 5.80 6.76 6.47 1.70 1.82 1.79
Madhya Pradesh 13.75 14.76 14.31 7.50 6.82 6.34 1.10 0.76 0.74
Chhattisgarh 5.90 6.17 5.87 1.70 1.38 1.35 0.74 0.69 0.62
Maharashtra 21.20 23.05 21.39 7.05 6.45 6.29 3.05 3.46 3.23
Rajasthan 14.70 13.83 13.21 6.05 5.51 4.50 0.23 0.23 0.19
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1 2 3 4 5 6 7 8 9 10

Haryana 18.75 19.30 18.47 5.85 6.80 5.36 0.50 0.34 0.29
Punjab 25.00 26.97 26.46 8.00 9.14 6.81 0.95 0.58 0.57
Uttar Pradesh 55.00 54 .37 52.72 15.50 14.89 13.20 3.00 1.27 1.14
Uttaranchal 2.30 2.42 2.31 0.32 0.23 0.23 0.18 0.05 0.05
Himachal Pradesh 0.61 0.60 0.60 0.00 0.00 0.00 0.05 0.05 0.05
Jammu & Kashmir 1.40 1.19 1.15 0.84 0.33 0.33 0.28 0.07 0.07
Bihar 20.00 19.40 18.56 4.25 3.30 3.07 2.05 1.19 1.07
Jharkhand 2.10 1.67 1.58 0.90 0.75 0.74 0.13 0.08 0.08
Orissa 5.50 5.19 4.58 1.25 1.79 1.72 1.20 1.05 1.01
West Bengal 12.95 12.45 11.56 4.55 3.80 3.78 4.00 2.76 2.73
Assam 2.30 1.99 1.93 0.70 0.08 0.08 0.85 0.40 0.40
All India 271.70 274.26 261.71 89.21 83.40 75.55 36.13 29.28 28.28
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Cumulative availability of fertilizers during the year 2008-09 (April "08 to March "09)

Statement-11

State Urea DAP MOP Complex
Require- Availa- Sale Require- Availa- Sale Require- Availa- Sale Require- Availa- Sale
ment bility ment bility ment bility ment bility
1 2 3 4 5 6 7 8 9 10 11 12 13
2008-09
Andhra Pradesh 27.50 27.84 27.33 8.50 9.98 9.97 5.85 6.27 6.04 20.50 16.50 16.30
Karnataka 13.50 12.88 12.82 6.05 8.12 8.07 4.55 5.14 5.05 11.17 8.44 8.39
Kerala 1.49 1.68 1.63 0.31 0.24 0.24 1.33 1.53 1.51 1.72 1.85 1.81
Tamil Nadu 10.37 11.28 11.28 4.31 3.85 3.85 4.84 5.95 5.84 3.62 3.55 3.51
Gujarat 18.65 18.69 18.48 7.10 8.24 8.19 1.90 2.26 2.22 4.39 4.92 4.70
Madhya Pradesh 15.75 13.83 13.59 8.25 8.31 8.14 1.20 1.17 0.88 4.35 2.20 2.15
Chhattisgarh 5.40 5.23 5.06 1.75 2.31 2.28 0.77 0.95 0.92 1.31 1.23 1.22
Maharashtra 23.25 22.84 22.46 8.60 10.19 10.15 3.70 5.17 4.92 15.65 10.40 10.29
Rajasthan 15.10 13.21 12.97 5.60 5.90 5.77 0.33 0.32 0.24 1.42 0.67 0.66
Haryana 19.90 17.59 17.36 6.00 6.69 6.61 0.46 0.47 0.39 0.67 0.31 0.31
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1 2 3 4 5 6 7 8 9 10 11 12 13
Punjab 25.50 26.28 25.77 8.10 8.82 8.82 0.95 0.98 0.81 1.01 0.59 0.57
Himachal Pradesh 0.65 0.66 0.66 0.00 0 00 0.00 0.07 0.06 0.06 0.44 0.40 0.40
Jammu & Kashmir 1.35 1.28 1.26 0.80 0.59 0.59 0.33 0.14 0.14 0.00 0.01 0.01
Uttar Pradesh 55.00 55.74 54.83 15.50 15.12 14.93 2.50 2.79 2.47 10.50 7.44 7.32
Uttarakhand 2.30 2.22 2.20 0.35 0.31 0.31 0.18 0.08 0.08 0.45 0.51 0.51
Bihar 21.25 18.33 17.96 4.25 4.12 4.11 1.90 2.28 2.13 3.60 2.59 2.59
Jharkhand 2.00 1.57 1.54 1.05 0.80 0.80 0.13 0.16 0.14 0.40 0.38 0.38
Orissa 5.50 4.74 4.61 2.00 1.89 1.89 1.35 1.53 1.34 2.88 2.66 2.55
West Bengal 13.00 11.94 11.67 4.86 4.03 4.03 4.15 4.80 4.62 7.49 7.29 7.23
Assam 2.40 2.30 2.30 1.03 0.14 0.14 1.06 1.08 0.95 0.30 0.06 0.06
All India 281.34 270.88 266.51 94.83 99.78 99.03 37.86 43.34 40.95 92.32 72.26 71.22
$ Excludes 10.4 LMT of urea extra sold in March, 2008

(March, 08 requirement 10.36 LMT, the sales was 22.76 LMT)

Note: DOF started monitoring of complex fertiliser w.e.f. Kharif. 2008.
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Statement-111

Cumulative requirement, availability & sales of fertilisers during the year 2009-10 (April to March)

8-4-10 Qty. in LMT

State Urea DAP MOP Complex

Require- Availa- Sale Require- Availa- Sale Require- Availa- Sale Require- Availa- Sale

ment bility ment bility ment bility ment bility

1 2 3 4 5 6 7 8 9 10 11 12 13
2009-10
Andhra Pradesh 27.50 26.16 25.95 9.75 8.89 8.85 6.60 6.07 6.01 20.50 18.69 18.15
Karnataka 13.75 13.77 13.77 8.20 8.46 8.46 5.15 6.12 6.08 11.20 10.95 10.76
Kerala 1.63 1.53 1.53 0.35 0.30 0.30 1.54 1.57 1.54 1.90 2.12 2.05
Tamil Nadu 11.50 9.98 9.98 4.25 2.94 2.94 5.84 5.14 5.12 4.00 6.18 6.13
Gujarat 18.75 18.21 18.12 8.00 7.64 7.62 2.30 2.86 2.69 4.72 4.20 4.01
Madhya Pradesh 15.25 16.00 15.93 8.50 9.52 9.47 1.20 1.67 1.43 3.55 2.48 2.43
Chhattisgarh 5.48 5.27 5.27 1.77 2.65 2.65 0.84 0.96 0.90 1.42 1.04 1.04
Maharashtra 24.75 22.87 22.87 12.50 13.83 13.82 5.60 7.07 7.06 14.00 11.25 11.13
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1 2 3 4 5 6 7 8 9 10 11 12 13

Rajasthan 15.10 13.37 13.15 6.50 5.86 5.85 0.35 0.55 0.42 1.37 0.78 0.78
Haryana 19.65 18.05 17.95 7.00 6.66 6.66 0.52 0.90 0.90 0.45 0.48 0.48
Punjab 25.50 24.65 24.46 8.50 8.08 8.06 0.91 1.00 1.08 0.55 0.57 0.55
Himachal Pradesh 0.67 0.54 0.54 0.00 0.02 0.02 0.07 0.05 0.05 0.50 0.38 0.38
Jammu & Kashmir 1.40 1.22 1.22 0.78 0.48 0.48 0.26 0.18 0.18 0.00 0.00 0.00
Uttar Pradesh 55.00 53.64 53.08 17.00 16.51 16.49 2.85 3.47 3.43 8.50 9.47 9.40
Uttarakhand 2.15 2.33 2.33 0.40 0.38 0.38 0.13 0.04 0.04 0.45 0.41 0.40
Bihar 19.00 17.04 17.03 4.50 3.98 3.97 2.10 2.26 2.26 3.10 2.68 2.68
Jharkhand 2.05 1.50 1.50 1.15 0.82 0.82 0.15 0.17 0.17 0.50 0.69 0.68
Orissa 5.75 4.61 4.59 2.25 2.24 2.21 1.70 1.31 1.27 3.00 2.28 2.24
West Bengal 13.00 11.71 11.71 4.80 4.56 4.55 4.15 4.97 4.97 7.50 8.39 8.39
Assam 2.60 2.56 2.56 0.35 0.22 0.22 1.26 0.97 0.97 0.06 0.06 0.06
All India 281.90 265.97 264.48 106.98 104.09 103.92 43.85 47.60 46.74 87.73 83.38 82.03
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Restarting of closed fertilizer units

1t2136. SHRI MOHAN SINGH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government 1is aware that all productive units of
Fertilizer Corporation of India Ltd. (FCIL) and Hindustan Fertilizer

Corporation Ltd (HFCL) have been shut down due to sickness;

(b) if so, the source whereby demand for supply of fertilizers in

the country is met;
(c) whether Government has any plan to revive these units;
(d) if so, by when it will be implemented; and

(e) the value of chemical fertilizers in thousand crore rupees being

imported in the country every year?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) VYes, Sir. Five Units of the Fertilizer
Corporation of |India Limited (FCIL) and three Units of Hindustan

Fertilizer Corporation Limited (HFCL) are lying closed.

(c) Domestic production of urea in the country is about 211.12 LMT.
As a part of long time arrangement with Oman India Fertilizer Company
(OMIFCO), about 20.62 LMT are being imported. In addition, the urea is
being imported to bridge the gap between indigenous demand and production

of fertilizers in the country.

(b) and (d) Yes, Sir. The Government has decided to explore the
feasibility of revival of the closed units of HFCL and FCIL subject to
assured availability of natural gas and an Empowered Committee of
Secretaries (ECOS) has been constituted with the mandate to evaluate all
investment options for revival of the closed units of FCIL/HFCL and to
make suitable recommendations for consideration of the Government. The
Government has also decided “in-principle to consider waiver of all
pending liabilities of HFCL/FCIL against Government of India Loan &
interest subject to availability of a fully tied up revival proposal for
the closed units. Further, the revival of Barauni unit of HFCL was

proposed to be undertaken by a Special Purpose Vehicle (SPV) viz. M/s
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Urvarak Videsh Ltd, promoted by two fertilizer PSUs viz. M/s National

Fertilizers Ltd. and M/s Rashtriya Chemicals

tOoriginal notice of the question was received in Hindi
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& Fertilizers Ltd., and M/s KRIBHCO, a fertilizer cooperative. M/s UVL
have expressed that revival of Barauni unit by UVL is not feasible under

the present policy dispensation.

Recently proposals have been received in the Government via
consortium of PSUs formed by Gas Authority of India Ltd. (GAIL), Coal
India Ltd. (CIL) and Rashtriya Chemical and Fertilizers Ltd. (RCF)
wherein the companies have expressed their intent to put up a fertilizer
plant on coal based technology at Talcher (unit of FCIL). Similar
proposal has also been received from Steel Authority of India Limited
(SAIL) for Revival of Sindri and by Krishak Bharti Cooperative Limited
(KRIBHCO) for Revival of Ramagundam.

The interests evinced by some PSUs in the revival and detailed report
with recommendations submitted by Project Advisor M/s Delloitte has been
considered by ECOS on 4/8/2010. The recommendation of ECOS are under
examination for decision of competent authority. At this stage, no firm
time can be indicated for the implementation of revival plan of these

units.

(e) The value of chemical fertilizers in thousand crore rupees being

imported in the country for the last three years is given as under:-

(In Thousand Crore Rupees)

Year Amount
2007-08 19.300
2008-09 59.850
2009-10 28.160

Unique identification system for export of pharmaceuticals

2137. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it is a fact that Government proposes to roll out a

unique identification system for export of pharmaceuticals;

(b) if so, the details thereof; and
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(c) by when it is likely to be introduced?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) Ministry of Commerce & Industry
(Department of Commerce) has informed that, in the wake of motivated
campaign in the international media about export of spurious drugs from
India, consultations are being held with the industry to adopt suitable
tracing and tracking technologies to establish genuineness of drugs
manufactured 1in India. Many manufacturers/exporters are using such

technologies.
Damage to foodgrains

2138. SHR1 MAHENDRA MOHAN:
SHRIMATI MOHSINA KIDWAL :
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether Government has sent a central team to various States to

ascertain the exact position of foodgrains which are lying in the open;
(b) if so, the reports of the central team;

(c) whether based on findings of the inspection team, Government has

proposed action against several FCI officials; and

(d) if so, the details thereof and further steps proposed to protect

the foodgrains from damage?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes Sir, a team from
Department of Food & Public Distribution was deputed to inspect storage
situation of foodgrains in FCl Depots at Hapur (Ghaziabad), Orai (Jalaun)
and Harduaganj (Aligarh) in Uttar Pradesh. The team has observed damage

to wheat stocks at these depots.

Subsequently, Central teams have also inspected storage situation of
wheat in two districts each in Punjab and Haryana. The teams noticed
damages to foodgrain stocks due to flood/rains at Bani in Sirsa district
and Ismaliabad in Kurukshetra district, Haryana and at Tfour storage
centres in Sangrur district and four storage centres in Ferozpur district

of Punjab.
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(c) and (d) Based on report of the team on Hapur, Orai and Harduaganj
depots, FCl has been asked to take immediate further action. Exact
quantities of all these damages are being worked out. After detailed
enquiry in each case of damages, FCI and concerned State agencies are to
fix responsibility and recover the losses. For the damages at Hapur, Orai
and Harduaganj depots in U.P., FCI has initiated action including

suspension of 8 officers.

FCI has reported that instructions for safe storage of foodgrains
have been reiterated from time to time for strict compliance. The
following steps are being taken for proper storage, movement and safe

upkeep of foodgrains in FCI.

(i) AIll FCI godowns are to be constructed as per specifications and

foodgrains stored by adopting scientific storage practices.

(ii) Adequate dunnage materials, fumigation covers and chemicals are

to be provided in all the godowns.

(iin) Prophylactic and curative treatments are to be carried out
regularly and timely for the control of stored grain insect pests and

rodents.

(iv) Foodgrains in “Cover and Plinth” (CAP) storage are to be stored
on elevated plinths and wooden crates be used as dunnage material. Stacks
should be properly covered with specifically fabricated low-density black

polythene water proof covers and tied with nylon ropes/nets.

(v) Regular inspections of the stocks/godowns are to be undertaken

by qualified and trained staff of FCI.

(vi) The principle of "First-In-First-Out” (FIFO) is to be adopted
to the extent possible so as to avoid longer storage of foodgrains in

godowns.

(vii) Only covered wagons are to be used for movement of

foodgrains so as to avoid damages during transit.

(viii) Proper weighment and accounting are to be ensured at the

time of receipt and issue of foodgrains.

(ix) Insuring transit losses in rail movement of foodgrains by rail.
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(xX) Providing escorts while transporting foodgrains from Depot to

Rail head & vice-versa.
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Black-marketing of wheat

2139. SHRIMATI NAZNIN FARUQUE:
PROF. ANIL KUMAR SAHANI:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:
(a) whether production of wheat is falling alarmingly;
(b) 1if so, the reasons therefor; and

(c) the action taken by Government to meet the shortage and to check

the rise in price of wheat due to its black-marketing?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) No, Sir. The production of

wheat during the past three years and the current year has been as under:

(in Million Tonnes)

Rabi Marketing Year Production
2007-08 75.81
2008-09 78.57
2009-10 80.68
2010-11* 80.71

*Forth Advance Estimate of Deptt. of Agriculture and Cooperation released on

19.7.2010
(b) Does not arise.

(c) The steps taken by the Government to improve the availability of
wheat in the country as well as to check the rise in prices is given in

Statement.
Statement

Steps taken by the Government to improve the availability of wheat

in the country as well as to check the rise in prices

The following steps have been taken to contain the rise in prices of

wheat:

190



(i) Wheat export on private account has been banned from 9.2.2007 till

further orders.
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ai

Giii

av)

Import of wheat on private account at zero duty has been permitted

till further orders.

D) The Central Issue Prices (CIPs) of wheat have not been increased

since 1.7.2002 in order to lessen the burden of inflation on the

poor.

The MSP for wheat was fixed at Rs.1000 per quintal for RMS 2008-09,
Rs. 1080 per quintal for RMS 2009-10 and Rs.l1100 per quintal for RMS
2010-11. These levels of MSP for wheat have ensured remunerative

prices to farmers and comfortable procurement levels.

(v) Additional allocations under Targeted Public Distribution System

(TPDS)

(a) An additional monthly allocation of approx. 4.57 lakh tones of
foodgrains (wheat and rice) have been allowed for a period of
six months at APL CIPs for those States, where the present level
of APL allocation is less than 15 kg per family per month.

(b) Specific adhoc additional allocation of 30.66 lakh tonnes of
foodgrains (wheat and rice) has been made for all cardholders
w.e.f. 19.5.2010 with validity for lifting upto 20.11.2010 @ of
Rs.8.45 per kg for wheat and Rs.11.85 per kg for rice.

(c) An additional allocation of wheat/rice @ 10 kg/family/months of
January & February 2010 has been made to the accepted numbers of
AAY, BPL & APL ration cards. This is in addition to existing
allocation while the wheat will be allocated at MSP price and
rice will be allotted at MSP derived price.

(vi) Allocation under Open Market Sales Scheme (OMSS):-

20.65 lakh tonnes of wheat and rice have been allocated to State

Governments for retail sale. In addition, 20.81 lakh tonnes have been

allotted for tender sale to bulk consumers and another 5 lakh tonnes

have been allotted for sale to small users.
(vii) Further, in order to prevent black-marketing, powers have been

vested with State Governments for taking action under the provisions

of Essential Commodities Act 1955 and Prevention of Blackmarketing
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and Maintenance of Supplies of Essential Commodities Act 1980.
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Black marketing by FPS owners

2140. PROF. ANIL KUMAR SAHANI:
SHRIMATI NAZNIN FARUQUE:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether BPL, AAY and APL families are not getting subsidized

foodgrains, edible oils and pulses through PDS;

(b) whether FPS owners are leaking and diverting these items into

black market;

(c) if so, the steps taken to strengthen PDS and to check leakages

and diversion of foodgrains etc. into black market;

(d) how many of the PDS and other people have been brought to book

in regard to the above;

(e) whether there is any proposal to provide money to BPL, AAY and

APL families in place of foodgrains to check black marketing; and
() if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Under the Targeted
Public Distribution System (TPDS), Government provides foodgrains to
State/UT Governments for distribution to Below Poverty Line (BPL)
families including Antyodaya Anna Yojana (AAY) families @ 35 kg. per
family per month at highly subsidized prices. Allocation to above Poverty
Line (APL) families is made on the basis of availability of foodgrains in
the Central Pool and the past off-take. Presently, the allocation of
foodgrains for APL Category ranges between 15 kg. and 35 kg. per family
per month at subsidized prices. In order to cushion consumers against
price rise in pulses and edible oils, the Central Government also
allocates imported edible oil and pulses to the State/UT Governments as
per the demand/requirements indicated by them for distribution to the

ration card holders/consumers.

Targeted Public Distribution System (TPDS) is operated under the

joint responsibility of the Central and the State/UT Governments. The
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operational responsibilities for distribution of foodgrains within the
States/UTs, identification of eligible Below Poverty Line (BPL) families,

issuance of ration
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cards to them and supervision and monitoring of functioning of Fair Price

Shops rest with the concerned State Governments/UT Administrations.

Complaints as and when received by the Central Government about
malpractices in TPDS including diversion/leakages of foodgrains, are sent
to the concerned State Governments/UT Administrations for inquiry and

necessary action.

Government has issued directions to State Governments to streamline
functioning of TPDS by enforcing provisions of PDS (Control) Order, 2001.
Government has also issued instructions to States/Union Territories to
strengthen functioning of Targeted Public Distribution System (TPDS) by
improving monitoring mechanism and vigilance, increased transparency in
functioning of TPDS, use of Information and Communication Technology

(ICT) tools and improving the efficiency of Fair Price Shop operations.

In respect of malpractices detected under TPDS, the details of
persons prosecuted under the Essential Commodities Act, 1955 (EC Act,
1955) and the persons detained under the Prevention of Blackmarketing and
Maintenance of Supplies of Essential Commodities Act, 1980 (PBM Act,
1980) during 2007 to 2010 are as under:

S-.No. Year Persons prosecuted Persons detained under
under EC Act, 1955 PBM Act, 1980

1. 2007 4872 119

2. 2008 6425 162

3. 2009 5131 147

4. 2010 1106 99

(upto 30.06.10)

For monitoring supplies and securing availability and distribution of
essential commodities under TPDS, the Central Government has issued
Public Distribution System (Control) Order, 2001. As provided under the
said Order, the State and UT Governments are responsible for implementing
TPDS, and competent to take action against those indulging in
malpractices in TPDS by invoking provisions of clauses 8 & 9 of the said

Order. During the period January, 2007 to June,
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2010 the State Governments/UT Administrations have reported 91217 cases

of issue of show cause
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notice/FIRs lodged/suspension/cancel lation of FPS licences and

arrest/prosecution/conviction of 17237 persons.

(e) and (f) State Governments of Uttar Pradesh, Haryana and Govt, of
NCT of Delhi submitted proposals for direct disbursement of food subsidy
in cash to Below Poverty Line (BPL)/Antyodaya Anna Yojana (AAY) families
on pilot basis in five districts, namely, Lakhimpur Kheri and Hardoi in
Uttar Pradesh, Panchkula and Jhajjar in Haryana and Central District in
Delhi, instead of distribution of foodgrains to them under TPDS. Based on
those proposals, a draft scheme has been prepared to test the feasibility
of this alternative mode of transfer of food subsidy to BPL/AAY families
under TPDS. It has been referred to Ministry of Finance (Department of

Expenditure) for the approval of Committee on Non-Plan Expenditure.
Implementation of food security system

t2141. SHRI RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether it is a fact that a decision has been taken to start the

First phase of food security system in one fourth part of the country;
(b) if so, the facts in this regard;

(c) the places seleted for the first phase along with the basis

fixed for this selection; and
(d) by when this system would be implemented throughout the country?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Government is
committed to enact a National Food Security Act which, inter-alia,
envisages-entitling every below poverty line family in the country to a
certain quantity of foodgrains every month at subsidized prices. At
present, an Empowered Group of Ministers (EGoM) constituted for the
purpose 1is considering issues concerning the proposed law. Based on
directions of EGoM, a draft Bill will be prepared and placed on the

website of the Department of Food and Public Distribution for public
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scrutiny and comments.

tOoriginal notice of the question was received in Hindi
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Entitlement of foodgrains to BPL/APL category

2142. SHRI BALAVANT ALIAS BAL APTE:
SHRI ANIL MADHAV DAVE:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) the amount of foodgrains required to meet the total demand of
BPL and APL cardholders in the country, assuming 100 per cent off-take;

(b) the actual off-take of foodgrains in the last three financial
years by APL and BPL consumers; and

(c) the basis for fixing the entitlement at 35 kg. per month?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Estimated annual requirement
of food grains for accepted number of BPL (including AAY) and APL
families under TPDS for the year 2010-11 is about 47 million tons at the
existing level of allocation.

(b) The details of offtake of foodgrains (rice and wheat) by the
States/ Union Territories for BPL (including AAY) and APL families under
Targeted Public Distribution System (TPDS) during the last three years
are as below:

(in lakh tons)

Year BPL APL
(including AAY)

2007-2008 245.68 87.22
2008-2009 251.80 94.20
2009-2010 263.40 160.63

(c) Taking into consideration the availability of foodgrain stocks
with the Government and the cereal requirement of the households, the per
family entitlement of foodgrains under TPDS was fixed at 35kg per month
from April, 2002.

Improvement in rationing system

t2143. SHRI SHREEGOPAL VYAS:
SHR1 ANIL MADHAV DAVE:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

tOriginal notice of the question was received in Hindi
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(a) whether it is a fact that Government is taking suggestions from

States for improvement in rationing system;
(b) the levels on which the suggestions would be taken;
(c) whether any survey has been conducted in this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Targeted Public
Distribution System (TPDS) is operated under the joint responsibility of
the Central and the State/Union Territory) UT Governments. The
operational responsibilities for allocation of foodgrains within the
States/UTs, identification of eligible Below Poverty Line (BPL) families,
issuance of ration cards to them and supervision over and monitoring of
functioning of fair price shops rest with the concerned State/UT

Government.

Reviewing of functioning of TPDS is a continuous ongoing process. For
the smooth functioning of TPDS, Government has been periodically holding
meetings/conferences with State/UT Ministers and Food Secretaries. A
Conference to share the Best Practices and Reforms in TPDS was held on
12th and 13th July, 2010 with all Food Secretaries and other senior
officials of the States/UTs and Government of India. At the end of the
Conference, it was resolved to take several measures with a view to

further streamline and strengthen TPDS.

In order to assess the functioning of TPDS, the Department got it
evaluated with the help of Programme Evaluation Organisation (PEO) of
Planning Commission and ORG Marg, New Delhi who submitted their reports
in the year 2005. Their reports pointed out certain shortcoming in
functioning of TPDS. Their reports had been sent to State/UT Governments

for necessary action.

A concurrent evaluation study was conducted by National Council of
Applied Economic Research (NCAER) in 12 States. They submitted reports in
respect of six States in November, 2007 and for six States in January,
2009. The study found that the delivery mechanism of TPDS was quite

effective in nine of the twelve selected States where more than 80
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percent of the Below Poverty Line households obtained their entitled
quantity of cereals regularly. In the selected States, majority of the
Antyodaya Anna Yojana households received close to the fixed entitlement

of rice and wheat (35 kg)
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except in the case of Assam, Bihar and Mizoram. These reports have been
sent to the concerned State Governments for taking necessary remedial

measures to streamline TPDS.
Setting-up of Central Food Security Fund

2144. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is going to set up a Central Food Security
Fund to monetarily compensate the Below Poverty Line (BPL) beneficiaries
of the Targeted Public Distribution System (TPDS) who fail to get 35
kilograms of wheat or rice per family per month at a subsidized rate of

Rs. 3 per kg;
(b) if so, the details thereof;
(c) whether it is being implemented in any State; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The details of the
proposed National Food Security Act are being worked out by an Empowered
Group of Ministers (EGoM) constituted to consider the issues concerning
the proposed law. Based on directions of EGoM, a draft Bill will be
prepared and placed on the website of the Department of Food and Public

Distribution for public scrutiny and comments.
Reforms in TPDS

2145. SHRI N.K. SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether he has called for reforms to make the Targeted Public
Distribution System more efficient and responsive to the changing ''socio-

economic milieu™;

(b) if so, the details of drastic changes Government proposes to

make in the Targeted Public Distribution System;

(c) whether views of the State Governments on the proposed TPDS has

been examined; and
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(d) if so, the manner in which the revised TPDS is likely to be

implemented?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Targeted Public
Distribution System (TPDS) is implemented jointly by Government of India
and State Governments/Union Territory (UT) Administrations with sharing
of responsibilities in this regard. Reviewing the functioning of TPDS is
a continuous process. For the smooth functioning of TPDS, Government has
been periodically holding consultations/conferences with State
Governments/UT Administrations. A Conference to share the Best Practices
and Reforms in TPDS was also held recently on 12th and 13th July 2010
wherein various issues were discussed. These issues relate among others
to proper identification of beneficiaries, timely distribution of
foodgrains, enhancing viability of fair price shops, enhancing storage
capacities, use of technology based initiatives in TPDS and increasing

public awareness.
Implementation of de-centralized procurement scheme

2146. DR. K.P. RAMALINGAM: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Decentralized Procurement Scheme (DCP)
was introduced in 1997-98 for effecting savings, enhancing efficiency of

procurement and encouraging local procurement for the benefit of farmers;

(b) whether it is also a fact that even after a gap of more than 13
years, the DCP scheme has been undertaken only by 6 States for wheat and

10 States for rice, respectively;

(c) if so, the details thereof and steps taken by Government to

insist the remaining States to adopt DCP scheme; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) Yes, Sir. The Scheme of
Decentralised Procurement (DCP) of food grains was introduced in 1997-98

with a view to enhance the efficiency of procurement & PDS and to
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encourage local procurement and reduce out go of food subsidy.
The DCP  states undertake the responsibility of procurement of food

grains, its scientific storage and
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distribution through Targeted Public Distribution (TPDS). The surplus
food grains procured by DCP states, in excess of their TPDS requirement
is handed over to FCI for the Central Pool stocks and deficit, if any, is

met by FCI.

(b) to (d) For wheat, 6 states (Uttar Pradesh, Madhya Pradesh,
Uttrakhand, Chhattisgarh, Gujarat and West Bengal) and for rice, 10
states (Uttar Pradesh, Uttrakhand, Chhattisgarh, Orissa, Tamil Nadu, West
Bengal, Kerala, Karnataka, MP and A&Nicobar Islands) have adopted the DCP
system of procurement. However, Uttar Pradesh has moved out of DCP for
Rabi Marketing (RMS) 2010-11 and Kharif Marketing Season (KMS) 2010-11

onwards.

The decision to follow DCP lies with the State Governments. The
determining factors are infrastructure and resources available with the
respective State Government including manpower, storage and necessary
logistics required for procurement and accordingly, State Government’s

readiness to undertake DCP procurement.
Demand and supply of foodgrains

2147 . SHRIMAT1 NAZNIN FARUQUE:
PROF. ANIL KUMAR SAHANI:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether population is growing Tfaster than the production of

foodgrains in India;

(b) if so, the steps taken to meet foodgrains demand besides keeping

its prices in control; and

(c) the present status of production and consumption of foodgrains

and measures taken to abridge the gap between demand and supply?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) No, Sir. The details
of annual rate of growth in the projected population and production
foodgrains in the country during the last three years and the current

year, as informed by Department of Agriculture and Cooperation are given
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below:
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Year Annual growth rate (%)

Projected population Production of foodgrains
2006-07 1.50 4.16
2007-08 1.47 6.21
2008-09 1.44 1.60
2009-10 1.40 -6.93

(c) Major schemes/programmes introduced by the Government during the
last five years to increase the prodcution of foodgrains are National
Food Security Mission(NFSM) and Rashtriya Krishi Vikas Yojana (RKVY). As
a result of these programmes and other initiative taken by the
Government, the production of foodgrains in the country has increased
from 198.36 million tonnes during 2004-05 to a record level of 234._47

million tonnes during 2008-09.

The steps taken by the Government to improve availability of wheat
and rice in the country include additional allocations under Targeted
Public Distribution System (TPDS) and under Open Market Sale Scheme
(OMSS), import of wheat and rice at zero duty on private account and ban

on export of wheat and non-basmati rice till further orders.
Wastage of foodgrains

2148. SHRI P. RAJEEVE:
SHRI K_.N. BALAGOPAL:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether it is a fact that tonnes of foodgrains were lost due to

the shortage of storage facilities;

(b) if so, how many tonnes of rice and wheat were lost during the

last three years; and
(c) the steps taken by Government to address this serious issue?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No, Sir. However, some
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stocks get damaged due to various reasons such as rains, floods, pests,

rodents and fungus infestation etc.
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As on 01.07.2010 a total quantity of 11708 MTs (Wheat, Rice & Paddy)

of damaged foodgrains is available in various FCl godowns in the country.

(b) The quantity of wheat and rice damaged during the last three

years are as under:

(Figures in MTs)

Year Wheat Rice
2007-08 924 32615
2008-09 947 19163
2009-10 2010 3680

The Following steps have been taken for preventing damage to

foodgrains and to increase storage capacity

1. FCl1 carries out regular prophylactic and curative measures for

the control of insects and pets.
2. Fumigation is carried out at regular intervals.

3. The Government has formulated a Scheme for construction of
godowns for FCI through private entrepreneurs. Under the Scheme FCI would
give a guarantee of 10 years for the storage charges. About 149.04 lakh
tonnes of additional capacity has been identified for construction in the
country. CWC/SWCs have also been allowed to construct godowns where they

have their own land under the scheme.
Non-release of levy sugar to Andhra Pradesh

2149. SHRI NANDI YELLAIAH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Andhra Pradesh Government had complained to the Ministry
about non-release of allotted levy sugar to the tune of 13,998.30 MTs by

some sugar mills for March-September, 2009 period;

(b) if so, the action taken by Government for re-allotting the

shortfall of levy sugar; and

(c) the quantum of sugar supplied to Andhra Pradesh by defaulting

sugar mills to meet the shortfall in sugar supply to the State?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) In September, 2009,
the Government of Andhra Pradesh had reported shortfall of 13998.3 MT
levy sugar against the allocations for the period March, 2009 to
September, 2009. However, the Central Government had taken action to
recoup levy shortfall of the State Government to the extent of 7664.9 MT
by way of revalidation of a total quantity of 4130.5 MT and by
reallocation of a total quantity of 3534.4 MT of levy sugar, after
reviewing the cases of short supply/no supply allotment-wise. The State
Government of Andhra Pradesh has not been furnishing monthly information
on lifting of levy sugar to the Government of India. As such, information
on quantity of sugar supplied to Andhra Pradesh by defaulting sugar mills
is not available with the Central Government.

Wastage of foodgrains

2150. SHRI H.K. DUA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the foodgrains India is losing every year because of lack of
storage facilities, rodents and floods; and

(b) the steps Government is taking to avoid such wastage?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Some quantity of foodgrains
get damaged due to various reasons such as rains, floods, cyclones, pest,
rodents and fungus infestation of stocks.

Total quantity of damaged foodgrains (wheat, rice and Paddy) as on
1.07.2010 in the godowns of FCI is 11,708 MTs.

Commodity Quantity (in MTs)
Rice 9141

Wheat 2486

Paddy 81

Total 11708

(b) The following steps are being taken for proper storage, movement
and safe upkeep of food grains in FCI:

(i) All FCI godowns are constructed as per specifications and food
grains is stored by adopting scientific storage practices.
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(ii) Adequate dunnage materials, fumigation covers and chemicals are

provided in all the godowns.

(iin) Prophylactic and curative treatments are carried out
regularly and timely for the control of stored grain insect pests and

rodents.

(iv) Food grains in “Cover and Plinth” (CAP) stored on elevated
plinths and wooden crates are used as dunnage material. Stacks are
properly covered with specifically fabricated low-density black polythene

water proof covers and tied with nylon ropes/nets.

(v) Regular inspections of the stocks/godowns are undertaken by
qualified and trained staff of FCI.

(vi) The principle of "First-In-First-Out™ (FIFO) is followed so as

to avoid longer storage of food grains in godowns.
Price-rise of foodgrains

2151. SHRI VIJAYKUMAR RUPANI: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that price of foodgrains are increasing

very high;

(b) the steps taken by Government to control the price of

foodgrains; and

(c) the total stock of rice, wheat, sugar available under PDS this

year?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The retail prices of
essential commodities are showing a declining or steady trend in the case
of rice, wheat, atta, pulses such as gram dal, urad dal, moong dal,
masoor dal, sugar, edible oils such as groundnut oil, mustard oil and
vanaspati, milk and potato over 6 months in 4 metros viz. Delhi, Mumbai,
Kolkatta and Chennai. However the retail prices of pulses such as tur
dal, onion had shown a marginal increase over the same period. The
details of retail prices of essential commodities in 4 Metros viz. Delhi,
Mumbai, Kolkata and Chennai is given in Statement-1 (See below).

(b) The Government had already taken several measures to contain

price rise of food grains is given in Statement-11 (See below).

(c) There are ample stocks of wheat and rice in the central pool.
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The Central pool stock of wheat as on 1.7.2010 was 335.84 lakh tonnes and
of rice was 242.66 lakh tonnes.The production of sugar in 2009-10 season
is provisionally estimated at 185 lakh tones. As such, 37 lakh tonnes of

stock would be available for PDS.
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Statement-1

Retails prices of essential commodities in 4 metros

Centre Daily Retail Price % Variation
Current Last 1 Month 3 Month 6 Month 1 Year Last 1 Month 3 Month 6 Month 1 Year
Date Week Back Back Back Back Week Back Back Back Back

02/08/10 26/07/01 02/07/10 02/05/10 02/02/10 02/07/09 26/07/01 02/07/10 02/05/10 02/02/10 02/07/09

1 2 3 4 5 6 7 8 9 10 11 12
Rice

Delhi 22 22 22 24 23 20 0 0 -8.33 0 10
Mumbai 20 19 19 19 19 19 5.26 5.26 5.26 0 5.26
Kolkata 20 20 19 18 18 14 0 5.26 11.11 0 42 .86
Chennai 20 20 20 20 22 19 0 0 0 0 5.26
Wheat

Delhi 14 14 14 13 16 13 0 0 7.69 0 7.69
Mumbai 18 18 18 19 20 17 0 0 -5.26 -5.26 5.88
Kolkata NR NR NR NR NT NT NR NR NR NR NT
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1 2 3 4 5 6 7 8 9 10 11 12
Chennai 22 22 21 21 22 19 0 4.76 4.76 0 15.79
Atta

Delhi 16 16 16 16 18 15 0 0 0 0 6.67
Mumba i 19 18 18 18 20 18 5.56 5.56 5.56 0 5.56
Kolkata 16 15 16 15 17 14 6.67 0 6.67 0 14.29
Chennai 23 23 22 22 22 20 0 4.55 4.55 0 15
Gram Dal

Delhi 35 34.5 34 33 38 39 1.45 2.94 6.06 1.45 -10.26
Mumbai 34 34 34 34 33 38 0 0 0 0 -10.53
Kolkata 32 32 32 32 38 38 0 0 0 0 -15.79
Chennai 34 34 32 32 35 36 0 6.25 6.25 0 -5
Tur Dal

Delhi 71 71 72 75 83 82 0 -1.39 -5.33 0 -13.41
Mumbai 66 67 66 66 70 .80 -1.49 0 0 1.54 -17.5
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Kolkata
Chennai
Urad Dal
Delhi
Mumbai
Kolkata
Chennai
Moong Dal
Delhi
Mumbai
Kolkata
Chennai
Masoor Dal
Delhi

Mumbai

62

68

74

78

68

78

83.5

86

85

78

55

51

60

70

74

76

68

80

83.5

86

85

80

55

50

62

72

72

78

67

80

88

91

90

86

57

52

65

72

68

71

62

70

88

89

85

90

58

52

84

80

71

66

62

76

82

85

90

82

61

53

76

80

61

63

50

66

63

67

56

68

66

64
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-49

.56

-30

.51

.92

-4.62

-5.56

8.82

9.86

11.43

-5.11

-3.37

-13.33

-5.17

-1.92

-18.42

-15

21.31

23.81

36

18.18

32.54

28.36

51.79

14.71

-16.67

-20.31
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1 2 3 4 5 6 7 8 9 10 11 12
Kolkata 48 46 48 50 60 60 4.35 0 -4 4.35 -20
Chennai 48 50 50 50 NR NR -4 -4 -4 -4 NR
Sugar

Delhi 31 30 30.5 33 44 28 3.33 1.64 -6.06 3.33 10.71
Mumbai 30 31 30 31 43 27 -3.23 0 -3.23 -3.23 11.11
Kolkata 31 31 31 30 41 28 0 0 3.33 0 10.71
Chennai 29 29 29 31 42 26 0 0 -6.45 0 11.54
Milk@

Delhi 24 24 23 23 22 21 0 4.35 4.35 0 14.29
Mumbai 26 25 26 26 24 21 4 0 0 0 23.81
Kolkata 21 21 21 21 21 20 0 0 0 0

Chennai 20.5 20.5 20.5 20.5 20.5 18 0 0 0 0 13.89
Groundnut Oil

Delhi 114 114 111 110 112 107 0 2.70 3.64 0 6.54
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Mumbai
Kolkata
Chennai
Mustard Oil
Delhi
Mumbai
Kolkata
Chennai
Vanaspati
Delhi
Mumbai
Kolkata
Chennai

Tea (Loose)

Delhi

78

100

88

68

64

62

68

57

58

49

58

148

74

100

87

68

64

60

68

56

55

50

58

148

74

100

82

66

66

56

66

55

54

47

58

149

72

85

73

66

65

60

68

55

53

40

55

156

71

95

75

71

66

62

73

57

50

38

54

160

93

92

62

67

72

60

68

54

55

46

55
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1.79

5.45

7.32

3.03

-3.03

10.71

-0.67

17.65

20.55

3.03

-1.54

3.64

-5.13

1.79

5.45

-16.13

8.70

41.94

1.49

-11.11

5.56

5.45

5.45

1.37
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1 2 3 4 5 6 7 8 9 10 11 12
Mumbai 156 163 153 153 156 150 -4.29 1.96 1.96 1.96 4
Kolkata 100 100 100 100 112 100 0 0 0 0 0
Chennai 240 240 240 240 340 290 0 0 0 0 -17.24
Potato

Delhi 11 11 14.5 9 9 18 0 -24.14 22.22 0 -38.89
Mumbai 12 12 11 11 15 17 0 9.09 9.09 0 -29.41
Kolkata 6 6 6 4 4 15 0 0 50 0 -60
Chennai 14 14 14 12 16 16 0 0 16.67 0 -12.5
Onion

Delhi 14 13.5 12 14 23 15 3.70 16.67 0 3.70 -6.67
Mumbai 12 12 11 12 19 12 0 9.09 0 0 0
Kolkata 13 12 12 8 26 14 8.33 8.33 62.5 0 -7.14
Chennai 14 12 12 10 22 12 16.67 16.67 40 16.67 16.67

Source:State/ITs Civil Supplies Department
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Statement-11
Steps taken to contain price rise in essential commodities
Short term Measures:
Fiscal Measures
(i) Reduced import duties to zero - for rice, wheat, pulses

(ii) Allowed import of raw sugar at zero duty under O.G.L. up to
01.08.2009 by sugar mills (notified on 17.04.2009) extended up
to 31.12.2010. Furthermore, import of raw sugar has been opened
to private trade up to 31.12.2010 for being processed by

domestic factories on job basis.

(i) Allowed import of white/refined sugar by STC/MMTC/PEC and
NAFED up to 1 million tons by 01.08.2009 under O.G.L. at zero
duty (notified on 17.04.2009). Furthermore, the duty free import
of white/refined sugar under OGL has been opened to other
Central/State Government agencies and to private trade in
addition to existing designated agencies. The cap on the
quantity to be imported upto 31.03.09 has also since been
removed vide notification dated 27th November, 2009. The
Government has extended it wupto 31.12.2010 without any

quantitative cap.
Administrative Measures

(i) Removed levy obligation in respect of imported raw sugar and

white/refined sugar.
(ii1) Banned export of non-basmati rice, pulses (except Kabuli chana).

(iin) Imposed stock limit orders in the case of paddy, rice,
sugar, upto 30.9.2010; In order to discourage non-household
sector consumers from stockpiling sugar and to ensure adequate
availability of sugar in the open market for actual consumers,
the Central Government has 1issued a notification dated
22.08.2009 imposing stockholding limit on bulk consumers: it has
been provided that w.e.f 19.09.2009 no person, establishment, or

industrial unit using or consuming more than 10 quintals of
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sugar per month as a raw material for production or consumption
or use, iIn any manner, shall keep stock, at any time, sugar

exceeding 15 days of such use or consumption.
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(iv) Using Minimum Export Price (MEP) to regulate exports of basmati

rice ($900 PMT);

(v) Maintaining the Central Issue Price (CIP) for rice (at Rs 5.65
per kg for BPL and Rs 3 per kg for AAY) and wheat (at Rs 4.15
per kg for BPL and Rs 2 per kg for AAY) since 2002.

(vi) Futures trading in Rice, urad and Tur suspended by the Forward
Market Commission in the year 2007-08 and continues during 2010-
11. Futures trading in sugar were suspended w.e.f. 27.5.2009

upto 30th of September, 2010.

(vii) Permitted sugar factories to sell processed raw sugar in
the domestic market and fulfill export obligation on ton to ton

basis.

(viii) Proportion of sugar production requisitioned as levy sugar
was increased from 10 to 20% for 2009-10 sugar season to ensure

adequate levy sugar supplies under PDS.

(ix) For the month of July, 2010, 14.50 lakh tons of non levy sugar
have been made available which includes 10.15 lakh tons of
normal non-levy sugar and 1.85 lakh tons of sugar processed from
imported raw sugar during May, 2010. Estimated availability out
of imported white/refined sugar during the month is about 0.50
lakh ton and estimated availability of carryover stock of June,
2010 non-levy quota is about 2 lakh tons. Besides, levy sugar
quota of 2.15 lakh tons also been released. Thus, for the month
of July, 2010, 16.65 lakh tons of sugar have been made

available.

(xX) An additional allocation of wheat/rice @10 kg/family/month of
January and February 2010 has been made to the accepted number
of AAY, BPL and APL ration cards. This 1is 1in addition to
existing allocation while the wheat will be allocated at MSP

price; rice will be allotted at MSP derived price.

(xi) Specific adhoc additional allocation of 30.66 lakh tonnes of
foodgrains has been made for all cardholders wef 19.5.2010 with

validity for lifting up to 20.11.2010@ of Rs.8.45 per kg for
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wheat and Rs.l 1.85 per kg for rice.

i) Recently, the Government has also decided on providing, an
additional allocation of 4.57 lakh tonnes of foodgrains per

month for APL families at the prevailing APL CIP. This
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is applicable initially for a period of six months to those

States where APL allocations are below 15 kg per family per

month.

OMSS interventions:

Allocation to State Governments under OMSS (Domestic) for
release of 20.00 lakh tonnes of wheat was made to check
inflationary trends in food economy from October 2009 to
March 2010. The State/UT Government were asked to
distribute wheat released under OMSS (D) to household

consumers and small processors of wheat.

In addition to above, a quantity of 10 lakh MTs wheat was
also allocated for sale to bulk consumers through open
tenders by FCl from October,09 -March, 10. Another 10.88
lakh tonnes of wheat from the expected savings from retail
allocations was allocated for bulk consumers through tender

sale.

In order to check inflationary trend in prices of Rice, a
quantity of 10.0 lakh tonnes of rice was allocated during
October 2009 to March 2010 to State Governments for

distribution to retail consumers.

On 18.1.2010, NAFED was allotted 37400 tonnes of wheat and
17000 tonnes of rice from the un-lifted quantity of OMSS
allocations to state Governments. Similarly, NCCF was
allocated 32684.21 tonnes wheat and 11000 tonnes rice for

sale to retail consumers.

On 16.2.2010, another allocation of 5 lakh tonnes of wheat
was made for tender sale to small processors by FCI.High
Level Committee of FCI has formulated guidelines for tender
sale to small processors. The reserve price Tfixed for
tender sale of wheat to bulk consumers undertaken by FCI.
The total wheat allocation under OMSS now 1in 35 lakh

tonnes, and total rice allocation is 10 lakh tonnes.

The Government also contemplating bringing legislation on
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Food Security.
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(B) Medium Term Measures:

In the medium term, Government has taken initiatives such as the
National Food Security Mission (NFSM), Rashtriya Krishi Vikas Yojna

(RKVY) to improve production and productivity in agriculture.
Allocation of foodgrains to Gujarat under BPL category

2152. SHRI VIJAYKUMAR RUPANI: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government allocates foodgrains to States on the basis
of the information supplied by the State Governments regarding BPL cards;

and

(b) if so, the reasons for allocating inadequate foodgrains to the

State of Gujarat as per BPL cards decided by the State?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Allocations of
foodgrains to States/Union Territories (UTs), under the Targeted Public
Distribution System are made @ 35 kg. per family per month for accepted
number of Below Poverty Line (BPL) families including Antyodaya Anna
Yojana (AAY) families on the basis of 1993-94 poverty estimates of the
Planning Commission and March 2000 population estimates of Registrar
General of India or the number of families actually identified and ration
cards issued to them by State/UT Governments, whichever is less. Thus,
for the 21.20 lakh Below Poverty Line (BPL) families including 8.128 lakh
Antyodaya Anna Yojana (AAY) families in Gujarat, foodgrains are allocated
in full gquantity at the scale of 35 kg per family per month as per

allocation norms.
Payment of sugarcane to farmers

t2153. SHRI VEER PAL SINGH YADAV: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the rate fixed for the sugarcane for payment to farmers during

the next sugarcane crushing season 2010-2011;

(b) the steps being taken by Government to ensure that the

sugarcanes of farmers reach to the mills in time;
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(c) whether Government has plan to make timely payment to the

farmers for their sugarcane;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) to (e) On the
recommendations of the Commission Tfor Agricultural Costs and Prices
(CACP), the Government has determined the Fair and Remunerative Price
(FRP) for sugarcane 2010-11 sugar season at Rs.139.12 per quintal linked
to a basic recovery of rate of 9.5% for sugarcane delivered at the gate
of the factory or at a sugarcane purchase unit subject to a premium of
Rs.1.46 for every 0.1 percentage point increase in recovery above that
level. The supply of sugarcane by farmers is as per their agreement with
the mills and payment is made by the mills to the farmers for sugarcane
purchased. Sub clause 3A of Clause 3 of the Sugarcane (Control) Order,
1966 provides for timely payment to the farmers for their sugarcane.
Where a producer of sugar or his agent fails to make payment for the
sugarcane purchased within 14 days of the date of delivery, he shall pay
interest on the amount due at the rate of 15 per cent per annum for the
period of such delay beyond 14 days. The State Governments have been
empowered to recover the arrears of cane payment as arrears of land
revenue as per sub-clause 8 to 14 of Clause 3 of the Sugarcane (Control)

Order, 1966.
Non-purchase of levy rice in Uttar Pradesh

1t2154. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that Food Corporation of India (FCI)

is fully responsible to purchase the levy rice in Uttar Pradesh;

(b) whether it is a fact that rice mills and farmers both suffered a

huge loss because of non-purchase of levy rice by FCI in Uttar Pradesh;

(c) if so, the officers responsible for this and the action taken

against them; and
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(d) by when the purchase of levy rice for this year will be

completed?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) Uttar Pradesh adopted
Decentralised procurement (DCP) during Kharif Marketing Season 2009- 10
under which the state government procures and keeps the annual
requirement under Targeted Public Distribution System (TPDS) and Other
Welfare Schemes and surplus stocks is delivered to FCI. As informed by
FCl, 7.54 lakh MTs levy rice is to be delivered to FCI during Kharif
Marketing Season (KMS) 2009-10.

(b) and (c¢) The State Govt. imposed a levy of 75% on the millers /
dealers according to which 21.29 lakh MTs of rice is leviable. So far, a
total of 20.64 lakh MTs have been levied, out of which 13.83 lakh MTs
have been delivered to state pool and FClI has taken delivery of 3.84 lakh

MTs.

(d) The levy rice for KMS 2009-10 is to be delivered up to 30.9.10
in Uttar Pradesh. The 1levy rice conforming to the specifications
pertaining to KMS 2009-10 will be accepted by FCI, if delivered, up to
30.9.10.

Recommendations of Tendulkar and Saxena Committee Report

1t2155. SHR1 JAI PRAKASH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Tendulkar and Saxena Committees have submitted their

reports on actual figures of BPL families, etc. to Government;
(b) if so, whether Government has studied these recommendations; and
(c) if so, by when Government would take decision in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) Planning Commission
constituted an Expert Group to review the methodology of estimation of
poverty under the chairmanship of Prof. Suresh D. Tendulkar. The Expert
Group submitted its report in December, 2009. As per Planning Commission,

the Expert Group has, inter-alia, estimated all-India rural poverty
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25.7% and All India level at 37.2%.
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In the Mid Term Appraisal of the Eleventh Five Year Plan (2007-12),
it has been indicated that the revised poverty lines recommended by the
Tendulkar Committee have been accepted by the Planning Commission for

2004-05.

Ministry of Rural Development constituted an Expert Group to suggest
methodology for conducting the next BPL census in rural areas. The terms
of reference of the Expert Group under the Chairmanship of Dr. N.C.
Saxena to advise the Ministry of Rural Development on the methodology for
conducting the BPL Census for the 11th Five Year Plan does not include
estimation of poverty. The Expert Group submitted its Report which has
been considered by an inter-ministerial core group. Ministry of Rural
Development is in process of conducting a pre-testing study to establish

the final methodologies for identification of the rural poor.
Rottening of wheat

t2156. SHRI JAI PRAKASH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has received complaints regarding
rottening/spoiling of wheat in Food Corporation of India’s godowns
situated in various parts, if so, the details thereof, godown-wise and

quantum-wise;

(b) the steps being taken by Government for preventing this loss;

and
(c) the action taken against the officers responsible for this?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) Yes, Sir. Reports have been
received about damage to FCI foodgrains stocks by rains and floods during
July, 2010 in Uttar Pradesh, Uttrakhand, Rajasthan, Haryana and Punjab as

given below:

States Depots Damaged wheat (tons)
1 2 3
Uttar Pradesh Hapur 9.3

232



Harduaganj

Orai, Jalaun

90

0.5
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1 2 3

Saharanpur, CWC Bamanheri 29.2
CWC,Saharanpur, Pilkhani 1.0
Roza, Shahjahanpur Damage yet to be quantified
Chanderi, Kanpur Damage yet to be quantified
Rajasthan Udaipur, rail head 8.56
Haryana HSWC, Bani Damage yet to be quantified
Punjab CAP complex Khonuri, Damage yet to be quantified
Sangrur
Uttrakhand SWC Gadarpur, Udham Damage yet to be quantified

Singh Nagar

Above damages to foodgrains stocks have taken place due to failure in
taking required precautionary measures by the concerned officers of FCI
except at Bani in Haryana where the damage has been due to flood.

(b) Corrective steps being taken by FCI for proper storage, movement

and safe upkeep of foodgrains are given in Statement (See below).

(c) FCI has initiated action including suspension of eight officers
for dereliction at Hapur, Orai and Harduaganj. In Rajasthan Region,
handling and transport contractor is responsible for damage of wheat at
Railhead Udaipur and the loss will be recovered from the contractor by
FCl. Damages at rest of the FCl depots are yet to be quantified based on
which FCl has to fix responsibility.

Statement
Steps taken by FCl for proper storage, movement and upkeep of foodgrains

In order to prevent losses due to damage of foodgrains in FCI
godowns, there are standing guidelines for proper handing and scientific
storage of wheat and other stocks of foodgrains in FCl godowns. These
need to be followed strictly by FCI authorities. As per the guidelines,
FClI has to take these steps:

(i) All FCl godowns be constructed as per specifications and foodgrains

stored by adopting scientific storage practices.
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(ii) Adequate dunnage materials, fumigation covers and chemicals be

provided in all the godowns.

(iii) Prophylactic and curative treatments be carried out regularly

and timely for the control of stored grain insect pests and rodents.

(iv) Foodgrains in “Cover and Plinth” (CAP) storage be stored on elevated
plinths and wooden crates to be used as dunnage material. Stacks
should be properly covered with specifically fabricated low-density

black polythene water proof covers and tied with nylon ropes/nets.

(v) Regular inspections of the stocks/godowns be undertaken by qualified

and trained staff of FCI.

(vi) The principle of "First-In-First-Out"” (FIFO) be adopted to the extent

possible so as to avoid longer storage of foodgrains in godowns.

(vii) Only covered wagons be used for movement of foodgrains so as to

avoid damages during transit.

(viii) Proper weighment and accounting be done at the time of receipt

and issue.
(ix) Transit losses in movement of foodgrains by rail be insured.

(x) While transporting foodgrains from Depot to Rail head & vice-versa,

escorts be provided.
Comparative price of foodgrains

t2157. SHRI RAGHUNANDAN SHARMA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of prices of food-items, edible oils, pulses,

cereals before March, 2009 and in March, 2010 in the country; and
(b) the break-up of prices, food-itemwise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The break up of
prices of food-item wise-edible oils, pulses, cereals, sugar and
vegetables (potato and onion), before March, 2009 and in March, 2010 in
the country in 4 Metros viz. Delhi, Mumbai, Kolkata and Chennai is given

in Statement.
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Statement

Retail Prices in Four Metros during January 2009 to
March 2009 and in March 2010

(Unit: Rs./KQ)

SI1_.No. January, 2009 February, 2009 March, 2009 March, 2010
1 2 3 4 5
Rice

Delhi 22 22 21.5 23
Mumbai 18.23 18 17.6 19.79
Kolkata 14 14 14 17.44
Chennai 18 18 18 20
Wheat

Delhi 13 13 13.1 15.1
Mumba i 16 15.85 15.63 19.26
Kolkata NT NT NT NT
Chennai 18 18 18 21.37
Gram

Delhi 35.38 35 34.13 34.31
Mumbai 33.95 33.85 33.45 33.95
Kolkata 35 36.2 33.1 34.11
Chennai 34.05 34.65 34 32
Tur Dal

Delhi 49.9 51.4 53.73 68.38
Mumbai 49.2 51.4 50.85 64.21
Kolkata 43.35 49.05 45.25 63.11
Chennai 49.6 56.2 58 65.42
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1 2 3 4 5
Urad Dal

Delhi 46 46 45.1 64.67
Mumbai 47.25 47.05 47.85 67.32
Kolkata 36 37.1 36.3 59.89
Chennai 46.2 48.8 48 66.42
Moong Dal

Delhi 45.08 45.5 45.75 76.1
Mumba i 47.55 48.55 51.1 85.97
Kolkata 447 49.2 45.7 86.17
Chennai 45.15 48.7 49.3 81.74
Masoor Dal

Delhi 61.25 62 54.4 56.31
Mumba i 58.25 58.3 51.95 52.11
Kolkata 54.7 56.65 59.15 51.06
Chennai 50
Sugar

Delhi 22.15 24.82 24.57 36.83
Mumbai 22.02 23.7 24.5 37.53
Kolkata 21.45 22.75 23.05 36.83
Chennai 21 21.35 21.85 34.68
Groundnut Oil

Delhi 109.75 104.15 101.75 114.52
Mumbai 87.1 90.8 93.9 78.42
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1 2 3 4

Kolkata 86 92 97.35 88.06
Chennai 65.9 63.95 61 73.79
Mustard Oil

Delhi 7 74.45 67.8 67.48
Mumba i 84.3 80.9 73.55 68.21
Kolkata 78 75.4 67.15 61.33
Chennai 82.73 82.35 80.75 68.42
Vanaspati

Delhi 54.8 52.65 51.35 55.52
Mumba i 55.05 55 54 .45 51.68
Kolkata 43.35 44 .4 45.2 39.28
Chennai 56.4 55.35 55.65 54.42
Potato

Delhi 8.05 6 7.58 8.48
Mumbai 9.4 9 9.75 11.47
Kolkata 5 5.35 7.3 4
Chennai 12 10 10.4 10.53
Onion

Delhi 21.3 18.23 17.55 17.38
Mumbai 19 14.93 14.95 13.58
Kolkata 18.7 16.95 15.45 11.78
Chennai 21.6 17.3 14.7 12.74
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Salt (Packed)

Delhi 11 11 11 12
Mumbai 11 11 11 12
Kolkata 7 7.55 8 8
Chennai 11 11 11 12
NB:

1) Prices at different centres may vary due to varietal differences.
2) Prices for the month are of average of daily reported prices.
Source: State/Uts civil supplies Department.

Proper use of foodgrains

1t2158. SHRI SHREEGOPAL VYAS: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether due to shortage of foodgrains storage facilities in some

States they are on the verge of rotting;

(b) whether States like Chhattisgarh, etc. are demanding foodgrains
to save lower middle class families from the effect of cost escalation of

foodgrains;

(c) whether the suggestion of making proper use of the foodgrains by

giving them to such States is being implemented; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No, Sir. However, some
stocks get damaged due to various reasons such as rains, floods, cyclone,

pests, rodents and fungus infestation of stocks etc.

(b) to (d) The Government has received representations from some
States including Chhattisgarh for increase in APL allocation of
foodgrains over and above the normal Targetted Public Distribution System

allocation. The Government has allocated 30.66 lakh tonnes of foodgrains
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accepted AAY/BPL/APL families in all the States/UTs @ Rs.8.45 per kg for
wheat and Rs.11.85 per kg for rice. The State Government of Chhattisgarh
was initially allocated 74,987 tons of foodgrains under this allocation.
On its further request additional 74, 987 tons of foodgrains has been

allocated to Chattisgarh on 22nd July, 2010.

The State Governments have been advised to make proper use of the

foodgrains for the purpose for which it has been allocated to them.
E-governance in rationing

2159. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the ration card system is available online in the

country;

(b) if so, the name of the States where information regarding ration

cards is available on the website of the State Government; and

(c) the efforts made by Government to introduce e-governance in

ration card system along with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) In order to make
Targeted Public Distribution System (TPDS) work more efficiently,
Government has approved a pilot scheme on computerization of TPDS
operations. The scheme has been approved to be implemented in three
districts each of four pilot States viz., Andhra Pradesh, Assam,
Chhattisgarh and Delhi. The Government has also approved implementation
of a pilot scheme on Smart Card based delivery of essential commodities
under TPDS in Chandigarh Union Territory (UT) and State of Haryana. Under
it, eligible Below Poverty Line (BPL) families would be issued Smart
Cards in place of existing ration cards which will have biometric
features of the family members, based on which verification of
genuineness of the BPL families will take place and only thereafter the
essential commodities would be issued to them from the Fair Price Shops
(FPSs). After getting results of the pilot implementation, the scheme

will be rolled out in other States/UTs.
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Food inflation

2160. DR. T. SUBBARAMI REDDY: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether recent sharp fall in rate of food inflation shows that
the advent of south-west monsoon 1is finally making a substantial

difference in lowering prices;

(b) whether food inflation has come down by as much as 5.3 per cent
points in the last three months from 17.9 per cent in end of March, to

jJjust 12.6 per cent in end of June; and

(c) if so, the latest position of food inflation and to what extent

Government is confident that food inflation would be further reduced?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) Yes Sir.

(b) The WPI food inflation stood at 17.70% for the week ended 27th
March 2010 which declined to 12.63% for the week ended 26th June 2010.

(c) WPl based inflation of food articles had declined to 9.53% for
the week ending 24.7.2010 from the peak level of 21% prevailing during
the week ending 28.11.2009.With a normal monsoon and a good kharif
production, coupled with measures taken by the Government, food inflation

is anticipated to decline further.
Poor functioning of PDS in North Eastern States

2161. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Public Disribution System (PDS) has Tfailed to

achieve its objectives due to poor functioning in North-Eastern region;
(b) if so, the details thereof; and

(c) the number and nature of corruption cases reported in public

distribution system during last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Central

Vigilance Committee headed by
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Justice D.P. Wadhwa and other evaluation studies by Programme Evaluation
Organization (PEO) of Planning Commission, ORG MARG and National Council
for Applied Economic Research (NCAER) got done by this Department have
referred to certain deficiencies/shortcomings in the functioning of
Targeted Public Distribution System (TPDS). In these reports no specific

distinction has been made in respect of the North-Eastern region.

(c) The nature of cases/complaints on TPDS include non-issuance of
ration cards, alleged leakage and diversion of foodgrains, alleged non-
distribution of foodgrains in time and irregular functioning of Fair

Price Shops.

Details of the number of cases/complaints on TPDS received in the
Department of Food & Public Distribution from individuals, organizations
and through media reports etc. during the last three years are given in

Statement.
Statement

Complaints on TPDS received in the department from individual,

organisations and through media reports etc. during last three years

S_No. State/UT 2007 2008 2009 Total
1 2 3 4 5 6
1 Andhra Pradesh - 1 - 1
2 Assam 2 4 6 12
3 Bihar 5 5 16 26
4 Chhattisgarh 1 1 4 6
5 Delhi 12 26 29 67
6 Gujarat 2 - 4 6
7 Haryana 3 6 5 14
8 Himachal Pradesh - 1 - 1
9 J&K - - 1 1
10 Jharkahand 5 1 6 12
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11 Karnataka 3 2 6 11
12 Kerala - 4 1 5
13 Madhya Pradesh 3 2 9 14
14 Maharashtra 6 7 12 25
15 Manipur - 2 - 2
16 Nagaland - - 1 1
17 Orissa - - 1 1
18 Punjab - 1 1 2
19 Rajasthan 16 7 7 30
20 Sikkim - - 3 3
21 Tamil Nadu 2 6 8
22 Uttarakhand - - 1 1
23 Uttar Pradesh 38 17 46 101
24 West Bengal 3 4 4 11
25 Pondicherry - 1 - 1
ToTAL 99 94 169 362

# Main issues raised through press reports relates to alleged leakage/diversion of
foodgrains and that of other complaints from individuals/organizations relates to
non-issue of ration cards, alleged non-distribution/diversion of foodgrains,

irregular functioning of FPSs etc.
Storage facility for foodgrains

2162. SHRI RAJIV PRATAP RUDY: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that lakhs of tonnes of foodgrains have

been found rotting in the FCI godowns;
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(b) if so, the action taken against erring officers in matters of

negligence resulting in the wastage of foodgrains in the godowns;

(c) whether it is also a fact that our country lacks sufficient

infrastructure to store the foodgrains; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No Sir. However, some
quantity of foodgrains get damaged due to various reasons such as rains,

floods, cyclones, pest, rodents and fungus infestation of stocks.

Total quantity of damage foodgrains (wheat, rice and Paddy) as on

1.07.2010 available in the godowns of FCl is 11,708 MTs.

(b) Whenever negligence is found resulting in the wastage of
foodgrains responsibility is fixed on delinquent employees of FCI and
disciplinary action has been initiated against them. The details of such

actions during last three years is as under:

Year No. of officials No. of vigilance Pending
proceeded against cases finalised No. of
for wastage of vigilance

foodgrains cases
2007-08 31 26 5
2008-09 50 43 7
2009-10 28 25 3
Total 109 94 15

(c) and (d) The country has some shortage of covered capacity for
storage of foodgrains. As on 1st July, 2010, the stocks of foodgrains in
the Central Pool was 57.85 million tonnes. The total covered storage
capacity available with FCl and State Govts. is a little over 42.5
million tonnes. As a consequence, about 16 million tonnes has been stored

in Covered & Plinth (CAP) storage.

Apprehension of rottening of foodgrains
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2163. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether Government is aware that about 10 million tonnes of
foodgrains are at the risk of rottening in different parts of the country

that will cost the country around Rs. 17,000 crores;

(b) whether Government is aware that this amount of foodrains can

feed 14 crore people for a month; and

(c) if so, who is responsible for this enormous loss to national

exchequer?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) to (c) As all Central Pool
foodgrains cannot be stored 1in covered godowns by FCI and State
Government agencies due to shortage of such covered storage space, some

wheat stocks are also stored in Cover and Plinth (CAP) storage.

As per the report received from FCI, as on 15.7.2010, a quantity of
22.54 lakh tons of foodgrains were in CAP storage. There were 11,708 tons
damaged/non-issuable foodgrains (wheat, rice and paddy) in FCI depots in
various regions as on 1.7.2010. On that date 54260 and 1574 tons of non-
issuable wheat were also there with State agencies in Punjab and Haryana,

respectively.

FCI has reported further damage to wheat stocks during July, 2010 in
U.P., Rajasthan, Uttarakhand, Punjab and Haryana. Exact quantities of all

these damages are being worked out.

After detailed inquiry in each case of damages, FCI and concerned
State agencies are to fix responsibility and recover the losses. For the
damages at Hapur, Orai and Harduaganj depots in U.P., FCl has initiated

action including suspension of 8 officers.
Market internvention method to control price rise

2164. SHRI K.N. BALAGOPAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government would take steps to support State Governments

financially to intervene in the market to control price rise;

(b) whether Government of Kerala has requested for financial support

for the subsidized supply chain run by Governmental agencies;
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(c) whether Government has evaluated Kerala’s market intervention

methods and whether it was successful; and

(d) the steps taken to address Kerala’s request for Centre’s

support?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) There is no scheme at
present under which Ffinancial assistance can be given for Market
Intervention Operation Scheme to the State Government of Kerala. A scheme
for giving financial assistance to State/Union Territory (UT) Governments
for non-formal Public Distribution System through State Civil Supplies
Corporations and Consumers Marketing Federations has been formulated for
approval. The scheme aims at strengthening the capacity of the State
Agencies i.e. State Civil Supplies Corporations and Consumers Marketing
Federations through augmentation of their Tfinancial resources with one
time financial assistance from the Government of India and thereby
enabling them to intervene effectively in the market by augmenting
availability of essential commodities at reasonable prices in time of

scarcity and/or spurt in prices.
Production and MSP of pulses

t2165. DR. RAM PRAKASH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total production of pulses during the last three years in

the country, yearwise;
(b) the average annual consumption of pulses in the country;

(c) the import price and minimum support price of pulses that was

fixed;

(d) the steps taken or being taken by Government to increase the

production of pulses; and

(e) whether it is a fact that either minimum support price was not
declared or Government purchase centres were not opened in many years in

the last 20 years?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
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PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) and (b) The details of the
actual production of pulses and the estimated demand of pulses during the

last three years in the country is given in Statement-1 (See below).

tOriginal notice of the question was received in Hindi
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(c) The details of import price and minimum support price of pulses
that was fixed is given in Statement-11 (See below).

(d) Government has taken long term initiatives to improve production
and productivity in pulses such as:

(i) Strengthening NFSM Pulses by Merger of ISOPOM for pulses
with NFSM with allocation of about Rs 1000 crores in next two years.

(ii) The Government 1is implementing the Centrally Sponsored
Scheme of National Food Security Mission (NFSM) in selected districts of
17 states for enhancing the food grain production of rice, wheat and
pulses by 20 million tonnes during 11th plan. The NFSM-Pulses is being
implemented in 458 identified districts In 16 States, i.e. Andhra Pradesh
(22 districts), Assam (10 districts), Bihar (40 districts), Chattisgarh
(16districts), Gujarat (25 districts), Haryana (20 districts), Jharkhand
(15 districts), Karnataka (27 districts), Madhya Pradesh (48 districts),
Maharasthra (33 districts), Orissa (32 districts), Punjab (20 districts),
Rajasthan (33 districts), Tamil Nadu (28 districts), Uttar Pradesh (70
districts) and West Bengal (19 districts).

(

iii) A new initiative of "organizing 60,000 pulses and Oilseed
village" i
supplement the efforts of other schemes in enhancing the pulses

s being implemented 1in major pulses growing states to

production.

(e) In the last twenty years the Minimum Support Price (MSP) of
Arhar, Moong, Urad and Gram has been declared continuously. The MSP of
Masoor (Lentil) is being declared since 2000-01 season.

Statement-1

Table showing total Production, Estimated Demand of
pulses during the last three years

(Qty in million tonnes)

Year Productions Demand@
2007-08 14.76 16.77
2008-09 14.66 17.51
2009-10 14.59 18.29
Source:

@ Estimates of the XIth Plan Working Group of Planning Commission

$ Ministry of Agriculture.
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Statement-11
MSP and Import Price of Pulses

Unit: Rs per Qtl.

2007-08 2008-09 2009-10

Pulses MSP Import Price MSP Import Price MSP Import Price

(Rs per (Rs per (Rs per (Rs per (Rs per (Rs per

qQtl) Qtl) qQtl) qQtl) Qtl) Qtl)

Kharif
Arhar 1550 2187 2000 2697 2300 4255
Moong 1700 2520 2760
Urad 1700 2622* 2520 2864* 2520 4479*
Rabi
Gram 1600 2317 1730 2359 1760 2510
Masur 1700 2184 1870 4279 1870 3756

~A bonus of Rs. 40 per quintal is payable over & above the MSP.

* DGCI&S reports the combined figures of urad and moong imports, their imported

value is therefore common.
Source: Ministry of Agriculture and DGCI&S
Food crisis

2166. SHRI MOHD. ALI KHAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government 1is bringing all stake-holders together to
achieve the Millennium Development Goal to avoid food crisis in future;

(b) if so, the details thereof and the steps taken in this direction
in the Eleventh Five Year Plan; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) As per the United
Nations” Millennium Declaration 2000, there are 8 Millennium Development
Goals (MDGs). Although there is no specific
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MDG relating to food crisis, Goal -1 seeks to "Eradicate Extreme Poverty
and Hunger"™ and targets to halve by 2015 the proportion of people below
national, poverty line and the proportion of people who suffer from

hunger in comparison to the base year 1990.

As per mid-term statistical appraisal of India Country Report 2009 on
MDGs (Central Statistical Organization), proportion of underweight
children below 3 years of age came down to 46% by 2005-06 from estimated

53.5% in 1990.

In India, presently there are adequate stocks of foodgrains
available. Their Central pool stocks are more than sufficient to meet
requirements. As a medium term goal, Eleventh Plan has targeted
agricultural growth rate of 4.1%. To achieve this, in consultation with
stakeholders, initiatives like National Food Security Mission (NFSM),
Rashtriya Krishi Vikas Yojana (RKVY), Integrated Scheme of Oilseeds,
Pulses, Oil-palm & Maize (ISOPOM) and increased availability of
Agricultural Credit have been taken to improve productivity and
production of food crops. Thus there is no apprehension of any food

crisis in the country.

In order to minimize malnutrition, especially among children and
women in  poor households, Government implements Targeted Public
Distribution System(TPDS) and many other food based welfare schemes such
as Mid-Day-Meal (MDM) Scheme for school children, Integrated Child
Development Services (ICDS) Scheme for children below 6 years of age and
mothers, Annapoorna Scheme for indigent senior citizens of 65 years of
age or above but not getting old age pension, Nutritional Programme for
Adolescent Girls (NPAG), scheme for supply of subsidized foodgrains to

hostels and Village Grain Banks Scheme.
Wastage of foodgrains

12167. SHRI SANJAY RAUT: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether proper storage could not be done due to negligence of
officers of Food Corporation of India owing to which grains were wasted

especially during the rainy season;

254



(b) whether it is a fact that Government has taken cognizance of
this fact and has directed the Chairman and Managing Director of Food

Corporation of India to take firm action in this matter; and

tOriginal notice of the question was received in Hindi
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(c) whether the directions issued also include suspension of guilty

officers and registration of criminal cases against them?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) to (c) Reports have been
received about damage to FCI foodgrains stocks by rains and floods during
July, 2010 in Uttar Pradesh, Uttrakhand, Rajasthan, Haryana and Punjab as

given below:

States Depots Damaged wheat(tons)
Uttar Pradesh Hapur 9.3
Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC Bamanheri 29.2
CWC,Saharanpur, Pilkhani 1.0
Roza, Shahjahanpur Damage yet to be quantified
Chanderi, Kanpur Damage yet to be quantified
Rajasthan Udaipur, rail head 8.56
Haryana HSWC, Bani Damage yet to be quantified
Punjab CAP complex Khonuri,Sangrur Damage yet to be quantified
Uttrakhand SWC Gadarpur, Udham Singh Damage yet to be quantified
Nagar

In addition, damage of 8.8 tons of wheat has also been reported by
FCl at Karad and Gondia in Maharashtra. Based on current economic cost to
FCl, value of the so far quantified damaged wheat in U.P., Rajasthan and

Maharashtra works out to Rs.22.75 lakh.

Above damage to foodgrains stocks have taken place due to failure in
taking required precautionary measures by the concerned officers of FCI

except at Bani in Haryana where the damage has been due to flood.
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Based on report of the team on Hapur, Orai and Harduaganj depots, FCI
has been asked to take immediate further action. As per the FCI’s report,
they have suspended 8 officers/officials against whom disciplinary

proceedings have been launched.

Similarly, Central Teams were deputed to Haryana and Punjab. Exact
quantities of all these damages are being worked out. After detailed
enquiry in each case of damages, FCI and concerned State agencies are to

fix responsibility and recover the losses.
Rottening of wheat

12168. SHRI BRIJLAL KHABRI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that wheat is rottening in godowns in many

States;
(b) if so, the details thereof, State-wise;

(c) the reasons for rottening of wheat in godowns and steps taken by

Government against guilty officials; and

(d) steps taken by Government to prevent recurrence of such

incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) No Sir. However, some
quantity of wheat gets damaged due to various reasons such as rains,

floods, cyclones, pest, rodents and fungus infestation of stocks.

Total quantity of damaged wheat as on 1.07.2010 available in the
godowns of FCl is 2,486 MTs. The State-wise damages are given in the

Statement (See below).

Whenever negligence is found resulting in the wastage of foodgrains
responsibility is fixed on delinquent employees of FCl and disciplinary
action is initiated against them. The details of such actions during last

three years is as under:

tOoriginal notice of the question was received in Hindi
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Year No. of officials proceeded No. of vigilance cases Pending No. of

against for wastage of Ffinalised vigilance cases
foodgrains
2007-08 31 26 5
2008-09 50 43 7
2009-10 28 25 3
Total 109 94 15

(d) The following steps are taken for the safe storage of foodgrains
in the godowns of FCI:

(i) All FCI godowns are constructed as per specifications and foodgrains
are stored by adopting scientific storage practices.

(ii) Adequate dunnage materials, fumigation covers and chemicals are
provided in all the godowns.

(iii) Prophylactic and curative treatments are carried out regularly
and timely for the control of insects, pests and rodents.

(iv) Foodgrains in “Cover and Plinth” (CAP) storage are stored on elevated
plinths and wooden crates are used as dunnage material. Stacks are
properly covered with polythene water proof covers and tied with
nylon ropes/nets.

(v) Regular inspection of stocks are undertaken by qualified and trained
staff of FCI.

(vi) The principle of "First-In-First-Out” (FIFO) is adopted to the extent
possible so as to avoid long storage of foodgrains in the godowns.

Statement

Quantity of State-wise Damaged wheat Stock in FCI
godowns as on 1.07.2010

(Fig.in MT)
State Quantity damaged
1 2
Bihar 360
Jharkhand 13
West Bengal 364
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1 2

Punjab 52 -
Rajasthan 12
Uttar Pradesh 40
Kerala 8

Tamil Nadu 1
Gujarat 1396
Maharashtra 182
Madhya Pradesh 56
Chhattisgarh 2

GRAND TOTAL 2486

Cheaper foodgrains to BPL families

1t2169. SHR1 BRIJLAL KHABRI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of quantum of cheaper foodgrains made available by
Government to the people living below poverty line in the country during
the last three years, State-wise;

(b) whether it is a fact that Government is considering to implement
National Food Security Law in order to provide cheaper foodgrains to the
people living below poverty line; and

(c) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) The State-wise details of
the allocation and offtake of foodgrains for the Below Poverty Line (BPL)
& Antyodaya Anna Yojana (AAY) categories during the last three years are
given in Statement (See below).

(b) and (c) Government proposes to enact a National Food Security
Act, which, interalia, envisages entitling every BPL family to a certain
quantity of foodgrains every month at subsidized prices. The provisions
of the proposed law are under consideration of an Empowered group of
Ministers (E-GoM) constituted for the purpose. Based on the decision of
EGoM, a draft Bill will be prepared and placed on the web-site of the
Department of Food and Public Distribution for public scrutiny and
comments.

tOriginal notice of the question was received in Hindi
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Statement

Allocation and Offtake of foodgrains under BPL (including AAY) category during the last three years

2007-08, 2008-09 & 2009-10

(In thousand tons)

SI.No. States/UTs 2007-08 2008-09 2009-10
Allocation Offtake Allocation Offtake Allocation Offtake
1 2 3 4 5 6 7 8
1 Andhra Pradesh 1706.376 1802.933 1706.376 1680.226 1706.376 1650.443
2 Arunachal Pradesh 41.496 28.866 41.496 41.169 41.496 40.161
3 Assam 770.916 778.824 770.916 768.799 770.916 767.732
4 Bihar 2739.792 1617.367 2739.792 1511.293 2739.792 2046 .389
5 Chhattisgarh 774.632 746.665 787.632 774.638 787.632 781.231
6 Delhi 171.78 168.067 171.78 141.52 171.780 134.758
7 Goa 11.568 10.468 11.568 10.816 11.568 11.045
8 Gujarat 856.648 779.734 826.549 786.101 890.448 745.96
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1 2 3 4 5 6 7 8
24 Sikkim 18.24 18.24 18.24 19.059 18.240 18.301
25 Tamil Nadu 2042.376 2060.15 2042.376 2177.007 2042.376 1996.013
26 Tripura 123.9 122.837 123.9 126.676 123.900 122.241
27 U.P. 4485.18 4163.54 4485.18 4065.288 4485.180 4297.378
28 Uttarakhand 209.172 188.773 209.172 180.811 209.172 210.551
29 West Bengal 2175.264 1871.518 2175.264 1894.48 2175.264 1978.934
30 A&N Islands 6.84 4.622 6.84 5.459 6.840 4.364
31 Chandigarh 3.828 4.264 3.828 3.51 4.196 3.639
32 D&N Haveli 6.72 6.442 6.72 6.72 6.720 2.24
33 Daman & Diu 1.68 0.47 1.68 0.335 1.680 0.757
34 Lakshadweep 1.177 1.603 1.248 1.248 1.254 1.26
35 Puducherry 35.112 17.152 35.112 17.364 35.112 25.836
ToTAL 27461.69 24567.78 27601.14 25180.42 27676.934 26339.78
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Reduction of subsidy on PDS foodgrains

2170. SHRI S.S. AHLUWALIA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Planning Commission has recommended
measures aimed at substantial reduction of subsidies on foodgrains meant

for public distribution;
(b) if so, the salient features of the recommendations; and
(c) the response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) No, Sir.

Planning Commission has not recommended any such measures for

reducing subsidies on foodgrains meant for public distribution.
Damage to wheat in Uttar Pradesh and Maharashtra

2171. SHRI JAl PRAKASH NARAYAN SINGH: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that due to utter negligence of the
officials of Food Corporation of India (FCl), a wheat stock worth several

crores have been damaged in Uttar Pradesh and Maharashtra;

(b) if so, the details thereof with the estimated loss of wheat and

its price; and

(c) the action taken so far against the erring officials for this

damage?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) FCI has reported (on

11.08.2010) damages to wheat stocks due to recent rains in Uttar Pradesh

as follows:
State Depots Damaged wheat(tons)
1 2 3

Hapur 9.3
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uttar

Pradesh

Harduaganj

Orai, Jalaun

90
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Saharanpur, CWC Bamanheri 29.2
CWC, Saharanpur, Pilkhani 1.0
Roza, Shahjahanpur Damage yet to be quantified
Chanderi, Kanpur Damage yet to be quantified

In Maharashtra, damage of 8.8 tons wheat stock has been reported by

FCI at Karad and Gondia.

Based on current economic cost to FCl, value of the so far quantified

damaged wheat in U.P. and Maharashtra works out to Rs.21.4 lakh.

(c) FCl has initiated action against delinquent officers including
suspension of eight officers for damages at Hapur, Orai and Harduaganj

depots iIn U.P.

For the damages at rest depots in U.P. and Maharashtra exact
quantities are being worked out based on which FCI has to fix

responsibility.
Implementation of FSA

2172. DR. PRABHAKAR KORE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is engaged in reviewing BPL benchmark with

better BPL identification methods as suggested by N.C. Saxena Committee;

(b) whether Government would strive towards making Food Security Act
(FSA) work through a universal Public Distribution System at least in

rural areas and urban slums;

(c) whether tentative estimates suggest a total outlay of Rs.
1,00,000 crores for the rollout of FSA every year which iIs just about 1.5

per cent of India’s GDP; and

(d) whether the resources for FSA could be moped up by pruning
existing food and fertilizer subsidies and also from a massive base

of’revenue foregone account on tax exemptions?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
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PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) The Ministry of Rural

Development had appointed an
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Expert Group for suggesting suitable framework and methodologies for
identification of the rural poor. The Expert Group submitted its Report
which has been considered by an inter-ministerial core group comprising
the Ministry officials and eminent scholars on the subject. The core
group has also held wide consultations on the subject including with the
State Governments. As advised by the core group, the Ministry is in the
process of conducting a pre-testing study to establish the final

methodologies for identification of the rural poor.

(b) to (d) The details of the proposed National Food Security Act,
including issues such as coverage, subsidy implications etc, are being
considered by an Empowered Group of Ministers (EGoM). Based on directions
of EGoM, a draft Bill will be prepared and placed on the website of the
Department of Food and Public Distribution for public scrutiny and

comments.
Rottening of foodgrains

2173. DR. BARUN MUKHERJI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that a huge quantity of wheat has been
damaged due to wrong handling by FCI, for which the Supreme Court has

issued a strict stricture;

(b) if so, where and how it is damaged its total quantity and the

cost involved;

(c) the details of other occasions during the last two years where

such damage of foodgrains occurred; and

(d) the measures being taken to build requisite number of godowns to

avoid such horrible rottening of the foodgrains?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) As reported by
F.C.1., as on 01.07.2010 a total quantity of 11708 tons of damaged/non-
issuable foodgrains including 2486 tons of wheat was in godowns of FCI.
Further damage to FCl wheat stocks by rains and floods during July, 2010

in Uttar Pradesh, Uttarakhand, Rajasthan, Haryana and Punjab have been
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reported by FCI as under:
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States Depots Damaged wheat(tons)

Uttar Pradesh Hapur 9.3
Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC Bamanheri 29.2
CWC, Saharanpur, Pilkhani 1.0
Roza, Shahjahanpur Damage yet to be quantified
Chanderi, Kanpur Damage yet to be quantified
Rajasthan Udaipur, rail head 8.56
Haryana HSWC, Bani Damage yet to be quantified
Punjab CAP complex Khonuri,Sangrur Damage yet to be quantified
Uttarakhand SWC Gadarpur, Udham Damage yet to be quantified

Singh Nagar

In addition, damage of 8.8 tons of wheat has also been reported by
FCl at Karad and Gondia in Maharashtra. Based on current economic cost to
FCl, value of the so far quantified damaged wheat in U.P., Rajasthan and

Maharashtra works out to Rs.22.75 lakh.

Reasons for the damages to wheat stock include negligence on the part
of the concerned person in taking precautionary measures, storage pests
attack, leakages in godowns, procurement of poor quality stocks, spillage

during movement and handling of stocks, exposure to rains, floods, etc.

(c) The following quantity of wheat accrued as damaged/non-issuable

in the godowns of FCI during the last two years:

Year Wheat (tons)
2008-09 947
2009-10 2010
Total 2957
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Out of above a quantity of 1339 tons were damaged in CAP/open storage

in U.P. (32 tons), Gujarat (1262 tons) and Maharashtra (45 tons).

(d) Following steps have been taken by FCI to build additional

storage capacity:

(i) Construction of 149.40 lakh tons capacity has been approved

under Private Entrepreneur’s Godown (PEG) scheme.

(i1) Increased utilization of capacity is being done beyond norms of

optimum utilization of 75%.

(iin) Plinths of 3.70 lakh tons capacity have been constructed in

its existing complexes in the last one year for CAP storage.
Foodgrains for homeless

2174. SHRIMATI T. RATNA BAIl: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has cut down foodgrains allocation for

homeless;
(b) if so, the details thereof in the Eleventh Five Year Plan;
(c) if so, the reasons therefor; and

(d) the steps being taken to avoid such situation in future

especially in the rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) No specific
allocation of foodgrains for the homeless are made by the Government of
India but they are covered within the Below Poverty Line (BPL)/Antyodaya
Anna Yojna (AAY) categories under the Targeted Public Distribution System
(TPDS). Government of India has been making allocation of foodgrains at
highly subsidized prices @ 35 kg. per family/month for BPL and AAY
families under Targeted Public Distribution System. There is no reduction
in allocation of foodgrains to these categories. The allocation of
foodgrains for BPL including AAY category during the 11th Plan period is

as under:
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(in lakh tons)

Year BPL/AAY allocation
2007-08 274.62
2008-09 276.01
2009-10 276.08
2010-11 276.78

In addition, Government has been making allocation of foodgrains to
other Welfare Schemes such as Annapurna, Emergency Feeding Programme,
Welfare Institutions, etc. through the State Governments/UT
Administrations. TPDS is implemented jointly by the Government of India
and State Governments/Union Territory Administrations sharing the
responsibilities. The responsibilities for lifting of the foodgrains
allocated by  Government of India, identification of  targeted
beneficiaries under TPDS and other welfare schemes, and distribution of
food grains to them through Fair Price Shops and other institutional

mechanisms rests with the State Governments/UT Administrations.
Rottening of foodgrains

2175. MS. SUSHILA TIRIYA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that thousands of tonnes of foodgrains had

rotten in its granaries;
(b) if so, the reasons therefor;

(c) whether it is a fact that the State Governments concerned have

failed to protect the foodgrains; and
(d) if so, the action proposed to be taken against the guilty?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) As on 01.07.2010 a
total quantity of 11708 tons of damaged/non-issuable foodgrains was there
in godowns of FCl. Further, damage to FCI wheat stocks by rains and

floods during July, 2010 in Uttar Pradesh, Uttrakhand, Rajasthan, Haryana
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and Punjab have been reported by FCI as under:
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States Depots Damaged wheat(tons)

Uttar Pradesh Hapur 9.3
Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC Bamanheri 29.2
CWC, Saharanpur, Pilkhani 1.0
Roza, Shahjahanpur Damage yet to be quantified.
Chanderi, Kanpur Damage yet to be quantified.
Rajasthan Udaipur, rail head 8.56
Haryana HSWC, Bani Damage yet to be quantified.
Punjab CAP complex Khonuri,Sangrur Damage yet to be quantified.
Uttarakhand SWC Gadarpur, Udham Damage yet to be quantified.

Singh Nagar

In addition, damage of 8.8 tons of wheat has also been reported by

FCI at Karad and Gondia in Maharashtra.

FCI has also reported that 54260 tons of damaged/non-issuable wheat
stocks iIn Punjab and 1574 tons in Haryana were also there with the State

agencies as on 1.7.2010.

Foodgrain stocks got damaged due to various reasons such as storage
pests attack, leakages in godowns, procurement of poor quality stocks,
spillage during movement and handling of stocks, exposure to rains,

floods, negligence on the part of concerned persons, etc.

After inquiry in each case of damage to stocks of foodgrains of FCI
and State agencies, responsibility is to be fixed and action taken for
recovery of losses. Meanwhile, FCl has initiated action for damages at
Hapur, Orai and Harduaganj depots, including suspension of eight

officers.
Draft model rules under RTE Act for corporal punishment

2176. SHRI MP. ACHUTHAN:
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SHRI R.C. SINGH:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:
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(a) whether it is a fact that the National Commission for Protection
of Child Rights (NCPCR) has asked the centre to draft model rules or
guidelines for section 17 of the Right of the Children to Free and

Compulsory Education (RTE) Act that prohibits corporal punishment; and
(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) and (b) The matter regarding framing of
guidelines for implementation of Section 17 of the Right of Children to
Free and Compulsory Education Act, 2009 is under consideration of the

Government.
Anti-ragging law

1t2177. DR. PRABHA THAKUR:
SHR1 NARENDRA BUDANIA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the extent of success achieved so far in preventing ragging in

schools and colleges by anti-ragging law;

(b) the number of persons punished out of the accused for ragging

since the enactment of the law, till date; and
(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) While no such law on anti-ragging has
been enacted by Government, in accordance with the orders of the Supreme
Court of India dated 8.5.2009 in civil appeal No.887/2009, the University
Grants Commission has notified, on 17th June, 2009, its regulations
namely "The UGC Regulations on Curbing the Menace of Ragging in Higher
Educational Institutions, 2009". The All India Council for Technical
Education (AICTE), Medical Council of India(MCl) and Dental Council of
India(DCl) have also notified anti-ragging regulations on 01-07-2009, 3-
8-2009 and 13-08-2009 respectively. Pharmacy Council of India has issued
guidelines
to curb the menace of ragging in pharmacy colleges/institutions.

UGC’s regulations are binding on
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tOriginal notice of the question was received in Hindi

276



universities as well as institutions affiliated thereto. Institutions
such as the Indian Institutes of Technology which do not come under
purview of the UGC or under any of the statutory councils have also been

advised to adopt the UGC regulations with appropriate modifications.

The regulations require higher educational institutions to take
effective steps in order to sensitize students on the dehumanizing
effects of ragging and generate awareness among all stakeholders

regarding the penal laws applicable to incidents of ragging.

Central Board of Secondary Education (CBSE) has advised the schools
affiliated to it regarding prevention of ragging and the possibility of
taking stringent action against defaulter. According to CBSE, it has not

received any case of reported ragging in schools during last one year.

(b) and (c) No information on incidents of ragging was being
maintained centrally prior to the launch of the National Anti-Ragging
Helpline on 20th June, 2009 under the "UGC Regulations on Curbing the
Menace of Ragging in Higher Educational Institutions, 2009". Based on
information obtained from the National Anti-Ragging Helpline established
by the University Grants Commission (UGC), 447 complaints on ragging have
been registered through the Helpline. Based on the information provided
by UGC and other regulatory bodies, punitive action has been taken by the
concerned institutions against students involved in
34 cases/complaints on ragging. The details of such cases are given in

Statement.
Statement

Action taken against students involved in 34 cases/complaints on ragging

SI. Institutions/ Complaint Name of Comments received

No. Universities received from complainant

1 2 3 4 5
1. Hindu College, Anti-Ragging Sh. Durgesh Sh. Ashish Ku. And his
Delhi Helpline Pathak father has submitted
the
Ed. CIL (1) Ltd., apology and has
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assured

of

repeated

Noida

Sh. Durgesh Ku. as

well as the authority

the institute that such

acts will not be

by Sh. Ashish ku. in

future.
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1 2 3 4 5
2. Jalpaiguri Anti-Ragging Sh. Atanu All the students are
Polytechnic Helpline Halda rusticated.

Institute (W.B.)

3. Biju Patnaik
University of
Technology,

each.
Orissa

4_. Biju Patnaik
Technical
University,

expelled
Orissa

of

5. Biju Patnaik
Technical
University,
Orissa

6. Biju Patnaik
Technical
University,
Orissa

7. Jalpaiguri
hostel
Polytechnic
Institute,
students.
West Bengal

8. Govt.
Polytechnic
College,

the
Madhya

suspending
class for

Noida

Anti-Ragging
Helpline

Ed. CIL(I) Ltd.,

Sh. Lokesh
Kubehara

Ed. CIL (1) Ltd.,

Noida

Anti-Ragging
Helpline

Sh. Shaswat

Ed. CIL (1) Ltd.,

Noida

Anti-Ragging
Helpline

Ed. CIL (1) Ltd.

Noida

Anti-Ragging
Helpline Ed.
CIL (1) Ltd.,
Noida

Anti-Ragging

Helpline

Sh. Anurag
Rai
Sh. Suraj

Kumar Sahu

Sh. Susmay

Ghose

Ed. CIL (1) Ltd.,

Noida

Anti-Ragging
Helpline

Sh. Vikesh
Kumar Bairagi

Ed. CIL (1) Ltd.,

Noida

Pradesh
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Committee has fined all
the senior students
involved Rs. 500

The disciplinary action
committee of the
institute has

the student from the
hostel till completion
his course.

Accused were suspended
from the College.

Rusticated from the
College, FIR lodged

Expelled from the

and a FIR was lodged
against these 5

Disciplinary Committee
has recommended the
punishment; against

three accused
from the



15 days.

280



1 2 3 4 5
9. Uttar Pradesh Anti Ragging Sh. Shudir Committees have imposed
Technical Helpline Ed. a fine on two students,
University, CiL (I) Ltd., Rs. 1,000 each.
Uttar Pradesh Noida
ro. Uttar Pradesh Anti Ragging Sh. Gaurav Committee has imposed a
Technical Helpline Ed. Gupta fine on two students
Rs.
University, ciL (1) Ltd., 1,000 each.
Uttar Pradesh Noida
11. SRM University, Anti Ragging Sh. Subham
Institute suspended five
Ghaziabad, Helpline Ed. Chakrabarti students from the
Uttar Pradesh CIL (1) Ltd., College for one week.
Noida
12. Rajiv Gandhi Anti Ragging Sh. Amit 3 students suspend from
Vishwavidyalaya, Helpline Ed. Sharma hostel for
ragging
Bhopal CiL (1) Ltd., incident.

13. University of
Kerala, Kerala

of

enquiry

14_. Bangalore
University,
Karnataka

a

Noida

Anti Ragging
Helpline Ed.
CIL (1) Ltd.,

Noida

Anti Ragging
Helpline Ed.
ciL (1) Ltd.,

Noida

Sh._Mahendea

Sh C.V Isac

Represented in the
complaint that he had
directly lodged a

complaint with Crime

Detachment Cell of the
State Police U/S 4 of
the Kerala Prohibition

Ragging Act 1998 on
24.7.09 itself. On

it was known that the
police had already
registered a case.

The second year student
has been suspended
from the institute for

period of one month.
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1 2

3

4

5

15. National
Council for
Hotel
Management
& Catering
Technology,
uU.p

16. Sikkim
Manipal
Institute of
Technology,
Sikkim

17. KAU, Kerala

hostel.

18. Rajasthan
Technical

University,
Rajasthan
will

19. University
of Pune,

Omkar
Maharashtra

20. Dibrugarh

action,
University,
Assam

severely

Anti Ragging
Helpline Ed.
CiL (1) Ltd.,
Noida

Anti Ragging
Helpline Ed.
CIL (1) Ltd.,
Noida

Anti Ragging
Helpline Ed.

CIL (I) Ltd.,
Noida

Anti Ragging
Helpline Ed.

CIL (1) Ltd.,
Noida

Anti Ragging

Sh. Sameer
Varughese

Sh. Vivek
Poddar

Sh.
Hrishikesh

Sh. Mukesh
Kumar

Sh. Prashant

Helpline Ed. CLL Prabhakar

(1) Ltd., Noida Virajdar

Anti Ragging

Helpline Ed.
CIL (1) Ltd.,

Noida

Sh. Saurav

Swaroop
Gupta

Students were expelled
from Hostel immediately
and suspended from the
Institute.

Suspended from the
college for two weeks
and warned not to
repeat such act of
indiscipline in future.

Accused was expelled
from the college

All five students were
suitably punished and
case if they repeat the
same in future, they
be expelled from the
College.

One student involved in
the incidence, Mr.
Patil has been expelled
from hostel.

College has taken

concerned students are
expelled, fined,

reprimanded and
blacklisted.
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1 2

3 4

5

21. Sri Ramaswamy
Memorial
University,
Kancheepuram

affected

the

22. Dr. Bhim Rao
Ambedkar

been
University,
u.p

to

Anti Ragging Sh. Saorav
Helpline Ed.

CiL (1) Ltd.,

Noida

Anti Ragging Sh. Akshit
Helpline Ed. CIL

(1) Ltd., Noida Srivastav

23. Rajiv Gandhi Anti Ragging Ms. Saroj
University of Helpline Ed. Dey
Health Sciences, ciL (1) Ltd.,
Karnataka Noida

24. Lovely Anti Ragging Sh. Sony

that
Professional Helpline Ed. Sharma

been
University, CiL (I) Ltd.,
Punjab Noida

been
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The institution has
reported that the
necessary action taken
by the college viz.
expulsion of student from
college, debarred from
taking one University
exams and FIR was also
lodged in the Police
Station by the

students. However, the
matter was settled in

court of law.

FIR has been lodged
Kumar Student has

suspended from the
class. He was allowed

sit in the exam as per
the order of Hon’ble
Supreme Court.

Suspended from
attending classes and

academic privrileges-
15 days.

University informed

the matter has also

reported to the police
authorities for further
investigation and
necessary action. DDR
lodged with police
authorities. It has

decided that the matter
be reported to the



police authorities for

further investigation
and

necessary action.
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1 2

3

4

5

25. Rajiv Gandhi

University of

Anti Ragging
Helpline Ed.

Health Sciences,

Karnataka

by

26. Rajiv Gandhi

Noida

Anti Ragging

Proudyogiki Helpline Ed.
Vishwavidyalaya,

suspended
Bhopal Noida

27. Kalasalingam

expelled
University,
Tamil Nadu

29. MATS
University,
Chhattisgarh

of

bond

30 People’s
Dental
Academy,
Bhanpur,
Bhopal

Anti Ragging

Helpline Ed.
CIL (1) Ltd.,
Noida

Anti Ragging
Helpline Ed.
CIL (1) Ltd.,
Noida

Ms. Ganesh
Yadav
CiL (1) Ltd.,

Ms. Ravi
Mishra
CIL (1) Ltd.,

Ms. Nand

Kishore
Mishra

Sh_Arif Raza

They were being
suspended temporarily
from the college and
they were warned
stringently. The
complainant and his
parents are satisfied

the action taken by the
Anti-Ragging-Committee.

College informed that
there was fighting in
students and

from the college.

5 students were

from the college and
also dismissed from the
hostels for their
involvement in group
fight

The institution has
reported that the
following action has
been taken-suspension

two students for one
week, Fine of Rs. 2000
on each students,
adverse entry on
character roll for next
three yrs, personal

for good behavior.

Suspension/expulsion
from the hostel.
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1 2 3 4 5

31 Purvanchal - - Suspension/expulsion
Institute of from the hostel.
Dental Sciences,

Gorakhpur (U.P.)

32 Shree Bankey - - Suspension/expulsion
Bihari Dental from the hostel.
College &

Research Centre,
Masuri,
Ghaziabad (U.P.)

33 Sree Balaji - - Suspension
Dental College
& Hospital,

Chennai

34 Dr.S.M. Naqui - - Rustication from the
Imam Dental institution.

College &

Hospital, Behera,
Darbhanga (Bihar)

Fees and donations being charged by private schools

1t2178. DR. PRABHA THAKUR:
SHR1 NARENDRA BUDANIA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that many private

schools realize arbitrary fees from guardians of the children and many

schools also charge/take huge donations in the name of admission;

(b) if so, the reasons therefor;

(c) whether Government has formulated any effective policy to fix

any limit on fees and donation being collected by private schools; and

tOriginal notice of the question was received in Hindi
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(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Central Board of Secondary
Education (CBSE) receives sporadic complaints against its affiliated
schools regarding charging of exorbitant fee and demand of capitation fee

and donation for admission.

(c) and (d) Education is a concurrent subject and a majority of the
schools come under the purview of the State Governments. The Affiliation
Bye-Laws of Central Board of Secondary Education (CBSE) inter-alia,

prescribe the following:

"Fees charges should be commensurate with the facilities provided by
the institution. Fees should normally be charged under the heads
prescribed by the Department of Education of the State/U.T. for schools
of different categories. No capitation fee or voluntary donations for
gaining admission in the school or for any other purpose should be
charged/collected in the name of the school. 1In case of such
malpractices, the Board may take drastic action leading to disaffiliation

of the school.™

CBSE has issued circulars from time to time reiterating the above
provisions for strict adherence. CBSE takes appropriate action on the
complaints and in case of severe violation, drastic action leading to

disaffiliation is also possible.
Setting up of Kendriya Vidyalaya at Amreli

2179. SHRI PARSHOTTAM KHODABHAI RUPALA: Willi the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state the steps taken by

Government to set up Kendriya Vidyalaya at Amreli?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): The proposal for opening of a new Kendriya
Vidyalaya (KV) under civil sector is considered by Kendriya Vidyalaya
Sangathan (KVS) if the same is received from the concerned Ministry of
Government of India or the State Government in the prescribed format
committing thereby availability of requisite resources including land for

construction of permanent building and suitable temporary accommodation
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to start the school. After receiving a request from the State Government
of Gujarat for opening of a KV in Amreli, KVS wrote to the State

Government
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requesting to send the proposal in the prescribed format. KVS has not

received the proposal in the prescribed format from the State Government.
Attacks on Indian students

2180. SHRI NARESH GUJRAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Indian students attacked in Australia in the last

three years;
(b) the number of Indian students killed in these attacks;

(c) whether Australian Government has paid any compensation to the

families of the students who have been killed or critically injured; and
(d) if so, the amount thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Number of Indian students in Australia
attacked in the last three years and in the current year till date are

given below:

2007 2008 2009 1 Jan - 09 August 2010

2 11 46 41

(b) Number of students killed in the above attacks are given below:

2007 2008 2009 1 Jan-09 August 2010

Nil Nil 1* 2%*

* Mr. Ranjodh Singh was murdered on 29 December 2009. Police have arrested 3

Indians; case in court.

** Mr. Navdeep Singh and Mr. Kawaldeep Singh in Perth were murdered on 12 February
2010 by fellow Indian student Jagdeep Singh, who has admitted the offence and is in

the custody awaiting trial.

(c) and (d) All victims/their Tamilies who are eligible for
compensation under the Jlocal laws are given compensation by the
Australian Government as per entitlement. However, the Indian Mission in

Australia does not have break-up of payments made to individual victims
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or their families. Also, the medical treatment of students who are

attacked and injured is taken care of by the concerned State Governments.
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Centre-State ratio of funding of SSA

2181. SHRI T.K. RANGARAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether changes have been made in the Central-State ratio of

funding for the implementation of Sarva Shiksha Abhiyan (SSA) scheme;
(b) if so, the details thereof;

(c) whether Government has vreceived representations Tfrom State

Governments regarding raising of State’s share in funding the scheme;
(d) if so, the details thereof; and
(e) the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Framework for Implementation
of SSA programme in 11th Plan had envisaged a funding pattern of 50:50
between the Central Govt. and States/UTs. However, there had been a
demand from States/UTs for continuing with the funding pattern of 75:25
in vogue in the 10th Plan. The demand was considered and Government
revised the funding pattern in the ratio of 65:35 during the first two
years of 11th Plan, 60:40 in the third year, 55:45 in the fourth year and
50:50 thereafter. In respect of the NER States the funding is in the
90:10 ratio with the Central share sourced from the 10% earmarked funds

for the NE States in the SSA’s Central Budget.

(c) to (e) Several States including Karnataka, Keraia, Delhi, Madhya
Pradesh, Orissa, Meghalaya, Uttar Pradesh, Rajasthan, Himachal Pradesh,
Gujarat, Bihar and Arunachal Pradesh have requested for allocation of
adequate funds for implementation of RTE Act. The Government is
considering a revised fund sharing pattern between the Central and State

Government for implementation of the revised RTE-SSA programme.
Requirement of schools and teachers for Right to Education

2182. SHRI RAJEEV SHUKLA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether full and overall enforcement of Right to Education as a
Fundamental Right requires establishment of more schools throughout the
country as well as recruitment of more teachers in the existing schools

as there are a huge number of vacancies; and

(b) if so, what does Government proposes to do to fulfil the
deficiency of schools as well as teachers in order to truly enforce the

Right to Education?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Right of Children to Free and
Compulsory Education (RTE) Act, 2009 requires the appropriate Government
and local authority to establish a school within such area or limits of
neighbourhood, as prescribed by the appropriate Government, within a
period of three years from the commencement of the Act. The actual number
of schools required will therefore depend on the areas or limits of

neighbourhood prescribed by the appropriate Governments.

The number of additional teachers required will be based on rational
redeployment of existing teachers from schools where their numbers are
surplus to schools where there is a shortage of teachers on the basis of
the pupil teacher ratios prescribed in the Act. At the national level, it
has been estimated that 5.08 lakh additional teachers would be required
for implementation of the RTE Act, over and above the existing teacher

vacancies in the State sector.
Vision 2020 Document for higher education

2183. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether to improve the quality of higher education in the
country, the Union Government has asked State Governments to come forward
with their “Vision 2020 Document” on targets to be achieved in higher

education;
(b) if so, the response of State Governments in this regard;

(c) whether Union Government proposes to take any steps to improve

the quality of higher education provided by State bodies and to remove
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the various malpractices in these educational institutions; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir.

(b) Does not arise.

(c) and (d) For the purposes of improving quality of higher education
and preventing and prohibiting malpractices by all higher educational
institutions in the country, except the institutions engaged mainly in
agricultural education and research, Government has introduced two Bills
in Parliament, namely, (i) The National Accreditation Regulatory
Authority for Higher Educational Institutions Bill, 2010, and (ii) The
Prohibition of Unfair Practices in Technical Educational Institutions,
Medical Educational Institutions and Universities Bill, 2010. These two
Bills respectively provide for making accreditation mandatory for the
purposes of improving quality and for prohibiting and punishing unfair

practices by higher educational institutions.
Measures to check drop-out of students in schools

2184. DR. BHALCHANDRA MUNGEKAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the drop-out rates at primary and secondary level schools as per

latest information available with the Ministry;

(b) whether Government has carried out an exercise examining these

causes, if so, the details thereof;

(c) whether Government intends to take specific measures to deal

with problem of teacher absenteeism in primary and secondary schools;

(d) whether Government thinks it appropriate to take specific
measures to reduce drop-out rates among Scheduled Caste and Scheduled
Tribe students in primary and secondary schools, if so, the details

thereof; and

(e) whether Government thinks it necessary to extend Mid-Day Meal

Scheme to Madarsa schools?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) As per information available with

the Ministry, the dropout rates for the year 2007-08 at primary (classes
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1-V) and secondary (classes 1-X) levels are 25.55 and 56.81 per cent. The

socio-economic and school related factors mainly affect dropouts.
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(c) The MHRD conducted a Study on "Student and Teachers attendance"
through Educational Consultant India Limited (Ed. CIL) in 2006-07 in 20
States. Findings of the study were shared with the States at various
forums requesting them to take steps to monitor teachers” and students’
attendance closely. Measures taken by the State governments, inter-alia,
include close supervision of schools by block and cluster resource
centers and Village Education Committees and by discouraging officers for
using teachers for non-teaching work such as conducting survey for other

Government departments.

The Right of Children to Free and Compulsory Education Act, 2009
which has come into force with effect from 1st April, 2010 provides that
no teacher shall be deployed for any non-educational purposes other than
the decennial population census, disaster relief duties, or duties
relating to elections to the local authority or the State Legislative

Assemblies or Parliament.

(d) A multi-pronged approach has been adopted under Sarva Shiksha
Abhiyan (SSA) for reducing drop out rates. These include, inter-alia,
strengthening of schools, improving the quality of education through
improvement in school infrastructure, recruitment of additional teachers,
provision of annual school grants, regular training of teachers and
regular academic support of teachers etc. In addition, interventions
under SSA aim at building community support, special provisions to
promote education of girls through Kasturba Gandhi Balika Vidyalayas
(KGBVs) and National Programme for Education of Girls for Elementary
Level (NPEGEL) as well as children with special needs. The Mid-day-Meal

programme also complements the strategy to reduce dropout rates.

Rashtriya Madhyamik Shiksha Abhiyan (RMSA) envisages inter-alia,
opening of new schools in SC/ST/Minority concentration areas including
upgradation of Ashram Schools to secondary schools, special focus on
SC/ST/Minority during micro planning, etc. Under the Centrally Sponsored
Scheme of "Incentive to girls for Secondary Education™ a sum of Rs.
3000/-is deposited in the name of all eligible girls belonging to SC/ST,
who enroll in class IX in Government, Government aided or local bodies

schools. Under the scheme of Girls” Hostel, 50 percent seats are meant
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for girls belonging to SC/ST/OBC/minorities.

The Right of Children to Free and Compulsory Education (RTE) Act,
2009 provides for free and compulsory education to all children in the

age group of six to fourteen years. The Act came into
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force from 1st April, 2010. Section 4 of the Act provides that unenrolled
and drop out children shall be admitted in age appropriate class and
provided Special Training. They shall have the right to free education

till completion of elementary education even after fourteen years.

(e) The Mid-Day-Meal scheme presently covers children studying in

Madarsas/Maktabs supported under SSA as Government Aided Schools.
ICT in schools scheme

1t2185. SHRI DHIRAJ PRASAD SAHU: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of funds allocated under the Centrally Sponsored
Scheme Information and Communication Technology (ICT) in schools during

last three years alongwith current year, year-wise;
(b) the funds out of above utilized by each State/Union Territory;

(c) the number of students who attained computer literacy under this
programme during the said period, year-wise and State/Union Territory-

wise;

(d) whether Government has received any complaint that funds

allocated for the said purpose under this scheme are not being used; and

(e) if so, the details thereof and the action taken by Government in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The State/UT wise details of
funds released and utilised under the Centrally Sponsored Scheme
"Information & Communication Technology in Schools™ during the last three

years and the current year, are given in Statement (See below).

(c) The level of proficiency in computer literacy depends on the
curriculum prescribed in each State or system of schools. All students of
classes IX to X1l in the schools covered under the scheme form the target
group for computer literacy. However, since there is no common computer
proficiency test, the exact number of students who have attained

proficiency is not available.
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(d) No Sir.

(e) Does not arise.

tOoriginal notice of the question was received in Hindi
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Statement

Details of funds released and utilised under the Centrally Sponsored Scheme "Information and

Communication Technology in Schools™ during the last three years alongwith current year

(Rs in lakh only)

SI.No. Name of State/UT Details of funds released and
utilised
2007-08 2008-09 2009-10 2010-11 (as on 10.8.2010)
Released Utilised Released Utilised Released Utilised Released Utilised
1 2 3 4 5 6 7 8 9 10
1. A & N Island - - 18.00* NR 17.25* - 35.00 NR
2. Andhra Pradesh 3750.00 3750.00 5250.00 NR - NR - NR
3. Arunachal Pradesh - - 67.38 67.38 105.52 105.52 165.82 NR
4. Assam 1301.23 NR - NR - NR - NR
5. Bihar - - 895.93 NR - NR - NR
6. Chandigarh 100.00 100.00 - - 182.75 182.75 - -
7. Chhattisgarh - - 2417 .53 1217.53 - NR - NR
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1 2 3 4 5 6 7 8 9 10
8. Daman and Diu - - 41.00 NR - NR - NR
9. Goa 571.50 571.50 432.00 432.00 432.00 743200 - -
10. Gujarat 1022.15 1022.15 - - 1871.78 - 6915.57 NR
11. Haryana 1250.00 1250.00 1250.00 1250.00 1500.00 1500.00 - -
12. Himachal Pradesh - - 772.44 NR - NR - NR
13. Jammu & Kashmir 570.06 NR - NR - NR - NR
14. Jharkhand 1074.00 NR - NR - NR - NR
15. Karnataka 4558.00 4558.00 3150.00 NR - NR - NR
16. Kerala 1016.00 1016.00 4071.00 4071.00 4071.00 4071.00 2600.00 NR
17. Madhya Pradesh 807.50 NR - NR - NR - NR
18. Maharashtra 500.00 NR - 500.00 2250.00 NR - NR
19. Manipur 195.9750 195.9750 195.98 195.98 391.95 NR - NR
20. Meghalaya - - 428.88 226.12 - NR - NR
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21. Mizoram - - - - 301.50 301.50 - -
22. Nagaland 1299.46 1299.46 815.00 815.00 111.21 NR - NR
23. Puducherry 259.53 NR - NR - NR - NR
24. Punjab 91.24 91.24 3017.40 3017.40 4305.00 4305.00 - -
25. Rajasthan 400.00 400.00 1050.00 1050.00 2300.00 2300.00 4500.00 NR
26. Tamil Nadu 1312.50 1312.50 2681.00 2681.00 318.72 NR - NR
27. Tripura 209.00 NR - NR - NR - NR
28. Uttar Pradesh 3115.47 NR - NR - 3115.47 3750.00 NR
29. Uttarakhand 377.25 377.25 150.00 150.00 151.50 NR - NR
30. West Bengal 964 .33 964.33 762.42 NR - 762.42 3500.00 NR

Total: 24745.195 16908.405 27465.96 15673.41 18310.18 17075.66 21466.39 -
* UT Admn. has not drawn this amount

NR: Not received from State/UT.
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Broadband connectivity in schools

2186. SHRI T.M. SELVAGANAPATHI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is considering to provide

broadband connectivity to schools in next three years;
(b) if so, the details thereof;

(c) whether it is also a fact that by the end of the Eleventh Five
Year Plan, the country’s colleges and universities will be fully

connected with broadband; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Under the Centrally Sponsored
Scheme "Information and Communication Technology in Schools™ there is a
provision for internet connectivity including broadband in Government and
Government aided secondary and higher secondary schools subject to
availability of telecom infrastructure in the vicinity and based on

viable proposals from the State Governments.

Under the Rural Wireline Broadband Scheme of Department of
Telecommunication, there is provision for providing broadband
connectivity to individual users and Government Institutions, including
schools in rural and remote areas. Under the Scheme, BSNL plans to
provide 8,88,832 wire-line broadband connections to individual users and
Government Institutions, including schools, and will set up 28,672 kiosks
over a period of 5 years i.e. by 2014. As of May 2010, a total of
1,42,906 broadband connections have been provided in rural and remote

areas.

(c) and (d) Under the Centrally Sponsored Plan Scheme "National
Mission on Education through Information and Communication Technology
(NMEICT)"™, there is a proposal to provide broadband connectivity to over
18000 colleges in the country including each of the Departments of 419
Universities/Institutions of higher learning by the end of the 11th Five

Year Plan.
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Study of regional languages in Kendriya Vidyalayas

2187. SHRI K.N. BALAGOPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether iIn addition to English and Hindi Kendriya Vidyalayas
(KVs) are also providing facilities for study of regional languages in

different States;

(b) if not, whether it will affect the linguistic and cultural

strength of the students; and

(c) whether Government would take steps to introduce/extend

facilities for studying regional languages in KVs?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c¢) English and Hindi are taught in
all Kendriya Vidyalayas (KVs). Provision for teaching regional languages

is made in KVs provided at least 20 students opt for the same.
Establishment of Central University at Surat

2188. SHRI NATUJI HALAJI THAKOR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry has taken a decision to

establish a Central University at Surat, Gujarat;
(b) if so, the details thereof;

(c) whether it is also a fact that Government of Gujarat has already
submitted details of necessary land and other required by the Ministry;

and
(d) if so, the time by when the University will be set up?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) While there is no proposal to
establish a Central University at Surat, the Central University of
Gujarat has already been established by the Central Universities Act,
2009 and has started functioning from temporary premises in Gandhinagar.
The  “in-principle” approval of the Central Government to the

establishment of the said University on the site offered by the
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Government of Gujarat in Himmatnagar Taluka of Sabarkantha District has

also been conveyed to the State Government.
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Introduction of Semester System by Universities

t2189. DR. RAM PRAKASH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the names of the Universities which have introduced Semester

System at Post-Graduation level;

(b) the names of the universities which have introduced it at

Graduation level; and
(c) the details of (a) and (b) above, faculty-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) According to information furnished
by University Grants Commission (UGC), 75 Universities/ Institutions have
introduced Semester System out of 84 Universities/ Institutions which

have supplied information. The information is being sought by UGC.
Legislation for reforms in education

2190. SHRI TARIQ ANWAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the legislation aimed at initiating further reforms in

the education sector of the country were cleared by the Cabinet;

(b) if so, whether his Ministry’s proposal of prohibition of unfair
practices in technical educational institutions and universities has been

proposed; and

(c) if so, by what time this legislation would be introduced and to
what extent this will help in checking errant and fake universities which

are partying in India?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The following legislative
proposals aiming at reforms in higher education sector have been approved

by the Governmenl and introduced in Parliament:

(i) The Educational Tribunals Bill, 2010;

tOoriginal notice of the question was received in Hindi
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(ii) The Foreign Educational Institutions (Regulation of Entry and

Operations) Bill, 2010;

(i) The National Accreditation Regulatory Authority for Higher
Educational Institutions Bill, 2010; and

(iv) The Prohibition of Unfair Practices in Technical Educational
Institutions, Medical Educational Institutions and Universities Bill,

2010.

Subject to approval by Parliament, the last named Bill is expected to
prohibit, prevent and punish unfair practices as defined in the proposal

including unauthorized institutions offering programmes of study.
Minority character for universities

2191. SHRI PARVEZ HASHMI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that various organizations are spearheading
agitations and movements for minority character of the Jamia Millia

Islamia and Aligarh Muslim University (AMU), Aligarh;
(b) if so, the details thereof;
(c) Government’s present policy in the matter; and

(d) Government’s plan for restoring minority character of Jamia

Millia Islamia and AMU, Aligarh?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Article 30(1) of the Constitution
confers a special right on all minorities, whether based on religion or
language, (and not on the Government) to establish and administer
educational institutions of their choice. As such, the question as to
whether or not an institution enjoys minority status is determined by the
provisions of the Act/Statutes/Memorandum of Association establishing
that institution. The minority character of statutorily established
Universities is presently before the Supreme Court in respect of Aligarh
Muslim University, while that of Jamia Millia Islamia is pending before
the National Commission for Minority Educational

Institutions.
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Protection of interests of students of deemed universities

2192. SHRIMATI  MOHSINA KIDWAI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has decided to not allow any further
expansion of the deemed universities which have been black listed by the

Central review panel;
(b) if so, the details thereof;

(c) whether such deemed universities are luring the aspirant

students to enroll themselves and hurting the interests of students; and

(d) if so, the steps Government proposes to protect the interests of

students from such dubious institutions?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Yes, Sir. In view of public
perception regarding dilution in academic standards in certain
institutions which were declared as “deemed-to-be-universities’,
Government ordered a review of the functioning of such institutions by
eminent academics. The Review Committee found 44 institutions unfit to
continue as “deemed-to-be-universities’. The matter is currently sub
judice in the Hon’ble Supreme Court of India in Viplav Sharma vs. Union

of India [WP (C) No. 142 of 2006].

Accordingly, Government has decided not to allow any further
expansion of the institutions deemed to be universities referred to above
on consideration inter alia of quality/standards of education till the

outcome of the above Writ Petition, and status quo is being maintained.
Non-lapsable fund to finance secondary and higher education

2193. SHRI A. ELAVARASAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government plans to set up a non-lapsable fund to

finance secondary and higher education;

(b) if so, the details thereof and the fund sources planned by

Government for creation of this fund;
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(c) whether Government has already iImposed secondary and higher

education cess to finance elementary, secondary and higher education; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) to (d) A cess @ I% on central taxes, called the '"Secondary and
Higher Education Cess', was levied through the Finance Act. 2007 to fund
secondary and higher education. The proceeds of this cess will be kept in

the non-lapsable pool in the Public Account.
Existing and proposed universities and colleges in Rajasthan

2194. DR. GYAN PRAKASH PILANIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of existing universities and colleges and new ones

which Central Government is planning to open in Rajasthan;
(b) the time by when they would be opened; and
(c) the details of their locations, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) According to University Grants
Commission (UGC), there are 37 universities & 260 colleges recognized
under section 2(f) and 12-B of the UGC Act, 1956 in Rajasthan as on
31.7.2010 which includes one Central University at Jaipur set up in 2009.
Under the Ministry’s scheme of setting up of model degree college’s in
each of 374 identified higher educationally backward districts (EBDs)
having Gross Enrolment Ratio (GER) less than national GER, 30 such
districts have been identified in Rajasthan, which are Ajmer, Alwar,
Banswara, Baran, Barmer, Bharatpur, Bhilwara, Bikaner, Bundi,
Chittaurgarh, Churu, Dausa, Dhaulpur, Dungarpur, Ganganagar, Hanumangarh,
Jaisalmer, Jalor, Jhalawar, Jhunjhunun, Jodhpur, Karauli, Nagaur, Pali,

Rajsamand, Sawai Madhopur, Sikar, Sirohi, Tonk and Udaipur.
CBI inquiry into malpractices in AICTE

2195. SHRI PRAKASH JAVADEKAR: Will the Minister of HUMAN RESOURCE
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DEVELOPMENT be pleased to state:
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(a) whether CBI inquiry into malpractices in AICTE has been

completed;
(b) if so, the details thereof; and
(c) the action Government proposes to overhaul the system?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) No, Sir.

(b) Does not arise.

(c) AICTE has introduced e-Governance in Approval Process for

greater transparency, clarity and swiftness in decision making.
Mid-day-Meal Scheme

12196. SHRIMATI MAYA SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the ratio of expenditure on ordering foodgrain, making
meal, and its monitoring is higher than the cost of foodgrain under Mid-

Day-Meal Scheme;

(b) whether it would not be in the interest of this scheme to follow
the points suggested by policy-making institutes, including World Bank,

for operation of this scheme; and

(c) the amounts spent on foodgrain, making foodgrains edible,

transportation and other equipments during last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) to (c) The Mid-Day Meal Scheme provides
hot cooked meal to children studying in classes I-VIII in eligible
institutions. Food norm has been prescribed by nutritional experts. Under
the MDM Scheme, the Government provides Central Assistance under

following components:

i) Foodgrain (wheat/rice) @ 100 gram and 150 gram per child per

school day at Primary stage and Upper Primary stage respectively.

ii) Cooking cost, which includes the cost of pulses, vegetables,
oils, spices and fuel @ Rs. 2.69 per child per day for primary and @ Rs.

4.03 per child per day for upper primary children from 1.4.2010.

311



tOriginal notice of the question was received in Hindi

312



iii) Honorarium to Cook-cum-helpers @ Rs. 1000/- per month.

iv) Transportation assistance in the 11 Special Category States
(viz. Assam, Arunachal Pradesh, Himachal Pradesh, Jammu & Kashmir,
Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Uttarakhand and Tripura)
at par with the Public Distribution System and in other States/UTs @ Rs.
750/- MT.

v) Assistance for Monitoring, Management & Evaluation (MME) of the
Scheme @ 2% of the total assistance for (a) foodgrain, (b) transportation

cost and (c) cooking cost (including honorarium to cooks-cum-helpers).

vi) Cost of construction of kitchen-cum-store at the State Schedule

of Rates and the prescribed plinth area norm as one time grant.
vii) Kitchen devices @ Rs.5000/- per school as one time grant.

The expenditure on Tfoodgrains, transportation, MME and Kkitchen
devices is borne entirely by the Government of India. Cooking cost,
honorarium to cook-cum-helper and cost of construction of kitchen-cum-
store are shared between the Central Government and North-Eastern Region
States on 90:10 basis and between other States/UTs on 75:25 basis. The
details of expenditure incurred by the Central Government during the last

three years are as under:

(Rs. in crore)

Year Cost Cooking MME  Trans- Hono- Kitchen Kitchen Total
of cost portation rarium Sheds Devices
food- cost to
grain Cook-
cum-
helpers*

2007-08 785.21 3323.32 69.81 211.32 0 1337.09 106.78 5833.53
2008-09 1462.063121.10 67.38 203.26 0 1771.64 60.61 6686.05

2009-10 1427.923609.05 78.24 131.31 513.35 1044.29 135.05 6939.21

* Prior to 1.12.2009, the honorarium of cooks-cum-helpers was included in cooking

cost.
Proposal of Madhya Pradesh under National Literacy Mission

12197. SHRIMATI MAYA SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the action, taken so far by the Ministry on the proposal sent to
the National Literacy Mission (NLM) in connection with the districts

selected for literacy plan by the State Government of Madhya Pradesh;

(b) the reasons for the pendency of the proposal received from the

State Government even till date;

(c) whether there is any time-frame for disposal of the proposals;

and

(d) whether development-related activities do not get hindered on

account of delay in proposals?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Saakshar Bharat is required to be
implemented during the period 2009-10 to 2011-12 in a phased manner. In
the first year (2009-10), such proposals iIn respect of non-Continuing
Education Programme (CEP) Districts in North Eastern Region (NER) and CEP
Districts in non-NER, that had been submitted within the stipulated date
for submission of proposals, were considered and the Programme rolled out
in 167 districts in 19 States. The remaining districts, including those
in the State of Madhya Pradesh, may be considered during the remaining

two years of the Current Plan period.
Establishment of model schools

2198. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of model schools Government proposes to set up,

State-wise;
(b) the model schools set up, so far, if any, State-wise;
(c) the financial pattern adopted for such schools;

(d) whether schools are proposed to be established without Public-

Private-Partnership (PPP) model; and

(e) if so, how many schools are proposed to be established without

PPP model?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (e) The Central Government has decided
to set up 6,000 Model Schools at the block level, at the rate of one
school per block, as benchmarks of excellence. 3500 of these schools are
to be set up in Educationally Backward Blocks (EBBs) through State
Governments and the remaining 2500 schools are to be set up through
Public- Private Partnership (PPP). The first component of the scheme in
EBBs is already operational. The sharing pattern for both recurring and
non-recurring expenditure of these schools is 75:25 between the Central
Government and the State Governments except for the special category
States, for which the sharing pattern is 90:10. So far, 434 Model Schools
in 12 States have been sanctioned. The State-wise break-up of model

schools sanctioned so far is given in Statement.
Statement

Number of Model Schools Sanctioned

S. No. State No. of schools
1 Bihar 105
2 Chhattisgarh 72
3 Himachal Pradesh 5
4 Jammu & Kashmir 19
Karnataka 74
6 Madhya Pradesh 33
7 Mizoram 1
8 Nagaland 11
9 Punjab 21
10 Tamil Nadu 18
11 West Bengal 20
12 Gujarat 55
ToTAL 434
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Research/Science Park in 11T, Bhubaneswar

2199. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the proposed Research/Science Park in 11T, Bhubaneswar

campus has been approved;
(b) if not, the reasons therefor;

(c) whether there is a proposal to take up construction of the main

campus of 11T and the Research/Science Park simultaneously; and

(d) if not, whether Government will consider it for harmonious

development of the Institution?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) No, Sir. The proposal for setting
up of a Research Park at Indian Institute of Technology (I11T),
Bhubaneswar could be considered only after the setting up of the main

campus of the Institute.
Sikkim University

2200. SHRI O.T. LEPCHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Sikkim University is a wholly owned Central University;

(b) if so, the details of infrastructure, faculty, courses, staff

and students in the Sikkim University;

(c) whether the university is fully functional and on expected

lines; and

(d) whether the wuniversity is having all the facilities and

infrastructure available to any other Central University?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Sikkim University is a statutory

autonomous body established by an Act of Parliament.

(b) to (d) According to the information furnished by the University,

pending allotment of land
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and development of its permanent campus, it has been functioning from
rented buildings. It has, however, developed the necessary facilities,
like class rooms, laboratories, library and hostels, and has 300 students
enrolled for 17 courses/programmes. The number of teachers and non-
teaching staff presently working in the University is 49 and 25,

respectively.
Playgrounds of colleges of Delhi University

2201. SHRI KALRAJ MISHRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it 1is a fact that colleges affiliated to Delhi
University have their own playgrounds to promote sports but many colleges
have rented there grounds to private individuals/clubs to run commercial

activities;
(b) if so, the details of such grounds;

(c) the consideration behind the decision of college authorities to

rent/sub let playgrounds to private parties; and

(d) whether alternate arrangements have been made for

students/sports persons of the colleges?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The University of Delhi is a
statutory autonomous body and the colleges affiliated thereto are
governed by the Delhi University Act, 1922, the Statutes and Ordinances
framed thereunder. According to the information furnished by the
University, it has, vide its circular dated 22nd November, 2006, advised
the colleges not to lend their premises Tfor commercial purposes. No
centralized information in regard to misuse of the playgrounds, if any,

is maintained by the Central Government.
Installation of Satellite Interactive Terminals for EDUSAT

2202. SHRI GOVINDRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the State Government of Maharashtra has requested for
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the financial assistance Tfor installation of Satellite Interactive
Terminals (SITs) in Maharashtra for EDUSAT under ICT scheme or any other

scheme deemed fit;
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(b) if so, Government’s response thereto; and
(c) the reasons for the delay?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Ministry of Human Resource
Development is mainly implementing: (i) National Mission on Education
through ICT which primarily focuses on higher education institutions; and
(ii) the Centrally Sponsored Scheme of "Information and Communication
Technology (ICT) in schools™ with the objective of establishing an
enabling environment to promote the usage of ICT in Government and
Government aided Secondary and Higher Secondary schools for imparting
computer literacy and computer aided learning. The proposal of the State
of Maharashtra for financial assistance for installation of Satellite
Interactive Terminals (SITs) in Maharashtra for EDUSAT received in this

Ministry in August, 2008, is not covered under the two Schemes.
Standard of primary education in rural areas

2203. PROF. ANIL KUMAR SAHANI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that the standard of education in
rural areas is poor and only 38 per cent Class V students can solve

division sums;

(b) if so, the steps taken to improve the standard of primary

education in rural areas;

(c) the quantum of funds allocated for primary education and how

much of this fund was diverted for other purposes; and

(d) the steps taken to check misuse of funds meant for primary

education?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) National Council of Educational
Research and Training (NCERT) conducts National Learners’ Achievement
Survey for classes 3, 5 and 8 periodically. Till now two rounds of
achievement surveys have been conducted. In the case of class 5

Mathematics, there has been an improvement in learning levels from 46.51%
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in the 1st round to 48.46% in the 2nd round of achievement survey. In
language, there has been an improvement from 58.57% in the 1st round to

60.31% in the 2nd round, and in Environmental studies the improvement
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has been from 50.30% in the 1st round to 52.19% in the 2nd round. Under
SSA, several steps have been taken to improve the standard of primary
education. These include, inter-alia, vrecruitment of 10.30 lakh
additional teachers to improve Pupil-Teacher Ratio, regular In-service
Training of Teachers, distribution of Free Textbooks for children in
Primary and Upper Primary classes, Learning Enhancement Programmes for
Mathematics and Language, School and Teacher grants, Academic support to
Primary and Upper Primary schools through Block Resource Centres (BRCs)

and Cluster Resource Centres (CRCs) etc.

(c) and (d) The Central funds allocated for the SSA programme during
the 9th Plan, 10th Plan and 11th Plan ( up to 2010-11) are Rs.500.00
crore, Rs.27,896.25 crore and Rs.54,371.00 crore respectively. The
Performance Audit report on SSA for the period 2001-02 to 2004-05,
submitted by the Comptroller and Auditor General of India in August,
2006, 1indicates that an amount of Rs.53 crore can be classified as
expenditure, not covered under the SSA guidelines. The Government of
India has directed the States/UTs to recoup the inadmissible expenditure
to the State SSA programmes. The State/UTs have also been strictly
instructed to avoid recurrence of such instances in future. The Financial
and Procurement Manual Tfor SSA lays down detailed procedures on
accounting, fund Tflow arrangements, Tfinancial reporting, internal
controls, external audit and procurement procedures, etc. Concurrent
financial reviews are undertaken by a professional body of auditors, and

field monitoring is undertaken by Social Science Institutions.
Funds and foreign assistance to States for SSA

t2204. SHRI DHIRAJ PRASAD SAHU: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the progress in the implementation of Sarva Shiksha Abhiyan in

the country, State-wise;
(b) whether States have been given adequate funds for this purpose;
(c) if so, the details thereof;

(d) whether Government has sought any kind of foreign assistance for

providing primary education to children in the country;
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(e) if so, the details thereof; and

tOoriginal notice of the question was received in Hindi
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() the action being taken to ensure universalisation of primary

education in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) State-wise details of progress since
inception of Sarva Shiksha Abhiyan (SSA) in the country is given in

Statement (See below).

(b) and (c) Yes, Sir. Under SSA, the Annual Work Plan & Budget
(AWP&B), submitted by each State/UT is considered and approved by the
Project Approval Board (PAB) every year as per norms. Funds are released
to States/UTs on the basis of the approved fund sharing pattern after
verification of the State shares released, and after deduction of unspent

balances, if any, of the funds released in the previous year.

(d) and (e) Three external funding agencies, namely the World Bank,
Department for International Development (DFID) and European Commission
(EC) provide partial support for implementation of the SSA programme.
External assistance is provided through a reimbursement system, under
which expenditure is first incurred by the Government of India through
the State Implementation Societies for SSA, and thereafter reimbursed by
the external agency as per a pre-defined annual ceiling. The external
agencies have provided support in two phases, namely Phase-1 for the
period 2004-07 during which the World Bank, DFID & EC reimbursed
Rs.2233.18 crore, 1554.75 crore & 942.94 crore respectively, and Phase-11
for the period 2007-10 during which the three external agencies
reimbursed Rs. 2736.16 crore, 962.47 crore & 314.79 crore respectively.
For 2010-12 the World Bank has signed an agreement for US$ 750 million
and DFID has committed £149 million.

(f) The SSA programme aims at universalisation of elementary
education amongst children in the age group 6-14 years in a time bound
manner. Till 31.3.2010, 3,03,002 new schools have been opened, 2,49,542
school buildings, 10,77,727 additional classrooms have been constructed,
1,92,486 drinking water facilities and 3,19,607 toilets have been

provided. In addition, 10.30 lakh teachers have been recruited.
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Statewise details of progress since inception of SSA

Statement

S.No. State Cumulative Achievements upto 2009-10
New schools School Additional Teachers
opened buildings classrooms recruited
constructed constructed

1 2 3 4 5 6
1 Andhra Pradesh 7995 9646 46870 39766
2 Arunachal Pradesh 1126 1789 3124 5226
3 Assam 1521 8650 44038 0
4 Bihar 31253 13052 137990 160145
5 Chhattisgarh 16802 18367 34989 53148
6 Goa 5 0 177 169
7 Gujarat 0 797 20341 0
8 Haryana 2301 1948 17752 8936
9 Himachal Pradesh 1151 0 9837 3453
10 Jammu & Kashmir 12038 8829 7193 30421
11 Jharkhand 27270 26212 43164 83459
12 Karnataka 10858 3604 43098 22882
13 Kerala 0 397 6944 0
14 Madhya Pradesh 52991 42341 77520 78672
15 Maharashtra 7662 15921 46107 12158
16 Manipur 0 457 163 0
17 Meghalaya 4255 2468 5112 11081
18 Mizoram 314 1201 1206 1886
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19 Nagaland 236 333 4188 590
20 Orissa 16605 15346 38780 68752
21 Punjab 1901 1198 18391 4843
22 Rajasthan 47890 8340 72722 93119
23 Sikkim 84 64 580 185
24 Tamil Nadu 6813 7957 27956 27559
25 Tripura 1556 1713 1964 5341
26 Uttar Pradesh 43647 49843 233677 249481
27 Uttarakhand 2440 3676 6402 5998
28 West Bengal 4135 5278 124819 61605
29 Andaman Nicobar 10 1 118 67
30 Chandigarh 18 14 220 749
31 Dadra Nagar Haveli 92 61 373 377
32 Daman and Diu 8 12 75 63
33 Delhi 6 10 1399 36
34 Lakshadweep 9 5 16 28
35 Pondicherry 10 12 422 36

Total SSA 303002 249542 1077727 1030201

Admission of poor children in schools

t2205. SHRI MOHAN SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether various High Courts in the country along with Government
have made admission of 10 per cent poor children in convent schools
compulsory; if so, whether any rules have been formulated for the

compliance of these guidelines;

tOoriginal notice of the question was received in Hindi
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(b) whether any report of Auditor General regarding convent schools
of Delhi has been received; if so, the step taken by Government in this

context; and

(c) whether any law regarding compulsory admission to 10 per cent
poor children in all convent schools of the country 1is under

consideration; if so, by when this law will be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) The High Court of Delhi in its interim
order dated 30.5.2007 in WP No 3156/2002 had directed that the private
schools of the capital, which have been allotted land by the government
agencies, shall earmark at least 10 per cent of seats for admission of
students belonging to the economically weaker sections and 5 per cent for

wards of the staff of the schools. The matter at present is sub judice.

(b) Govt. of NCT of Delhi has informed that an audit report on
"Regulation of School Education by Directorate of Education and Financial
Management in unaided vrecognized schools” has been received from
Accountant General (Audit), Delhi. It is for the Govt. of NCT of Delhi to

take appropriate action on the report.

(c) The Government has enacted the Right of Children to Free and
Compulsory Education Act, 2009 w.e.f. 1.4.2010. As per the Section 12 (1)
(c) of the Act, all recognized schools imparting elementary education
shall admit in class-1, to the extent of at least twenty-five per cent of
the strength of that class, children belonging to weaker section and
disadvantaged group in the neighborhood and provide free and compulsory

elementary education till its completion.
Kendriya Vidyalayas running without buildings

12206. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the number of Kendriya Vidyalayas presently running all over the

country and the number of the schools not having their own buildings;

tOoriginal notice of the question was received in Hindi
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(b) the number of Kendriya Vidyalayas being run in tents, the

details thereof;
(c) the estimated expenditure on the construction of buildings; and
(d) by when Government would take necessary action in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) There are 979 functional Kendriya
Vidyalayas (KVs) iIn the country. 194 of these do not have their own

building and are functioning in temporary buildings.
(b) No Kendriya Vidyalaya is being run in tents.

(c) The cost of construction of the building of a school having 2
sections each from classes | to X1l alongwith necessary staff quarters,

is estimated to be Rs.6.53 crore.

(d) Construction of school building for any KV is taken up only
after suitable and adequate land is transferred to Kendriya Vidyalaya

Sangathan by the sponsoring agency.
Irregularities in Mid-Day-Meal Scheme

2207. SHRIMATI KUSUM RAIL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a Jlarge number of complaints have been received

regarding irregularities in Mid-Day-Meal Scheme during last one year;
(b) if so, the details thereof, State-wise;

(c) whether Government is aware that on a large scale Mid-Day-Meal
is being diverted in open market or inferior quality is being supplied in

schools;

(d) if so, the details thereof and whether any enquiry will be

conducted in this regard; and

(e) the details of irregularities reported from the State of Uttar

Pradesh and action taken thereon, during last one year, district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) to (c) During the year 2009-10, 16
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complaints were received
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by the Government alleging irregularities such as misappropriation of
Mid-Day-Meal funds, fake enrollment of children, corruption, providing
less quantity of foodgrains, not providing Mid Day Meals regularly,
serving sub-standard/unhygienic food. State-wise details are given below:

Name of State Number of Complaints
Uttar Pradesh 9
Rajasthan 2
Haryana 1
Chhattisgarh 1
Punjab 1
Bihar 1
Uttarakhand 1

(d) All such complaints have been referred to the concerned State
Governments for conducting suitable enquiry and taking appropriate action
against the responsible persons and also to initiate corrective measures
to avoid recurrence of such incidents in future.

(e) The details of irregularities reported and action taken thereon
in last one year by the State Government of Uttar Pradesh is given below:

SI.No. Nature of Complaint Action taken
by UP Government

1 2 3

1. Irregularity in MDM in Recovery orders issued against
Khajuri, Distt. Deoria concerned Gram Pradhan.

2. Regarding MDM and Concerned Head Mistress suspended
scholarship in PS Dixitpurwa, and show cause notice issued to the
Mangupur, Distt. Sitapur. concerned Gram Pradhan.

3. Irregularity in MDM in The news of irregularity was not found
Gonda Distt. true.

4. Poor quality of food being The task of supplying MDM was taken
served in schools in away from the Gram Panchayat and

Tulsipur Education Area in entrusted to NGO.
Distt. Balrampur.
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5. Corruption in MDM in Inquiry by Divisional Commissioner,
Primary School, Basaudha, Azamgarh has been set up.

Distt Azamgarh

6. Corruption in implementing The complaint was found wrong.
Mid Day Meal Scheme and
inferior quality of meal in

Distt. Allahabad.

7. Complaint against Smt. Iffat It was found that normally the Mid-Day
Zaidi, Gram Pradhan, Gram Meal has been prepared regularly and
Sabha Paschim Belaaw Vikas according to prescribed menu.

Khand, Distt. Barabanki reg
irregularities in the Mid Day

Meal scheme.

8. Serving of sub-standard/ The NGO has been found guilty and
unhygienic food in Pry. notice has been served to it. Now the
School, Agra. food is being served as per prescribed

quality.

9. Diversion of MDM foodgrains The NGO was found guilty. The

in market and using inferior contract of NGO has been terminated
quality foodgrains for cooking and FIR lodged.
MDM in Distt. Ghaziabad.

Promotion of Khadi

2208. SHRI R.C. SINGH: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether any study has been carried out by the Khadi and Village
Industries Commission to ascertain various aspects of Khadi in the

country, including Research and Development;
(b) if so, the details thereof;

(c) what efforts Government is making to promote Khadi in the

country with a particular reference to Andhra Pradesh;
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(d) whether Government is proposing to set up Khadi Research Centres

in the country; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) A fairly comprehensive
study of the khadi sector was carried out in 2008 by “PriceWaterHouse
Coopers” with a view to suggesting measures for restructuring,
development and suitable reforms of the khadi sector under the purview of
the Khadi and Village Industries Commission (KVIC). Various aspects of
khadi, namely, raw material procurement and production, market-Iinked
pricing, marketing reforms, introduction of Public Private Partnership
(PPP) in marketing of khadi, etc. have been studied in detail with a view
to repositioning of khadi with a new niche that fits well into the
contemporary socio-economic context of a highly competitive consumer
market. To overcome various shortcomings and weakness of the khadi sector
pointed out during the study, a programme named Khadi Reforms and
Development Programme (KRDP) has been approved by the Government with
loan assistance of US$150 million from Asian Development Bank (ADB) to be
implemented in 300 khadi institutions, nine of whom are tentatively taken
up from Andhra Pradesh, over a period of three years. KRDP aims to
revitalize KVl sector through enhanced sustainability of khadi, increased
income and employment, enhanced artisans” welfare and their empowerment

through improved equipments and capacity building.

Besides the above, evaluation studies of various schemes for the
development and promotion of khadi sector, namely, Interest Subsidy
Eligibility Certificate Scheme, Product Development, Design Intervention
and Packaging Scheme, Khadi Karigar Janashree Bima Yojana, Consortium
Bank Credit Funding to Implementing Agencies of KVIC, etc., have been got
conducted from time to time by KVIC engaging various independent agencies
with a view to assess the shortcomings/deficiencies, if any, in these
schemes, assessment of impact, suggestions for further improvement, etc.,
of these schemes, as a mandatory requirement for their continuation to

successive five year plans.

(c) To promote the use of khadi throughout the country, including
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Andhra Pradesh, the Government, through the Khadi and Village Industries
Commission (KVIC), has taken several initiatives, viz., (i) organising
exhibitions at National/Zonal/District levels, (i1) providing

financial
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assistance to khadi institutions for participation 1in national and
international exhibitions, (iii) providing financial assistance under
Product Development, Design Intervention and Packaging (PRODIP) Scheme
for improved designs and packaging of khadi products, (iv) Jlaunching
“‘Ready to Use Mission” to convert the Khadi fabric into ready-made
garments of latest designs, (v) launching brand name "Khadi India" for
khadi products, (vi) launching Scheme of Fund for Regeneration of
Traditional Industries (SFURTI) for implementation in 25 khadi clusters
for their holistic development over five years beginning 2005-06, (vii)
launching Market Development Assistance (MDA) Scheme on production of

khadi and polyvastra beginning 2010-11, etc.

In addition, the Government, through KVIC, has launched several other
new schemes, namely, “Workshed Scheme for Khadi Artisans” for providing
assistance for construction of worksheds for better work environment and
the “Scheme for enhancing productivity & competitiveness of Khadi
Industries and Artisans” to assist 200 khadi institutions to make khadi
industry competitive with more market driven and profitable production by
replacement of obsolete and old machinery and equipment and
“Strengthening of Infrastructure of existing Weak Khadi Institutions and
Assistance for Marketing Infrastructure’ which includes strengthening of

infrastructure of existing 100 weak selected khadi institutions.

(d) and (e) The Ministry of Micro, Small and Medium Enterprises has
revamped the erstwhile Jamnalal Bajaj Central Research Institute as
Mahatma Gandhi Institute for Rural Industrialization (MGIRI) to inter

alia promote research and development (R & D) in khadi in the country.
Welfare schemes through MSMEs

2209. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) the State-wise details of promotional/welfare schemes launched
by Government for providing employment through MSME for people living in

rural, tribal and backward areas including women in NER;

(b) the total estimates and funds allocated for the said schemes in

last three years; and
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(c) the manner in which the schemes would be beneficial to the

people?
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THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) to (c) Government is implementing
the Scheme, “Prime Minister’s Employment Generation Programme (PMEGP)~
for generating direct employment, through setting up micro enterprises.
In addition, the Government has also been implementing various schemes
viz, Mahila Coir Yojana, Trade Related Entrepreneurial Assistance and
Development (TREAD), Micro and Small Enterprises - Cluster Development
Programme, Credit Guarantee Scheme, Augmentation of Portfolio Risk Fund
under Micro Finance Programme, etc. Tfor supporting the existing
entrepreneurs and establishment of new enterprises. Such enterprises
provide employment to the people living in rural, tribal and backward
areas including women throughout the country. The budget allocations

during the last three years for the aforesaid schemes are as follows:

SI. No. Scheme 2007-08 2008-09 2009-10
(in Rs.Cr) (in Rs.Cr) (in Rs.Cr)

1 PMEGP (launched in Aug-2008) - 823.00 823.00

2 Training extension, quality 23.00 23.00 27.00
improvement including Mahila

Coir Yojana, and welfare measures.

3 Trade Related Entrepreneurial 1.00 1.00 1.80
Assistance and Development

(TREAD)

4 Micro and Small Enterprises- 68.00 52.00 39.00

Cluster Development Programme
5 Credit Guarantee Scheme 190.0 122.10 122.0

6 Augmentation of Portfolio Risk Fund17.00 17.00 20.20

Crisis iIn coir production sector

2210. SHRI P. RAJEEVE: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has taken note of the crisis in the coir

production sector due to the non-availability of coir fibre;
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(b) whether it is a fact that there is a sudden jump in the export
of coir fibre while Indian coir industries are facing serious shortage of

the same; and

(c) if so, whether Government has taken any steps to ward off the

crisis in the production of coir products?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) There was a temporary and
seasonal shortage of coir fibre in the export oriented production sector
of the coir industry in Kerala during the second half of 2009 which had
affected the functioning of small scale coir units in the export oriented

production sector of Alleppey in Kerala.

The shortage of white fibre used in the export oriented sector in
Kerala was mainly due to non availability of green coconut husk in the
market caused by a fall in coconut price. In addition there has been a
slow down in the fibre production activities in Kerala due to drudgery in
operation, increasing awareness of pollution aspects of the environment
due to retting, increased use of coconut husk for firewood purpose, etc.
The non-existence of adequate number of functioning Tfibre extraction
units and husk collection mechanism in Kerala are also causes for
shortage of coir fibre. The export of coir fibre which was 1553 tonnes
valued at Rs. 196 lakh during 2005-06 increased to the level of 73075
tonnes valued at Rs. 9742 lakh during 2009-10.

(c) The Coir Board, a statutory body under the administrative
control of Ministry of Micro, Small and Medium Enterprises, in
association with the Government of Kerala has initiated several steps to
improve the supply position of coir fibre in Kerala. The Board has taken
up a project for revival of two defibering units, established by the
Govt. of Kerala, by modernizing the machinery so that the State
Government could take up the work of revival of remaining units. The Coir
Board has also facilitated the COIRFED, an apex federation of Government
of Kerala to source coir fibre from Karnataka and Andhra Pradesh in
addition to Tamil Nadu. The Central Coir Research Institute (CCRI),
Kalavoor (Coir Board) has developed a mobile defibering machine which can

be taken to the interior villages where the small quantities of husks
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collected can be converted into coir Tfibre. The technology of this new
machine developed by the CCRI has been transferred to the Government of
Kerala for popularization. It is expected that with the popularization of

this machine, production of coir fibre will increase considerably.
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Irregularities in HOR/VIP quota for waitlisted ticket confirmation

2211. SHR1 PRABHAT JHA:
SHRIMATI KUSUM RAI:
Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has received representations from different
quarters including Members of Parliament regarding irregularities in

HOR/VIP quota for waitlisted ticket confirmation;

(b) if so, the details of grievances of Members of Parliament since

last three months; and
(c) the details of action taken thereon, representation-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) The information is being collected and will be laid on the

Table of the Sabha.
Providing of dirty blankets, bed sheets and pillows in trains

12212. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI :
Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware of the fact that dirty blankets, bed
sheets and pillows are being provided to the passengers in majority of

the trains;

(b) if so, the steps taken by Government in this direction and when

such steps have been taken; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Indian Railways always endeavor to provide good quality linen to the

passengers in trains.

(b) Some references and suggestions are received regarding quality
of blankets, bed sheets and pillows provided to the passengers in trains

and acted upon appropriately by Indian Railways.

tOoriginal notice of the question was received in Hindi
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To further improve upon the quality of linen, Indian Railways have
decided to set up state of the art Mechanized Laundries at important
stations. Results obtained from the Pilot Laundry set up by Central

Railway have been encouraging.
(c) Does not arise.

Operation of trains on the line of road transport

1t2213. SHRI RAVI SHANKAR PRASAD:
SHR1 RAM JETHMALANI :
Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that a decision has been taken to operate

trains on the line of road transport operation in the country;
(b) if so, the facts thereof;
(c) the railway routes selected for the first phase; and
(d) the modalities chalked out for the operation of railway routes?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir.

(b) to (d) Do not arise.

Stampede at New Delhi railway station

t2214. SHR1 RAVI SHANKAR PRASAD:
SHRIMATI MAYA SINGH:
SHRI RAM JETHMALANI :
Will the Minister of RAILWAYS be pleased to state:

(a) whether Government did not take adequate security measures after
loss of lives and property in stampede took place at New Delhi Railway

Station on 13 November, 2004;

(b) whether it would have been possible to prevent stampede occurred
on 16 May, 2010 if adequate security measures have had in place after the

above said incident and people may not have died untimely;

(c) the people found responsible for this accident by Railways and

the action taken against them;

tOoriginal notice of the question was received in Hindi

339



(d) the assistance given by Railways to families of people died in

these accidents; and

(e) the details of security measures taken by Railways after these

accidents?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) No, Sir. Adequate security measures were adopted at New Delhi

Railway station after the incident of 13 November, 2004.

There was a melee at New Delhi Railway station recently on 16.05.2010
arising out of an incident of stumbling of a lady passenger due to
falling of luggage, in which 03 persons died and 08 persons sustained

minor injuries.

The incident was enquired into by a High Level Committee. The inquiry
committee in its interim report has observed that it was an incident of
stumbling of a lady passenger due to falling of luggage. The final report

is awaited.

(d) In the incident of 13 November, 2004, payment of ex-gratia of
Rs. 4,00,000/- to 4 deceased persons at the rate of Rs. 1,00,000/- each,
Rs. 30,000/- to 2 two persons having grievous injury at the rate of Rs.
15,000/- each and Rs. 40,000/- to 8 persons having simple injury at the
rate of Rs. 5,000/- each has already been made by the Railways. An amount
of Rs. 5,66,460/- as compensation has also been paid by the Railways in
two cases decided by the Railway Claims Tribunal in favour of the

claimants so far.

In the incident of 16 May, 2010, payment of ex-gratia of Rs.
6,00,000/- to 3 dead persons at the rate of Rs. 2,00,000/- each and Rs.
1,20,000/- to 8 persons injured at the rate of Rs. 15,000/- each has

already been made by the Railways.

(e) Following steps are being taken to prevent such accidents at

Railway platforms:

i) Running of special trains from different stations especially in
Metropolitan cities like Delhi, Mumbai, Kolkata, Chennai etc. to clear
extra rush during holidays and festive seasons to decongest major

stations.

ii) Better crowd management through effective use of Public Address

System and Electronic Surveillance System at important Railway stations.

iii) Restriction of issuing platform tickets in specific periods

340



especially during summer rush / festive seasons.

iv) |Increasing the number of platforms to decongest the existing

platforms.

v) Deployment of additional staff during peak rush periods.
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Model railway stations

2215. SHRI MOINUL HASSAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Railways has taken a decision to

improve some railway stations into model stations;
(b) if so, the details thereof, State-wise;

(c) if so, the number of stations already improved, the details

thereof, State-wise;
(d) by when this programme would be completed; and

(e) the type of facilities that would be provided in these stations

to common passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (d) The scheme for identification of Model Stations for the
purpose of providing upgraded passenger amenities was introduced in the
year 1999 and continued till November, 2008. During this period, 594
stations were selected for development as model stations and 450 stations
have already been developed. State-wise details of number of stations
identified and developed as model stations are given in Statement (See
below). From 2009-10, the upgradation of stations is being undertaken

under Adarsh station scheme.

(e) Model Stations are to be provided with additional amenities
depending upon the category of the station such as retiring room, waiting
room, public address system/computer based announcement system,
electronic train indicator board, public phone booths, water coolers,

standardized signages etc.
Statement

State-wise details of stations identified and developed as model stations

S.No. Name of State/Union Territory Number of Stations Number of
identified as Stations
Model stations developed as

Model stations

1 2 3 4
1 Assam 15 03
2 Andhra Pradesh 57 55
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Bihar

55

25
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1 2 3 4
4 Chandigarh 01 01
5 Chhattisgarh 08 06
6 Delhi 09 05
7 Gujarat 29 29
8 Goa 02 02
9 Himachal Pradesh 01 01
10 Haryana 18 11
11 Jammu & Kashmir 02 02
12 Jharkhand 16 10
13 Karnataka 26 26
14 Kerala 19 19
15 Madhya Pradesh 34 25
16 Maharashtra 45 42
17 Nagaland 01 00
18 Orissa 23 22
19 Puducherry 01 01
20 Punjab 18 16
21 Rajasthan 27 27
22 Tami Inadu 27 27
23 Tripura 01 01
24 Uttar Pradesh 82 60
25 Uttarakhand 07 07
26 West Bengal 70 27

TOTAL 594 450
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Rail projects in Gujarat

2216. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be
pleased to state the response of the Ministry on the demands from
Gujarat, Madhya Pradesh and various Passenger Associations viz. the
broad-gauge trains in between Patan (NG)-Ahmedabad, revival of 26 closed
railway services due to gauge-conversion, extension of Haridwar-Ahmedabad
train upto Veraval-Somnath, extension of Rajkot-Sikandrabad train upto
Veraval-Somnath, conversion of Taranga-Mehsana and connecting Ambaji with

Mehsana-Palanpur?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
At present, one pair of Passenger train between Ahmedabad-Mahesana-Patan
and 4 pairs of Passenger trains between Mahesana-Patan are available on

Broad Gauge route.

Broad Gauge trains have been introduced over sections, which have got

opened for passenger traffic after guage conversion.

Extension of 9105/9106 Ahmedabad-Haridwar Mail and 7017/7018
Secunderabad-Raikot Express upto Veraval/Somnath is not feasible at

present due to operational and resource constraints.

A survey for gauge conversion of Mahesana-Taranga Hill with extension

to Ambaji has been completed recently.

No survey has been sanctioned for connecting Ambaji with Mahesana-

Palanpur.
Railway line between Lucknow and Moradabad

1t2217. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the electrification work on railway line between Lucknow

and Moradabad has been completed;

(b) whether it is a fact that electric trains are not running on

that line because it has not been tested; and
(c) if so, by when electric trains would start running on this line?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
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(a) No, Sir.

tOoriginal notice of the question was received in Hindi
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(b) Yes, Sir. Electrification work 1is 1iIn progress on Lucknow-

Moradabad section.

(c) Trains hauled by electric traction will be planned on Lucknow-

Moradabad section in 2011-12 after its electrification is completed.
Janta meals

2218. SHRI N. BALAGANGA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways proposes to start good quality Janta Meals at

affordable rates in the trains and platforms;
(b) if so, the details thereof;

(c) whether the food provided in the trains presently is not of

standard quality; and
(d) if so, the remedial measures taken/to be taken by the Railways?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Sale of Janata Meals priced at Rs. 10/- is accorded priority
on Indian Railways, to meet the catering requirement of common
passengers. On an average of 1.4 lakh Janta Meals are sold everyday on
Indian Railways through refreshment rooms, food plazas and other catering

stalls.

(c) and (d) No, Sir. It is the endeavour of the Indian Railways to
provide good quality food to passengers on trains and in railway
premises. To ensure the quality of food, monitoring of catering services
is carried out intensively and appropriate action including termination
of contract is taken against errant licensees. To effect significant
improvement in Railway catering, a new Catering Policy 2010 has been

issued which seeks to address interalia improving the quality of meals.
Rescue and relief operations

2219. DR. MANOHAR JOSHI: Will the Minister of RAILWAYS be pleased

to state:

(a) the preparedness of Railways to quickly access the sites with

rescue and relief operations 1in co-ordination with Non-Governmental
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Organisations (NGOs) within the initial hours of the accidents;
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(b) whether Railway’s disaster management plan presently lacks

cohesiveness and is ill-prepared to handle disasters;

(c) if so, the reaction of Railways thereto alongwith the corrective

measures taken iIn this regard;

(d) whether Railways 1is considering to improve its emergency

services; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Railways are Tfully prepared to quickly access the sites for
conducting rescue and relief operations in co-ordination with other
governmental and non-governmental organizations within the initial hours
of the accident. On receiving the information of the accident, not only
the railways resources like Accident Relief Medical Vans, Accident Relief
Trains, but resources from other government and non-government
organizations are also requisitioned as per the need. For this purpose,
contact details of such non-railway resources are kept at the Railway
Stations and in Railway hospitals as well as in the Divisional and
Headquarter Control Rooms of the Railways. These resources are mainly of
medical facilities of private hospitals, medical units located near to

each Railway Station, Blood Banks, Ambulances etc.
(b) No, Sir.
(c) to (e) Do not arise.
Vacant posts in railways

2220. SHR1 D. RAJA:
SHRI SHYAMAL CHAKRABORTY:
Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the safety mechanism in Railways is

being compromised;

(b) whether any posts relating to safety and security lying vacant

in Railways;

(c) if so, the details thereof; and
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(d) whether Government has any plan to fill up these posts?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No. Sir.

(b) to (c¢) Following No. of vacancies are lying vacant in Railways:

Safety related vacancies - 89024 (As on 01.04.2009)

Security related vacancies - 8114 (As on 01.04.2009)

(d) While recruitment in Railways is a continuous process, it is now
at various stages for filling up the vacancies in Group “C and Group “D~
categories. This includes the backlog vacancies in respect of SC, ST and

OBC, as also vacancies reserved for the physically challenged persons.
Facilities at Tapri railway station

1t2221. SHR1 RASHEED MASOOD: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Tapri near Saharanpur has been

accorded status of a Junction;
(b) 1if so, the facilities provided there;

(c) the reasons for having only one platform at Tapri railway

station; and

(d) by when drinking water facility, waiting hall for passengers and

platforms at Tapri would be ready?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) Yes Sir, as two routes are meeting at Tapri.

(b) to (d) Tapri already has two platforms, one high level and one
rail level. Drinking water and waiting hall facilities are also

available.
Train accidents

2222. SHRI SHYAMAL CHAKRABORTY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the slain driver of the Uttarbanga
Express which met with an accident on 19 July, 2010 had been driving the

train for four successive nights;
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(b) if so, whether it was as per the rules of Railways; and
(c) the number of posts of driver vacant in Railways?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The driver of Uttar Banga Express had worked only for two
nights and had been fully rested as per Railway rules. However, the
unfortunate incident involving Uttar Banga Express and Vananchal Express,
including the cause of death of the driver 1In question, 1is under
investigation at present, and, therefore, whether the driver was “slain’

or not will be known after the investigation is complete.

(c) The total number of vacancies of Train Driver on Indian

Railways, as on 01.04.2009, are 7190.
Doubling of railway track between New Alipurduar to Dibrugarh

2223. SHRI KUMAR DEEPAK DAS: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has any proposal for the doubling the railway

track between New Alipurduar and Dibrugarh;

(b) if so, the details of budget, provision and date of completion

of the project; and
(c) if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) Double line already exists between Samuktala Road (near New
Alipurduar)-New Bongaigaon. Beyond New Bongaigaon to Guwahati, there are

two separate lines, one via Jogighopa and other via Rangia.

A survey for doubling of Guwahati-Dibrugarh has been taken up.
Meanwhile, patch doubling of New Guwahati-Digaru (30 km) has been taken
up at a cost of Rs.110.94 crore which is targeted for completion during

2010-11.
Investment in Subsidiary Corporations

2224 . SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be

pleased to state:

353



(a) whether Railways have invested Rs. 6366.32 crores in Seven

Railway Subsidiary Corporations;

(b) if so, the capital support from General Budgetary support for

these seven corporations; and
(c) the return in shape of dividends in 2008-09 and 2009-107?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Yes, Sir. The Railways have invested Rs.6366.32 crores upto
2008-09 in Tfourteen railway subsidiary corporations/undertakings, of
which Rs. 3931.55 crores are through capital obtained from General

Budgetary support.

(c) Dividend received from the undertakings during the year 2008-09

and 2009-10 was Rs.268.46 crores and Rs.299.61 crores respectively.
Annual growth rate

2225. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be

pleased to state:

(a) the annual growth rate in monetary value achieved from 2005-06

to 2009-10; and

(b) whether it is due to growth of load or upward revision of
classification of certain commodities and levy of supplementary charges
such as terminal charges, busy season charges, Congestion charges and

development charges etc.?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 E. AHAMMED):
(a) The annual growth rate iIn earnings in monetary value achieved from

2005-06 to 2009-10 is as under:

(Rs. in crore)

Year Total Growth %age
Earnings growth

1 2 3 4

2004-05 47038.25 - -
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2005-06 54404 .56 7366.31 15.66
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2006-07 62370.49 7965.93 14.64
2007-08 71644 .66 9274.17 14.87
2008-09 79837.07 8192.41 11.43
2009-10 (Provisional) 87104.65 7267.58 9.10

(b) Annual growth rate is basically sustained by increase in loading
and number of passengers, as well as the average distance that the goods
and passengers move. It is also affected by dynamic, differential and
market responsive freight tariff policies, as also the general state of

growth of the Indian economy.
Non-supply of Rail Neer

1t2226. SHRI SATYAVRAT CHATURVEDI: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of stations along with New Delhi Railway station

where “Rail Neer’ was not supplied between May-June, 2010;

(b) the reasons for non-supply of “Rail Neer” and the authority by

whose order the supply was discontinued; and

(c) the arrangement made by Government to ensure non-occurrence of

such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) The information is being collected and will be laid on the

Table of the Sabha.
Railway infrastructure projects for Orissa

2227. SHRI KISHORE KUMAR MOHANTY: Will the Minister of RAILWAYS

be pleased to state:

(a) the number of railway infrastructure projects announced by

Government for Orissa in 2009;

(b) the details thereof;

tOoriginal notice of the question was received in Hindi
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(c) the current status of these projects; and

(d) the reasons for delay and by when these projects are likely to

be approved and completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (d) 5 new lines, 1 gauge conversion and 16 doubling projects are
in progress falling fully/partly in Orissa. Out of these projects, 4 have
been included in Budget 2009-10 and 2010-11. The status of these projects

is as under:

SI. Name of the Latest Anticipated Targets wherever
No. Project Anticipated Expenditure fixed
Cost incurred upto
31/03/2010
1 2 3 4 5
New Line
1. Lanjigarh Road- 170.00 109.31 2010-11.

Junagarh(56 kms)

2. Khurda Road-Bolangir 700.00 105.8 Khurda Road-Begunia
(289 kms) section is targeted
for
2010-11.
3. Haridaspur-Paradeep 594 _34 193.51 -
(82 kms)
4.  Angul-Sukinda Road 638.50 34.38 -
(98.7 kms)
5. Talcher-Bimlagarh 810.78 37.98 -
(154 kms)

Gauge Conversion

1. Naupada-Gunupur 168.88 163.09 Naupada-
(90 Kms) Parlakhimindi
completed. Balance

in 2010-11.
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Doubling
1. Rajathgarh-Barang 243.35 213.65 2010-11.
(20 kms)
2. Sambalpur- 106.54 93.42 Sambalpur-Sasan
Rengali (22.7 kms) completed. Balance
targeted for 2010-
11.
3. Jharsuguda-Rengal i 150 65.45 -
(25.6 kms)
4. Cuttack-Barang 170.07 130.48 2010-11.
(12 kms)
5. Khurda Road-Barang 211.91 142.44 2010-11.

3rd line(35 kms)

6. Sambalpur-Titlagarh 762.74 76.2 -
(182 kms)

7. Raipur-Titlagarh 691.67 67.05 -
(203 kms)

8. Bimlagarh-Dumitra 99.00 31.97 2011-12.
(18.3 Kms)

9. Banspani-Joruli 90.88 1.06 2011-12
(9 Kms)

10. Banspani-Daitari- 1142.6 0

Tomka-Jakhapura

(180 km)

11. Barbil-Barajamda 51.21 34.71 2010-11
(10 km)

12. Padapahar-Banspani 144.36 133.36 18 km completed and
(32 km) balance targeted for

2010-11.
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13. Champajharan- 149.9 0 -
Bimlagarh (21 km)

14. Delang-Puri (29 km) 133.71 0 -

15. Sambalpur-Talcher 679.27 0 -
(174.11 km)

16. Brundamal-Jharsuguda 38.44 0 -

The targets for the projects are generally fixed on yearly basis.
While some projects are iIn progress, some others are lagging to some

extent due to procedural formalities and resource constraints.
Corruption and vigilance cases in railways

2228. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of corruption and vigilance cases registered/pending
in different Railway zones during the last three years, year-wise and as

on date;

(b) whether it is a fact that North-Eastern Railway is most prone to

corruption;

(c) whether it is also a fact that in terms of percentage, the works
and projects of North-Eastern Railway running behind schedule are more

compared to North, Central and Western zones; and

(d) if so, the strategy being prepared to tone up the North-Eastern

Railway?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) A total of 24135, 24626, 22157 and 12534 corruption/vigilance cases
were registered in different Railway zones during the years 2007, 2008,
2009 and 2010 (upto 31.07.2010) respectively. Out of the 83452 cases
registered, as on 31.07.2010, 5966 cases (i.e. 7%) were pending.

(b) No, Sir.

(c) and (d) No, Sir. However, Railways have a huge throwforward of
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ongoing projects with limited availability of resources, as a result of

which, projects take relatively long time in completion.
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A number of initiatives have been taken to generate additional fund to
expedite completion of ongoing projects, in all Zonal Railways including

North-Eastern Railway.
Lack of facilities at Kapurthala and Hoshiarpur railway station

2229. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the railway stations of Kapurthala and
Hoshiarpur do not have proper light, water and platform facility, where

the goods trains are parked for unloading;

(b) if so, whether Government is going to provide these facilities
to these railway stations for the convenience of the labourers who are

engaged to deload the train; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(@) No, Sir. Facilities already exists at Kapurthala and Hoshiarpur

Railway Stations in the area where goods trains are dealt.
(b) and (c) Do not arise.
Rail projects in Jharkhand

2230. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of railway projects under implementation in

Jharkhand;
(b) whether any targets have been fixed for their completion;
(c) if so, the targets vis-a-vis present status of each project;
(d) whether a majority of projects are beyond schedule; and
(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) 7 New Lines, 1 Gauge Conversion and 8 Doubling projects are in
progress in the State of Jharkhand. The works are progressing as per

availability of resources. Details of Projects are as under:
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S.No. Name of Project

length in Km

Approx

Status of Project & Targets
2010-11 wherever fixed

1 2 3 4

New Lines

1 Deogarh-Dumka 72 Jasidih-Ghoramara (26.27 Kms)-
work completed. Ghoramara-
Dhumka (46 km) targeted for
completion 2010-11.

2 Deogarh-Sultanganj, 151 Banka-Barhat (15.5km.)

completed.

Banka-Barahat and Deogarh-Chandan (15km.)
Banka-Bihtiah Road targeted for completion 2010-

11.

3 Gaya-Chatra 97 Preliminary works taken up.

4 Giridih-Koderma 102 Koderma-Nawadih(34 km)

completed. Nawadih-Dhanwar
(11km.) targeted for
completion
2010-11.

5 Koderma-Ranchi 202 Land acquisition, earthwork,
minor bridges, Road over
bridges and Road under bridges
has been taken up. Hazaribagh-
Shivpur-Tori has also been
taken up as a part of project.

6 Koderma-Tilaiya 65 Land acquisition, Earthwork,

minor bridges etc. have been
taken up.

7 Mandarhi I 1-Rampurhat 130 Earthwork, minor bridges,

major

via Dumka bridges & track linking etc.
has
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been taken up. Mandarhill-

Hansdia (26.25 Km.) and



Rampurhat-Pirargaria (19Km.)
are
targeted for completion during

2010-11.
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2 3

Gauge Conversion

1 Ranchi-Lohardaga 111
with extension to Tori
track
taken
Doubling
1 Barharwa-Tinpahar 16.49
2 Bimalgarh-Dumitra 18.3
up-
3 Chandrapuri-Rajabera- 10.6
Chandrapura-Bhandaridah
4 Goelkera-Manoharpur 40
3rd line(Chakradharpur-
Bondamunda section)
5 Muri-North Outer 1
completed.
Cabin/Muri-Doubling
of section with
provision of 2nd bridge
over Subarnarekha.
6 Padapahar-Banspani 32
11.
7 Rajkharsawan-Sini- 15
etc.
3rd line
8 Tinpahar-Sahibganj as 37.81
completed.
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Ranchi-Bargichampi - (84 Kms)
completed. Earthwork, major

bridges, minor bridge &

linking in balance portion

up-

Completed.

Earthwork, bridges etc. taken

Preliminary works taken up.

Work executed by Rail Vikas
Nigam Limited (RVNL). Final

Location Survey completed.

Final Location Survey

Tender for Civil Engineering

works awarded.

Padapahar-Deojhar (12.2 Kms)
completed. Balance work is

targeted for completion 2010-

Preliminary works, tendering

taken up.

Final Location Survey



PH-1 of doubling of Preliminary works taken up.

Tinpahar-Bhagalpur.

(d) and (e) The targets for the projects are generally fixed on
yearly basis. While some projects are In progress, some others are
lagging to some extent due to procedural Tformalities and resource

constraints.
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Identification of sites for commercial development

2231. SHRI R.C. SINGH: Will the Minister of RAILWAYS be pleased

to state:

(a) the details of vacant sites identified by Rail Land Development

Authority for commercial development, Zone-wise;

(b) the details of developmental plans with regard to the above

sites;
(c) whether any private participation is taken for this;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (e) So far, 135 sites measuring 3761 acres have been entrusted to
Rail Land Development Authority (RLDA) for commercial development. Zone-
wise details of the sites entrusted to RLDA are given in Statement (See

below).

Commercial development is done through private participation for
which Developers are engaged through an open and transparent bidding
process. RLDA follows lease models where railway land is leased on long

term basis on payment of upfront lease premium or spread over a period of

time.
Statement
Details of sites entrusted to rail land development authority

S-.No. Zonal Railway No of sites
1 2 3

1 Central 1

2 East-Central 2

3 East-Coast 2

4 Eastern 6

5 Kolkata Metro 18
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North East

North Western
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8 North Central 3
9 Northeast Frontier 27
10 Northern 14
11 South Central 18
12 South-East Central 5
13 South-Eastern 3
14 Southern 6
15 South-Western 2
16 Western 21

ToTAL : 135

Cleaning of general and sleeper class compartments

t2232. SHR1 VEER PAL SINGH YADAV: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there is a provision for cleaning the general class and

sleeper class train compartments like that of air conditioned coaches;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Indian Railways endeavor to maintain high standards of
cleanliness and hygiene in our trains, irrespective of the type of

coaches.

All the coaches of a train (including General class and Sleeper class
coaches) are intensively cleaned during the scheduled maintenance in the

depots.

Limited Mechanized cleaning attention is also provided to identified
trains (including General class and Sleeper class coaches) during their

scheduled stoppage at nominated en route “Clean Train Stations’, with
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focus on cleaning and disinfecting of toilets, doorways and aisles.

tOoriginal notice of the question was received in Hindi
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Frequent cleaning of coach toilets, doorways, aisles & compartments
is carried out in all the reserved coaches (including Sleeper class
coaches) of nominated trains during their run, under the On Board House

Keeping Service (OBHS) scheme.
(c) Does not arise.
Development of Jharsuguda railway station

2233. SHRI KISHORE KUMAR MOHANTY: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that Jharsuguda railway station in Orissa

comes under three railway divisions; and

(b) if so, the reasons for not taking up development work of

Jharsuguda railway station which is the first railway station of Orissa?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The Jharsuguda railway station, in the state of Orissa, comes
under the jurisdictional control of Chakradharpur division of South
Eastern Railway only. However, Jharsuguda is a Model/Modern station and

it has also been identified as Adarsh Station for development work.
Building of over-bridge

2234. SHRI MANI SHANKAR AIYAR: Will the Minister of RAILWAYS be
pleased to state whether in view of the two halves of Mayiladuturai in
Nagapattinam district of Tamil Nadu having been cut off as a consequence
of the broad gauging of the main line between Mayiladuturai Junction and
Chennai and the addition of platforms the railways would build an over-
bridge or underpass to enable people living on either side of the railway

tracks to cross safely over to the other side?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
The old Metre Gauge alignment at Mayiladuturai was passing through
Mayiladuturai town and the same alignment has been retained during gauge

conversion.

A Road Over Bridge (No. 785 A) already exists at a distance of 300
metres from Mayiladuturai Railway station on the Tiruvarur end, to enable

people living on either side of the railway tracks to cross over safely
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to the other side.
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A manned level crossing (LC No.229-a Class) already exists at a
distance of 900 metres from Mayiladuturai Railway station on the Chennai
end. This level crossing also enables people living on either side of the

railway tracks to safely cross over to the other side.
Agency for advertising campaign

2235. SHRI NAND KUMAR SAl: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government proposes to appoint an agency for its

advertising campaign;
(b) if so, the details thereof;

(c) whether any road map for enhancing the image of Railways has

been drawn;
(d) if so, the details thereof; and

(e) the details of funds allocated by Government for its campaign

during the current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(2) and (b) Railways use the empanelled advertising agencies for various
advertising campaigns. The agencies are chosen for each campaign on case

to case basis.

(c) and (d) Enhancing of image of Indian Railways is a continuous
process and it is undertaken by the Railways depending upon the publicity

requirements and the availability of funds.

(e) Funds are allocated for each advertising campaign on case to
case basis depending upon the publicity requirements. Funds spent on
Railway Advertisements are debited against the departments/projects to

which the contents of a particular advertisement pertain.
Schools on railway land

2236. SHRI SYED AZEEZ PASHA: Will the Minister of RAILWAYS be

pleased to state:
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(a) whether Railway is setting up schools, colleges and Kendriya

Vidyalayas on railway land;
(b) if so, the specifics of this policy;

(c) the number of such schools and institutions that would be set up

in 2010-11;
(d) whether such institutions would be open to the public; and

(e) if not, the reasons for not allowing public to get benefits from

such institutions?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(@) and (b) Ministry of Railways have signed a Memorandum of
Understanding (MOU) with Ministry of Human Resource Development for
development of educational facilities on Railway premises. A High Powered
Working Group consisting of Senior Official from both the Ministries has

been constituted for achievement of the objectives of MOU.

(c) Five new Kendriya Vidyalayas to be set up on Railway land have

been sanctioned so far by Ministry of Human Resource Development.

(d) Educational facilities would be open to the wards of Railway

employees as also for common citizens living in the vicinity.
(e) Does not arise.
Dedicated freight corridor

2237. SHRI TARINI KANTA ROY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the work of Dedicated Freight Corridor

is running much behind schedule;

(b) whether it is also a fact that revised estimated expenditure on
this account has shot up to hundred per cent at present over the original

estimate; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) No, Sir. Western and Eastern Dedicated Freight Corridors are targeted
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for commissioning in 2016-2017.
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Project activities are being carried out in line with this target.

(b) and (c) The base cost of Western Dedicated Freight Corridor (DFC)
from Jawaharlal Nehru Port Trust, near Mumbai to Dadri near Delhi and
Eastern DFC from Dankuni to Ludhiana is now estimated at Rs. 42,231
Crores. This excludes escalation, contingency, Public Private Partnership

(PPP) element, taxes and interest during construction.
Labour working in railways on contract basis

2238. SHRI TARINI KANTA ROY: Will the Minister of RAILWAYS be

pleased to state:
(a) the number of contract labourers working in Railway, Zone-wise;
(b) the number of them who are inter-state migrant workers; and

(c) whether the inter-state migrant workers are getting all benefits

according to Inter-State Migrant Workers Act, 1979?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(@) and (b) Indian Railways are not directly connected with the
engagement of persons by the contractors. Therefore, such figures are not

maintained in Railways.

(c) Conditions of Contract in Railways stipulate that the contractor
shall comply with all the existing provisions of the applicable labour

laws.
Cancellation of trains

2239. SHRI RAJKUMAR DHOOT: Will the Minister of RAILWAYS be

pleased to state:

(a) the number with details of train cancelled during 1st July, 2009

to 30th June, 2010 and the reasons for cancellation;

(b) the Rai lways” policy to help passengers having

reserved/confirmed tickets for the cancelled trains;

(c) whether such passengers are given preference for journeys in

other trains over the wait listed passengers of other trains; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Total 6830 trains were cancelled from 1st July, 2009 to 30th June,
2010 due to reasons such as bandhs/agitations/bomb blasts/suspension of
night running/security reasons, cyclone/flood/breaches, water logging,

fog, accident/derailment, failures, late arrival of link rakes etc.

(b) to (d) Reservation of passengers is class and train specific. In
the event of cancellation of a train due to unforeseen circumstances,
passengers already booked on their approaching the Railways, are provided
accommodation, if available in other trains, on first come first served
basis. However, they are not provided accommodation in other trains with
overriding priority over waitlisted passenger of that train. All the

passengers of the cancelled train are given full refund of the fare.
Summer special trains

2240. SHRI MOHD. ALl KHAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government 1is introducing special trains to south to

clear the extra rush in summers;
(b) if so, the details thereof; and
(c) the demands of States in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (b) Special trains are run on various sectors for clearance of
extra passenger rush keeping in view the pattern of traffic, operational
feasibility and availability of resources. These special trains are not
run on the basis of State or any region. During Summer this year about
7922 trips of special trains including to South were run to clear extra

rush of passengers.

(c) Demand for special trains are received at various levels 1i.e.
Station, Division, Zonal and Railway Board and necessary action as per

requirement and operational feasibility, is taken.

Vacant posts in railways
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2241. SHRI T.M. SELVAGANAPATHI: Will the Minister of RAILWAYS be

pleased to state:
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(a) whether it is a fact that there are more than 85,000 safety

related posts lying vacant in Railways;
(b) if so, the details thereof;

(c) whether it 1is also a fact that railways 1is expressing
difficulties due to shortage of staff in almost all sections concerning

safety; and
(d) if so, the steps taken by Government to fill up these vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The details of safety related posts lying vacant on Zonal
Railways as on 01.04.09, is as under:

Rai lway Total
Central 5994
Eastern 4887
East Central 9137
East Coast 6805
Northern 6965
North Central 4119
North Eastern 2428
North East Frontier 2265
North Western 3058
Southern 5676
South Central 6854
South Eastern 7042
South East Central 6825
South Western 5090
Western 6292
West Central 5587
ToTAL 89024
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(c) and (d) Railways are managing and maintaining train operation
services effectively which is evident from efficiency parameters for
train operations like wagon utilization and wagon turn around, which have
shown continuous improvement over the years. Further, the productivity of
employees, measured in terms of net tonne kilometers (NTKMs) and
passenger kilometers (PKMs) per employee has also shown continuous
improvement over the years. The number of consequential train accidents
have also declined. While recruitment 1in Railways 1is a continuous
process, it is now at various stages for filling up the vacancies in
Group “C” and Group “D” categories. This includes the backlog vacancies
in respect of SC, ST and OBC, as also vacancies reserved for the

physically challenged persons.
Rail projects in Gujarat

2242. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether several major railway projects pertaining to Gujarat
which were announced by the predecessor Minister have been stalled till

date including new divisional Railway Office at Surat;
(b) if so, the details thereof and the reasons therefor;

(c) whether the State Government of Gujarat has recently urged
Government to revive such projects and complete them in time bound

manner; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir. Further, no announcement was made for Divisional Railway

Manager’s Office at Surat.
(b) Does not arise.
(c) No, Sir.
(d) Does not arise.
Setting up of new technology at RDSO

2243. SHRI NAND KUMAR SAI: Will the Minister of RAILWAYS be
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pleased to state:
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(a) whether Railways has set up modern and versatile engineering
softwares and computer work stations at the Research Designs and

Standards Organization (RDSO) Directorate;
(b) if so, the details thereof;

(c) whether the training to handle the new technology for the

officials of RDSO has been undertaken;

(d) if so, the details thereof and the extent to which officials

will be able to handle the new technology smoothly; and

(e) the details of the expenditure incurred in setting up of new

technology at RDSO?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes, Sir.

(b) Details of hardware & software are given below:

(1) Details of Software

SI.No. Name of Software Purpose

1 2 3

1. SAS Statistical Analysis of Failure Pattern
of

different components.

2. LS-DYNA Simulation of behaviour of coaches under
crash
3. NUCARS Simulation of riding behaviour of vehicle

under design

4. AutoCAD Drafting tool for drawings in 2D and 3D

by computers

5. Fire Simulation Software For optimizing layout of coaches to

minimize risk of life.
6. TLAXIS Formation design and Tunnel design.

7. Nastran Finite Element Analysis Tool
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1 2 3

8. MS Project Professional Project Management Tool
2007
9. SPSS 16 Statistical Analysis for Development of

Psychological Tests

10. Systat-12 Statistical Analysis for development of
Psychological Tests

11. X-caliber Item Response Theory

12. UGNX Finite Element Analysis Tool

13. Hypermesh Software FEM Simulation

14. CFD Software Computational Fluid Dynamics Software

15. Fatigue Analysis Software To assess the fatigue life of the
component

16. ADAMS RAIL Software Simulation of riding behaviour of vehicle

under design

17. LIBSYS Library Management Software

18. STAAD PRO Software Analysis of Structures

19. GEOSLOPE Slope Stability Analysis for Track
Formation.

an Details of Hardware
= High Performance Computing Cluster - 1 No.
= Servers - 14 Nos.
= Workstations - 20 Nos.
= Computer - 1130 Nos.

LAN connectivity has been given for effective use of above software &
hardware.

(c) and (d) Yes, Sir. Number of staff trained on these specialised
softwares is 250. Some of the staff are trained by the software &
hardware providers and others are trained in-house. The trained officials

are handling new technology smoothly.
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(e) Approximate expenditure incurred for developing these

technologies is Rs. 15 Crore.
Inconvenience to physically handicapped persons

12244 . SHRI Y_.P. TRIVEDI: Will the Minister of RAILWAYS be pleased to

state:

(a) whether the four seats reserved for physically handicapped in
the guard compartment in express and mail trains are given to the general
public by railway officials, as it has been seen many times, due to which

physically handicapped persons have to face inconvenience;
(b) if so, the reasons therefor; and
(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir. All four berths in the specially designed disabled friendly
coaches (SLRD) in all Mail and Express trains are earmarked for

physically handicapped persons and their escorts only.

However, in the case of fully reserved Express trains, the unutilized
accommodation in the coaches meant for handicapped persons, if any, is
released to RAG/Wait listed passengers at the time of preparation of

reservation charts.
(b) and (c) Do not arise.
New railway projects in Maharashtra

1t2245. SHRI Y. P. TRIVEDI: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the State Government of Maharashtra has sent a new

proposal to Government by deciding projects on eight new places;

(b) if so, the details of the proposal, when it was sent and whether

Government has sanctioned it; and

(c) the share of the Centre and the State therein; the complete

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
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(a) and (b) A reference was received from Chief Minister, Maharashtra in

December, 2009 regarding 12 new

tOoriginal notice of the question was received in Hindi
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lines, 2 gauge conversion and 4 doubling projects. Out of these, Miraj-
Latur gauge conversion has already been completed. The works are in
progress on 7 other projects as per the availability of resources. Out of
the remaining works, surveys have been completed for

5 proposals and have been taken up for 3 proposals.

(c) State Government is sharing the cost of two ongoing new line
projects. The cost of Ahmednagar-Beed-Parli-Vaijnath (250 km) 1is being
shared by the State Government to the extent of 50% and Wardha-Nanded new

line (270 km) to the extent of 40%.
Expansion of rail network

2246. SHRI TARIQ ANWAR: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that India has expanded its rail network by

only 10,000 kms. in the last 62 years;
(b) if so, the reasons for this slow growth;

(c) whether it is also a fact that roads are given more preference

than rail; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) As on 01.04.1950, railways had 53,596 route kilometres which
increased to 64,015 route kilometres as on 31.03.2009. The expansion of
Broad Gauge network has been done by way of laying new lines, gauge
conversion, laying double/multiple lines and since 1951, about 47,500

kilometres of Broad Gauge line has been laid.

(c) and (d) Due to advantage of door to door service, particularly in
respect of short and medium lead and non-bulk traffic, road 1is the
preferred mode. To capture such traffic, Container Corporation of India
(CONCOR) and 15 other Private Container Operators have been permitted by
Indian Railways to operate container trains with facilities for door to
door service. Besides, Parcel leasing policy has been implemented to
capture small volumes of non-bulk traffic by providing end to end

logistics.
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Web-based tatkal booking by ticket agents

2247 . SHRI B. S. GNANADESIKAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government had decided to bar web-based ticket agents of
IRCTC from getting access to tatkal bookings from 8 a.m. to 9 a.m. as it

has caused difficulties to the individuals;

(b) if so, whether Government would propose to stop web-based tatkal

bookings by ticket agents permanently;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) The agents are meant to Tfacilitate ticket-booking to those

individuals who do not have access to internet.
Tatkal reservation scheme

2248. SHRI PARVEZ HASHMI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Tatkal Reservation Scheme was commenced in late 1990s
with additional coaches however they were slowly withdrawn and 10 per

cent of all berths were moved into Tatkal Quota;

(b) whether this decision had a huge impact on the availability of

tickets under the general normal quota; and

(c) whether the number of berths under the tatkal scheme increased
from 5.6 per cent in 2005-06 to 14.60 per cent in 2008-09 thereby
encroaching upon the general quota without investment in any additional

coaches?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) Yes, Sir. In the initial Tatkal Reservation Scheme introduced in
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December 1997, accommodation was to be earmarked by adding an additional

coach.
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As per the revised Tatkal Scheme of August 2004, around 10% of the
accommodation was to be earmarked in different classes. The additional
coaches earlier earmarked for Tatkal Quota were made part of the normal

composition of the train.
(b) No, Sir.

(c) The number of berths under Tatkal Quota has increased from 6.22%
in 2005-06 to 14.22% in 2008-09, yet it has not resulted in reduction of
availability of general accommodation as daily average berth/seat
potential has increased during this period from approximately 7.67 lakhs
to 9.49 lakhs. |Investment 1in additional coaches and augmentation of

trains is a continuous process.
Train accidents

2249. SHR1 SABIR ALI: Will the Minister of RAILWAYS be pleased to

state:

(a) whether any survey has been made to find out the reasons for
train accidents despite installation of Anti Collision Devices in the

railway zones;

(b) whether human failure/negligence has contributed a lot to the

increasing number of train accidents;

(c) whether Government proposes to get all those responsible for
running the trains medically examined to find out their fitness for the

job assigned; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No survey has been done as the coverage of Anti Collision Device
(ACD) installed on North-East Frontier Railway (1736 Route Kilometers)
and Konkan Railway (738 Route Kilometers) is a very small proportion of
Indian Railway Network (64000 Route Kilometers Approx.). Based on
experience on North-East Frontier Railway, specifications for ACD have
had to be revised to improve efficacy, reliability and availability of

ACD.

(b) No, Sir. Consequential train accidents attributed to “Failure of
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railway staff have come down from 186 in 2002-03 to 66 in 2009-10. In the

current year also during April to July, 2010 accidents attributed to

failure of railway staff have come down to 16 from 20 during the

corresponding period of last year.
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(c) and (d) System is in place for periodic medical examination of

all running staff to ascertain their fitness for assigned jobs.
Anti Collision Devices

2250. SHRI SABIR ALI: Will the Minister of RAILWAYS be pleased to

state:

(a) the details of the rail accidents occurred during the current
year so far along with the details of loss of men and material and the

compensation paid;

(b) whether Anti Collision Devices (ACDs) have been installed in all
railway zones, if not, the details of the zones where ACDs have not been

installed;

(c) whether the reliability of the ACDs wherever installed have been
ensured, if so, the reasons for not preventing timely rail accidents by

the installed ACDs; and
(d) the corrective measures proposed to be taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) In the current year from April to July 2010, 26 consequential train
accidents excluding cases of trespassing by road users at unmanned level
crossings took place on Indian Railways. Two persons lost their lives and
19 suffered injuries in these accidents. This figure does not include

casualties in following three unfortunate accidents:

(i) In the incident of derailment and collision of Jnaneshwari
Express on 28.05.2010 in Kharagpur Division due to sabotage, 150 persons

lost their lives and 165 were injured.

(ii) One person died and 20 were 1injured due to derailment of
Guwahati Kolkata Garib Rath on 08.07.2010 in Kokrajhar district of Assam

due to sabotage.

(iin) 65 persons lost their lives and 91 were injured in the
incident of rear-end collision of Uttar Banga Express with Vananchal
Express on 19.07.2010 at Sainthia station, which is under investigation

from all possible angles.

390



Loss of railway property in the consequential train accidents
excluding cases of trespassing by road users at unmanned level crossings
in the current year from April to July, 2010 has been estimated to be Rs.

29.88 crore approximately.
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The compensation paid by the railways in train accidents during the
current year from April to July, 2010 is Rs. 47.87 lakh approximately. In
addition, an amount of Rs. 370.80 lakh has also been paid as ex-gratia
during this period. Employment to one member of the Tfamily of the

deceased persons has also been announced in some cases.

(b) to (d) The Anti-Collision Device (ACD), developed by Konkan
Railway Corporation Limited (KRCL) has been in service trials as pilot
project on 1736 Route Kilometers of Northeast Frontier Railway (NFR).
Based on experience on NFR, specification for ACD have had to be revised
to improve efficacy, reliability and availability of ACD. The improved
version of the ACD to revised specification is now to be developed by
KRCL for service trials on three zones, viz., Southern, South Central and
South Western Railways, covering 1600 Route Kilometers that include

multiple line, electrified and automatic signalling sections.
Encroachment of railway land

2251. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that eight hectare railway land at Yavatmal
narrow gauge Railway Station had been encroached upon twice by anti-
social elements and was got vacated through persistent efforts of a
sitting Member of Parliament with the help of railway police and local

administration; and

(b) if so, whether this land is being converted into a “Rail Udyan~’,
with jogging track, etc. for meeting the multi-purpose requirements of
ensuring unauthorized and anti-social elements not again resorting to
encroachment, beautification/fencing, and gifting this Rail Udyan to

local citizens?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) There were about 185 encroachments on Railway land near
Yavatmal station area and the same were removed in December 2006 with the
help of local Civil Police. Presently there is no encroachment on railway

land at Yavatmal station.

To prevent Tfuture encroachments, Railways have undertaken mass
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plantation and fencing of Railway land. Development of Rail Udyan is not

contemplated at present.
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Train facilities to Gandhinagar

2252. SHRI KANJIBHAI PATEL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the State Government of Gujarat has
since long been requesting Central Government for providing more train

facilities to Gandhinagar, Gujarat;

(b) if so, the action taken by Government on the request of the

State Government;

(c) whether Gandhinagar is the only capital city of the State which

is served by negligible train frequency; and

(d) if so, the reasons for not providing elevated frequency of

trains to Gandhinagar?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Representations have been received for diversion of trains

via Gandhinagar and extension of trains upto Gandhinagar.

9105/9106 Ahmedabad-Haridwar Mail and 2215/2216 Bandra (T)-Jaipur-
Delhi Sarai Rohilla Express have been diverted to run via Gandhinagar
from 19.2.2008 and 1.7.2008 respectively. A new MEMU 731/732 Ahmedabad-
Gandhinagar has been introduced from 1.7.2008 by extending MEMU 715/702
Vadodara-Ahmedabad. In addition, 9309/9310 Shanti Express is available

between Indore and Gandhinagar.

(c) and (d) Gandhinagar is 34 kms. away from Ahmedabad, which is very

well connected to all parts of the country.

Extension of further additional trains upto Gandhinagar or diversion
of additional trains via Gandhinagar have not been found operationally

feasible at present.
Construction of rail over bridges in Gujarat

2253. SHRI KANJIBHAI PATEL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the State of Gujarat has submitted a

proposal for construction of 15 Rail Over Bridges (ROBs) at the busy
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level crossing; and
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(b) if so, the present status of the proposal and by when the
proposal would likely be cleared by Government for the construction of 15

ROBs?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) No, Sir. Only nine proposals have been received and are under

examination for consideration during Railway Works Programme 2011-12.
Delayed railway projects in Rajasthan

2254. DR. GYAN PRAKASH PILANIA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there are Railway projects, which were announced ten
years, fTifteen years and twenty years ago, but are still incomplete in

Rajasthan;
(b) if so, the details thereof and reasons therefor, project-wise;

(c) the extra amount spent by Railways, project-wise, besides the

cost of the original project due to the above delay;

(d) by when these delayed projects are likely to be completed,

project-wise; and

(e) for delay and cost escalation, was anyone held accountable and

punished, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (e) There are no projects which were announced 15 years & 20 years
ago in Rajasthan & still incomplete. Following two projects which were

taken up more than 10 years back are still incomplete in Rajasthan;

S1. Name of the Project Original Cost at the Latest
No. time of inclusion anticipated
in Budget Cost

(Rs. in crore) (Rs. in crore)

1 Dausa-Gangapur City new line 151.84 410.08

2 Sriganganagar-Sarupsar Canal loop 47 258.59

gauge conversion
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Railways have a huge throwforward of ongoing projects with resources
constraints, as a result of which the projects take relatively longer
time for completion. This coupled with other reasons e.g. escalation,
change in standards of construction and technology, scope of the work and
conditions of the areas etc. during the intervening period, lead to
increase in cost of projects. The aforesaid projects would be completed

in the coming years as per availability of resources.
New Business Model through Public Private Partnership (PPP)

2255. SHRI  ISHWARLAL SHANKARLAL JAIN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that Government is stressing to develop new
business models through Public Private Partnership (PPP) in various rail

projects in the country;

(b) if so, the details of the projects which are running under PPP

in Railways; and
(c) the help Government is providing in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) Yes, Sir.

(b) A number of areas such as development of world-class railway
stations, setting up of SPVs for manufacturing of locomotives, coaches
and rolling stock components, operation of container trains and special
freight trains, investment in port and other connectivity works, private
freight terminals and automobiles and ancillary hubs, bottling plants for
clean drinking water, etc. have been identified for execution through
private participation. These projects broadly fall under the following

categories:

(i) Licensing model around standardized policies like operation of
container trains, Liberalized Wagon Investment Scheme, Private freight
terminals and operation of special freight trains, automobile and Freight

train operation etc.

(i1) Infrastructure projects like port and other connectivity works

through strategic investors in some cases involving Special-Purpose
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Vehicles (SPVs).

(i) Joint Ventures (JVs)/SPVs for manufacturing of locomotives,
coaches and components on the basis of competitive selection and

guaranteed demand for a number of limited years.
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(iv) Competitively bid out Infrastructure Projects such as world-

class railway stations.

So far Ministry of Railways has completed three rail-connectivity
projects under Special Purpose Vehicle (SPV) mode and four more SPVs have

started taking up projects. The details are:

(a) Completed projects:
(1) Surendra Nagar-Pipavav gauge conversion;
(2) Hassan-Mangalore gauge conversion;
(3) Gandhidham-Palanpur gauge conversion;

(b) Under-construction projects:
(1) Haridaspur-Paradip new Railway line;
(2) Obullavaripalli-Krishnapatnam new Railway line;
(3) Bharuch -Dahej gauge conversion and
(4) Angul-Sukinda new line.

Bidding process under Joint Venture (JV)/ Public Private Partnership
(PPP) mode for Jlocomotives factories at Madhepura and Marhowra,
EMU/MEMU/Metro/Coach Factory at Kancharapara and ancillary unit of
Chitranjan Locomotive Works at Dankuni has already been initiated.

Development of world-class stations is at a preparatory stage.

(c) The help provided by Government varies according to the

requirement of the project/scheme.
Extension of railway line upto Sikkim

2256. SHRI O.T. LEPCHA: Will the Minister of RAILWAYS be pleased

to state:

(a) the details of the progress made toward extension of railway

line to Sikkim;

(b) whether the pace of work is going on as per the schedule or

there is any delay and cost over run;
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(c) if so, the details thereof; and
(d) by when the work is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (d) New BG line from Sivok to Rangpo (50.87 km) has been entrusted
to M/s IRCON for execution and work has commenced on 20.02.2010. Work is
in preliminary stage and project details are being firmed up. Sivok-

Rangpo new line is targeted for completion by December, 2015.
Khurda-Bolangir railway line

2257. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RAILWAYS be

pleased to state:

(a) the reasons for shifting the Khurda-Bolangir railway line under

construction for nearly two decades into the hands of RVNL; and

(b) whether Government would give a firm revised time schedule for

completion of this line which is crucial to Orissa?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Khurda Road - Bolangir new line (289 km) project was included
in the Budget 1994-95. In the first phase, work has been taken up in 36
km length and is targeted for completion during 2010-11. The work is
progressing as per the availability of resources. To explore alternate
funding sources, Rail Vikas Nigam Limited (RVNL) has been advised to

conduct bankability studies.
Bringing down rising prices of steel

2258. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of STEEL be

pleased to state:

(a) whether bringing mines of “iron ore” and that of "metal™ under
Steel Ministry would help in bringing down rising prices of steel because
of better functional efficiency, thereby achieving enhancement in

productivity and lowering the production cost;

(b) if so, whether this will also give fillip to expansion of

existing steel plants, especially in the private sector; and
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(c) whether State Governments are giving full co-operation towards

setting up of new steel plants?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHR1 A. SAl PRATHAP):
(a) and (b) Steel prices are deregulated and at any point of time the
prices of steel in the domestic market depend upon the demand-supply
scenario, prices of similar products in international market and cost of

raw materials.

The 1items to be looked after by each of the administrative
“‘Ministries/Departments’ under Government of India are allocated in terms
of “Allocation of Business Rules”’ and the decision thereof on any matter
is the decision of the Government of India, irrespective of the Ministry
to which the subject is allocated. However, it is important while
allocating raw material resources claims of steel producers should be

kept in mind.

Bringing the subject of “iron ore’ under Ministry of Steel may not
have any direct impact on the steel prices, as both the prices of steel

as well as iron ore are in the deregulated market.

(c) The role of the State Governments in facilitating the steel
investment projects is in the areas of land allotments rehabilitation,
iron ore mines, water resources and maintenance of law and order. The
issues are directly dealt by the steel investors with the concerned state
governments. On its part, Ministry of Steel is also coordinating the

major issues through the forum of Inter-Ministerial group meetings.
Setting up of steel plant at Surat

2259. SHRI NATUJI HALAJI THAKOR: Will the Minister of STEEL be

pleased to state:

(a) whether Government has received any proposal from the State
Government of Gujarat to set up gas based steel plant at Surat on joint

venture with Steel Authority of India Ltd.;

(b) if so, the details thereof and the present status of the

proposal; and

(c) the steps taken by Government to expedite the process of setting

401



up of new modern gas based steel plant unit at Surat, Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP):
(a) No, Sir.

(b) and (c) Does not arise.
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Performance of SAIL

2260. SHRI M.V. MYSURA REDDY: Will the Minister of STEEL be

pleased to state:

(a) whether it is a fact that profits of SAIL has come down this

year compared to 2009-10; and
(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP):
(@) and (b) Yes, Sir. During April - June 2010 the Steel Authority of
India Limited (SAIL) earned a profit after tax (PAT) of Rs.1177 crore,
which 1is lower as compared to PAT of Rs.1330 crore earned during
corresponding period of last year. The profits registered a decline
mainly due to adverse impact of input prices of imported coal, increase
in royalty on minerals, impact of wage revision, adverse foreign exchange
rates, lower sales volume and higher interest & depreciation and

reduction in interest earnings.

The adverse impact in profitability was, however, partially offset by
increase in net sales realization of saleable steel, improved production
of value added products, better product-mix and improvement in Blast

Furnace productivity.

PAPERS LAID ON THE TABLE
12.00 NooN
1. Notifications of the Ministry of Human Resource Development

I1. Reports and Accounts (2008-09) of various universities/(Institute and

related papers)

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): Sir, 1 lay on the Table:

I. (i) A copy each (in English and Hindi) of the Tfollowing
Notifications of the Ministry of Human Resource Development
(Department of School Education and Literacy), under sub-section
(3) of Section 38 of the Right of Children to Free and
Compulsory Education Act, 2009:
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(1) G.S.R. 301 (E), dated the 9th April, 2010, publishing the
Right of Children to Free and Compulsory Education Rules,

2010.
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@

G.S.R. 750 (E), dated the 5th April, 2010, authorizing the
National Council Tfor Teacher Education as the academic
authority to lay down the minimum qualifications for a
person to be eligible for appointment as a teacher. [Placed

in Library. See No. L.T. 2747/15/10]

(ii) A copy (in English and Hindi) of the Ministry of Human Resource

Development (Department of Higher Education) Notification F_No.

450/2009-Ul1(A), dated the 20th February, 2010, publishing the

UGC [Affiliation of Colleges by Universities] Regulations, 2009,

under Section 28 of the University Grants Commission Act, 1956.

[Placed in Library. See No. L.T. 3159/15/10]

I1. A copy each (in English and Hindi) of the following papers:

(i) (a) Annual Accounts of the Aligarh Muslim University (AMU),

(C))

an @

(C))

(C))

Aligarh, for the year 2008-09, and the Audit Report
thereon, under sub-section (4) of Section 35 of the Aligarh

Muslim University (Amendment) Act, 1981.

Statement giving reasons for the delay in laying the papers
mentioned at (i) (@) above. [Placed in Library. See No.

L.T. 3119/15/10]

Annual  Accounts of the Babasaheb Bhimrao Ambedkar
University, Lucknow, for the year 2008-09, and the Audit
Report thereon, under Section 30 of the Babasaheb Bhimrao

Ambedkar University Act, 1994.

Statement giving reasons for the delay in laying the papers
mentioned at (ii) (@) above. [Placed in Library. See No.

L.T. 2828/15/10]

(a) Annual Report of the Indira Gandhi National Open
University (IGNOU), New Delhi, for the year 2008-09, under
sub-section (4) of Section 29 of the Indira Gandhi National

Open University Act, 1985.

Review by Government on the working of the above

University.
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(c) Statement giving reasons for the delay in laying the papers
mentioned at (iii) (a) above. [Placed in Library. See No.

L.T. 2824/15/10]
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(iv) (&) Annual Report of the Malaviya National Institute of

Technology, Jaipur, for the year 2008-09.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (iv) (@) above. [Placed in Library. See No.

L.T. 2823/15/10]
(MR. DEPUTY CHAIRMAN in the Chair)

Notification of Ministry of Consumer Affairs, Food and Public

Distribution.

Report and Accounts (2006-07) of Orissa Agro Industries Corporation

Ltd., Bhubaneswar.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND THE MINISTER
STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION (PROF. K.V. THOMAS): Sir, I lay on the Table:

(i) A copy (in English and Hindi) of the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Food and
Public distribution) Notification No. 13(1)/2009-BC, dated the
6th November, 2009, publishing Corrigendum to Notification No.
98, dated the 9th September, 2009. [Placed in Library. See No.
L.T. 2814/15/10]

(ii) (1) A copy each (in English and Hindi) of the following papers,

under sub-section (1) of Section 619A of the Companies Act,
1956:

(a) Forty-fifth Annual Report and Accounts of the Orissa Agro
Industries Corporation Limited, Bhubaneswar, for the year
2006-07, together with the Auditor®s Report on the Accounts
and the comments of the Comptroller and Auditor General of

India thereon.

(b) Review by Government on the working of the above

Corporation.

(c) Statement (in English and Hindi) giving reasons for the
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delay in laying the papers mentioned at (1) above. [Placed
in Library. See No. L.T. 2877/15/10]

Various reports of the Comptroller and Auditor General

of India for 2009 and 2010

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Sir, | lay on the Table, under clause (2) of article 151
of the Constitution of India, a copy each (in English and Hindi) of the

following Reports:
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(i) Report of the Comptroller and Auditor General of India for the
year ended March, 2009: Government of Jharkhand - Audit Report
on Civil and Commercial, Revenue Receipts and State Finances for

the year 2008-2009;

(ii) Report of the Comptroller and Auditor General of India for the
year ended March, 2009: Report No.20 of 2009-2010: Union
Government (Direct Taxes) - The Appeal Process; [Placed in

Library. See No. L.T. 2844/15/10]

(i) Report of the Comptroller and Auditor General of India for
the year ended March, 2010: Report No.13 of 2010-11: Union
Government Scientific Departments (Performance Audit)
Performance Audit of Procurement of Stores and Inventory

Management, Department of Atomic Energy;

(iv) Report of the Comptroller and Auditor General of India for the
year ended March, 2010: Report No.14 of 2010-11: Union
Government (Defence Services) (Performance Audit) Performance
Audit of Canteen Stores Department (Ministry of Defence).

[Placed in Library. See No. L.T. 2842/15/10]

MESSAGE FROM THE LOK SABHA
The Code of Criminal Procedure (Amendment) Bill, 2010

SECRETARY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of

the Lok Sabha:-

"in accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to
enclose the Code of Criminal Procedure (Amendment) Bill, 2010, as

passed by Lok Sabha at its sitting held on the 12th August, 2010."

Sir, 1 lay a copy of the Bill on the Table.
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RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

Motion for election to the Committee on the welfare of

Scheduled Castes and Scheduled Tribes

MR. DEPUTY CHAIRMAN: 1 have to inform the House that the Business
Advisory Committee in its meeting held on the 12th August, 2010, has

allotted time for Government Legislative Business as follows:

Business Time allotted

1. Consideration and passing of the following Bills:-

(2 The Foreign Contribution (Regulation) Bill, 2006. Three hours

(b) The Personal Laws (Amendment) Bill, 2010. Two hours
(©) The Nalanda University Bill, 2010. Two hours
2. Consideration and passing of the following Bills after

they are passed by Lok Sabha:-

() The Essential Commodities (Amendment) Bill, 2010. Two hours

(b) The Code of Criminal Procedure (Amendment) Two hours
Bill, 2010.
©) The Salary, Allowances and Pensions of Three hours

Members of Parliament (Amendment) Bill, 2010.

The Committee recommended that the Private Member"s Business
scheduled for Friday, the 20th of August, 2010, may be dispensed with in

favour of Government Legislative Business.

The Committee also recommended that the House may sit on Saturday,
the 21st of August, 2010, for transaction of the Private Member-"s
Business scheduled for Friday, the 20th of August, 2010, and that there

will be no Question Hour on that day.

The Committee further recommended that there would be no sitting of

the Rajya Sabha on Monday, the 23rd of August, 2010.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES, THE MINISTER OF
STATE IN THE
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PRIME MINISTER"S OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, |

move the following Motion:-

"That this House concurs in the recommendation of the Lok Sabha that
the Rajya Sabha do agree to nominate one Member from Rajya Sabha, to
associate with the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes for the unexpired portion of the term of the
Committee vice Shri Nand Kumar Sai, who retired from the Rajya Sabha
on the 29th June, 2010 and do proceed to elect, in such manner as the
Chairman may direct, one Member from amongst the Members of the House

to serve on the said Committee".

The question was put and the motion was adopted.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF
STATE IN THE PRIME MINISTER"S OFFICE, THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, AND THE MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ
CHAVAN): Sir, 1 beg to announce that the Government Business in this
House for the week commencing Monday, the 16th of August, 2010, will

consist of:

1. Consideration of any item of Government Business carried over from

today"s Order Paper.

2. Consideration and passing of the following Bills:-
(a) The Foreign Contribution (Regulation) Bill, 2006;
(b) The Personal Laws (Amendment) Bill, 2010;
(c) The Nalanda University Bill, 2010; and

(d) The Pesticides Management Bill., 2008.
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3. Consideration and passing of the Waqf (Amendment) Bill, 2010, as
passed by Lok Sabha.

4. Discussion on the issue of Population Stabilization in the country.

5. Consideration and passing of the following Bills, after they are

passed by Lok Sabha:

(a) The Code of Criminal Procedure (Amendment) Bill, 2010;
(b) The Indian Medical Council (Amendment) Bill, 2010;

(c) The Essential Commodities (Amendment) Bill, 2010; and
(d) The Jharkhand Panchayat Raj (Amendment) Bill, 2010.

6. Consideration and return of the Appropriation (Railways) No.4 Bill,

2010, after it is passed by Lok Sabha.

MATTERS RAISED WITH PERMISSION

Incident of a girl paraded nude in three villages of

Birbhum district in West Bengal

#t woEfa s (RER) : &, @ &0 & # wF 95 & Feaq Avd somr
TEaT gl UREHT SO & IReE T & AYW G H UR FAG Ugd 17 ¥ H TH Fadh
@ e gt # 10 ey d e gAET I IfE F AR, 39 gad & QY AN
gt o7 fh 98 qEd SIfd & Th ofgh F 9 KA A qford # FE o weem g R gadh
& e gAW & aNe 3gdhr aEdr off o R fafdderdr of v oS duraa @ 3@ A
& SRy Y, AfheT gfod w1 fiad AT fRAT TN g AHET 99 W R S 39
ST FT TA.UH.TH. FUET TREA dh Igl

W, T hdd Th TAY & oAl g1 g, dfod 3TT Ugel o uRgely somer & 22 @rar
1 v feandt ashr @, S qEd Sfd & dEF § 9 HEAr A, 3EH 10 Fefer aw
o garr arr AR sudhr fAfsdeard w1 W, 3@ gear & IR #H ¥ o wear §
SIq dd g8 AT Q AGH F @Y o @ A, W N 9fow A 3§ A W A FRa AL
#N Tg T Sgd @ IR AACT §, AfPT I A IRGA S WER A $H W AfeH
Fot a@ foRml ST 9% $W wear & Waw A sgwr M FAAS AE gl s@lw F o
IIE KA AR § fF Tg S AR T g §, 3@ W gH AN F LA SR S
Bl
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SHRIMATI BRINDA KARAT (West Bengal): Sir, 1 associate myself with the

issue. It is a shameful incident. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Only the names and association, please.

...(Interruptions). ..

st wrn R 7oy wew) : weled, # 36 Ay @ @I #@ greg R gl
Al SEAFAR TS (FERTY) : W, # 30 A9 § T@F A qFeg Rl gl

At weler ge @am GeaR weRn) ¢ W, H 3@ 9T § @I A aFeg R gl
A FE FAR FF (ScdIR) 1 W, A 50 YT & T&@F A @Feg wl gl

ot Meg FAX AT G &) 1 W, # 30 Q9T § @I A Greg AR gl
. T d. RiE T@ GoR Y)W, # 36 AN § w@d H gEeg B gl
At g9 gew (3o} weRn) W, H 39 AT @ @I F wrEag WA g

SHRI H.K. DUA (Nominated): Sir, 1 too associate myself with the

issue. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: The whole House associates itself with it.
Recent outbreak of Malaria in Mumbai

DR. MANOHAR JOSHI (Maharashtra): Sir, the issue which 1 am raising
today is most important not only from the point of view of the Mumbai
city but also other parts of Maharashtra. Sir, there is dengue malaria
outbreak all over the State and mainly this outbreak is caused because of
water stagnation and also for the reason that a number of new
constructions are being done and there also no proper care is being
taken. Sir, it will be very surprising to the entire House to know that
45,000 people have been admitted to various hospitals because of malaria
in Mumbai and other parts of Maharashtra. Out of this 45,000, 45 people
have died. Somebody may raise a question whether this issue is for the

State of Maharashtra or to the city of Mumbai.
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Sir, I must make it clear that there is some responsibility of the
Central Government too which it has not carried out. Firstly, Sir, the
Central Government is supposed to give a grant for stopping the spread of
such diseases. The grant is known as anti-VPP. This grant is Rs.16 crores
every year. | am very sorry to mention here that the last two years this
grant has not been given by the Central Government to the State of
Maharashtra. Naturally, it did not go to the city of Mumbai. Therefore,
my Ffirst request is that this grant of Rs.16 crores should be given
forthwith so that it can be used for medicines. Unfortunately, whatever
medicines prescribed by the Central Government are not being supplied.
There is a medicine known as Tempose. 5,000 litres of medicine is sent
but the remaining medicine is not being sent by the Central Government.
Pumps are required there. There are only 25 pumps which have been sent
for a population of more than one crore in Mumbai. Sir, the Central
Government is, unfortunately, not doing its duty properly. Sir, there is

a medicine which is known as chloroquine.

MR. DEPUTY CHAIRMAN: Joshiji, the time is over. The mike is gone.

---(Interruptions)... Shri Avtar Singh Karimpuri.

DR. MANOHAR JOSHI: Sir, this medicine is also not being sent by the
Government. | request that new medicine should be ordered by the
Government, and malaria should be controlled immediately.

---(Interruptions). ..

SHRI RAJEEV SHUKLA (Maharashtra): Sir, | associate myself with this

subject. ...(Interruptions)...

SHRI GOVINDRAO ADIK (Maharashtra): Sir, 1 also associate myself with

SHRI BALAVANT ALIAS BAL APTE (Maharashtra): Sir, | also associate

myself with it.

ot FeRS B (BeR veR) : H I H o3H YT & WY GG WA g

MR. DEPUTY CHAIRMAN: Yes, yes; all Members from Maharashtra associate

themselves with it. Shri Avtar Singh Karimpuri.
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Killings and atrocities on dalits in Punjab

M ygar AT FHAH @GR wew) : 3w S, # HeaT H T dow H afdr
W@ W AHIER & Y H UH §gd & FgcaqUl HET IO dleal gl SR Srer 7 T

415



fasr $AR A gear g8 3 FIR & &l ardl & FgARAder FE3ER F7 A M g3,
AfFeT 3T dF 39 fd & AR H FRFIRT Uolg WHR o #gF T g1 Ig 26 AS Hr
incident%lsﬂﬂ?mmw@rwaimgé,ﬁwﬁgﬂwﬁm
g5, soR Rie A ARERE & g g8 R 2 afad & goar aRearen srgdReE Feer #
S, Afha g7 @9 FUel # FIR d% lodge 7@ g, aWl uhs =g 0| Fgl Sar § 6
G A W& & A A WER A @ 8, WEd F Hd F Aded § F gH q@elr v
betterment ARd & FAT Wad H gfod &l ATd §? Gfoldl & FU SdaAT 3T 3d,
AR, Feol-HH & @ &, T6 g @ ooty "geamha g guk @y & # A5 wer
aEr § 6 Efddl F IW HAER HT AR 99 F Y §IN, o« ;A F dF WA A Hr
el g5 3R Fa e g St &1 aford AR SIeAT Y fear s qar 5 A e &
FREAR e a1w| # 50 @30 & ARAT A Fog WHR § Ig Feal Al § o g1 @l &
TART H R o Toll & o 3R Fger & sig & Qe e &7 8= aw, &t 98 o9
F & T Tl & Feol T 32T FAT AT, 3Tl &cdT T TSI &gl T a5 3R 5096 v
g7 3R RN fraer QU2 I8 @9 91 oemex ISl & &elm & SW| 9% Jenar o
gferdl &1 gead g8 &, 3% A # FREAR R STel gad emar 9 oRaRt &
AN AT AT, 3% URER & el & & & AU s geensdt #F 176 gfea
injured gv &, 69 €919 FIR o §§ g 3tk 3= 1,720 sfaat = involve fFar @ g,
¥ F9 35 FH | U AU quUREET §9 1 ogear & S @i Gwer & o g, sEd
o St g1l e done A da o giEa g €1 s @ifori & 9% F@r #ROT §, sEe
ST & T g8l v a7 fe S 3R gedt @ 39ER R Sl gegar|

ot et geg Bam (GeR W) - A A A 3w AT @ wEeg R gl
off FE FAR T (ScdiEee) 1 H U A AT § FEag R gl
ot gorendr @R ek gew) - H IS B AN F FEeg R gl

Demonstration against terrorists in Kerala

st gead 3% 9 WY (FAERISE) : IUTHIfT S, el H DHElN h UH UgLT WS
o7 AR g3, 3HH A gl SHIGU Iea@ FIAT AR § Flh FAA Fog WEN B
a@e o N JMERTHAT §| Uger e JIh IREA & AN A v RIS Fee F SR
F g FC AT, AT ©F I8 A & © ¥ F 3@ W ufdey e S| #Jeedr, *
.. (CgEUR). ..

SHRIMATI BRINDA KARAT (West Bengal): Sir, this is objectionable. What

does he mean by it? ...(Interruptions)...
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*Expunged as ordered by the Chair.
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mmsﬁmm:ﬁwmg...(mm)...mmmé?ﬁw
S @ ST T E, ...(WAU)... SI§ DHEI W HAER g [ A, Tl ¥ 70
fhelldier X I #Heehl 15 Yo drell & WHA Soree Yol I 3HAI Ghse & v
.. (gaY) . . .

SHRIMATI BRINDA KARAT : What is this, Sir? ...(Interruptions)... 3IJg

foeger e 91 & .. . (cFAUR) . ..

SHRI K_N. BALAGOPAL (Kerala): This is not fair. ...(Interruptions)...

st goad 3% I WU : Ig I WHR H oFAeky i ... (cgau) ... A
9hsA H el WErIdT gl H| .. . (IR - .

SHRIMATI BRINDA KARAT: Sir, what is this? This is totally wrong. Sir,

that has to be expunged. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, this is

-.-(Interruptions)...
MR. DEPUTY CHAIRMAN: 1 will examine it. ..._(Interruptions)...

SHRIMATI BRINDA KARAT: 1 am making a request. How can they say that *
? This is not allowed. Sir, please expunge that sentence.

---(Interruptions)...

ot gaad 3& q@ HUS 1 W, T TH I ¢ ... (AIAUW) ...

MR. DEPUTY CHAIRMAN : I will do it. ..._(Interruptions)...

ot gead 3F I WU : W, A HGHAE F @NE HEed W T, 3 W A
dael g $1 HAAR g, Sfesh goms o off AR [Tl gAemS i Tg 9 A
g 3 et R 3R QTS A o ardrars R, Mk QRS A AF R A R
FAT QIS SoAhT HST AT? I 36 W UF | Foih hs¥ o GAMS & 39 & o1 H AR
GERCIEE Y AR TR @El o gseAr €&l 3w hospitalise T 3R gq@¥y faat 3ovahr
forcefully discharge f&ar

W, 39 THR ¥ Ig o g7 @I §, 366 IR H dhog H AMdel HI IWd & 6 I s
Uh W B, 38 W YfAaE # ae § 3R IHA UHsT A g, o SEA WEHR A F

SFFAE ST 87 98 3T Uhsa H TEIF & AT a14T da4? U I8 §, SHOT SN Fog
F A ol B I ¢l I WHR 3THT Thgel H ... (SHIYUR). ..
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st suwHafa : 6T, FE, EER A ad ... (SUAURT). . .

*Expunged as ordered by the Chair.
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SHRIMATI BRINDA KARAT : Sir, how can you sit so liberally as far as

his comments are concerned? ...(Interruptions)...
MR. DEPUTY CHAIRMAN : 1 will examine it. ...(Interruptions)...
ol TH.TH. IEAad (FRT) : FAged, H @A F 50 vy § Fog A gl
swct A Re (Fe7 yewn) - Agled, # @A # 50 vy @ deg A gl
A FE FAR EF (ScdIe) : Feled, # T F W AvH A Feog Rl gl
SHRIMATI BRINDA KARAT : Sir, this is ...(Interruptions)...

MR. DEPUTY  CHAIRMAN : Some evidence has to be given.
---(Interruptions)... | told you that I will examine it in the light of
the rules. We will now take up The Mines and Minerals (Development and

Regulation) Amendment Bill, 2008.
GOVERNMENT BILL

The mines and minerals (Development and Regulation)

Amendment Bill, 2008

THE MINISTER OF MINES AND THE MINISTER OF DEPARTMENT OF NORTH-EASTERN

REGION (SHRI B.K. HANDIQUE): Sir, | move:

That the Bill further to amend the Mines and Minerals (Development

and Regulation Act, 1957, be taken into consideration.

Mr. Deputy Chairman, Sir, as you may be aware, with increasing
industrialization in the country, demand for coal is at an all time high.
Mining of coal is presently allowed for specified end-use to private
sector through allocation of coal blocks. This allocation is done based
on recommendations of a Screening Committee set up in the Ministry of
Coal. But as the number of applicants from the private sector per block
are too many, selection of an applicant in respect of a block is
difficult. The process is also vulnerable to criticism on the ground of
lack of transparency and objectivity. The Government is making steady
efforts to increase its exploration to increase the availability of

coal blocks. However, it is also necessary to bring in a process of
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selection that is not
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only objective but also transparent. Hence, a selection process by
auction through competitive bidding for allocation of coal blocks to
private companies, replacing the Screening Committee approach is sought
to be introduced through an amendment 1in theMines and Minerals
(Development and Regulation) Act, 1957. At the same time, realizing the
importance of coal minerals to the nation, competitive bidding shall not
be applicable in respect of allocation of coal blocks to Government
company or public sector undertaking, and power projects selection on the
basis of competitive bids for tariffs. The Bill was introduced in this
House on 17.12.2008 and was considered by the Standing Committee on Coal
and Steel. In its Report dated 19.2.2009, the Committee recommended that
further consultation should be held with States and other stakeholders

before any further action is taken on the Bill.

Further consultations have been held accordingly on 10th August,
2009, by the Ministry of Coal. The matter was accordingly considered and
it was decided that the Bill, as introduced, may be moved for

consideration.

The proposed amendment will improve the efficient utilization of our

coal resources. Thank you.
The question was proposed.

SHRI S.S. AHLUWALIA (Jharkhand): Sir, normally, we do not take any
legislative business on Friday. But, today, you have slated this
legislation for which the BAC has allotted four hours time. The Mines and
Minerals (Development and Regulation) Amendment Bill, 2008, is an
important Bill. Time allocated for consideration of this Bill is four

hours. We want to discuss this and 1 am speaking on this subject.

Sir, most of the major coal mines in the country nationalized in 1972
and 1973, except those which were with the producers of iron and steel.
The private lease-holders are still exploring those coal fields i.e.,

those which are linked to steel manufacturing.

In 1976, the Coal Mines (Nationalization) Amendment Act was enacted
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and terminated all the mining leases of private lease-holders. This Act
was enacted during the Emergency and it terminated all mining leases,
except those of iron and steel producers who were allowed by the Act to
carryon local mining. But, in June, 1993, the Coal Mines

(Nationalization) Amendment Act passed by
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Parliament allowed, again, and certain areas — generation of power, coal
washaries, for captive use by 1iron and steel producers, cement
production, production of sim gas obtained through coal gasification
(underground and surface), coal liquification — were notified in 2007. In
the light of these developments, after 1993, the Government of India took
liberalization policy and undertook a lot of reforms. In that process, it
started again to de-notify these and give lease or allot blocks for

captive power units, captive gas units, coal washaries, etc.

Sir, comments from the stakeholder States were called in which only
Chhattisgarh, Rajasthan and West Bengal gave their response. They have
expressed their apprehension. Their apprehension was that through this
the price of coal will go up. If you calculate, the inflation and other
things, what was the rate of coal per tone at the time of nationalization
and what is today? The moment the coal prices go up, the cost of
production of product produced where coal is used will also go up. So,
Sir, Assam, Jharkhand, Maharashtra, Orissa and Tamil Nadu are also
stakeholders. Sir, high-sulphur coal is available in Assam. In Jharkhand

a good low-ash coal is available.

In Maharashtra also good low ash coal is available, and in Orissa and
Tamil Nadu, the lignite coal 1is available. So, they are also the
stakeholders, but they have not responded to this Bill, till today. 1
don®"t know whether the Ministry has separately dealt with them and has
discussed this matter with them or not because when the Standing
Committee of Parliament was examining this Bill, these were not there at
that point of time. It is not only that, there is a normal complaint that
the thermal power plants, which are not in the pit and get supplies
through the railways, get stalls instead of coal, and the ash percentage
is high. If the ash percentage is high, the calorific value of the coal
goes down; and, if the calorific value goes down, it does not create much
impact to produce better quality of steam, or, ultimately, power
generation. And, thus, the cost of power, generated through thermal power
plants, gets affected. That is the reason the country is spending a lot

of foreign exchange in importing metallurgical coal or low-ash coal to
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run the power plants. Now, the Government, in order to save the foreign
exchange, decided to allot coal to power plants at the pitheads so that
they can take coal from there and produce power. But if you see the list,
I don"t know whether the Minister has seen the list or not because the
power Ministry is not with him. 1 don"t know whether he has examined
those who got, after the 1993 amendment, the blocks to produce power or

not. If you see the profile of those companies, you will be surprised

they have taken birth
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overnight. They do not have any power-generation background, but they
have taken to it because they would get a pit, they would get the
leasehold of coal blocks. Till today, we do not have any data of
classification of coal. We only deal with the coal in the sense that this
is a steam coal, this is a non-steam coal, this is a slack coal, this is
a low-ash coal, this is a high-sulphur coal, and so on and so forth. But
there is good quality coal in Jharkhand. As far as | know, there is a
type of coal, available in the country, which is known as semi-anthracite
coal. "Semi-anthracite®” means, you produce anthracite through electric
calcinations. Anthracite can be a good conductor for making cathodes and
anodes, which we need for aluminum smelters and copper smelters. And,
today, we are importing this. | have raised this question many, many
times in the Parliament. And, 1 have got information from the field also
that the semi-anthracite coal was being exported from India to Japan,
Canada and Australia because they were calcinating it as, in India, there
is no electric calcinations plants in our country that can calcinate
semi-anthracite. And, to make semi-anthracite into anthracite, after
calcinations, they mix the green anthracite coke that is having 99 per
cent purity, which make cathodes. That is of high value. But, today, we
are selling that coal also in the name of steam coal and that is going to
the power plants. The Parliamentary Standing Committee also observed, in
paragraph 1.27 of its report, that every coal block is different in terms
of geological formation, coal reserves, quality and quantity of the coal.
The quality is the main thing. There are certain research laboratories in
our country, which are looking into the quality of the coal. But, | don"t
know whether they have created any data or not; whether they have

identified this or not.

On the basis of the quality, the price should be fixed. As such, each
coal block will have different financial value. | don"t know whether they
have created that or not. They were supposed to do it before bringing the
Bill to the Parliament. 1 am not aware whether they have done it or not.
Sir, to assess the correct value of a particular coal block, the Ministry

of Coal should engage the services of a reputed consultant besides the
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services of CMPDIL, that is, Central Mine Planning and Design Institute
Limited for the entire process of competitive bidding. 1 am not talking
of commercial type because CMPDIL is there; I am talking of the coal,
petroleum and natural minerals research laboratory in Jealgora, Dhanbad.
I don"t know whether it still exists or not. It was started during the
British time. 1 don"t know how much money you have given to develop it
because a lot of development has taken place and a lot of new areas have

started. Satellite analysis can also give us
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the quantity and even the quality of the coal, which we can analyse. 1
don*"t know whether this facility is available with us or not. The point
is that there should be a feasibility study report. Mine valuation and
financial modeling needs to be done in advance for each coal block
proposed to be auctioned. 1 don"t know whether the Government is prepared
for this or not. The process of selection of coal blocks through auction,
should be documented in detail and deliberated beforehand to avoid any
ambiguity and manipulation during the implementation. The mapping and the
area distribution, everything, should be done in a proper way. Then the
most important thing is that coal blocks in reserve forests, protected
forests should not be allotted to safe forest environment and local
population. 1 want to know whether you have identified these areas and
whether you have segregated your coal blocks from the reserve forests and

protected forests or not. Sir, it is again a matter of concern.

The Standing Committee also suggested that before you go for the
auctioning of the coal blocks, you will come out with a White Paper on
the assets. But till today, we don"t know about it. I remember, Sir, when
the CSIR was celebrating its Golden Jubilee in 1978, it produced a
voluminous document which was known as the “Wealth of India®, i.e.,
"Bhartiya Sampada®. 1 don"t know whether on the same line, the Coal
Department has prepared any document on the coal wealth of India; the
coal wealth of India vis-a-vis the quality. How is it quality-wise? What
is the quality? The reason why 1 am saying it is because everywhere, the
quality is different. Our hon. Minister, Mr. Handique is from Assam. In
his neighbourhood, there is gas and oil, and, in his neighbourhood, there
is coal also. But that gas and oil are crude; though that is not sweet
crude, it is high sulphur crude and high sulphur coal. That is not useful
for the foundries and other purposes. That may be useful for packing and
for some other purposes. That can be used for brick-kilns. But, Sir, in
his own State and in his neighbouring State, Meghalaya, everyday, about a
minimum of thousand trucks and about 400-500 rakes of coal are supplied
from that area to the rest of the country. 1 do not know whether that is

regularized or not and whether those coals are categorized quality-wise
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or not. 1 am concerned about that.

IT you could categorise coal, that would increase the value of the
coal and increase the wealth of the country. That is my point of concern.
Otherwise, | support the Bill.

At IR RN @Rger somern) : W, gegaE| 3Ua @ 3R @fae (w36
fafeeerer) @eeer fadas, 2009 W AP sl &1 #Adr fGan & @@T # 3w a1d wger
I . . . (SHGUT) - .
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M TH.TH. IEEIfAAT 1 AT el I ST FRUI ... (SFEU). . .
Mt ARl R : A ol &1 Iy FF L .. (GEUE) ..

SHRI S.S. AHLUWALIA : Sir, he is a labour leader. He knows much more

than us about coal mines. He may be given a little more time.

At suwemafa : 3@cEiodr S, 3egid ®ET U f @8 Monday ®T gl I, AT
Hor Tslh = RFate b 30¢ gl dioled &l Alewr Gar &1 ... (cwaue) ... g I,
I gEt @ T A% AR Bee &1 &1 .. (FWIUA) ... 3T TH g9 dF Sifav]

ot a.d. AT - W, v=gag] ... (SUEURT) ... &, €@ Ugel ad & Iyg avelew
agar § 6 A Agle # 3@ e A AW B g Sedr FA g2 98 HH el & wifRrer
FT W &1 1971 H coaking coal & 3R 31 SHa, 1973 H non-coaking coal
RGN 3T 36 FAT g o1 gl 7 M o &0 A SRl H I$de Alfedi ganr
9 TGN FRAT ST Hehell B o0 oRE ¥ S & g & ST §, HAT H STAIHC g1 T
¥, OF AF ¥ uEde AT FIT A g6l W W §, AP I FAA AL &,
o HMT FAET &, ST U H FWAT B G I & fow A S ey S Frgar
el T TSEFHIOT AT AT| 38 TAT 19 AT o hIgy &1 3cdieaT giar ar| 3rel,
3 B @ F gA T A g @ Ao o Fger @ 3cuesT X W) 3@ 3ferar
off coaking coal St 8RR TS & §, §H Fg-He 60 AT T P S8 T Hala
g, S ¥ cicH FRE & FH A AT AT §| SHA AR gl G ST e I ST
g1 W, 3N d% 215 ASTH, S Soglel UIsde 3 & &Y §, ool gles HASed HI, 3T
@rlsmaﬁzowﬁrﬁmaﬁmmm?ﬂ%,mﬁﬁﬁmq&aﬁﬁo—m%l
17ma¢r15®20m3’rm,mmag%,aﬁmmm@aﬁ%m
gl 383113?&3#10#1531??31?,mma?%,aﬁmﬁﬁm@aﬁ
fRaT &1 65 #SeH H I 10 Wl F MR Mol faAr g R, Sewiel PH YE AGH
foRam &1 80 #Tgew W §, S O Al A Aol AR, Seilh H A I g% ¥, Il FA
A& A A F S 228 AW ¥, I ARG 7 A 8 Aew A FH OYE gan g AR A
T AgeH F RS B IS g0 E

W, A qEU TAT | I I3 T § F AN S Aew fwa §, SRR
e W E, 9 AWAT g §, 9 sl g €, dvAse g 8, 3 Rerwie ¥ wgd &
R & o wd § IR 3TF TR TR dEX UEdT FHA H T o W § S griel ug
ar €, F g SHFwe ar § &,

430



dfhd I grgelr U off § 3R T IR SwEIT 3AR BE-3T Wd &l W, TH 9 gl §ART
Geological Survey of India 33 d& &% =gl & 9T § b cled §AR QT HABaAadl
Hier fohde §7

S g fr ST &, 38& T mineable coal fder &, 38 37 d& & & fmar
Tl T 3RS AR N Ok AR & # 257 Rfowe ew Fger sufeud gl ogA
257 fAfeT & IS F1 UG A8 X Hehdd &, Fiteh f5F method ¥ §A &HHA A g,
38 Bord & Pillar method #gd § 3R JE Qe TFaicion &1 3 & #egled o waice
fRar a1 g7 38 Bord & Pillar method & 27 ¥ 30 Wdc d& & &igen A% o g,
a‘l@rmﬂﬁmmglHﬁﬁmmdevelopmentmaﬁgmﬁ?mloo
Rl FIer e TH| g 8 WaR ¥ Figen e § 3R ek g% S vdesd ¢,
SHY §H U @ TOrH SR o g Hige el 9Ida 3N IHS 916 §ART & I A 39
STEaTT| AR 2 A 80 WWe fdegd &1 3culesl FAe & gl & AR 37 F¥ H Tg THR
T FH diced H FRAA T WG &1 T TART 3l THFArehol &, 3TR 3TT aAgl fhar T
W Bl AR QN Al & HROT SRAT Hef, e BCCL @gd € 3R Eastern
Coalfields, @l & S infrastructure develop §34T%3-T1T31F|T33T31TWW§'34T
g, A gEl F IR ¥ gU E, N WAU §l AR FS §oR I3 I & & ae o
e &7 fFar o1 Goharl sIRAT @ & oY Rve FE fFar ST gohar §, Ueielg S s
& AT FhaT §, EAATT T TARIST H TART AT ST Ghdr g1 el Coal mining ¥,
Tl W 3T 3aeAT TS g 3R T3 owners 7 illegal mining & &Y 3R 39 QERT
3561 P ol T FIAT BT W Bl W, T Fgd § F & auction FW, TEH g A
Saer T fReeml 38 S & F auction & Suer T e mear &, ofFa @
auction & ATETH ¥ S &lled Caellehel ol 3T T & 3N 3 5@ % & Fma &7 Qg
FE, 3T GANT Q & QU Sl &g g omeen, faRwaw snfeardr gemr ar snfeardr
Solh H ST PIs FFRATR S8 §2 FAT 3% development & AU 39 #ig HH AL
FET? Y 3 A9 B ST I, Serel Swen 3R 3T STl SUeN| gl W HESH &7
H&HC A A F BT §1 AT ARSI H HH ad ¢ AR 59 strata F A3 &3 &, ar 9=
@ 9grd el 3R WH {3 SNl §, FATIT 3o 38 Folich A Wl &7 Il deh Agr Herar
gl 98T W S wigde &NT 0, A § SR Wuil-Atafed Fg o Fhd B
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W, N T WHR A Tg dF A8 a7 § & g7 Fla-Ha & selih gemuar AR HlT
¥ sliFd FT auction FT g VAT FS TS g fFar a=am 1 Coal India o Fgr &
AU S TBdC Fodes H Jeic W T § MR Jr 15 ¥ 20 A dF F FA G W T
g, 3% ¥ 128 sdldd@ Coal India & dler fRr omd, i g ff sIwa & T 39
Sl F FH FCT SRY ¢l 3G deg ¥ HFEe R Fe & R died woge
U &l W, W- A9 I F seliaw H W d9 IS g §, o Fig wERh e §
S @RT Chyawanprash §«1d g, 3ﬁéaﬁwuwéw§%§v%%sﬁcwawanprash
g & fav sge & SwWd g, sdEfav gF e w osaw & faar e
.. (STAUR). . .

M TH.Tw. IEEfAAT @ FYAT AR Frem AT ST

A 3w, Rg : foar Rl Afdera 8 @ saie & A-dia afF @ gerr R
e T HIAA A ST W gl ok 9 e-auction H CFiled &, T gl 3T Fhd ol
WHR & S Coal India &, @8 e-auction & WiSde Fwdel & HHS WS g7 @ Fepdl
%IWW@W?W%IWW%W%,ﬁﬁ#mﬁﬁte—auction%
AETA ¥ ORI WSde T ARl gl 34 Afd & doid s el st F 5 dger &
SollFd P TIHRT FaT A7, d ORI SAeBoRlA HI i Tof SMudr| Hf g7 Wie MWW
T B AT T E IR wN wgd B O ol F e FH A8 W 7T ® §, 3
sollFd #F ¢ &Il 3N d A 3 soligg FH AEESREE M A8 W Th § F FEH Coal
India I SECL &HH A M|

gofoh U 30 O FH R F B RSl G &, SHTIC FHH Jehad H AT H
STl sugsTafa S, e 9 a9 I% € & o sdfew o gt €, 3 39 aAsfAe A8 s
3 g i & #Her A dF deep mining A T ST UM, AfRd S sdliFg o
gl &, 3 99 AR JA8T :E, 9 surface mining #AI, open-cast mining & &
open-cast mining %, JdAH WHT H g6l I &N, I P Falg I S| FAR
Wﬁﬁmrﬁwsﬁaﬁw%y%,sﬁﬁwmwm%,ﬁm
Wﬁ%ﬁﬁwm%,ﬁmﬁﬁwsﬁmﬁﬁm%, "In respect of
Vedanta, dgidr, St o3 I & @I &, 1 can say that they have violated Forest
Rights Act without taking consideration of the tribal rights. #Ha 3¢ c¢@r
a3 gu &, aF 7Y I 3 A B AT AN S qa A, gfer @ aEe & A
N W@ § AR I usdT FEAE TG A F SN R AE @ q&IG I W gl W, §H o
Fd dec P WA §, SHMAU A Fgar ¢ fF #h Fwgey 3@ [a & o= & faw saeh
STed e | B F earar 3R o Aeew §1 AN TgT A 2729
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FeRed #Aged §, 37 UCifodd IR B Feked & DISaR Sodi9g H 6 g1 # 3o
S &g TN § S Agqense URAT # gl 59 SIS H 6, FRWS H 6, FERT H 1,
33 A 1 AR I ST H 1 g1 ST AFhenss TRIAT H 15 AT FH W W gl W,
et 37T ¢@r TR Anjan Hill mine # accident e EAR AT # oSt 98 §,
T W HFT fBUCHT o I Sollaid &1 81 & @1 41l Jgf &, @ g7 der uic g
a’lﬂﬁ%,Wﬁ%ﬁmmlnﬁﬁﬁﬁ,aﬁmﬁmm,%?ﬂmaﬁﬁ
sERFT R fAedr o, SEd Ted J9 AT A9 1 sone g3, @ 39 s A, @ W
coal dust ¥, fo@F Tod 14 &FT U ST @ &8 &, 3987 T A AT
oo o1, 38 Sfer Asfer oAy, @i A St ik 3w @ Rafes
der A, e o Tel S off 9f wREe fBurddc & @@l 9= T gered @ o, a®
AFHCISE URAT AT, IW HIg ST o FE A, $H e B A g M| uwamata S, A
amm§%msﬁ.§r.tﬁ.wsﬁs’lﬁ%m@wm%,a‘gl.gl%%lwm
3T ¢ W B 9N RBfascy aRg & F I FA SRAT F WER H TE FOR WIS TIT
Ru g1 g% sace o ¥ wed § 6 gH sER A AW &I A aEr W § 6 ggde &
AR F AR YA I arem A ¥, R o wma # e arer A ¥ W, # Fw 3w
Alged & &1 g §, St & 9giforad, wAle [feked, el I 3R weifAe Tesi arelr
HSTH H BISH g1 Y TGA F 404, IR H 398, FRWS # 284, ALY WU # 250,
USTEA #H 236, 3WT H 220, Feilesh H 209, FERISE H 145, dffclng & 138,
Tedrade H 126 3R o¥C S9Mr H 111 AR gl 39 RE T T 2729 AR g1 §AN oo
1 ST el MBEYC &, 3HH AR 17.98% MW | FAl AEGd SHR GuRT TIFACIgoilal
WH & S AR § W, S e E, Fe F oo M N e &, B @
mmmﬁsﬁm%,mmaﬁgw%,mﬁmwmﬁaﬁ
3T G AET SR ¥l AR I F HH & UE YE §IN E T S A Ay e
HIA [ G &, S GAN U qgd I AN §, FE U A Rad I @ ¢ & IR gA
Fd H fFas o 7 da 9o 3 &, o dFs) @ & U g7 I & 3TN W
Hd €, A A TASH & THd &, T Tolc A GEY E W A B¥A H WA &, ITH
& g gl

sgd gAN Fid SfEar 3 S.Ev.dr.ud. mew §1 safov AU ¥ Fer & F o9
grede gl F o ¥ AT R
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W, TG A 9l HT TIET FACT Hr TH AT g W@r A, 3§H Fer r a1 R
illegal mining & & & fAv ve quwr e 3 @ &, 39 W T el forw aw@ &
gseal ¥ illegal mining 8 W §, SH& T TS AT 7 & fom g1 3R 39
FEN, A aE FETer F HOH TE G F AU N, ISl A I FF A ¥l s@EfIw AW
m%%q@zzﬁm&aﬁsﬁmsblocksallotmm%,aﬁmaga‘é“rgw%,
3% de-allocate X% @I Sf3AT F AT ARTI

W, 3% optimum utilization & U AR THES UHh A3 A 3T T & 4
didfs # 3T ¥ B QU Fen Fe & T ag B gl aed @ @ U a0 gEd e
SHA 8, R A F q@Y S8 o ST § IR qET A QT BT FH, Th TTY stabilize
FP CIERT 3T JgT arad W & &1 §AR U Sdel Tl =gt § 3R WeR saar dar s
TY A I Tl AT VAT WA HT FHAT AL T T &, TEY g7 AT 100 I FI H
3O X Hh |

T, A infrastructure s&dr ST I@T g1 31 27 7 S H¥em g, 38 surface
W infrastructure ¢ T §, $hacRar &1 @ §, qEX FREE M 1 &, IRaar 5@ @
g, 9O o ® §, T5ue g §H 3 utilization &1 & Hed £ &A & FHS TH
agFraET@T—!Tr%I W, U & U energy F a0 §3T source gl gl SATAT AT FgaTl &
& @Seol & ST privatization & T § 3R illegal mining & W@ &, Sl Ut &I

TR gl

W, # & a9 IR Fear TEar E & gART Geological Survey agd FAAR gl
A Agey off A8 9T @ed F AR 9 total actual reserve f&hdem g1 Fad
estimate § 3X a8 estimate S mine-able &ar & 3R 3R TH-TAgE ¥ e
ST €, @ S F AT TH qgd I5T G I e zgflv AT misuse sTal HT
Tifgw| gafow # w1 § T @A public sector & I@aT =gl gas fov fAfaed o
31.3.2009 F TH recommendation AT 4Tl 3TH Follow-up AT aIfRT a1 & g§H 39
method & F& &E] HT|

W, §A Ul AT H SIGT FIT use IR I &1 IR T F fow A% CFASN
3 &, T99Y g7 low grade T & 3 energy generate X THhd &1 T, low
grade H¥ #H ash content SIET BT &, SATAT 9T 3HH HH use I &l A5
TFAAST ¥ low grade ¥ ¥, Y &7 use 7T & U1 W/ &, 39 HGS H Y use
FHh A power generate X Thd &l S & power generation & &0 I &, o
B 3 W o eu o aifgu, ofth A Fglgy Y R W @ & F dfax coiew &
FIIem & F fAI Eastern Coal Fields ¥ 3T% g3 3ifthd & IH EEREG UaR oS
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e & 38h
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T@YT agreement AT & T 885 F FTT o o 3 I Fgd & & &7 39 ufe g5 &
FIIAT AT &31| EAWE Giak Foals H JAST sy & T §85 & Frgen Faar ar, o9
g I GIm T &1 9% U TS FEGET GOIRT IHT A o] AR TEHEH W OWE &
fF IR FFer Fgl T Foem AN FRlET SR 3T IId # oAl HE AR T 3T e A
FIIT S H a1 A=A

W, #Hd agRe A 3R AT H a1 FE U sdlm F auction H oS FE
Auction @l ¥ Ugel IUE UAT 8l A@IfeT fF AR 9®@  total reserve f&Faam &, o
85 auction AT § 3T 3T 39T & IR H total value Fash &, §ART Fem 5y
I F1 § 3R 3ra fr @ F 37 total value Fas §, §F 3T O F F[are &
for fFg W& W AR ¥ ¢ @ &, WER F A JA F 3TF R AT @ FEaT §, FIH
gg SFfFderd use & AT =gl, sfow o & fav g, vl o g4 @7 g, 38 =afdd o g&
gl feam &1 gafav g fhdem e @ohar &, sHG IR H g S fAeEn =@miRwl

W, # SgEr A€ SopEn, HH UH o1d IR Feel &1 36 0 & 99 gl & a who
will monitor? ART ST DGMS System g, 8 &Il HHASAR &l Hdel 25-30 9T & &, S
2500 AT T WA TS &, TET 3oTehl AW I a1 AT § IT @ §1 30 Faer & oY
g4 FraeT =gl

# s aid R AN AEET F FAW H A AEAT §, geAih 9§ IS F Heolde A
Refes et &1 a) o T § - @R, WEeis s, el W ogeendre AT ge o,
ggl & SN B TR SETE U g q@Edl SHIE §E@e @ S N S W Wl IR FE dfeeln
HFeX & 3T Wl, UG dF Tg7 W Feoldlel ASTA gell & gl 3T A9 T g@ll Serg
Fa F T 8000 T T &¥ & a1d &, wH & g 3255 W Ty & Velte fFu
%|mwmwgam§g%,mmﬁaﬁmmmm|wmﬁ
W Fgell Ig ¢ & 3@ saiw A I3 I A8 S iR, & @ uger sad #
ISERES FA AT

W, g "l A A U a1 3N FEAT AR g 9 seiled U Sd § IR o9 38@H
T uIsde Feaey I T &, O @i SBAr @ Ue dad FA g §, S by & ade
faeifka AT
gl IMPER N &1 dde a8 Agl ST &1 d8 bipartite FAfA §, S @ SAuiRa
FAT &1 T e
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UIsde sollgd & Aoiarh Y gl S §, Shddl Yl AAART o gl 987 R PR AR
a6 F T 500 T Aead &, @ ¥ 38F @U Fad 100 0¥ A1 39 N FH SHF FH
TAT &1 A FS S 3T AT T 3817 &, ofhad el off 39 W easT sigt fear amm

W, AT AfFasys i arq sy #& &, Coal bed methane 3R coal liquidation
A S A3 FAre IS §, W I’ Ve HY| A HAel & T gEAR uer Rad
fBurteie & nma 1 39 FE w ¥ 5 udes, I AR e § g5 §, Afea #F wgw
& Rad Rt e R & [Avoaes Budde B

W, T aX Hed Jgi W T FAe0 & har o1 GeR & & & 9% & o6l
multi-storied buildings § @I §, &1 & foU dgel T B SRRFX o Ig Fgl b
wﬂwm#ﬁvmﬁ,wﬁmwmﬂsﬁﬁg‘é%‘lmmﬁm
¥ ug FE R B adl, o5 9% § IR e @t W16 A H [FfesT wd & W A
¥ aF W ¥, o9 A B e gl IR wW s W BT @ S, a feaen
THAA g ST, SR P {HE A 1 3T @ FH @A B AW ¥l FT 8 WewT
FEM, 38F fov Foed a1 A AR 3E THuw e B T g

Sl eAsel ok WY T H A g Fgel AN 380 e W g STedr a1 i el 9\
FT ¥ Ugd 38 FAS F grem Aw 3N RFEr-faAs fRar Smw, 38 96 & S8 Ig € g
T S| geTarg |

MR. DEPUTY CHAIRMAN: Further discussion on the Mines and Mineral
(Development and Regulation) Amendment Bill, 2008 will be taken up on
Monday. The House is adjourned for lunch till 2.30 p.m.

The House then adjourned for lunch at fifty nine minutes

past twelve of the clock

The House re-assembled after lunch at thirty-seven minutes

past two of the clock,

THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA) in the Chair.
PRIVATE MEMBERS®™ BILLS

The Hindu Marriage (Amendment) Bill, 2010

SHRI SHADI LAL BATRA (Haryana): Sir, | beg to move for leave to
introduce a Bill further to amend the Hindu Marriage Act, 1955.

The question was put and the motion was adopted.
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SHRI SHADI LAL BATRA: Sir, 1 introduce the Bill.

The Dalit, Backward and Oppressed Youth (Development
and Welfare) Bill, 2010

g, #f@AY g eAT (3cR T : FEET, H YA WA g B 7 egRd
anfert, Igfaa Seenfadl & efaa afod gt iR ew fes @t qur affis ik
AT IouaETH & SAd Toil & At H FHA GHE GARTT Fa & oI th wgms
T A g 3R 37 FRifead W dUT TST RT3 Hedol HR deaaesd d2r
3G% NS A & 3uey e & v ue fadws # quenfta awe & oseafa &
Elyl

The question was put and the motion was adopted.
3. AT g I[eal : AT, H A9TR A EAMNT AT gl
The Removal of Unemployment Amongst the Youth Bill, 2010

DR. AKHILESH DAS GUPTA (Uttar Pradesh): Sir, 1 beg to move for leave
to introduce a Bill to provide for the removal of unemployment amongst
the youth by way of making right to work mandatory so that the State
generates employment opportunities for them and failing to do so the
State will have to pay unemployment allowance and for measures to promote
self employment amongst the unemployed youth and for matters connected

therewith and incidental thereto.
The question was put and the motion was adopted.
DR. AKHILESH DAS GUPTA: Sir, | introduce the Bill.

The Agricultural and Other Workers in Rural Areas (Protection,

Incentives and Welfare) Bill, 2010

1. HIQARN G oA (3c YerD) : A, H yrda #r § oA Y 3R e
T FHGRT F M9OT T S & WEIOT Yald HA ol 3UE IR [0 EgRT FAdH
Aoy, e, #fasy fAfy glaud iR ghHeamit & fa & wada gy afed facdw
TS, Aigel FHGRT H Ffhcar, ygfa 3R Rigwes glauw, seai & for Rer o
Aiwor AR W T FeAUHA 3URT H FRARYT Fe IR gEor aE & W FAERT F
T weamor grfdeRer qur wearr fAf & TUAr we AR dcHEFd JUr 3§ S
fawat & 3uaer el & T Teh fqUe w QAT w1 3EATT & S|

The question was put and the motion was adopted.
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1. HfR@AY g Iear - Felew, H AUTF F QAT AT €l

sqmsmedat (A Foer fAE) - AE e UE foh Rtws wega #n @, swfav
3R Feol T gAfd g ar # 57, Aredeye § fAded FEm 6 3 AW w3 S

IqqATEeT (1. §.UA. Faula Aredreyer) diore gC

The Constitution (Amendment) Bill, 2010
(To amend article 75, 80 and 164 etc.)

At Fewrer A (3R W) ¢ A AT AT g
" oRa & A @ IR FAYT W F Qv e i @ @i & @
At & Smel
The question was put and the motion was adopted. .
it Fewrer fa - F A9Ye A RoENd F gl

The Constitution (Amendment) Bill, 2010
(Substitution of New Article 130)

ot FotsT s (e g ;- H gEAT T g

" HRT & diauE 1 IR FAYT e & fOr vh @Adue w1 qenfia wa @
At & Sl

The Question was put and the motion was adopted.
ot Fworer @B : A fadTs F quEa X gl

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Shri Prabhat Jha
- not present. Shri Shantaram Laxman Naik - not present. Now, we will
take up further consideration of the Constitution (Scheduled Castes)
Order (Amendment) Bill, 2009 moved by Shrimati Viplove Thakur on the 4th
December, 2009. Now, Shri Silvius Condpan to continue his speech from the

earlier date, 4th December, 2009.
The Constitution (Scheduled Castes) Order (Amendment) Bill, 2009

SHRI SILVIUS CONDPAN (Assam): Sir, at the earlier occasion when this
Bill was introduced by the hon. Member, Shrimati Viplove Thakur, 1 was
one of the speakers, and when | was speaking, because of the paucity
of time, the Chair was kind enough to tell me to rise up again when the

Bill
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comes up again, and today, that situation has come. With your permission,
Sir, | would like to submit that this Bill is very simple, and according
to me, Sir, there should be no difficulty for the Government to accept
this Bill as it has been prepared by the hon. Member, Shrimati Viplove

Thakur, who has come to the floor to seek the mandate of the House.

Sir, "Tarkhan® and "Lohar® are two castes in Himachal Pradesh while
"Lohar® caste has been included in the “Scheduled Castes List" in the
Scheduled Castes Order 1950, the "Tarkhan® caste has been kept in the
"OBC List” of the State. In fact, the two castes are one and the same for
all social and matrimonial purposes, the anomaly of placing these castes
in different lists took place after the reorganization of the State of
Himachal Pradesh and later on, in 1977 and 1978, when the Government of
Himachal Pradesh decided to merge the "Lohar®™ caste into Scheduled Caste
on the basis of the Gazette of Bilaspur. The Kangra Castes Gazette
clearly mentioned that the "Lohar® and "Tarkhans® are one and the same
caste except that one was doing the profession of iron and the other one
was doing the work of wood. Even socially, economically and educationally
also, "Tarkhans® are much backward than the other castes of Himachal
Pradesh. In view of this 1iInadvertent discrimination, the “Tarkhan*
community, for quite some time, 1is demanding its inclusion in the
“Scheduled Castes List". Therefore, it 1is high time, Sir, that this
anomaly, as has been stated in the Statement of Objects & Reasons of the
Bill, should be removed. The case is very simple and it has got no other
legal impediments when they are treated as Scheduled Castes. It is a
misfortune that the reorganization of Himachal Pradesh started;
otherwise, till before that date, they were enjoying the "Schedule Caste*
privilege. Please see what these communities are to pay for it and why
they have to pay for it. It was the Government®"s administrative
arrangement that they were making and while reorganizing the State as a
New Himachal State, they have been put in to such kind of a misfortune.
So, Sir, | support this Bill with what I have submitted now, referring to
the Statement of Objects SC. Reasons, for bringing in this Bill, and 1|
hope, this House will accept the purpose of the Bill while passing it in

the House, and, in course of time, it will take the shape of an
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enactment. Thank you, Sir.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now, Shri Mangala

Kisan. He is not present. The next one is Shri Ram Vilas Paswan.

441



AN 7 o ymaa (WER) : #gled, S Private Member®s Bill 3Mam g, sTer
# o wXar g AR g o A9 aar € 6 5@ e F S fowefadn @@ quw A @, I
&% frar SU| sEA o Sfadl - dER AR @ # Sea@ R o o3RS o anh
A § qdaFdr 7 Jarm & A Hod: Tk @ category & §, dfhd WER @ egfEa
sifa & enfAer ax foar arm § 3k fonell smuraer aw@e @ iR Sifa & anfAe ad
foRam 81 saeR ot EqRd Sifa & enfder fhar e =migel

S Wk ¥ gAR I8l f9gR &7 o 81 59 TR, «9ner, 38mm 3R sREs & ¥, a9
AER S ggRd Sereta #F o, Afhd S& A 36T g1 AT, a9 deR Sifd sREs aie
# Iqgiaa Seenid A g, ofhe @R # "Backward Class® # gl

3G HROT FA EI;N, IAN-E &1 FAHer werl Sar F i Sed § O e s
H AW & S tat @M @ Srar g, wE #®@ A fag femr smer g, vgsort @
"o foag fer Sirar g, 3@ ol @ Uelgr i vdewr o femm 3@k wRor
TER # R 3MicteleT 81 W &, AftheT 38 dracg 30 a% 3@ &% 7 fhar gl
T gag # Al o1, 39 999 gsad faanr & o e 9, # 398 f@er ar 3R
30 3R fRAT ATl 3l MR @R A famr s a1 3R WeR WER & A el gger
ethnography report 8t #Ef 1§ off, AfFa 3nh dF a7 @ RO & 3 3R z@=wr
AR FA AT §, Fifh 390 EoA-Tegel, A H AR A 8ael SR §, 3990 FoR ¢,
safaw fagR & S “ollgr” &, foae 3@ # “ollgw F@T Sar §, 39 AsYes csed H
ST A1)

QR A TE Feoll AR § fF F9 FE AfOU FMuA gem, o 3HA ¥ S fawefaar
g, TR ¥ FGN AR AT TF FeE SO Amev fF tH W FA S dsges Fne @
AsYes TEeet H §, SI9 98 S & fhdl o FlT A A0, O 3FH A5Yes FC AT ASYes
Tee AW S0, Fhifs TH WK A A FE Ases Fee ¢ AR g Ve # R FE e
ST §, aF 3§ FRC Tod 6 A gl 39 4 H AT &3 dgd Thd §, WER e o
FEC TG @ ¢l dr & & R o F F FIE e war &, FE R @aAr §, IR
A od § & #S wW@w Red @ affeas gar Sw, @ 3ER dRe gad a8 S g,
AftheT g¥ieT & &7 g W ¢ T v R A S A5Yes e A B, T g W H A3Yes
FRE H G & A AT uEEe §, o Cowes af R # dsges sne # g,
ool 7 ag
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AsYes FRE A AT g1 38 dqh § "HR" Sfd &1 AT NfAC & F7gRsg 7 “FR" A
qsPes FEc H g, d 98 Sfd gEy Ve H AgYes FRe A g1 &1 gHa g R o,
og gag # 1989 F AT a1, @ 9. [ st i WER N, 39 g7 g7 T 3%
e somar ar, AfFa df% a5 FH wET H WER A, swfv aF G & w1 3EH gE
g Wifdste W@r o1 f& wh uniformity gl @R i T We # S Asyes FE H E,
39 Sifd &1 e g & fRdT off @l & S, of 38 UASYes FRE AT ST AR S
A5Yes B §, WA A3Yes ¢Bd @ AR SMTI Union Services # I§ §, ¥ Fog
WHER A Fash A ¢ & I v IfFd v ®e & q5ges we A ¥ IR g8 u & fdr
fr F A ST, o IHA ASYes HRC AR AN, dAfhed Tod TSR H S Faw g,
Tgr O A §| FEfAT AN g AT R Uk W A S d5¥es FRCH U ASAeS THeA
g, 3R Q@ U A, Uo7 IR Fg WER G qant A, AsYes FCH US ASYes TgedA

facilities & U]

a9 & O dfaue S 9RT 338, 3U-4RT 9 @ IfY oW, o swe formr § -
"The Union and every State Government shall consult the Commission on all
major policy matters affecting Scheduled Castes". ¥¥ 3R ¥d& TeT TWHR,
A5ges Fee IR 3FH Sifadt @ wnfdd s arr @l Agcaqol Afdera fawdl ox smaer
¥ WA HEN| AT A5Yes FCH US A3Yes Tgeat HiAUA T T, Afked Tar el
e & W & 3R A g W ¢ R A5ges Feew F 9 F g sEr R e & A
AT eSS W B 39 WA @ WA o S d@faue i unr 341 ¥, 3HA AsYes
HRCH 3R AsYes glgest IeldT A6 ¢, dhael ASYes HRC &l S IT AR 3FISH S o
Hiaere for@m, o 3egi off ASYes HEC el ol 3T Hlel AsYes HRC g1, dE FiAUE &
dsTer #H @ o § A onfaar €1 39 Wew # F @ W A2 o AN ;@ SRR A
AgTes HEC & Feo FA N feAm aAr? dgl veferd AR CHgEfAdT w A I AR sE
Ry A FHee g fhar a1, TH.W./wH.8. FRUT T PS w¥ee AgT HAT I

Fog WHER d Fs WHY g fFar @7 difafeda Bdlee o "gfad” 3R
"HETGferd " Y fedTl W, 9ET W CHET afeid” ersq Sgd & dar g gl 5w weq A T
S8 Sl § - SN "®WgrEsiet glar §, "HgTdI" gl §, AR gkr g, 36 ale d
HEefad” gl Cafddt usg S §, 98 ASYes FRC N substitute FE gl Agges IRC
@ substitute § - 3gfId Sfd| afed & §& ofler HTUROT §ST A el Ed €1 aferd
FT FAdeld g & - oppressed. Oppressed d ®s o g THaT &1 98T W N 50 YR
F Hewa R ST T ¥, 6 TG & WReNw ¥l W, 30.08.2009 F REW WHX F wH
resolution & HETA & - S el unconstitutional § - FERfAd 3T S f&m
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HIHT Tg SR I gem 6 3@er ) agr g 7 23 anfaar § S Asges wee
& g A gl ved f9ER WER A 23 A @ 19 Snfadt @ #eEfdd & @ far ik AR
snfaat - e, o, W IR e - & afad # @ R s # @ R - Fifs
AT ¥ STST § Afoiv 9ae &l "gfeld” & fGar 3R 9T el "Fgefeld” a
far| ga=r wer % Il grHaE forward g I & A gH 3@ forward H T A, HEH
A Feletald FA1 & feAr? 6 YR FE fdeel unconstitutional ¥, qEwE & IR
g1 98T AR SR FAT FEl S TET g2 a6l del o W@ ¢ 6 g7 N Bafde sl &,
adr &, gfoeer &N oefd el &t ve x, e fBufRe sl adt e ge @er sl
afard I3had & U e Afaeed & 4, 388 A Fr & @ <o A A afad @@t & or
¥, qfFde &, fard €, 39 B F A T THs ST WER W & oA 7 7%
HEGH A Feh b §H 3 U & AN §| gl Fer A b A SafHe sEe &, g
&, 9§ & W, 9 §H AT G H ¥ dF TSERT @ ¥, 30 §AI & FE g Al
3 @ ST A1, IF AT B A @, AAA e q@, gast F I &, FAT
AR @, YEEmSy FI god 2@ WeR 36 e F fewemar o w1 @ e Bade see
aar, WA amy, difoex @l afoa @t amelr @ eeg off fw amr S Fo Al e @
¥l 30 TPR 3% A W S T @ W@ &, 39 ufsed Fel F g fREgy & W@ g,
TS Fereiad fasm e g I s g7 ard € % S dgges dree A 9 o g
o AfRaa &0 @ gafAswar Aeeh @Rl S0 wwflderd awee §, s dar fAaer 7
IT AT, IE actor F IAT @ 3TH Hid T Raawad Hr FWa g2 ARe gem ar s,
& g dr FET Seen| AfheT 3§ ol ¥ A5Yes FEC F o FH dl F point of view
q e T 3N e Free H gEfav 818 & F g qAfderw g i g, R 3Es
FROT R A H Ef3d Helr, EF AL gl H FASA § fF 6Rd WHR F osEA
interfere &% wifgw| #Hel ger g S & 3qqfad Sifd MW & WA & SR &
e RAT AT - AP TS S Tg W E - & 5@ Re A orwr Jf geel ar S
Asges FEC B GWA &, o @ Fed § B 16 Gwic Agges FEC B AW &, 3@ R
FIE Th WHC, FS YR WHE d $$ 3¢ Wi T NN AR G st 3R T & &
A gE @ ol el @ RER A afdd IR mEEfd & AW WSt
unconstitutional @ g3 g, ToEfa @ 9Ra @ g3m g, TEH [ TeHA H
RV R WER
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¥ 38 Ty A qoar AT IR gfed AR Aemlad F AW WS A w1 FEge a6 g3
g, 3UH HRA WHR Bae o Fhfe S dar a4 g, 98 49 divert #X fGAm I, @l
Aot & @aT T @1 dsde AdeX F RAdUT &1 AFHT 8, IqF AU gH o o5 ® L
uisde Y H, JRRAG # Rodw & @war ¢, W w JRREN ¢, v sdufaw g,
T fauer §, S ogA o d fawnlier g 9fe ol @ A7, Uew @ A, U @ 7
S & vl €, F@ 7 N FEE 9o & €, AR ST 95 Pl FE F S §
ar 3R AT i ¥ g fhaT Sar g1 S g Wl A 1990 F HSH @R HE]
& a1l dsel weiee #d dsges Hiee F FE A o1, ALALA. #w o U1 AT S«
FIC H AFGT Tol 7 & HIC o Fal & gARE d Noadest 7@ ghnl o9 dars Forg 7
ARt ¥ RordersT o1 & A€ A GHRE FT AT Fl & ;T IA| AT g3 o6 WY w7 A
d5ges @iee 3R As¥es el & oo hacs @ AVl dg A N HAMUA FWE IEA T
e BT HA RAT AT S Frdfadr § 9 @99 937 g g d@faue i uRr 312 &
AR WA A N grwe afeos wfdw el §, 39 A sua wfawie aféw g,
$fasT Wit |fdw &, 3 % & UR-312 & ded fowr mar § & gfows ofcas afdw
Fe & A SEuw gffRe afda o gem 1971 A dfaue delvw frar ran aner S
Solet 1 AT @I & 3E A HeeRAr T &, FS FaAhRrd FE §, S FENERE
T 8l e & 9RER F 5-5 AT S @ Sd §, difafefREe @ oamer & Jr § 6
GifafeRae & Fgl I8 °odr §, dE dorar g A s F o FEAdRE g Se, SN
sftaw wsfafawRa afdw &, sBaa oRa afdw § 39 Fgafes & s & o= s &
STEElt, TH A FEERE g S, 386 ARARI® der e 3R gEw, St e & W
T & ot §, d5Yes wiee §, AsYes wssH §, KA FANS & AT § 3w o @A
Roeices e Smwem| gt #@er @ % sariferr & 3mRator g g

St ufees dFex § All the public sector units are being converted to
private sector. Ugd ARG Ufeas dFT & a1, 33T IoT FAT Uisde Toer F| ar
afsee X A o Rodus § afa wisde d9ex & Rodus 78 §1 39 38 FROT § &4
B @ ¥ R W dueT F ST B o IR ¥ 3Ee dsges Fhe, d5ges omew R
J9as FARST F AT AT B W & g HiHST BEET N a1, 37 TEY wigae dFR
H Roduad & a1d F 7 Aff| AFT 3T P FAT RAET W
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ag &, Woua.d. T ¥ eH AT B 6 gy #\en §¢ ¢ g wiRu o fAeh aF &
3RETOT T FL § 98 TIGR H ST AT el ARy ST 9am, Fhifh 3ma fAsh &7 &
3T H FeHSBSS & W T FT &d &1 FANT HRA dothal T ¢ 3T 3R 3R @l
W &, T T @ W@ F A T aF I FHener I AL, a9 dF TGN F AT
el alell 7181 gl afoTr ot digR dAFeT & oo §, 30 Uisde daex A Rodesr ger
oIfgw, wgrgdrae F, JRE # Rerders gar @i ik @ & & v aEg H AR
FhelT 91 foF U We S Asges Fee A ¢, VsYes osew H g, W AU H 3R AsYes
Fee AR AsYes gresH A AT AT W, Foal Asal & @A FH R, TR HN, FgA-Tgd
gwaTe &l el § T 3 diee & v wee e

g g fafar (35 @ &, # 39 G uge congratulate HEAT TG E:"\
f& 39T ugel Chairpersonship # #3 a1 s Rar 21

3qweTeel (31, §.UH. gaud aredee) 3y

ot geftem faRan @ @, 7% 9gd Agcaqor ¥ g1 Ao facera oY St gwahr A
3 &1 RATT e qgd BT AT §l S OH A AN §, S AwAar §, sEwr A
& THAA Ioglel ol HY R H B, gAfC H 3w of gegare & agehl #F g e
AT I R SH e F 9Ed IR AT §, AR §, I PR A, afadr & fow
e gF &R A, o #F dad g F o qu A RBumd Fow g, mearh afad §, I
At A N R gl AN oS TET F Rodee & ag o, 3 et I3ne e & v
AT 38T W@ &, 390 [RAl WE N AFFeSC & OF , A e R aH 4,
ABNEEY & A § ol o W &, 599 306 A4 ©H & of U, safov st & s
gedre AT dE g

W, fced o @e R R & v e o g1 & 3@ aig & @ @, #A wed
Rare weor 7 off, AP o UE-agd TEEN ¥, TF & W@ & A9 g F aaeg o
Th HIS B AYes Hiee H Affhde Aoar § 3R qEy WS 1 AsYes Five F Aliefhae
e Aear 81 S FSeH B 8, 99 J T H o §, T & hRAy 7 & 3T 3w 7
IFIET TTOU-g=d H, HR-H H, Roa-ReRe #§ e g I &, S8 & §F aen @
TEd g FAT ART| T PG GG ACAW § A SN & ey g H Fh Sh @ ouw e
fAdes e el & RaATaer # oler Is7 g & A Ty A5Pes Fie AR Agges Tme
W T g oA # W sy €, O ad-fwe F Bgw ¥, ww g, e ¥, 39w g,
s ¢, fER &, St W et & R F e o o aFAw g W, # oF Avemw
¥ FE deaT ORI % 39T H U Fiee KESURI and KESURIA &1 &R, KESURI and
KESURIA # St
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e ARF ¢, 3ud dof ¥ & A5 Asges diee A § IR qEw o dsges @ A
q& B T aFd s @ g W ur, Ow a9d s Sedes fRAT ST W@ 91, 39 a9
IS F 916 o S . W, Fooes g8 IR Fo oifd wa. 8. # oo g8l A g
ST T S F FAAA A gl SN IR F oS e wH.dlL # g, g% 3 H v
g T Fear § o uw A Sifdare F S T g, 3 A A% IR g, A W Y, W
i, &7 Rad Fomg & €, W &H U 39 F T FAegy A €, dw ww.d. 7 &,
e TH.EL H gl

T, gHR @l deheith Ig HEHE @il ¢ fh KESURI and KESURIA &I &Y e
LS A Noeicas fRar a1, e aeiic i W ¥ Faa Wi fees §, 3@ amdr-
saE H Rear g, ¢feetell @ vs €, d TR-Fe 69 UH @ §, 9 U& ¢, URaN UF g,
Afthe el B & 5w afd & g3 a1, 39 o9d & W BRS H aow F
AYIST H KESURIA wg. @, &1 foee # i€t § 3R aroRay, Seleay & F oy vg.dr. &r
foe # &1 & amud AeTH F FN S @ g IRy e wgeh 6w S Bwiw €, sEe
8h frar S| Th TeT A, U G A, h Fe, Us Sifd dsges wee A I B3R
gal SHTE W, 9§ Sfd Asqes @iee H A& I

HT,E?WWKeotaaTﬁiﬂlaﬁﬁﬂ’ﬁFWﬁzﬁ,aTﬁﬁKeotaEl‘lﬁré-Taﬁ
# AAGT o1 U1l 384T A Dhoba 3R Pano Sl €1 38 #HI Keota S A5es
FEC H goaos 8 S A IHY Ued dg o sges diee A A, T ww. A A @ Ak A
r.ar.dr. F o o afa et ST e €, 9% JeriftHel SeRe H 3 Sl &1 o
FCA ToT H AR Hed 8, AN UgTSI &F H 3ol Keota el Il g1 St e &1
# WA §, 3 AGAHN Fed §, FAfF I Ao uwsd T § AR A Shret F wa &, S
ST & - | &, S WA H F{A &, 399 Keota Slell ST ATl Keota TH.&T. &
godo[s Al g ¥, Ak HPIR wH.W. FH SeFege Al F9 3@ W@ ¥ A g F W,
VT e & IRT ¥ I RFA gl R WHR & 99 315, O R-ad g & a5
a‘aﬁWKeotaﬁwgs'gu%lﬂwaﬁ%wmaaﬁwﬁsﬁﬁwﬁﬁaﬂm
TGN B IS & s W g o, Sgd WX AT E, SfEl W AN HUH R Heg
fow ¢@ @ & 3
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ﬁ%naﬁa@,aﬁﬁ%%m%ﬁ&mﬁwé&r%wﬁ%%aﬁa@m
fhar &1 U gHIT TE 3Ted W & fF S Aol gid g, of BUsd g§d &, 3d% v
TS HI-FAFR, 3odh T A T FO HH AT, Jg AT Slae H Teh REAT @7 8

u gy & galt ¥ v o W fRr §1 o gem W e W o oS
neglected and deprived &9 8l §, 3% 3icy SR, 3P THAFTR, 3o [T FH
FEAT, TE HUF G & U e @ B

ARICT, 39 AAA § H g fAdes Fm agh F Q gy A sc, ST 9 gfedt &
HARTAT o & AT, 39 THT Fdee aeidic f % T Re-survey H| giodl & o
# 3ar S SIE-Ad fAwAad §, 3o 7 oRart & & # S difference dar @ w8,
gTat & S difference U7 & W@ §, 39 3% A & fOU, Taw Thar 7 S &
fow, 3T Re-survey #Q@EU|

3l 3EET THR & KESURI 3R KESURIA &1 A5ges Fiee faee # SFese oot
% foT Letter No.31786 dt. 18.11.1978 SaRT (&S & &, ST 3 el & ethnic
status &, 381 € g T § IR I HG ISET IHH THAS AR Bl 3ol
§Fe3 o & AU, ethnic status, T & WA, 9 TF & R% 37 @ &, Afav &
TE TS 6 HE HAST FT A IR Fs Gawd gell #F 39 ¥ qUr a3
gfEamr & @ fAdes e aEd g

#H 3T 7 g P AN F gA ARG & T R o Tom A, TR of S A wa
g, ae afard g ar Jnfeareh g, @el Fae fReg & e &, A afed mfeardr fhRETer o
g, AuowE o 8, o o € 3R Rw o 1 gam anfeardr efoa sifewe, frRma=w 3k
Afeet & of ¥ gufaw & uE e AN B AR Fad oF S ¥ A9, ReggeR &
TE, Rfsea & R, TaH T & FeA & A& THST AR 9 T o1 T9 Rfoewa
# favaw axad §, #=d §, @ # wEerh § B A el & AeW @ #S A g, gafov
g1 TSP 53T Fh FO afdAfthe ST B RRAYM FEA AT

SHRI A_A_. JINNAH (Tamil Nadu) Sir, there is a grammer in which a
literature has been created by our beloved leader of Tamil Nadu, the
Chief Minister, Dr. Kalaignar Karunanidhi. About the Scheduled Castes and
Scheduled Tribes, our great leader Shri Paswan spoke some time before me.
I am a small man from the DMK. I would like to convey my thoughts here.
Even in 1974 itself, our leader Dr. Kalaignhar Karunanidhi was the Chief

Minister of Tamil Nadu. He requested Babu Jagjivan
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Ram to come to Tamil Nadu to start a free housing scheme, to give houses
made of concrete, to the people from the Scheduled Castes. There is a
ratio of 18+1; 18 in the Scheduled Castes and 1 in the Scheduled Tribes.
They have to be felicitated and facilitated with all benefits coming out
of the Government. That is what our leader thought and he started
separate schools for the Harijan children and the children got gold

medals and other awards.

In this 19 per cent, 3 per cent share is given to one caste
Arundhatiyar, who used to clean latrines, lavatories and other things.
They had been removed from the society, so to say. They were not at all
enjoying any benefit. At that time, our leader, Dr. Kalaignar
Karunanidhi, came to understand their difficulties and he gave 3 per cent
within this 19 per cent. Whatever the Scheduled Castes and Scheduled
Tribes enjoyed, out of that 3 per cent was given to the caste

Arundhatiyar .

And, now they are also getting all the benefits of different schemes,
like housing, employment, etc., of the Tamil Nadu Government. In colleges
and in jobs, all opportunities are being given to the children coming
from the Scheduled Caste families. Even in medical and engineering
colleges, our Government under the leadership of our beloved leader, Dr.
Kalaignar Karunanidhi is giving all sorts of benefits to them. Even
though they are scoring low marks, but they are getting admissions in
these institutions. But, nowadays, these children are also scoring high
marks and getting gold medals in education. So, this Bill is really going
to help the Scheduled Caste. Therefore, on behalf of the DMK Party, |
wholeheartedly support this Bill. Sir, | thank you very much for having

given me the opportunity to speak on this Bill.

A W A R (ReR) : AT swwememer S, & o agd Faw § R osm
qY 3w g B # S & fow Rifaa 78 o1, afka AT dewar faved s St 7
S RUw o ¥, F R e F @ET g1 3w aarr ¥ R ¥ S et whe §,
MR IR RE@E, T g AATGS T & TF YR H &1 0 F5 0% T ¢l gAR R
# H i § orer, 98 FE-HE @d 7 fod S @1 g9 e F sgd A wd vl §
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& el 1 t @Y gl ARTI IS AT FA S FE 3URYd §, O # fAved g o
& 30 009 & AYA ¥ T 93 AT FATT 3BT AEAT g, 3ToT gen fR 3T 38 W
mmﬂwrmﬁﬁﬁrarﬁlma&raﬁmgmm
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g AT g S S U Riar anch @ % e onfa @ A dnger¥de dHE, S e &9 ¥
Iqgfaa aifa &, sa@ R Mfaefe sRor @ o A e grn W e A favea
B SN & St fadae §, dg 3irer s AT & HROT AT ¥ FE FHAT PT IAT AN 3eAh
=G YA A AT GAEST ¥ O [T F 57 vhR fr Far #el § F 3R 59 awg &
St et el 8, 3a% fAv wr fAee glar @ififre M e # 56 o # eqgiRd Sifa &
A % WY SEd T g El FT SR e Wt & G A §l gAe @i A
3R FCRT &, 3o WA G dTell THIFA T g ¢, Afhed F§ FAIl T 3o AT
& aar e oer @1 wgd €, & Sl WX 38 AT @ fer aiv g2 anh S ue fig
AT Y, IR g woer & el g3, 3@ Tl A H oA F FuE F o F T A T
mma@n%mmwéﬁmmmmméﬁmaﬁmsm, 341, 342
S 3y @l oRfEa g1, & o dgges it M g IR FA o TEW g3 oRA &
iU # T & aG FE FAGATT I F IR qsdl & @ gart avt @ S e
g3 R, 9% fiq @A & 3 gam &, AU Agges @i AR 1960 3Tl A IR 26
Siefadl, 1950 # S WA ST 3§k ded AT 5o HAANT TN 7 Teh §1d der dr 7
oo 5 # dfeue & 3@ TRedor # WA G| F8 W T wE 9§ 9 IS T§ S
AT §, I§ Tod FROT F, dAfea AMaEfEE FRoT F Rg wAS F AR 3w PO
S§ HRA 3STe g3 8, o g 3ee ARA H Iepqad ssd & oay, g @A 3R
St el 3T g3 &, 3W URAG g FAS & AN FIA 999m FE S T
ﬁaaﬁmmlwﬁwﬁmm,wmﬁﬁaﬁmﬂ?ﬁl@sﬁmﬁa@
deT B & 6 e g 8 W ad ¥ e S A qgeE # el €, S 6 sgd 93§
T

3 W gHE 9gd G | Al Fel-del S AT A WY AT B g WA g,
ar 31 sga st B g1 HAfE PR A Row 6-7 @ T # R @A ¥ Fo wA &
TaT &, TR SR AT WEMcHR AT, of Yo 3F TR Th-al @ar| 3 THFSOT
WATH B, FAR @I o Yo B SR A g W, 3T @Y IH GHT A9 o
FagR fhar, i 3 Iqd S & 3d | AR FAUH & ol gt 3o Reansit
TASA A| AT STHACIET SN, T T I Fiwe §1 gElAC S AsTes Fiee IR,
1950 &=, Tor& 3aeid @it Sfadt & inclusion gar § 3R gf 3@ aifa & @
g’HTWﬁWa;WEﬁ%%ﬂWE@?IWW@'@Tg&T% "Those, who are
Hindus." s & s# sigl # SsT a7, sU% ¢ ST @@ & Sier m@n FhiF 9Rd &
dfaure 1 URT 25 & Hdd S Req g f cgredr B, foeq Afr & fReh o sepgfa
S @ v w @ a FAG S| Beg HOAdeT FA1? WAUS & AATAET F @S
Tose frar & Req @1 Adew B o § 3k dig o &)
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ATAT 3UFATEALT S, Heol # T TS o W g, af # 39w ww 3R 9w a9
sharemﬂﬁ?ﬁél 1986%@@%#%%%— Soosai Vs State of Tamil
Nadu. 38 S applicant 2T, 38&I IRMAId FROT ¥ THRT AR A6 fHelr, df 3eaie
& fear, FifF F Req & & H YT gu ¥ IR A A TRwI @ a0 A AGE ETS
FIC o 39% 39 HAGT F Ig F§ W reject I A & IfF 3@ 39 Reg 7t &, 3
39 T S @ AL 3| AT WA FIE H AT AGAT STHACTE S, dg e
qgd & Jud gl A FE A el & F o F dfouer AAEt J 1950 A g
Sifdl & o WX S HRETOT AT, a8 Uk #{ITESm Ul, S golRi ast & fdgrf@e etwor &
FROT feg WA # e e AT S@ A& T ¥F AG TN A e @ @
aRad A & a5 3T o 3 AWoT F ReER §, T9 dF Tg R AL FeEm|

I oA aEe dffiesg # a9 W W@ A H afeeg B oad gAadr g, a W
¥eel Wi I B| SUWHILTET SN, Sl AN, ST ¥ 80-90 W U FET W I
aIsaT P G I I Tolell USAT AT, ol it 3T @91 & ol9T &, d 3ol o1 § §9
Wlmﬁmmﬁmmm,ﬁﬁﬁﬁwﬁa@mﬁm%lﬁﬁmﬁ
# 2T §l IS H T AT Feell AEAT §, A $H a1 B 9gd feT ¢ F GER & v
H 39S Sfa & e o el geng, o e gfoa AR v F gEdr Siw W I A
mﬁma;ﬂmﬁsﬂmaﬁmmgﬁ;mmmwﬁmw%ﬁaﬁw
wm%,%wﬁ%%wmmlmm%mmmwﬁ
m,aﬁﬁﬁm%aﬁwmwﬁeﬁﬁ?ﬁmnﬁa:%ﬂmm%mﬁﬁa
SfT F dT 93 FOf & TET o died F FHA FRd | TAGAE o gAR fER kg, F
ST g9 6 agl gafl e Sgd S9r @I ®1 3o @ S, 3T o Fhr Eed-wAsd §,
# st 3R food for thought & T gl 3qqfd sifd & o1 Ffr Je-fow v €l
oraeee & et goft qar & Ffd aom A sEE SN §, A 38@F I AT oA gl 3EA
Fel fh 39 gAQ dldr A AT gorar QST FifH Foeud # gH w$ SEE I g A
Gfe#T & 6T A ST Bl FH W §H U TS| g9 FHeRT A el R gEer At &
fomcest & RF aomr, gFeR aeeh F Rowewh & RE somr, a@ qu b o
FSINN? qgd T, I TN, AN AC| SE FH T A, 34 9N H FoM gl F§ MG H
51T 80 ¥ axw # § I F gEen §, wN-Fh & wRerw St fr fur qwar g, #F s
qgcd TEA HXAT §, A AP NS A 97 &g @S gsar ¥ IR Hgd & @y S enwor
g3 &, % faefae o ¢l
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& TgT W ST O H &5 §, 3P 3T & PN THASAT UIM| U 57 a0 R
fTOR #9397 6 ARG & FAUW & WAERT F 99 ARG & AU 99T, 39 96T
Ieglel R R YR @ 2@l A 93 Farel €, o W el gor o T RNl IS 59 H
AA facerg st St v fecaforar g @1 o1, A HY oW F W AA F X F S oo
g, 3¢ # i I F¥

mﬁwmmwasﬁ,mw%ﬁwwwéﬂaﬂﬁgcaﬁ%mﬂmﬁm
g AT HN S, IR e 3RT @ A g W9 Al WXl R[Yus wWo3muer St
3c g, 3§ # S §, WAfhed 3R HE N sHG qUMHl GRUTA & SR A Fo @
g Eh, o §H dgd 3T wEm|

AU ggell ST FE &, AU A O S §, S HE &9 @ IR ot g, S
gl e, amfoe ar Toeifad FROT ¥ O 15, FAT 3% 9 H T Fs AH
TR F g §, dIf 309 Seaege T8 ER ¥ g1, 3ifeoifaca ale & g7 # Ig weh
et Tl & fSietel Ieqefd Sifd 1 omer gl e w@ige, @ oy o o, Fifh
ﬁwwmgmﬁlﬁmwﬁmﬂr%vﬁ?mmdﬁﬁwwg,w
deprivation TATCA g1 WRT| 5TF aR H IIH WHR FAT FHOdT &2 FAT TP HIg
HFrfasa &2

GO, AR AT Hewdr A o FF a1 3ors, #H o Weper gl waT F § T e
afi¢fhdre A @ feen wifew, 3@ ciaaidr gehr =ifge, arfd sred o 38 oy of
3o 1 Afhd W F Fiee @fefhke da #F 9gd Hoars @ ¥, R W AU s Rer
gl, 3ok WCRM @1, AT WS @ A AU USU § TF Had Tod H fANT TG g, TS
T v g1 36 IR FH F §H Fs gaNe Jfealfaea diferdll & Wahd g2 A F$ R
IO 9A & Hefa F o q@r § R el A s @iéfhde & v aR-aR @e d@w g

Agrea, e AAD sY S A AR wsq oG fRAT, IER AP OF Tgd J9w
3qerd Ire 3 I@T 1 AR f9gR & v olgr Sfd &, S 3fd Mosr & v &, 9 & &
FH FA g1 Heleg AT SN, Al v S Sifa @i &, S AsYes wsd H O B
A S & TG gem, 9 ofAAT, fhenEier & & & g 8l

AT UL S, HA vk FH AT a1, 95 Wud F@ A F F A5H F Qe
S & @Aa MR @mar r ar, Afke g o eV HH UG ¢ A uear g A
AT T FH ASAT UST, FAIfh IR HAFfAeH 5T ¢5c § fF AT & TE "IFR" &
for g3 et @l & oz wsTl dd FH HAF FE ﬁagasﬁaw%msﬂrﬁiﬁﬁ
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35 g 1 AR FeT 6 Tg feper gl ¢, Ak Teaeed Fg-¥El A AT E| 9 TH
Riereh 1 AgFT 1 AT AT, @ AR AR BT F T CIERT & fAv 3@ A arer
o5 gsT, sEfoT dF FEr a1 F FRe TRfhhe F TN F AET ARG T R g
U

Aele, 39l HY el 1 HAhr fear, sah v # T F Faa § IR AAA
St T HfAeAeeeT A §1 H TR HGHAAT STET Sl FE F A & T gl 3 Aq w5
gl gt &, @ # dmar § B s oifa & Afew w-fw w awee sww #
FIFAT I W &, TR GRCH Tofol T FIRA FX T &1 AT 300 § Fdall & Herar
g, T A A AeHA, Afdd e & S 75 a@ eh §, 3@ i@ g I sene g
30 @ H A ol A Udgidh WERBT A1 AW o @ g, Yy Reansit v
gt oft e § 3R 3memst & wfasy fr Rar o FET & R W YER @ a9v
A& FAN WA I, A ARG HIh G@RT S ST o A 7, 9 T FHA G| qge-
g Y|

A S R GRaom - sTweTewEr ARlew, FAsH A Rrad sER St Tw fa
A S § % AR 3R wae & snfa & §, 3w v @ 9 ¥, Us § @He™ &
der § 3R 3§F AT M Ig dearT A glen @R

W, # sEd o I3 FE Fear § 6 . Mo s St A wer a1 R gEa
TS STl of off, Wed TS 3emer 3nf 3l § 3R 59 e d#reish e
U AL Bl 9 dH 3H Tollfdeh HGIET & Hls ARG FA& &1 SHA H$ a T a6 6
ST GARY Tolelliceh AIfédi 39a gwe & faw, 3va Ral & fav 3R 3w o & fov
Hﬂﬂﬁﬁaﬁ?ﬁaﬁagﬁMpreferencem, JeI-del I 3 Ufeafdel aeh Idg ar
g & € T &7 9% &HeG &1 9 IE o Sd T & fF g 3 well wisher §1 # 309
I g el AT § T gEH o MFehel ®T AT &, A IS o WA F Hex a@
AT &, a8 3R &1 39 Ad-AemT o ¥, 35-J5 o & 3 ¥ e TE o oufiam &
& €, @9 SAE Uk WA 8, Wed ARl 6] Seelll SIS deh HARIhdT 6] Seeld,
ar g1 NSt F RS AT & A E

AT FEEH, IR Th Ggd RIS F a1 g gl H oA Shae hr ol
IAT §l A AT d§ I FAAT FAA T3 F & I AR IHeeR AT T IE @I &
S8l W a8 Ugal U7l & 59 oler ar, o9 & Gl Forg F uedr ar, 390 @FHT H vh a9
7N e gl Rl 93 el &1 veh TR o1, 3§ SXde @ A g o6 IAT 3H R A
Fdoll @M 81 T7 foh q§ el TS g1 an, AT &A1 W 38R 3MT H Jurdl, a« 3EH
e fRAT, 38F o 3HA YE B 3FH T O
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A ag FHET off e@r ¥ 3R us FHEr g oft ¥, Jfha e off I AEf@ear 34 3maR
W E 5T W Ig AN 91 I8 § F @b d9e dgoa & Hig BrRier & 711 PR REr Side
F eeT TE U § IT TG W § A E ITH G Seolel Ps AR g @dT|

# v ad FEar § 6 g Toehfaw oidt, AR 9 PE FHAT 8, FIs Aslicn Gt
g A P TEA G, §H P T WA Toll ARV F a8 R & aw #w e a6 &
Hlel el YT ET El Te FA KA F guw & A6 ¢l et H hE Rl F g2 ¥ ar
m#m%,wmmmﬁwmélwﬁaﬁwmaﬁww
FARY AT B §H Uk SN SH g1 0 & &% v & 4t § T ag Atadr A gem =
Wod &1 W TAGE Aol Sl HaH 7 Sgd Adee Yer A A I, el F Sgd gon
dar X & M| T GToF, FE oS F, FE oGH F AN FEH W AT F AR YT @
T TG dF A ek G AN, d9 dF a1d A6l a1 Thdll T§ ek Hy A RAE
Fel W A AGT ACIAT| §H SHH YW TgA FoH ¥ AGT, fow ST = A gL & S
¢ ashh 7 e g, i weh 3us el onfa i gdr & o @ R aw aifw @, du
g, SEAUT R, I A & § A1 HETelA g1 Sfd dh Ig TFRT WA ALl gidl, o9 dh A
I T & FAE T Teon Ford A & B ¥ a9 fww Jw Foow & @, @
g AR UH BRI BN HT @ I§ Heok ol & o Wl gl I dr Tsnias urfédi o 3
A A Repe &N § owdr el saer 9 81, a8 wga & saf el & @gf e
der §, safav sHer Ree o afd gl W g SNd g1ffe & &l o gANr Affshar seel
wgl W? IS F Uh Fool F9 FI Tpel A GGT R g oW § 6 P a0 A doh o
WE A A TE AT A @ §, A To WA ¢ ag AT S T g, 3@ A
F N 3 g A sHA WS AW g Bk W e der g g, WA AT TE §F
g Rl oig & EAY FH H UH Fear, St JONT FgHfad Sfa # ¥, I§ W9 qWaW
a6l g9 dsuar § AR Fraar @ g8 A g A9 &, 73 ar sAfav dar fear amr g

W, FE el Regrald & T Fd1 Feol gl H IUH Th IR A ST FqT gl
e o 39 fael 93 R H SR ¢@ o, AR grgae St & o S wer, # 3w
I ST el § % & M A A S 93 TR I8 g E, 3T FS H T arel et o
gfod @ & at & ¥, 3 @ Rar F & e gu WoRn swaE FRoT 7% ¥ B osew
X g9, o AR FAT F YA A &, d9 Sl AuRd A, AT F WE AT F HEI

faor feem & 397 W &1 3T Y Mg F WA art §, 3R 3T FAo 3o W dr 3T
Jgr #f TEr Reufa fAeet
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ar gAR T @ ¥E IR w9 AM? sE AT Thel A1 AN S wEUW §, 9 FH
F, WHER HH N AR T 0T aidqexer dar & & o, saa 3R safaad & g5 e
I 99 gAR Efous & 3eX o NIRRT S 1 IS AT &k IHeX T g2 ;al F A
AT ST §1 aEt F GRS B: AR F eI & B e A 3R a9 TF e Fcr-arsy
& FH A REET AT AT IGART FAT AT, Al ST IFHR SHTE FI A;MeAr A o o AR
g e A S-S 3R o A Tem Il 3T 3HH =M s TR § F ag e
greid @ ge o S At X HeheT|

#H ok AEIH § g Feel AEAT § R FaW ugd g Ram & &7 F uger FE
TR & q5 Tod FCN ART F FIH THEAS FdearT g SN, qeenfaeg g St o @
AT, BIC-T3T S AL T AT F Joa g0 el Tl @ AR @1, o wd o &1 FS
e F W}, d9 T FEl A A sARRE 3ReE AR T 39 Tadadr & A gl

3T 3T o @R F dea € F Ry g F FO anfa & et A Ry Al s
& e & AR W A AR Il gAfw W@ TR R 3AA Ak goFA B A Al
3T @8l 9 AR A NP IR SIS SO U e S §, A ggl 9 o O saer @ R
IR T @Rl F Ag SHIE o oF ar gH I FWE? ofF dF AE I QAT ¥ A& emerdr
3R g TS IS A6 R, a9 d% 30 Uokilae ST & s A”S o180 gl &
@ 7§ FEaT § B gF Yo o AT ST 93 S W ¥ o ifa &, Al #H s
AT F6 d IR gEe o A0d F dF FHHA 30 Fs AV JAG ¢l Te §H & I
RS & gficem gom fF S A A 39 TR AAr Fgeddr &, 9§ AT ME &, TE N
TR & gl $H d1d W A & AT IR FATAT & JVEHR Felom, Tg #H 397 FHgdr
gl 39 A AT for, Fue fAT IR SgA-sgd Yeddr|

At TorEhfa wwe (FER) W, & R & 50 HAdr & A9 19 qF AT g,
Y FEdl §, IR AU A A

qI A T A HEl e ST HFHSA W,

ar Rfey sifaat & & A g 3 @b B,

A Sl § FREr, ar die 3R wEl S dhdr g2

W, # g g of & gaud #AW 3R Faonfd @A HINOT g T§T AT, olfehel
fufd a8 adf &1 39 & 50-60 W U A NN & T, AR UREN A A fEer 3R
SEAT & IRaR H a1 fREr AR
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TIHFT FI AT qTel IRAR F G FIsT Il § gof HT 30w a1, @ 38 66 § g g
U3 H I Wr WA ggeAd ¥ R it § gIngd g S| ... (SFEuw) ... d 38 9
& R QORT A6 ad F| ST Segia o aer fh S 3gd ol A, IAe € st
TolelT 93aT AT, difeh 31l AT fohdl T o U8 U] 9gel I8 GodT 2| 3§ a& oR-¢R
FARY @ LT deerll, O o §H AT T 3EA Fo o AG T Fhd g

T, #H IR IA dEA § F gHA SRR A q@r ¥ fF awn S ome e F, S
g Sfd & ST A, S AEHR AT 39 o oAl Sl & ST A, IoARr S WRHRT Heple
feam Srar a1, 9% IR & Swier H fedm ST ATl FF AT F S TeheH 3ol gl ATl TS
A Heh el F d@r gl WX, $EH HfOREed o AT AW AR A & H fRdr & R A
FE @ gl ofheT, STa 1990 & dgl A Al THIG H WHR NS A A FEE SN o TJolew
TR A, 7 & S AR 93 Al F TS F T A N WA FH T f, T W oS3
AT @l TEd &, 93 9T 3H Sl B GleAr ded A, Ak A Ted A 3H A W
N HH A &, 3A9 3eglel Pl o T o8 W, T FAheA fFl gEX #1 a7¢ s, T@
ST R gE A AG SO FH A e Sgd AN Rl P OHHA FA G301 31T
AT S § R 3 fewehdd Far df| Segie 9o A3 A SReAr SiHe WX 3egia Sifa & ot
¥ fov, R F v, W & AU Ao v HRX 3797 Fa1 F gH A s @S &
AET, 3egiel dgl W Thel S S|

SYHHTEALT S, G T MG §U 3Nl gl Aol & ¢ ¥, AN FoN-Folr et 3meh ¢
o 31 o o forell @ S & ot & v #ga € &6 ¥ somr 81 # off s onfa @
I gl ogA Wei A q A o well IR A, RS R A # A€ @ o, RER
WHR o Fefel Forar & agf W anfa & &t 6 v d@ie gl 30 9@ # 15 gl aF
ggl Wi # A g I, TRl & 3T d& HqI AL el

3UHATEE S, WA UH A HI ST NIl §, IHTOT Il § g Feen T @l
ATT U ¢, Ak @rer @l AT Uw gl A @l AT ue g, o aafaes St @
gt disT G gIl, A WHT gar, ol 3. AHAAIR AGAT H g qST G g, T
WA gdT, dF ole] Je Jred Sff H e dfer Ar gl st B disr q@ek eglel et
& o HbET A JH W 3ol g8l W 99
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e Rw, fstel oerar & 76 qF g7 A F W@ IS FA UM §? e A $S AR
Jrem, ofet g S § & 3mer o PR R & aR F AEH & W F Iw e s
g, TE eI gE g, FE e < §, o 3HH AR F ydw 7 S @ Ar g, €3
SR T gl g 9l AT Sar §, 3R dI9Tehel & @ Uil oTel ol &d &1 o9 & Inar A
AT §, A * & A H S gl F e Fea § R o awee Roar dow, # wwar §
o T TITRel & d & SIR| 59 W F Fgd & F g7 el @ dgl o o8 & &, de &
Il JE A &7 &, =afav g AR AU e aiored ear AU gART ardree 7T ¥
3ol TRl 3ereT Bl S g A $U # gl f & AU ¥ gige gom, o g Fg ar
FeTel TN US| 3PN GH AT Fhlel A6] FAIG ar Tgr grad @Il

3q@eaeey Sff, # 9 F gdiel g1 H IR I dEar § o SET I Atrocities
on * F HATA &, TS d% TH Y 37 37T Ao =gl 141 §1 d HF anticipatory bail
o od g, gl @l H for@r § & anticipatory bail is not permissible, @fda
q @gd § & * W Fg a9 & AL g § 3R 3§ HROT U N 931 e Sl A€ I B
SHH IS GET IS, FASTAT TS| A9 Fheld o Faf AT, ofdhel d@l Hied dor 82
ggl Ffed H interpretation F Al GO A dor 1 g WAy S &8 8 &,
AT ed S AT 45§l AU gAA der T UH Fumery # Sl JReTor AT 9sem|
fgFda & =T # 7 HT qeI, TAR H AT FEl AT §, fhder ST §, THrer it
H e [T BlaT &, SHIIU a8 "ol ofial &, oifehel T 3aa & & Tola?

gafaT & MO FRY WA § F 37 R TR GO @ afee favead s o S
Jor org §, # 38 ek @l aXar § AR Fear g T afedr IR Rost & oSt
ITFRAT Saw §, 3H GUEer AW & AU g ¥@ Feoed § & e wE Far Fe
art| # 3ifow a1 FE F IO AT FACA AT §, S FH TER B

"R AW F, 6 9T T HEY Fder oA,
St dery g, T formem 3Her sy et
YT |

DR. ASHOK S. GANGULY (Nominated): Mr. Vice-Chairman, Sir, 1 will be
very brief. 1 had not intended to speak on this Bill but 1 am deeply
touched and inspired. First of all, 1 would like to pay my humble
compliments to Shrimati Viplove Thakur for bringing this subject to our
attention and for introducing this Bill. 1 have lived a very long time in

this country and one thing I am ashamed of is that
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caste continues to dominate our thinking, our behaviour, our Aachar-
vichar and the way we behave with our fellow beings. It iIs indeed a great
shame. We talk about economic progress; we talk about scientific
progress, we talk about ourselves as the world power and yet even today
in our villages and hamlets caste is well and alive and certain castes
continue to be humiliated, humbled and ignored. Laws are not going to
change this country; only individual attitude will change this country. 1
was born in Patna. 1 remember, night soil used to be carried by people on
head. The people who carried night soil had to come at night. They had to
enter the toilets from the rear to carry it away. Nobody knew who was
doing it because according to the Brahmanical culture as long as you
don*"t see 1it, it"s not a sin. When my grandparents used to live in
Banaras, our neighbours were very friendly with my grandmother. When we
were children we noticed that they would not visit our house other than
exactly at 12 o"clock so that their shadow may not pollute the higher
caste. | asked - 1 think 1 was three or four years old; 1 can"t remember-
why do they come only at 12 o"clock. Nobody could give me a reply for
they were ashamed. This Bill is going to be passed and we are going to be
very proud of it. But now when the enumerators for the Census visit our
house, | don"t know which caste | belong to, but we have to mention our
caste. Instead of going forward, Mr. Vice-Chairman, we are going
backward. We all can give the lectures in this hallowed hall; we can tell
each other how ashamed we are, but as a nation we are not going to change
unless there are penal provisions for the use of caste for either benefit
or for treating the downtrodden badly. 1 was not going to get up and
speak, but 1 am deeply touched. 1| think those who are not in the House
are missing one of finest debates 1 have heard in this House since
joining this august Rajya Sabha. AIl I want to say is that our greatness
will never be acknowledged in our hearts until the caste system and
oppression are abolished. Recently, in Khairlanji village of Maharashtra,
a whole dalit family was wiped out. There was only one survival, Mr.
Bhotmange. It was a clear-cut case of Murder and yet the High Court gave

accused life imprisonment where they should have received death sentence.
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I agree with our hon. Members that our legal system is blind and is not
seeing what is happening. 1 think we, as the representatives of people,

are also half-blind.

But, my resolution, my request to all my fellow Members is : continue
the struggle; don"t give up; keep on shouting; keep on protesting. |

thank you for this impromptu permission that you have given to me.

SHR1 BAISHNAB PARIDA (Orissa): Sir, | thank you for giving me the
opportunity to speak
on this most important issue on a system which has been practised

for thousands of years in this
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country in the name of casteism. So far 1| remember, in India, starting
from Buddha, Chaitanya and many other saints, reformers, they all tried
to fight against caste discrimination. But, the Hindu religion is so
rigid and the caste system is so much synchronised with this religious
practice that these great saints failed to remove it. Again and again,
the caste system was strengthened. And, there are some Shastras like
Manusmrti and other Puranas of this great land which helped to maintain
and contain this inhuman practice in different forms throughout the
country. Baba Saheb Bhimrao Ambedkar tried to fight this inhuman practice
through his movements, through his deep analysis and intellectual works.
He awakened the Indian society told the intellectuals and the thinkers
that unless this practice was removed from this land, equality and
democracy would remain as dreams. He was opposed to this caste system. In
Poona Pact, you had seen how Gandhiji went on fasting and ultimately the
Poona Pact was signed. The Pact was signed but the practice of
untouchability, the caste discrimination remained as it was. In the
Constitution, we tried to remove it. My learned friend was mentioning in
this august House that we have been discussing such a serious problem. In
the Constituent Assembly, this debate was very much there, and because of
Gandhiji, because of Dr. Ambedkar, main architects of our Constitution,
the provisions were included in the Constitutions to remove caste
discrimination and untouchability. In Indian system, you will see in
every village, at the end of every village, there is graveyard. And very
nearer to this, you will find the settlement of untouchables. It is still
there even after 63 years of our independence. In every village, in rural
areas, untouchability is rampant. The dalits are not allowed to enter

into the temples.

Wherever they tried, they were beaten up, they were tortured, and,
they were segregated from the villages. In our political system, we feel
proud of our heritage, of our great Indian freedom struggle, we claim
ourselves to be the disciples of Mahatma Gandhi but, today, because of
this vote bank system, we are not talking against the untouchability; we

are not condemning the discrimination or the torture perpetrated on the
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dalits.

Adivasis were very much with the Congress but they were used as vote
banks. Nothing was done for them, and, some of the Adivasis joined
Jharkhand movement. They thought this Jharkhand movement will lead them
to liberation, give them prestige, give them economic rights and their
land, but that could not happen. Now, where have they gone? They have

gone to the naxals. They could
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4.00 P.M.

not get justice from our Constitution. Our democratic system failed to
give them justice, and, it also failed to redress their grievances and
give them human dignity. We failed miserably. We need to introspect to

know the reasons of ineffectiveness. We are the masters in speaking or

delivering lectures. In our Indian system, we always talk about agﬁa

PCFahH| What is that "Hﬁﬁﬂ" what is that "g@?ﬁ%ﬂ“ if some people remain
untouchables.

1 went to America. Many people go there to see their prosperity, but
I preferred to go to meet the blacks and the red Indians to see how those
people were [living in Chicago, in New York. The Red Indians were
massacred by the Europeans at some point of time in the history. We talk
of racial discrimination being practised in America or Africa but in
every village of India, we are practising this racial discrimination,
caste discrimination. How will democracy prosper; how social equality
will come. After adoption of the Constitution, Baba Saheb said, we have
come to a point where we have adopted in our Constitution so many
ambitious things, like, equality, democratic rights or human rights. But
in practice, at the grassroot level, everywhere, there is discrimination.
It was the responsibility of the political parties, the intellectuals,
the social reformers to practice the Constitutional provisions in a

democratic way to remove all these social evils but we could not do much.

Baba Saheb asked the dalits to become educated, become united and
struggle for their rights. Gandhiji, during his time, also did the same
things. Gandhiji employed his followers, who were the upper caste people,
to remove untouchability without creating any social tension. The
Brahmins, the Kshatriyas, the Thakurs, all those who claimed to belong to
the higher castes, those who were the followers of Gandhiji, went to
villages, cleaned the * bastis, educated them, and, involved them in the
freedom struggle. Gandhi ji did it. Gandhiji also practised another thing
and induced his followers. He declared that he would attend all marriages

solemnized between the Hindu savarnas caste Hindu and dalits.
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He used to attend these marriages to encourage the mixed marriage
between the Suvarnas and the Dalits. But, after independence, everything
was forgotten. In some of the States, there is a provision, there is a
law that after the mixed marriage between a Savarna and a Dalit, the

couple is

*Expunged as ordered by the Chair.
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given an award of 50,000 rupees. It may be more in some other States.
But, no political party, no leader is encouraging that practice. So, this
is an old discrimination which has been continuing. We are talking of the
poverty; we are talking of the poor people, who are poverty stricken
people. These Dalits, these Adivasis are most backwards. We are not
talking about them. We were talking about the Bhopal tragedy, but none of
my friends here asked the Minister what was the percentage of the Dalits
who died in one of the greatest human tragedy. That is why 1 say that the
ruling class did not take interest for those victims as it was required.
History will ask us this in future. We are now discussing this after 20-
25 years. Our new generation will ask us what we did for them. I was
asking some of my friends, those who are sitting on my left side, why
don"t you ask this? ...(Interruptions)... Sir, this is the greatest shame
for our country. So, unless we remove this stigma, this inhuman practice
from our society, we cannot achieve democracy. Time will come when they
will go on neglecting the Dalits and other backwards. If you fail to
solve their problem through democratic method, they will also join the
Adivasis. Sir, we should not be very greedy. Gandhiji said that nature
has given enough to fulfil our necessity but nature could not fulfil our
greed. We, the upper caste people, are so greedy that we don®"t understand
or realise how they are living in such inhuman conditions. 1 must express
my heart-felt thanks to Shrimati Viplove Thakur. Her name indicates the
feelings of her heart. We cannot solve this problem by amending the
Constitution. As per Ms. Sushila Tiriya"s proposal, same categories of
one single caste should be included as Adivasis or as Dalits. That should
be done on a national scale. The Scheduled Castes and Scheduled Tribes
Commission should move throughout the country and collect these names and
put them in proper category. | support this. In Orissa, there are many
such castes other than what she talked about. There 1is Kesara in
Mayurbhanj. Another caste, Pana, is a caste included in the Scheduled
Castes list. But Pana Baishnab is not included in that list. Same is the

case of Bauri and Bauri Baishnab. There are so many such cases in Orissa.

Sir, my prayer, through you, to the Minister concerned is that it is
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a very serious issue, we should not neglect it. If we neglect it, the

country, the society will pay for it in future.

With these words, I conclude my speech. Thank you.
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ST UHT SEY (JSTEUTE) : m,waga—agaﬂmmﬁﬁrmmﬁaawa&r
3R I A S F I foIm AY @, FeAeh derr A faved se) SiogaRT
T TRdE R & wHA #, A dew & P @d g g s sed, RAw s @
feamaer weer 1 o snfaar €, S U & GER @S gU o, I de dewd e ewar
& T ¢l 3o garm § & a3 AR, St vw & Aol A, ue & Fen F W I
TfRT, 3987 ¥ dER A & .. # foor m §, et Ew @@ & o e
I g, Sefh gg 30w das B

AT, VT FEAAAY AR i TSI F §| IaeTehdr § F I5w WEN 39 AES A,
i & @ faad & a7 = 3N 3§ g @ Fo o FS onfad o a @, o
AT W &, o @ dRa ® &, 3¢ vm.d 3R . d. Avh & siaeia s om @ed €,
St 3 AfEw, T, NfE oner Fea &, 399 9 dRa 7 B

HEled, ST, a1 Wied s, S @A & RIar §, 98 W@ 3@ @A § T3
w, 5@ afea wAe #ea §, S wH.W. @A ¥ &, AfeT g9 A T & aka g
FEled, WuEHA Gfsd dew St A WER A, FRE I @WER A 3§ FHOE WER A,
FeE S F 3R 3 T WRE A, AR T R @ g, IR AT IHgA FoA GG W@
gh, O o, ofgar W@ g, 9% 9T "Rd s ) &, e % far e & oaw
ISE a9 dh Y B S9 ah & gAS w1 S afd, ai¥d iR ger-gEer @ g, 3R
gg 3Moe AR & o sl 1 Rufa F war @, @ R 30 Imemer & HS A A
IR R AR 9 e § ASG 7T &1 38 99 F AGHH FA §C AgledAT e 38 a0 W
SR & W@ 5 S A wArer f @ar A §, S g FR W OFAS A FAN daT A § 6
St 9ar @A &1 FH Tl 7E Fehar, T AT A drell HOIGA FG Fel ST g,
SHHT 3¢ 9gd g@ ATl Iogil del b A A < &, W F T & W Far F qHA ¢, S
T T A W | TER A Melr S F Agww fRAr, Aew of o ApEw A, I® FOw
WHR A 3 1 3T F$ A9 wE.HL, w.d, MAA. F an W), Ues Ak afvdr
& H W I Tl AT & R A" A g fav fRdr A @ fhar B, A @@ wRw A
Far &1 nfde, e, Af@w, Toefae, & TR W IR F okl wd.@r. 3R
TH.&. FAS H HA URT A S HT, Il FW IO I, oA SR F ol HT, Ielh
T HRetor f gaRw FA H FH FIH WER A A g, T 9fzd AgE St A oo B
TE ST. ST WRE IFESH St A AT ¥ T v Sgd @ faege w@fdue @Ear @ {3
QA SR 3Thl AHA FIAT g1 HlcAT INEM S, 3PSy St S @ =g forer off gt &
SedH of. .. (cTaU) . . .

s smar R Fogd GoR wew): W, # I Foar Gwar § F ¢ qeg W A
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gl...(TAURT) ... * UG H SEAATS o ThdT AT . . . (STIYA) . . .

*Expunged as ordered by the Chair.
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BT, U ST Hel * Use Slel €1 QT §l. .. (SFAUET) . ..
A Igar e FAagh: stor =241 ... (FIUE) ...

3. 9T SEN: g Sl gl Hd e § & ... (FEwE)... A S
glav|. . . (cgaurE). . .

3qgATEeT (31. §.UH. gauw aredrcwer): dfsw, ). .. (cgEuED). ..

3. 9T B1EN: glAw, Al * FE Fer g1 39 qfSw, H S § R AgreAr e S A
3e¢ gl fb T ar *~ §l...(cgaue)...

M ygar Rz FAGA: Ferear e St & oeq W AT WMIN. . . (FAUE) . ..
HAGICAT ey S & oeg ol @il O¥a fRar e, . . (GFaemeT) . . .

3. 9T SHN: WY ¥ ST, H FA S H@hAT §, T WW BaEws
FEM . . . (FFIUA). . .

THE VICE-CHAIRMAN (Dr. E.M. SUDARSANA NATCHIPPAN): Your point is

recorded. ...(Interruptions)... Yes, Prabha Thakur is already recorded.

3. WT SN HG NS HewcHl e St A FE e A fh s W SR A ARy
FAT ... (TGUR). ..

it yaar R FAATN: W, T@ T Expunge BT TIRTI. . . (STTURT) . . .

THE VICE-CHAIRMAN (Dr. E.M. SUDARSANA NATCHIPPAN): Please don"t

interfere. ..._(Interruptions)...

1. T BET: 3o Fg oIaa A 3R 9 A G Serd § 3ol 39 @A & v
way R, a5 o3 RN 3 del #@ @ & A UWT F AW & FH fRar T Ig o
AT & 3l 3 HIEET & TR FH AT, Wl mnees & g g s, @l
F& ST FET H| IFSSH Wed A St ol GEAT W, 3o el atold Hell, Gfsd AeE
aiae AT AR FET 7 Tg Sedpel SO § 3R HRA ISl & I &l SHA dE TR AL
A AT, S gge Foll X M| S g Fad der I AR FA H Far WA A, 37
Fg FVFER FET a1 IR 37 TH A AR ¥ W FTA ATl 3 @R H IR 3o F v,
AR FATST H WET & TR W o & AU, 3egi 50 RE & IREUT N =gaear | g7
sl T HAN T A Bl HH 50 W AT B g, Fifh H o HEOw H vh dew
€ 3R 3egiel gaehr AT B M

HEIEH, ST a1 A qgA ART AR §, A I FAT AR FH A & -3
At g1 HeTeAr AMaw g€ o 2500 a¥ UEd UF A 3o AN Ik W BT F AW geer
g1 AR T s fAd FAS @ H@EY @ | dAidH g€ W AE g e anl e F @y
gaurst §ld §U # Hetadr @
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*Expunged as ordered by the Chair.
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weqy fhar, gofaT 3l INdH g€ A @91 Goid &, AR RegrEde Goidr & 3R oremster
el g qere ¥ el Aegw fRAr o1 B Y @A & osofda R & o ¥, 3R
BT 38 FoR & & <@r S §, AT 3egial 3ol el Saman| 3 GAS HT ool
3T WA AT a1l FF @el & 37 W Afcd o gt oOff fF 3 Tioe cgaedr & Wow
ToId &, Al JMdH g A TR Ay fHATl 3egil FOW Ug IURIST H ARevededr
A & wF dedT g afRT AR Bl gER & ganed A6 gl aifeu, ¥ o T oer §
& goa@r I ST @R

Ry, 38 fanumr & #eeAr e A, o ol F 3R e Sern S et &
AR o W ¥, W A F afd del @ qent ¥, aU3 Adey § AFd WAl 3w
W WE 3 ¥ 3 WA W Wow # cgaedr | A 39 Tg o Qv o8 §, o
fawg & & @« a1 Il €, 3a% fovw # oo R S # agd SU & agen 6 9 v
@ﬁm@%@ﬁwmﬁwm%lﬁmuﬁaﬁma@%mﬁ
AEled, N AP awlas S, S T@l W IS ¥, 9 o 3 @A @ 3 & I @SS
= 3R AWERar FH € 36 e 7 o, as F, Ue T HIGeT §1 TE HIGAT TS
& 3ITET A 3 FA & 9fd o § 5 F meer aefee o e AR 83 sy o
Ted &, 37er Aifar St S aEdr § 6 @A A @FRAdr g, UeE9dr g, 38@ JaU 1@
H e o th TRedk Ierge g, A 8 38 for foRaR saenia §1 #Asliey, sRe
3T o 3 HIGAT FF oe Id @ gl IS M FEd AgleAT el Sff, SeT ded ST
3SSHR SNt B fAARYRT A AR Tl W §, T R @fAA S oae W@ §, el S g W@
€1 9 Th AT AT & TT A 1 T 9 3R g H S g, A R F W R AL e
... (cHaue) ... 3 cfod @A & ol ¥ U e §, St aifa 3k Res o g,
30 ggol AT €, 3P g-A Sl 8, 3ol qU-YU H FHSA H HRAT A E
3¢ Tedl & °H A8 §, el S § Fgl Sd § of gAY g AMEd St 9T &7 Far
AR g Sl § 3R FE R o 9dr FE FA-FAT FET &1 G339 o H O ST
AEeT &, FE S T wAer §, 9% o 3§ aTaem dr Fg AT §, W O H FAN FG
T & % g, 9% ' W 9Rar g, 396 ot §, e e F =l Awaar € 3R
TIAT # A el 3R KN F AHR AG § FAS A o9, Aafva, dRd, ..,
.. H A T E, A ICIEEIF THS g, S BI-BIC A §, 39 FEh A &
AT, 37 FIH IR 3o & AT 3R A ggcTefea § O I8 FHw ol 3R gus Aanermr
B &1 AU A AT el WG A §, $HS U Sga-gga gegag AR q5 favera
ST S F G- T
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THE VICE-CHAIRMAN (Dr. E.M. SUDARSANA NATCHIPPAN): Thank you very
much. Now, if the word * 1is used, it is unparliamentary. It can be
expunged.

At IaaR e FAAh: 46 F W W, IS 5§ & TN AL R BERE a0 @@
g1 Jfee #AFR Reag o/ o & M & Acew @ =@ @ & 9 o @ Rama gewr
# WIgR I AsYes HRC A W1 I §, 38 e F R H 3 Asges wre H foee &
sacs fFar oer wIfgwl 3eRed AFR f1 @ & v S ®ar §, &7 3@ v e
AR Ghe T &l TE Fow & JUSR &7 7 §, AU g7 N =ed § & A5qes Free
& faee & @ B FFeE I A AT @+ AR AR F FS A AT g1 3% 399
# Red-a1d o g1 &1 §Fa S Ueh WIS $hisar & W ¢ & o S @ gl sifa &
S RAT-AGT g SIS §, CH Hiedege # A §, W A H Uh WOl el 3T EY
¢, 39 desl # # Sae Gedr § & e 3R AR IR Redr-aArar o g@ar g1 38
& Wy 98 # o " §| Agled, IR §H I W § fh Asyes Fre @ AN F IR
TRE 3T AT 3HAT §37 YA 8 Seem. .| 3§Eé social and economic
emancipation g @i, transformation g Swem, o # @HSAr E:"\ & & agd
TAhEHAT F &1 TH QU & IYiAd Sid IR IGRIT AT B FH A F e 4 IR
el @ human rights & dfd @M I-1, #ST & IUSRT & dfd @M I=T, 3o Thol
# entry W ban @M T, 31 HiGIT T MBI @I =T

T WS ST FSsH S & U Shasd H §9 SiElelge ANl HEled, 1924 FH TH
ool gl aeH Ay, oW A & IR % §5F F FW AGa g @l A1, 39
Afvex # 3, 3o A afed PEd §, 9 A S FhAT ATl TH HPA o5k A W
AT #F entry oY, d 3FH a1 W PAerer & 1 3R @l A #Er o) RIw T 39
gFd IRAR .41, ARGl AR dffes wioE & USe ) 3@ gwd e s 3R
ﬁﬁﬂﬂﬁstrugglegﬂlWﬂﬁstandﬁm%%ﬁ%ﬁﬂﬁ%ﬂﬁﬁ%,
3Gl F AT IRT IA B, F§ IN-AGAT §, AT & IR & favg g1 e s 3eh
g v 3R g F ARIR S, FE@E & 9EmH social transformantion & AT g, if
you are interested in social transformation, then you must resign from
the Presidentship of Congress. URAR ¥ &P il T AeyeTar & SIEr, Fifh
3AH, TH gd o W e w8 off, pdue & fawg wEY f semerd A e
3ogiel HIEH GIET T FEFGTAT F oiET AR R 3EF 3IRVERT FT A G2 TE FEE F
gfad 97 &1 sfage 81 FEY I§ o1 WA FGT gl &1 SHe 96 el T§ HH A W
3. 39S o TS fhae for@r & fF What Congress and Gandhi have done for
untouchables. HERTSE lgside & ©MT &, President of India &1 38% AGYS W
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HeQr o9 &1 3T 37 W HS sign of interrogation g T g1 w9 3T el
gl & fov @4 far, 38 fhde 7 s

*Expunged as ordered by the Chair.
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AN TR F FOW U F oA F ufd S Jd AT, IHR ITwE Wk W@ AT §,
IS FS AH AG W PR AT WS ST IFSH A ISl F fAT FEY FE 9T, ar
IS d g aﬁmwﬁmund Table Conference gai$, d 3@ Round Table
Conference #H 1. 3FdsaX &I [had STRISEG el USr? e S &, HEIA 9t & Hlr
UST| 3. IFASH AEW A Sgd & IHUAW Hel, . IFASHI A Sgd HUHE gl Segie
Hfyure forar, dfaue & 3l 3ol & AT seer & wdy R 3eR e & dEa €
wEe Tes & gfad & Swm, af ARG 3 3cUR g Sen, o gAR 36 3wy A S
afed €, g sfa €, egfad wdier €, Iadr e @ g7 # dene f ard R gl
§AR USld #H 3o T alr@ A v o fSrer gfow sede (TH.Tw.3.) 3gd e g, afed
A §1 F a e FA daar §, FifF 37 gd wEe W gfew Fae & FE @ g
@ S g1 # o gIRRRY Sl & @ §, 981 W o & 16 THUE §, WAfehed Sed
q s o gfod 8T €1 avare off PR gfad & aruem, ar 39 &A1 Helm @ Shuen?

Al S Sied & fF gAR IW geat A Fur ¥ SW g <@d ¥ & aar gued se
& P §, O AT, FH U & Hiws qa § 6 A f 94% 5 3k 9w B, e IW
S & FU AL Bl S F 6% H afed I §, Moz oot & A aa § 3R seweEs
3 §, fo® FO $eaX &1 Fr 1 W Iy H 97 FIET I U ¢, oo I Seaw &
Pur A8 & AR 3 A afod §, Tos § IR AR Bl 78 FA SR N pur g2 g9 &
&1 87% WATAST 3% U §, s IW $eax v Fur &E § IR gA, oeh Iu geaw
Far g, 13% #F afod, Post 3R AARE & o

AT, A€ Tk dgd AT $Y &, 9gd MR A ¥l T AGer h awg-ged de
¥ g g arom S §l PR gl F SR F o RE gAR FE Aar 9 da §, 36
1 P VRS AT ¥, AT R g B SO A A 3R @RS oo ¥, ar
shafsar feeel # o sgd &1 @ o G .. & siufsat & o ME o &,
ool fr sufear $r oy w=dr oerdr §2 Ugel H 3hel AT of 50 AT & 9 AT fohar
g1 50 @l & afadl I gAa A% geelt & 3R 3@ groolh 1 off wifafeshel vergTelive tar
agd § 6 g o U U O @ €, T W ST AR R R ¥ §H Fed & b oo
# o 9 &

HElGd, U & el IR FW S FE W ogerr g, dr Reelr & 1 30N gA
$AGER §, Aea §, Wead 341 @Ol & 3CUW FGAT dBd §, df AwA A i wed o
T o e § -
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®UET S o 3Hehel A, o @ forg 7 o
393 PR & Y el &Y e

Teol g IO R A WG B A & @A g B g gt # aw % R
Fer &l &1 a8t W FS e @ g SeAer A8 § ryar aifede & Rl wor
F FEA FY A §I FEH ARA F gFATA & FW § AR oRG F g # g8 a9 &
39 AR o oelr g1, Hh fAT 30 I F IR AT R FH FHEA & WA H
IR H TIGAT gEI| TS §AR SU H FAdddldlg T THTAT §| 3T g8 & aR ¢&d & fh o9
g3H # udl g § Al Aeweae & fAv suRT A5Yes orRd H RE fRAr Sar g1 dsges
gres &g AR dUr Aederdr & fov gemnt # wedr § % 39 St wed § % afod &
3eute & fAT a3 S-S & &7 &9 o U E, @ A o S iheT feam §, 98 fesper
whae § 3R T§ FIS AIGA HidwsT AGT &1 PN IR g 3 ¢ ar N Rosme g7
Traer AT, AWUT fREeT A?

3. HeRE HFISH S A SIF Fefed oA fedr a9 3 o 3eeie wer a1 fR AR
TE FT T AFAd W TAA §, HA FHA AU G TAET A G oA § AN sES fow
AN 3l Fea H o TG q@r, AR IR SHE AN A AT AT FHSAN SHAWGHT F AL
T FET @ T 3ToT P Y g AN & @l # T T X A AT, el gAN
9 Fe FA G §l FE A FIS FAT AL ¢, dfed 3HS implementation F FHAT §,
§H IE Feol ded ¢l

e WE Tell # dFaw ¥ Rfva dee @i § a 3@ o w.d. & scnw
B ST &l 98T ST A QT § 8 A WA I R S &l §H FE Fed & 6 $H
A F eI UH VAT Wy fRar Se gfoal & fow, o fF g fr dgar & ana g, S
U ¥ Toee £, 9 R & 99 fr iR a8 @ &, ofheT gAR g A, 3@ w
agﬁﬂ?ﬁ,%@Tﬁﬂmﬁﬁrﬁw*mﬂ{{ﬁglaﬁpetml pumps
allot @7 &, a 358 atar aar & & cfadl &1 #er &1 & 59 e39 & #Aeyy ¥ WHR
¥ gd SFAall & @Y FF FET §, IO FA ST AG 98 § S e AW A FA W
g, &F T Q@ r ;N vk RN Forar o, 3 A, FI & TWER H, S Vo 6 qrat
¥ Feg A ¢, ©: G A RN drar & & f&aa petrol pumps qgfRd snfa & ot
ﬁallot?%ﬁ?:ﬁﬁ@%ﬁexecutegﬁf%lH’s’ﬂé‘ridentifywﬁ.'HTGl'lT-!T?
& @@t W gfodl & fav Red w@ar &, o &gl W@ &, Sgl W 10-20 fhedier & Fg
ST S & 7 @), R A ol e & A #elew, s@foT e IE e ded § B
3T g & A, g Bles # IR & e # IR S F SA-§5 F TH ARl H
dgd 9IS Ghell ST W@ 8l
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maﬂﬁmﬁmsﬁaﬁr%ﬁ%aﬁwﬁaﬁﬁww—&mgmmm
mgﬁumwgammﬁwmlgﬁuwﬁaﬁﬁwmmmgmaﬁm-
& o Sear Somar =r, Ig 3l Fr S g1 3l soe & 9 T 3R gfed & o
freer d% odlle = AR f&ar mam 3R A, PR efadl #F 0 Seer Stomem § ar #
IUF WA §IY Ao § & FA-U-FH R F o a7 Fel al, 3T FA AR =6
g7 Al IS Fa 6 gAR 9SS H UR AT AR A E, 36 A # s PREART AE g
21 =Ofav §H Ig 3MUH gl IBd & & cfadl & U, depressed classes & faw,
gfoal & WI-Ty d99s & AT, IR WY R@A H HT TR @, df 3AH HoT ar
dhas # T gU o g Fehhl ATl FHsel FARM H S RGE §, I@A §gd A TR A W
a%“rﬁ:m’éla@—ﬁ@wﬁﬁaﬁ‘%m%mﬁwaﬁ%lmﬁwmﬁmaﬁ
AT §, d9 I 3H*R violation & AT S &NT responsible §, 39% T +:%
punishmenta’cra'g?ra’l?ﬁls@ﬁv#mmﬁ@wﬁa@ma@%w
aes 37 #ERIE NS R N S A T T TET ATl S S1. 3PS dlgd § qoT
arar o ey S off 3rgdl B a1d wa § IR T o awa &, ar w3 amedr S A s
R E, o o5 Fer fb oaem IR A AR AT F B a9 & g H @A safar
T & fF sa% fav 3a9 deeare At § 3R A7 o6 T= & c@ee sefav adr §
IE SEA SR & B1 ST, IS IR AN S & A a9T TIS g §H S Fed €,
aggﬁﬁmasqﬁﬁwa.aﬁgwﬁrwﬁﬁmgmaﬁﬁﬁlsaﬁ@mamé:mm
¥ 30 WHR F T Fgall T [F WMHR cford! & 9T AR T IR N, FifF
Fael TF-GEA F ST oA dlell el g1 3T afold 8N g g ¢ W & R gH A A
3qH AR X o9l 39 9g RFR T Geaad § 3R Jaar g1 319 g8 Faue 3R aJaqs
| 3w FHEsT #1, §:@ # AR 3% & F S solution §, 3W 3. TSI AR o
g AT| 355l T AT fF 3@ <A F gfod R o 3w & AEIRT §A¢| $HH Add
g ¢ T afed 3k Mos, St g0 Awen & ANd 8, 3 g 50 < & Heal 1 F@efrel 3R
O U F FEATGS IUT e cHaEr # Sgell

IR AT et S 3R 3eEaR, el T ideology H T AT AT confused I&IT
3R I clarity 7€ @M gafaC # 0% MEAA F T Fea TG IR T FEHT
gfodt & for #15 A saem aga €, fodt &1 3cae, gfaal @ betterment, 3T
social and economic upliftment TR §, o 3T. 3R A Al H &I F W
IR 3R A FT O H @ W Alld S| 1t is only possible through Dr.
Ambedkar*"s ideology. 3T g7 I suggest T dEA & [ AT ST 3FESH HGT
¥ WO o & IR Sifd 3R e Sienfa & far @S Afa sl e, aifs S
afedt & MG &, 3% Awor F F & wF 3R 37 MOT F Ied g FH| Gegac|
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THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK):
Sir, the Bill under consideration, moved by Shrimati Viplove Thakur,
deals with a specific subject for a particular area. And this subject,
this proposal, is for inclusion of a particular community, that is, the
Tarkhan community of Himachal Pradesh, in the list of the Scheduled
Castes. Fifteen hon. Members have participated in this discussion. The
first time, it came up for consideration in the Ffirst week of December
last year. Seven months have passed, and today, hopefully, we will be
culminating the discussion on the Constitution (Amendment) Bill. 1 join
the hon. Members 1in their agony, their pain, their concern, their
sentiment as well as their commitment towards the cause of the Scheduled
Castes. How we are going to deal with issues concerning the Scheduled
Caste community, how we are going to ameliorate their conditions, how we
are able to provide justice to this section of the society, which had
been deprived for generations and centuries | do join the hon. Members on
these issues. But, at the very outset, 1 would like to mention that
though there have been a large number of suggestions which definitely
need to be considered and some action taken on those suggestions,
unfortunately, on important issues concerning the Scheduled Castes
community, sometimes we try to make it a political debate, as to who has
done more and who has done less; we try to score politically. 1 think
that may be the root cause of the defeat of very purpose which we have

tried to espouse.

I will try to restrict myself to this Constitutional Amendment Bill
moved by Shrimati Viplove Thakur, because this particular issue has been
going on and on for several years, or, rather, for more than three
decades. For the first time, the Registrar General of India, in the year
1978, had taken a position that the Tarkhan community could be included
in the list of Scheduled Castes as a synonym of Badhai and Nagalu
communities. Today, the proposal is a little different. It is not as a
synonym of the Badhai and Nagalu communities of Himachal Pradesh. Now,
the proposal in this Bill moved by Shrimati Viplove Thakur is that this

community should be included as a synonym of the Lohar community. There
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is this basic difference. But, for the first time, the Registrar General
of India has rather agreed to the proposal to include them as a synonym
of the Badhai and Nagalu community. Then, the Government in the year
1981, when preparing a draft legislation to include certain communities
in the List of Scheduled Castes, had asked for the comments of the
Government of Himachal Pradesh and the Government of Himachal Pradesh, in
early 1981, had informed the Union Government not to include the

Tarkhan community in the List of Scheduled Castes because the
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Tarkhan community was not an untouchable community. They said, it did not
stand the test of untouchability and, therefore, it should not be

included.

Now, the hon. Member, Shri Ravi Shankar Prasad, had mentioned a
number of things but he had particularly asked as to what mechanism
should be there to give jJustice and to include in the List those
communities which had been deprived for a long period of time and which
deserved to be in the List of Scheduled Castes. During the last 63-64
years, a number of communities have been included and the number today
stands at a little more than 1200 and there are several proposals which

are still being considered at different levels.

1 would like to mention here that in the year 1999, there were
certain modalities decided by the Union Government according to which any
proposal to include communities in the List of Scheduled Castes will have
to go through. The criteria was, references will be made to the Registrar
General of India; their comments would be invited. After the initial
proposal, a complete proposal with ethnographic details, are received
from the State Government and, if the Registrar General does agree with
the proposal, it goes to the National Commission for Scheduled Castes
and, if the National Commission also agrees with the proposal, then, we
move to the Cabinet, come to Parliament and amend the Constitutional
Scheduled Caste Order. Now, over the years, there have been several
representations that certain communities have been left out and there is
a need to include those communities. In order to ensure that no
community, which does not deserve to be in the List of Scheduled Castes
should wrongfully get into the List of Scheduled Castes, then, this rigid
procedure has been laid down and 1 think, all the hon. Members would
agree that reservation provided for the Scheduled Castes should be meant
only for Scheduled Caste and only for those people who need to be given

jJustice.

And none who does not deserve should get into that. With this, 1

would like to emphasise here that the procedure laid down is rigid. But,

480



if all the material supporting ethnographic details are in favour, then 1
do hope that those communities will definitely get included and we, as
the Government, stand committed to include all those communities who had
been deprived and who stand the test as provided in the modalities to be
included in the list of Scheduled Castes. Now, hon. Members would be
aware of the term Scheduled Castes as defined in article 366 of the
Constitution in clause 24, but the criteria to determine who

willl be considered to be a Scheduled Caste, that
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highlights inclusion of a community iIn the list of Scheduled Caste, is
extreme social, educational and economic backwardness arising out of the
traditional practice of untouchability. And, 1 do hope, all the hon.
Members would agree that this rigidity should be there to ensure that
nothing wrong happens when we take up any proposal for inclusion in the

list of Scheduled Castes.

Now, the present situation as far as this Tarkhan community is
concerned, after that initial rejection in the year 1981, on a message
from the Government of Himachal Pradesh, there was not much movement to
follow up on the proposal. But, then, in 1999, the Himachal Pradesh
Assembly passed a unanimous resolution saying that Tarkhan should be
included. The hon. Chief Minister took it up with the Union Government
and again the process of going to the RGlI and going to the National
Commission for Scheduled Castes has started. In the year 2001, again the
RGI supported the 1idea of including Tarkhan but when the National
Commission for Scheduled Castes wanted to know more details about the
social standing of the community, based on that when Himachal Pradesh
Government informed the National Commission for Scheduled Castes about
the status that a study revealed that the community is not standing up to

the test of untouchability and, therefore, that proposal was rejected.

The matter went to the High Court, the High Court gave certain
directions; it called for the comments from RGI through the Ministry of
Social Justice and Empowerment and had also said that fresh proposals can
be submitted by the Government of Himachal Pradesh. So, this thing has
been going on for a number of years. As of now, the Government of
Himachal Pradesh has again recommended. The proposal now says to include
Tarkhan community, Dhiman, Badhai, Thani, Kangeri and Chitori. This is
the present proposal and when we received the proposal on 17th February
this year, within 48 hours, we again referred the proposal to the RGI and
that is under the consideration of the RGI. Therefore, 1 would like the
hon. Members to be aware of where the proposals stand today. There has
been no delay on the part of the Government of India. The procedure is

being strictly followed. The hon. Members should be confident that
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wherever any community should be included, that community definitely will

be included in the list of Scheduled Castes.

Today, we have another 21 proposals at different stages of
consideration. Certain proposals were received in this Ministry way back
in the year 1980, that is, 30 years back. But, going through the entire
exercise a thing has come to our notice now that the delay has been to
such an exient that things have undergone a lot of change and we are

seeking fresh comments from the respective State
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Governments so that we are able to take a final view as to what needs to

be done on those proposals.

Several hon. Members, going beyond the scope of the present Bill
under consideration, pointed out towards the affirmative action,
reservation in the private sector, in the Judiciary. Some talked about
the Special Component Plan; some talked about the preferential purchase,
educational empowerment, atrocities, caste certificates, manual
scavenging, and a number of things have been said. On each one of them,
we have focused our attention, but I think that today it may not be the
right occasion where on each of those things I will be able to express my
views. But, we are attending to each one of these issues. In a country
like ours, after a legislation was passed in the year 1989 to curb
atrocities, today also the situation is that almost 35,000 to 36,000
cases of atrocities are getting registered. Sir, 35,000 to 36,000 cases
are registered, and what is the conviction rate? If the national average
is 32 per cent conviction, there are States with 2.5 per cent conviction,
and there are States which have higher conviction rate than the national
average. So, we will have to persuade our own respective State
Governments which have to implement the law in letter and spirit, and see
that what 1is provided in the law is really implemented in the same

manner .

On the corporate social responsibility in regard to affirmative
action, way back in the year 2006 itself the Prime Minister had taken up
the issue and urged upon the private sector that they should respond to
this particular issue as their corporate social responsibility and see
that whatever aspirations are there, those are reflected. On the Special

Component Plan, where the guidelines...
it IHPAEE gwae (FER) @ FuRe Sod & Fa7 Sae HJar?

ot AFa s : F0 3EF IR AR F T= gel, & aF Faw o @ & & R
FIT AEAaHAT ¥, FA G W B @, FAN AG @ W &, oAb A wHSAr § & amer f
WA AR el @ S WER # 3T 3 4 A N WHR F T gC @A &7 & & 7
dialogueﬁga'g'w%,aﬁsﬂﬁ%ﬁmgwaﬁmaﬁ?agmaraﬁrmzﬁ%,w
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ﬂmﬁmaﬁam%ﬁ:mm—m;ﬁﬁzﬁﬁaﬁtaﬁreﬂectﬁlﬁm@m{
& 30 TeT H 30 ad P SR &7 off ATy AT ¢ o Collfeior iRl &I
AMgsclg~d & ogd Special Component Plan W 3&Uld & MR W foidel 3qgfad
SIS, JeTEfad Siefsiifc &1 JMEEr 8, 38 3 & giaue gl =gy, allocation
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greir aifev| oo oot & #Aeax, canfaer &HfAAA, 31, Reg SMUd T IJEIETaT H Th FHAT
wmgaﬂ%,mwﬁwﬁwtmaﬁﬁaﬁfmrw@%aﬁ?mmw
df, 37 W 58 e ¥ &7 3Ad W THhd ¢, 39 W i &I S & FIfRer F@E1| gA
3FE WA & F RarR Ff & 3id aF 30 RO @ eeft, af 3= arer foat &
g7 38 fam # AR Fr wge W Wad §, @ O RO I F A a¥ w f s
gram|

w, Sfd yAT-uF & IR H Wd AW v o o e fRar ar anfa vAEmor-uw w
o FgT O 7§ HIGT & ART FeU H HHRT H Frod A a2 § F 3 58 W@ e
g, ife 3T AEd & 6 Sfa AT oF & fr Ry geur WeERT T g &1 Jer 9§
Home Ministry & SJIRT 9ger fI TR & o fo@r 3 §, 38F T8 FaT & &F: “that
it should be verified that the person and his parents actually belong to
the community claimed; that this community is included 1in the
Presidential Orders specifying the Scheduled Castes and Scheduled Tribes
in relation to the concerned State; that the person belongs to that State
and to the area within the State in respect of which the community has
been scheduled.” So, there are these things which already the Home
Ministry has taken up with the respective State Governments. | think, you
are also aware that caste certificates, fake documents, Tforgery, all

these types of things do happen.

When we talk about the Scheduled Castes it is our concern because
historically they have been deprived. Therefore, today it will be our
commitment that whatever we are going to do should actually go to them
and if there is going to be any attempt to forge documents, to have fake
certificates, it will deprive and eat into whatever opportunities the
real Scheduled Castes are to get. That care we will have to take.
Therefore, the process is rigid and 1 think, you will understand that
this rigidity is purposely built into the mechanism so that wrongful
actions are curtailed to whatever best possible level it can be dealt
with. | think, there have been some mention about manual scavenging and
all that. |1 think, just a few minutes remain for the House to get
adjourned but, I would like to share this important development because
the Government between 2004 and 2009 had decided that by 31st March, 2009

all those who want to be rehabilitated and had been in manual scavenging
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will be rehabilitated by providing concessional loans so that they are
self-employed. This was decided as a national priority. Unfortunately,
the target could not be met. But, subsequently, after this Government was
formed, we decided that what we could not do in March 31st, 2009 we
should try
to do it now. We focused our efforts and by 31st March, 2009, the State

Government reported to us
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5.00 P.M.

that all those who wanted to be rehabilitated have been rehabilitated.
But the problem is such that we want this to be verified. We want this to
be scrutinized. We want that this should be in the public domain. We want
that everybody should be aware about what is being done. Therefore,
1,17,000 manual scavengers who were reported to us earlier by the State
Government and subsequently, a large number had been dropped from the
list saying someone is dead, someone has migrated, someone 1is minor,
someone is married, someone is defaulter. For whatever reasons, we have
told the State Government that you put all this information on your
website. Let it be scrutinized and | think, that the hon. Members in
their respective areas can also join this effort of scrutinizing as to
how best we have been able to rehabilitate the manual scavengers because
if this practice, in any form and in any measure continues today that is
going to be a shame for us and therefore, each of us will have to join in
this mission. 1 would not like to take more time on this occasion. But,
to Shrimati Viplove Thakur because 1 have already mentioned that the
fresh proposal received from the State Government in regard to Tarkhan
Community and several other communities to be included in the Scheduled
Castes have been referred to the office of the RGI, that matter is under
consideration and it will be considered according to the modalities laid
down by Government and in view of this, I will urge Shrimati Thakur,
through you, Sir, that she may kindly withdraw because this is the

position as of now.

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Now, the mover

can make her reply.

A Reaa st (RATe gawr) @ 3uw@smeder #gled, U of # &N #Agled # Tg
FgelT AT § F St 98 #8 W & & O k@< &, T untouchables & &l 3| &9 J&T
a FE W} § 6 @ AN A S &1 HY gger o Fer AR 3 o FEd o W g
& wh 99 & a ged §| S e H HH AT g, 3HA AsPes dRC W fedr AR S
GET ST Sl & A AT ¢, IHA IWAA a feam o9 @ WA g, O g
untouchables & ¥ 3TUIM? FATAT Seg MOER ST T FgaAT USIT fh 3H 917 FT a8
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d ol 3ok FGT S AMEAT gl &, 5o ogR H 98 RAW & & Sl § o 96 A5ges
HiEe AL E AR S RAE H & g F W A § A 98 AsFes Hiee g S g,
3% Jod AYes HRC TWCH H AT I § AT 38A 39 oAl A S vH §, 3O A
&
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form Sel sefaw # Ig wear wEd € R A ued § R ogw e A oo W&, F=&ifE aw
m%mwﬁwagaaﬁwﬁlaﬁmﬁmmma@ﬁﬁ;wmaﬁ
SEH AP W & F 3EF IW QU AR A Swem AR Sedr & s@ W thwer fRar
ST, aﬁﬂﬁ?ﬁ%ﬂwmw‘maﬁ?ﬁmwmwmﬁ%
Ig SUHT UF TSH A &I fF Fa d& sadr Haen g swen 3’k RAwdT & @E & gh
# Hwem HET, 38% ag A Regr & oL, IF T qH Tder &

SHRI MUKUL WASNIK : Sir, | appreciate the sentiments with which Smt.
Viplove Thakur has taken up this particular issue. But, at the same time,
I think, Smt. Viplove Thakur do appreciate that the Registrar General of
India is an autonomous organization. We should allow it to function and
gives us an objective and independent view. After the RGI gives its view
and after it is vetted by the National Commission for the Scheduled
Castes, as provided under the Constitution, based on those objective
inputs, the Government should arrive at some decision. Instead, if we, as
Government, try and influence the decisions and views of autonomous
organization, 1 don"t think, that will be agreeable to the House and to
the hon. Members. 1 agree with her sentiments and | can say that the RGI
will do a fair exercise, will do an objective exercise as per the laid

down modalities and as provided under the Constitution.

1, once again, request, through you, that Smt. Viplove Thakur should
prove to be as generous as she has always been and withdraw the Bill.

Thank you.

A TAfE 9wae - W, 39S & R 3R.ShoamS. $fRdse afdr § 3w s
qET Fen afevl g o FEer fF SR At wen wifevl Afea S EEw & smaeT g,
ﬁ%a@ﬁtﬁrﬁﬂﬁm.ﬁ.m.%uﬁwgm%,ﬁsﬂmaﬁrmm%m
Frgfrdre & o @&t § X 7 Bl S oo a8, F &, JfF aore e
FHRT H T T BeE oar o, SO SRcw oz IRcw Rams 78 e aiftul
3A: 3 TH g HGA TgA F FH R W, T I AN Feel ¢l 30N A A v
Terd AT g5 ¥ T Aghes Fiee IR AsTes Teem F AN A S A@fifhde FowH
TH.TA.T. 3R wH.dr. & off ¢ fear s/ & s8d I UH e a9 § T 3. uqE
afefhhe TH.TI.U. g TH. WM. & Foor AT Sar g1 fhad 3T 50 a1 & W Repa &
& v v, A R A Sed Ruge ad aar § 3R 3R R sraa aféfeee &
fear AR Rl & AIE F I &k FF F G A ¥ FRU F TH.TA.U., TAW. I oY
TeAT S| UA.TA.T., TA. W, & U s SH g & Hifhg =g &, o & 99 &
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39 JifhE &, .. & o ofr iftew &, e 9 A § Afhd wH.UA.U., TAH.OO.
& U 3@ N B Bpeot WA F U B 3fhT AL & safow 57 S1G F g 9m A
N AW I8 wH.TA.U., TH.W. F e H oY 7E & F a8 ud Ay &1 39 9 a
319 39T JGT & IdT o9 eiforge|
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Are you

withdrawing the Bill, Mrs. Thakur?

A Reaa s : suEsmeAe Fgled, S grHdlE S A FET §, g3 A U ddee
3 I qgAd| #H 3k PEd W fAegt wCr gl o A 37 & R T g Ao
aﬁﬁmq@mﬁsﬂwmmaﬁmmﬁma@ﬁ—a@uml

The Bill was, by leave withdrawn.
The Constitution (Amendment) Bill, 2006 (Insertion of new article 371J)
SHR1 K.B. SHANAPPA (Karnataka): Sir, 1 move:

That the Bill further to amend the Constitution of India, be taken

into consideration.

U] Heled, 6 Feod H WMEHe-371 & IR & I Fo Featl 8| # 57 smr
ﬁmgmmmﬂﬁ%sﬁﬁwgwuﬁmmm%mﬁmﬁ
a#svmmﬁwﬁgvﬂﬁmnsvmaﬁaawmgl

# 3H HeA N SAET GEAT §, FE ultimately 98 S9TE §, S fR iAW # fAemA
& dynasty # url T, TorE, T, HOAd W AR Seardr S g, 9 AE
IS & ar) @ 1956 F wold el A N RN F g F AN R-3mfamaea vt &
g3, 3% ai¢ fr mar F ST TIE H adeT ARdr glljnguistic States #I Y&
1953 # gel ofd A TA ofe off A faRrer ey @1 A orm AR 52 T A ER T
@rﬁmwﬁwaﬁa‘gﬁ,@Wgﬂlé@rﬁwmﬂmﬁma@ﬁsa@
¥ States F Linguistic FT Weadd g FAUS Siofel dTell Fedless & &. .. |

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Hon. Member can

continue on the next Private Member®s day.

The House stands adjourned to meet at 11.00 a.m. on Monday, the 16th

August, 2010.

The House then adjourned at seven minutes past five of the clock till

eleven of the clock on Monday, the 16th August, 2010.
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